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LOX SABRA DEBATES 

I 

LOK SABRA 

ThuTsday, NovembeT 201 19801 Kartika 
39, 1902 (Saka) 

7 'itiu 
!'he Lok Sabha met at Eleven of 

the Clock. 

[MR. SPEAKER in the Chair] 

ORAL_ ANSWERS TO QUBSTIONS 

Soetal 00st-~e8t Study 01 Nava-
Sheva Port 

'41. PROF. MAnHU DANDAVATE: 
Will the Minister of SH1P~ING AND 
TRANSPORT be pleased to state: 

(a) whether 8i social cost-benefit 
~dy of the proposed port at Nava-
Sbeva, IleroSe the Born'bay Harbour is 
being w\dertaken by the Port Trust on 
the sug~estion of the Planning Com-
mission; 

(b) I'f so, whether this study will 
form ~ rt of the detailed proj'ect 
report; 

(c) whether any time lirrut has been 
fixed for the submission of the project 
report; a..nd 

(d) when Governnlent will give 
firm and final clearance to the project 
~nd start its work? 

THE MINISTER OF S'rATE IN 
~E MINISTRY OF SHIPPING 
AND TRANSPORT (SHRI BUTA 
SINGH): (a) Yes, Sir. 

(b) ThE' Social Costs-Benefit Stuay 
is not a part Of the Detailed Proiect 
R!eport for the Nava-Sheva Project. 
It is a se.Qarate study being con1-
missionerl by the Bombav Port Trust, 

(c) and (d) The Detailed Project 
Report is likeiy to be available by 

2:\96 LS-l. 

2 

August 1981. and SO also the Social 
Cost Benefit Study. Thereafter, the 
qUe$tlon of sanctioning of the pro-
j~t could be considered. After tbe 
ihvesHtient decision Is taken, tJie 
work would be cOmmenced. 

PROF MADKU DANDAVATE: 1 
would like to know from the hon. 
Minister whether it Is not a fact that 
in 1979 the Pu.ming Commission had 
already set up a "",orkin. group which 
went into this probleln in Clei)th and 
found that at that time the capacity 
was 7.1 million tonnes .nd their 
projections Ih. 1987 ... 88 were suppos-
ed to be mote than 11 nUWott ton-
nes; and. ttl "lew of that; they felt the 
necessity of Nava-sheva port. Is 
it also not a fact that separately the 
Ministry of Shipping and Transport 
carried oUt a survey and they alJo 
felt that there w.. the need Of tbis 
Port? Whether it is not true that 
when the environmentalist approach-
ed the Prime Minister, actually the 
Prime Minister asked the concerned 
Ministry to stay preparation of the 
Project Report? Really speaking, is 
it not true that the environmentalists 
on1:--· objected to the location of the 
ONGe base; only On thgt basis, they 
objected. In view of this, what ac-
t uall~' is th~ present situation, I 
would like to know from the 
Minister? 

SHRI BUTA SINGH; The prEsent 
situation in brief is that on the r€-
presentati·---.n of the environmental-
ists, We ppnded the nl"ocess wh:ch 
was going on for a short while to ~o 
into the various objection~ rai ... ed 
by the enviro!1mentalisfs. One QPing 
as mentioned by the hO-~l. member 
about the location'" of ONGe plat-
form. Now, at the moment, a~ men-
tioned in . the main reply also, the 
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DPR is being cOlnmissioned ana we 
hope to get the Detailed Project 
Report by the end of 1981. After 
that the investment decision will be 
talc.~n and the work will be commen-
ced. 

PROF. MADHU DANDAVATE: 
In ilis original reply as well as in 
]11S reply just now he has aid that 
3fter the Project Report and after the 
ir''Ietment deciion i taken, then only 
t " ~ work of the project would tart. 
Now, in this conilection, I would 
like to have a specific reply fron1 the 
hone Minister. On the suggestion 
of the Railway MinistrY-I myself 
had made the suggestion-it was de-
cided that the National Transport 
Committee be appointed to have an 
integrated attitude about all rl10des 
of trawl1sport. Fortunately, under 
the Chairmanship of Shri B. D. 
Pande, the Transport Commjttee was 
appointed. Is it not a fact that 
that Committee has unanimously re-
commenced that to move the pre-
sent congestion in the Bombay POl t. 
Nava-Sheva Port should be taken 
up. As regards investment, he has 
said that when the investment deci-
sion is taken, the final project work 
will start. I have here with me 
the Ti'mes of India dated 22nd Aug-
ust, 1980, in which there was a small 
attempt on the cost benefit study of 
the report at Nava-Sheva. There it is 
lDetioned that the Public Investment 
Bureau has already cleared the pro-
ject. So, when it has appeared that 
the Public Investment Bureau has 
already cleared the project. So, when 
it has appeared that the Public Invest-
ment Bureau has already cleared the 
investment, ho,," is it that you said 
that after the investment decision is 
taken, hen only the work of lJhe pro-
i~ will be stared? What are the 
ftcs? 

SImI BUTA SINGH: On the rec-
Qaunenciation of the Paode Committee 
.no subsequently after the clearance 
fJl)m the Cabinet, the Public invest 
l'J'Mmt Board sanctioned the prepar Ii'" 

tion of the' Detai~ Project ReDort. 
. It is On that sanclioo we have . now 
ordered a netailed I Project Report. It 

is a normal procedure that first v.'e 
get the sanction for preparing a D7'" 
tailed Project Report. After that IS 
available, the~ project itself is taken 
for getting investment sanctiGncd 
from PIB. 

PROF. MADHU DANDAVATE: 
The answer is 110t clear. It has al-
ready appeared that the Public In-
vestment Bureau has ('leared the 
investment aspect; and yOU may "co 
into the reply-th-at-was given by 
your predecessor who, at that tirol', 
was holaing the same portfolio. 
He has said that everything has 
been done already. A number of 
members on both sides of the llouse 
were unanimous on this issue and 
they were told that everything has 
been done and soon the work would 
be taken up. I do llot know whe-
ther, wh~n the Ministc"rs change, 
decision also changes. 

SHRI BUTA SINGH: rrhere appear~ 
to be some confusion in th~ mind of 
the hon. Member. I say that therE: 
are two stages. In the first ~tage 
We get the sanctiOll for ttle detailed 
project report; that has been d.n~. 
The next stage is, after this report. 
comes. There is no hitch; there is 
no problem. The project is clear-
ed. TheSe are various stages. The 
first stage is preparation of the a-e-
tailed project report, that is beine-
canied. By the end of 1981 we Mpe 
that this report will be avail .... 
After that the work will start; there 
is no problem. 

SUR! A T. PATIL: The beD. 
Ministet-SPoke about the technical .-
pect ot the &1al sanction. I .boalO 
like to know as to what matten ... .e 
taken into coll8ideration fOr the .. -
POSe of final sanction because all file 
matters are already taken into ee.-
sideration. Still, since the han. 1Qa-
ister says that there is a tecbnieel 
part of the laJ1et1on, what thin,s Be 
taken into account for this final ... -
ction? 

SHRI BUTA SINGH: There is 1\8 
technical obstaele Or hindt'ance. '1'1Ie 
first thing for any project is to _ 
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a detailed project report. Unless 
we have a detailed project report in-
<!luding drawings and other things, 
we cannot commence the work. 

.. '" ...... 
~ .. ~-1I~ ~ qtrr " q)~ I~ 

\lT~ft"l tf ~\ft' 

* 42 . ~r ~~C('{T. qT~~ 
Cf~ - ... 1.~ !R''l ~ qf,{qPI9f ~r ~ 

J' 

~ ~ ~ Cfi~ A; : 

(Cfi) CflfT tU'i ~ ~ ~ 
~TlfT9iT cf.l f~~(i ~ ~ ~-

~ -~ \J1 ~ ¥Of I ~I ;l ffi'i 11 I "(1"h~ 

~ ~~ ~ ~ 

(~) lff~ ~, m \jf~ ~ R 
~r cr.) ~, Cf)U;t ~ ft;n:J: ~ <Cfil '" 
WJ" Cftl1 -snm:r f~ m ~ ~ : ~ 

(if) ~" ~1i ~ ~ m+rFf 
er.T ~ Cfm ~ ? 

THE MINISTER OF STATE IN 
THE MINISTER OF SHIPPING AND 
TRANSPORT (SHRI BUTA SINGH): 
(a) Four Indian ships are stranded in 
Shatt-AI-Arab, one at Khorramshahr 
and the other three at Basrah. 

(b) Government are in touch with 
the authorities in Iran and Iraq for 
the safety and release of these ships. 
~A large, number of ships including 
'ours are stranded in Shatt-Al-Arab 
and their IJl()vement out of the 
estuary is presently difficult. 

(c) These ships have already un-
loaded their cargo which they were 
carrying for Khorramshe.hr and B"as-
rah. The three ships at .Basl'ah had 
not loaded any cargo for the, return 
voyage, whereas the ship at Kborram-
~halir had loaded 237 empty gas 
CYlinders. 

"i .W~hr qmrt: ~ 
~, ~ fifi ri' .~ tnrr t 
~ ~ ~ 'tl wfl:iifi,f<i41 ~ 
~<4ii,( ~ ~ ~ t, m n ~ 

em CfiIQq I@ gt ~, cnrr '11~;f\lf 
~ ~~ ii(C1jJ~'" 

"'T i{eT f~ : ~m ~ ~ fct; 
~-~-tn:~ ~if if ~ ~ ~ 
~~~~~~~~~ 
~r~I~~:qn:~~it~ 
\ill fcli ~ S'tr. ~ I 

The members of the cre.w are quite 
safe. The crew of one of the ships 
had come back to India. The crew of 
other ships are there; the masters of 
the ship have been given full autho-
rity to take a decision on the spot in 
consultation with the Consul-general. 

SHRI A. T. PATIL: With your 
permISSIon" may I know from the 
hon. Minister on€ thing: One ship 
is reported sunk -and the crew and 
the captain had to swim to Iraqi coast 
fr-Jm which they had now come to 
India. Is it a fact? What steps have 
government taken? 

SHRI BUTA SINGH: Yes, Sir. On 
9th October 1980, one ship named 
Vijayavatar at Khorramshahr was bit 
by artillery fired and the crew aban-
doned the ship under instructions of 
the master. All the crew including 
the master reached Basra safely and 
they have since be,en repatrieted to 
India except for one cadet, named 
Ambu. The Indian Emlfassy at Tehran 
had been alerted a bout the missing 
cadet. 

SHRI SATISR AGABWAL: It hal 
been stated in the answer that 
"instructions Mve been issued for the 
safety and release" .. 

What do you mean by 'release'? 

MR. SPEAKER: It is regarding 
ships. 

SHRI BUTA SINGH: I did not use 
the word 'release'. Even in the ans-
wer there is no word 'release'. 

SHBI SATISH AGARWAL: It 
says, "safety and release". 
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SHRI BUTA SINGH: Sorry, it is 
about the, sailing of ships. Because 
moany ships are, stranded in that area. 
It is difficult to get out. 

SHRI SATISH AGARWAL: Y\Ju 
actually used it. 

Iadia'. Medlatioa In Iraa-lraq War 

.~. SHRIJANARDHANA 
POOJARY: 

SHRI MOOL CHAN,D DAGA: 

Will the Minister of EXTERNAL 
AFFAIRS be pleased to state: 

(a) whether Iraq-Iran have approa-
ched India for mediation in their con-
flict; and 

(h) if so, the details thereof? 

THE MINISTER OF EXTERNAL 
AFFAIRS (SHRI P. V. NARASIMHA 
RAO): (a) and (b). Shortly after 
the Iran-Iraq oonftict began, special 
envoys from the two cOWltries visited 
Il~dia to project their 'fespective view 
points. While they did not ask for an 
exclusively Indian mediation effort, 
there were indications that they W\)uld 
be willing to consider anY efforts 
that India could make to resolve the 
problem. Special envoys of the Prime 
Minister visited Tehran and Baghdad 
to further understand the Iranian 
land Iraqi positions. MeanwhIle, the 
Coordination Bureau of the Move-
ment of the Non-aligned Countries in 
New York had initiat'ed efforts to 
bring 'Clbout peace. India took an 
active part in these efforts as well as 
in the informal deliberations in Bel-
grade to consider how best a peaceful 
resolution of the dispute could be 
found. 

SHRI JANARDHANA POOJARY: 
Sir, it is unr.:>rtunate but true that 
the Iran-Iraq war shows signs of con-
tinuing, in spite of the best efforts to 
bring it to an end. Now the response 
to the most recent efforts .~f the no-
aligned countries including India to 

bring to an end the war has been dis-
appointing. India has to play a great 
role. That is also an active role due 
to the mounting presence of the U.S. 
in the Indian Ocean and the fact that 
the U.S. is trying to explore the 
bases in the Indian ocean. In view of 
all these facts, if the. conflict is pro-
longed, is there any danger of the 
war extending right up to the do ' .. :-
step of India? <>~ 

SHRI P. V. NARASIMHA RAO: 
Sir, I made, a detailed statement on 
this subject day-before-yesterday 
which covered all the points raised 
by the hon. Member. 

MR. SPEAKER: Yes, Mr. Poojary? 

SHRl JANARDHANA P()()JARY: 
Sir, because of this Iran-Iraq war may 
I know from the Minister, how many 
Indians were killed and injured and 
what is the nature of the protection 
which has been given by those coun-
tries to those Indian? 

SHRI P. V. NARASIMHA RAO: 
There is another question coming on 
this. 

~T 1!~ ~ •• '111 : qm :q ~I-.ti ~ "3T1~ 
~ ~r lfu !1trrf g 

"shortly after the Iran-Iraq con-
flict began, special envoys from 
the two countries visited India." 

~ m-t:r ~~t.T ;:ftf;:r <f:r ~ g . 
~ 

ffi ~ ~I tFI~ CflTT fcfi~r ~( itJ"T'1 
;r.g ~ ~ "shortly after their visit" 

"shortly after the Iran-Iraq ('011· 
fiict began, special envoys cam~ to 
India and then you started· -SllO-
motu-?" 
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if ~ ~-;rr ~T ~ fip ~ w:r;ft 
~(f,~~~l1~~#ro ~T 
B";~T I ~ ~ ~ ~ tf)T 

CflfT ~ ~ ? 

::~..... 't7 \ ~ T ,1 ~f~ ~l~: 'GfCf' 

116 C1~~ ~~ Qt ~« CfCfff ~ 
~ ~r:;; q::t ~~ ~t ~T ~ ~ 
+:f~ f'r ~ ~) fucf~1f7~ Ofl t ; fm;r 
ef.l ~ ~ ~I fcfi ~~ ~~ cf.t ~ 
~ it ~ar f~ <tt ~ ~l1fVT 
~~m~~~~Al ~n 
~ tR ~r Wf'iT 11,'1414 ~ I 

~~ ~~T 'i~r ~fcF;; ~ :q~~ it 
W',rrr cf.t ~ ~ ~rt ;r ci,f 
Q-m- ~1;:;r ~T ~ ~ f~ri it;ff 
ctr ~ ~ I ~~ ~ -sR1tr.TCf> 
~~ , ~ctl ~~ ~~ iF f~ 
~ '+iT l]OA414'i.1 ~ ~\it lW, I 
~ it ~ if ;rr;:r ~(11 ii !:f;:j ftt'(J_feCif 
eit~~~ 

SHRI CHANDRA SHEKHAR 
SINGH: There has been a non-
aligned initiative in the matter the 
present situation is such that it has 
Jeached some sort of a stalemate. On 
the other hand, the United Nations' 
Secretarv .. l1eneral is taking the 
initiatl and he has placed his res-
ponsibility on a very senior diplomat. 
I would like to know the efforts that 
are being made to coordinate the 
non-aligned initiative with the initia_ 
tive. taken by the Unit~d Nations' Sec-
retary-General and bring the initiative 
taken by the Secretary-General with-
in the paramet'2rs of the non-alignred 
initiative? 

SHR.I P. V. NARASIMHA RAO: 
The United Nations' secretary-Gene-
ral has assigned this task to Mr. Palme 
jn pursuance of the resolution of the 
Security Counci 1. So. as per the 
decision of the Security Council the 

Secretary-General has made appeals 
earlier on and now he has sent a 
very senior diplomat there, What wHl 
happen after he COlnes the,re, we will 
have to see. What I can say at the 
moment is that we wish him well. 

SHRI RATANSINH RAJDA: The 
envoyS of both these countries came 
to India. Did the Government discuss 
any concrete proposals with them? 
As far as the n..:JD-aligned initiative is 
concerned, will India take up the 
initiative to convene the conference of 
nQn-aligned countries? 

SHRI P. V. NARASIMHA RAO: I 
have already said that they did not 
ask f.Jr an exclusively Indian media-
tion effort. There were indication that 
they would be willintg to consider 
any efforts that India Wt>Uld make to 
lfesolve the problem. They mainly 
told us thei~ respective P'Jints of view. 
There were no mediation proposals 
and there were no demands for 
mediation. It will be a dangerous 
thing for any country to think of 
mediation even before such an indi-
cation comes frOm the concerned 
countries. 

SHRI R. L. BHATIA: Iran and 
I raq are Our best friends. They are 
also non-aligned countries. Why India 
is not taking a bold steps to solve 
this problem? Why are we looking 
at the UN and other agencies/coun-
tries for a bold step? What stands jn 
the way of India for not coming for-
ward to take this position? Why can-
not our External Affairs' Minister go 
to Iran and Iraq and try to solve the 
matter? If possible, he can use the. 
influence of Shrimati Indira Gandhi 
So that these tWQ friends do not fight 
between themselves. The global coun-
tries may want them to fight but it 
is in our interest that they do not fight 
with eacQ_ other. 

SHRI P, V. NARASIMHA RAO: 
Personally I do not proP'>se to go to 
these countries alone. I did intend t',) 
go along with five or six other Foreign 
Ministers of the non-aligned coun-
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tries. That was the proposal which 
was discussed. But as I have stated 
the day before yesterday in my state-
ment, since there was an initial diffi .. 
culty and until we are able to get 
over that difficulty, there is no ques-
tion of anyone going over there 
either singly or along with others. 

SHRI RATANSINH RAJDA: I 
~.Nanted a clarification. The hon. 
Minister has already stated what dis-
cussions had taken place with the en-
VOYs etc. I am not probing further into 
that. I know my responsibility. I 
want to know whether India on its 
o'wn, has made certain constructive 
suggestions to put an end to this con-
flagration? 

SHRI p. V. NARASIMHA RAO: 
Sir, this is no time to spell out mat-
ters like this. It will have to be con-
sidered. Consultations are going on. 
I can as::.UIe the l.l\)n. Members that 
India is very active in this. 

SHRI R. K. MHALGI: May I know 
from the hon. Minister what 1S the 
exact position of the mediation today? 

SHRI P. V. NARASIMHA RAO: 
No mediation. 

SHRI A. NEELALOHITHADASAN: 
India is unable to take the initioative 
which we used to take in matters like 
this during the days of late Pandit 
Nehru. 

SHRI p. V. NARASIMHA R,AO: 
There. is no question of inability. Tlhe 
initiative has been taken. India is 
very much a part of it. 

Goods TransportatiOn. by Railways 

*44. SHRI K. M. MADHUKAR: 
V;ill the Minister of RAILWAYS bEl 
pleased to state: 

(a) whether it is a fact 
transport of goods by the 

that the 
Railways 

continues to be in a poor state because 
of shortage of wagons' , 

(b) if so, what was the month-wise 
availability of wagons during the cur-
ren t year SO far; and 

(C) the measures, if any, taken to 
improve the position? 

THE MINISTER OF RAILWAYS 
(SHRI KEDAR PANDAY) : (a) to 
(c). A statement is laid on the Table 
of the House. 

Statement 

(a) There has bepn some deteriora-
tion in loading in the recent months 
far which correctiVe action has already 
been initiated. It is expected th::lt thp 
position will improve in the coming 
months to enable us to pull up the 
arrears in loading to the maXImum 
extent possible. 

The daily a verage number of 
\vagons loaded during the first seven 
months of the current year i.e. April 
to October, 1980 "vas marginality loss 
to the extent of 3.2 per cent as con1-
pared to the loading during the cor-
responding period of IJ.st year. A vail-
ability of waglJns for loading of goods 
depends upon the wagon turn-round 
which has deteriorated in the recent 
months because of various reason" 
such as power C1Jts in different State~ 
particularly in the eastern sector load! 
ing to less production and affecting 
operations in the yards on the rail-
ways, agitations in Assam. breaches 
dislocating train services, etc. Most 
of these reasons are beyond railways' 
control. Movement has also been 
affected in some sectors due to agi-
tations by railway staff. 

(b) The number of wagons loaded 
per day with originating traffic during 
the months of April to October, 1980 
has been as follows: 
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(In terms of 4-whet"l) 

Month Number of wagonS 
loadf'd per da~ 

April' 80 • 

May' 80 . 

.JWles 80 . 

July' flo 

Aug~t' 80 

September 80 

()ctohcr'Bo· 

Broad 
Gauge 

23 106 

2230 3 

~(5J3 

21 794 

~151G 

2 21 50 

22407 

·Figures are provisional. 

Metre 
Gauge 

4B8r; 

4392 

40 73 

41~2 

'H 77 

4195 

50 :55 

(c) Apart from closely monitoring 
the movement on d~y-to-cfay basis at 
the railways' as well as Railway 
Board's level, greater coordination is 
alao being maintainE'd with different 
agencies to improve the wagon turn-
round. The help of state Governrnents 
is also being sought to improve the 
law and order situation. Besides staff 
agitations have been dealt with a firm 
hand. 

P.,tT ~~ f~~ 'fU~~: W4e1 
'1:1 

~, l1Ri ~) tf.r CJiliT iR'R 
~~ fu<: ~t? ~ ~f ~ I ~~ etlT cm:rT 
..n ~, ~fct:i ~ ~~ Cfll~m ~ 
it qr ~ ~ , qr.:ft Cfi r CfilfT ~ ~, 
iJli1fGfl ~ qtFf ~m ~ ~) err 
~~ ~ I eRr ~ m~, '41i?4!t4Cfl 
q~\f'f ctT Cf)1ft ~ lIT ~ ~ ~ 
~~ it ~ ~;:ff ~ Cf;lf1" cit 
~ ~ ~ 41~iI~1 ~ W ~ I 
~~ it ~ ~ ~ ~Cfil( 

~ ft;nrr ~ ~ ~ 41dl41d ~ 
~ ~ qe:t ~ 'f I ~ 94 Cf) Cff?ttt 
;ft;ft ~~ ~ fimll it ~ 
~~~t1W~~~~1 

..rr ~ ~ t firl ~ ~ Ifft' 
C1i1ft' t lIT ~ ~ • ftlrifel.1" 
11ft ~ f'1Eficq.'d ~ ~ ~ lIT 
'Alq" ~ t f~ij4J"'" ~ ~ 
~ mr ctr ~ ~~ ~, 

~T ~~~ qii : ~~R" if ~ 
~ 5 ~~, m 4 ~ ffi 
IpsiiGt tt't ~ ~ ~~~ 
~ 'R ~ , ~ rtt Cfilft W6i ~, 
~ ~ ~T tiT ~ ~ @~ 
~ ~ ~lfTft iJ:S:~ ~~ ~ ~, 
~1ftq ctT ~fOrnf ~ ~ ~ ~ ~;rl 
ctr~~Cfi11~I~)~ 
~'hT ~ fu'trr \ifT~ trt &icf; ~ 
~T ~ I ~ ~~Iql f(ih:tif 
it~~~~~I~ 
f(qlf~ it ~ ~, ~ ~ 
f,(Ql4ft if ~ iT~ ~ I / ~ ~ 
~ ~ ~1Al f~lIfi it ~ ~, 
~Cl)'i '3"~« ~ ~ it ~ ~ 
~ , 

~ C1)R1JT ~ ~ fen ~ ctiT 
~r ~ Cfi1ft ~, fiJi ~ rt7l ~ ~ 
fG+fId tt ~~T ~ I it ~ ~~ etl1 
~ ~ fer; ~ ~ ~Cf'iT ~ 
~ fctl<:rr ~, ~ 3. 2 ~ 6 
~~ it Cflir ~m ~ I ~ ~ ~ 
~Cf~~~1 ~it 
~ ~SH~ q eo if; ft;rtT fim lJem~ (fiT 

C'\ • 

~ ~, ~~~~ ~ Jitt ~~ 
~ ~fCfi \O=tcU:q( ~ ~ ~~« 
:;ffim I 

P.,tT ~ ~ qa~ ~ .. 
~ ci q;:ff ctl Cifilft ~ ffi CflrT ~l: 
~ ~ Cfil ~ -{~ ~ 
~ Cflf ~ ~ \iTT ~ ~ ~ 
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;pl-ir ~1 ~~ f:.filfT ~ ~ 'l1~ ~;:ft 

~~fq~T~? 

~t ~~T,{ '1ii: ~~;f.t ~w 

Cf)'m ;t1 ~ ~ 1 ~i ~prr~ ~t ~T CfiT 

~ RlfT ~.qT ~ I ~ ~);; ~T7, 'O'f 

iffi'Tlt ~ ~,.~ ~ ~lAT ctt Cf1lfr 'qr 
~, ~ ~ ~ cit if"fCf ilffT ~, 

~tn')flll ir~ ctft m it TO" ~J ~~ ~~ 

C1l1ft ~, ~. m ~ ~;:r CflT GfTG" ~ I 

sqT ,"T\I;'~ 'mf ''''(Gt: cpff 

f~ q 101 \iff Cfl1 ~ ~1 f~ if ~ 1l1IT ~ ? 

SHRI NlREN GHOSH: Because of 
the shortage of wag(\ns, \vill the Rail-
way Ministry be pleased to place 
orders with the wagon manufa~turers 
of the country? It is the railways 
which encouraged the wagon manu-
facturers to enlarge their cap~city 
but then they did not place orders 
vdth them for almost ten years. This 
has become the single biggest cons-
-traint on the ecgtlgtny of India and a 
flourishing market for corruption is 
present in the allotment of wagons and 
rakes. Taking all these factors into 
consideration, will they place orders 
ior a sufficient number of wagons 
with the wagon nlanufacturers, who 
.are sitting idle'! In fact, some of 
them have gone bankrupt and have 
been taken over by the Gove!"nment 
of India. Please mention the shortage 
<>f number of wagons? 

SHRI KADAR PANDEY: I have 
already admitted that there is short-
age of wagons. We have already 
ordered 13,000 wagons. The Rail way 
Board have done their be~t. But ~ome 
improvements ~re needed, I will see 
that they are attended to this Tilonth 
itself. 

SHRI NIREN qHOSH: Will they 
1:']ac~ orders for "vagons? 

SHItI KEDAR PANDEY: I have 
already passed orders for 13 000 , 
~vagons. I shgll look into this and. 
If more wagons are required, we shall 
place further orders. 

~r f~C1': st~ m~: it ~ 11T~ 
~ ~ ::ji11~lf ef)T ~ ~~ ~ f~&f''1' 

~T ~ fcti ~lER1''Sc ~ iic:.lf(4t1 ~, 

\if) ~~ it ,ft CfiT11 mm ~, f~ \if ~, n:rlTTlT 
it ~r CJlTlT:mar g, ~ Cfif ~ 
~ m Sllf)lr if ~ ~ ~ I mer 
'1,4'$( it ~ ~ it irU ~ 
~ <.ffi ~ it <11{1<~~rl ~ q-{', 

~ iSi,#1tR CfiT ~ ~ ~ ~ ~, 

~CfI1"7f;1ftetT~~~ 

m~T CfiT mlFiT ~ ~ ~ ~ 

~ it'iRf .. ~e it si'hsCflf'''f it ~ ~ 
~t,~~~~~~ 

2fi ~ ~ crnr lSI' t«ft ~e it; ~ it; 
~ fTaft 1fft \if) 'f)lft ~, ~ ~ 

~ if; ~ ifiiI' <:Ai Sllmf fcirilJT 
~? 

'Sfr ¥cli (qli: ~ ~ ~ 

fit; rrn:rP! ~ it ~ "U;ft it ~­
~ it ilI+Ef"f! f+tt1dl ~ I ~ ~ 

~ ;tt CfI+fT crft ~ it ~ ~ 
Cfl,(Un '" ~ !W atif6;=j,( ~ ~ I 
it ~ ~ ~tlfif6~1{~ ~ ~ ~ 
~~~~I ~~­

C1TIT cit ~ iifll ,ft ~ lit 'iRf 

~ "<%. ~ I ~ ~ ~ 'IT ~ \jff;rr 
~, ~ ifi1+T ~ ift ~ 
~I 

foIT') '{"~'{11{ ~1,",: 0fij'T lf~ ~ 
~ fifl fcaIT ~ ~tft «fIT ~ ~ q 
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~ fCfl ~ ifCif;r ~ Cfil<~gl~ ~ 
~ ~ Ofif{ ~ ~ ~ ~, ~, 
~~~~~~~~ 
~) 'f:) f~ ft=fllfu ~ ~ m-r a~ 
crt ~ ~ !~ ~ ::Gff.=a~ m~-
f~T iii) mcrn it ~ ~c ~ 2f; 
ft;r~ fn~ ttit'if ~ ~~ ~ I Cflff 

f~ ~ W~ if; it ~ ~fIf ~ 
~ ? 

~r ~'(~ q'fi: ~ G1T€f ~i54f'1t"~ 
~ ~ 

~ f~ ~ ~ '41Ff)'l1~ ef)) ~ ~ ~ 
~~ CfiT+T ~ ijffffi" ~ I ~ ~~ 
~ ~ I ~ ~ ~ if{,(cQI'1 ~, 
ffi ~ ~~ ~ ~ ctft Cfi1f~IQI 
~I 

~r"Rf ~fian ai~): ~ "'~~~ ~ 
~ ~fafm: f~ ~ fcli' ~ ~ ~ 
.~ t ~ m:rtT t~~ if; crm ~ ~ 
~ ~ ~ 13,000 crn-;ff GJiT ~ 
ftlrT ~lfT ~ t Cfl(T ll~ ~C{tT CfrT 
~ ami" ~r ,ilVi if' I <0 ~ f~ ~nrr ij-
Q)flttlfl ~ ~ ~rrA cf.T ~ ~ 
~ ~, ~ ~ ~ it; rnr ~ 
q'"{ ~;:r ~ ~ \;l) ~ 
f1tlrr \;fRIT &, ~ ~ ~ Cfilf 
1rmT tT ~ ~, ~ fcf; ~ srtffi if 
~r ".~« ?it ~ ~? 'a ,(CflI '( 

~ ~ ~ STmr qTf~m Cflff ~ m.: 
~ tR ~ .~ if; f~ ~ cp:ft 
~ ~ iifffi ~ ? 

~j 1ill"{ qii :~;r ~~ Cfi"~ ~ 

~ Mif ~ ~, m ~ ~ tf~ it 
~~~~~~~~­
iR' m ~ ~ fcRf~ ~ ~~q t 

ri 13 ~\jfT~ ~ if;l ~ ~ f~ 
f'1T~m~qtq~~rr~ 
~ ~ srN{ Q''t;rije ~ ~J cr~ 
f~g < it ~q' ~ ~ ~ ~ ~, 

~ ~ f2!#1~ 'n: ~ ~ ~ ~ 
~ ~ "3"ff~ ilT U~ illTtf I itm 
~ ~ ~~ ~r{ 13 ~~ ~~ tfR" 
~ ar~ ~l1 ~~ rn fcp JAR fCfia"~ 
~ -:qrf'g'i' i9''t1T ~ ~ ~ ~ I 

(IQ~~) 

~) ~r~t~'lf :cthf: ~ ~~ ;:r 
~~ fCfilfT ~ ~ ~ ctT Cfi"ft ~ I 
~ CfiT Cfi+fT ~ ~-~ ~ ~ m lfT'iT ~ : the percentage ')f \\' agons 
which will go for repair is more 
than \vhat is actually ~d. it 
~r 'i~1«~ ~ ~ ~ ~ fin 
\if) ~ ~ ~~ if; f~ \jfffi ~, 

Whether they are getting proper 
treatment or not due to stortage of 
raw materials. Cf~ if~ q'l« Q.«r ~ 
& fef) ~ Ai ~ ~ Cfl'n:~ it m 
tfCf)~ mtn: ~ ~ ~ ~ ~ 
"U -lliT fui~ iflT iJl'ft "{~ ~ : 

S!ol r 't1~ qti : ~ lfRT ~ fcfi' 
M~ it f~~ cltr~ ~ ~' ~~« 
\itfm ~ ~ I ~ it "I,ijqlfl9=l ~ 

~~f~~m~it~ 
~~~~~~ I 
( •• UT;r ) 

qr ~rq"'q~"~ ~f~T: ~~~ '3ft, 
CflIT~~~~~~f~etT 
Cfi+ft ctT ~ ~ ~ it ~ aft 
~ ~ f~ ~ '1'@ q~:q141 \iff ~ 
& ~ ~ ~ 'fiT ~ ~ Rr f,.~"{ 
e(l:f)l( it ~ ij'(~I( ~ ~o mo 

~o it; ~ ~ ;rm CfiT ~ Ri ~ 
~ err ~~ ifif f!~ 7f; ~ ~lfr, q, (I~lq-, lfn« ~ (i{~ ~ fqittt 
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~ ~ etft' oqq~1 ~, W fij{1~~ 
if ~ CflfT 414_ 1(1 ctt ~ ? 

.n ~ qfi:~amT~~~ 
wr ~~~ ctn- ~ctrr~ ~ 
~ if¥ \i'lfm ffi1IT'f ~ ~ rii 
~ I W ~ Cfi) ~ ~ ~, ~ ~~ 
awr it ~, ~-tT $ ~ ~, 
~~ifiT~~ I ~ ~ 
~ ctIT ~ if; fu'rt ~ Cf;T Q§i4I'1 
Cf)T ~ ~, ~ it ~ ~ CfiT 
wm; ~ W ~ , ~ ~lfmrr ~ fct7 ~ 
~ :aq)~dl ~ I 

~) 'Ullf({(tT,{ ~r~(Jl': ~f{ ~­

Cfil\: it :it ~ t:rm ~o mo o:to 
~m ~ ~ ;snt if ~ ~T f~r 
~ ? 

~1' ~'{ qii: ~ ~ f\("1qi~ 

~\ifT~~1 

P..TT ~nf~q; ;iT~c{ ~t : ~~7;fa1 

:q~~, it ~T ~~ ~ ~ ::;rr;;.;r 
:q~~ ~ fer. ~ \if) ~ ~ ~ 
ft, J.:fT ~ fil~T ~ (i (2fl '"( cf.T 
f;rf~ Cfft ~ ~r ~ ? itu 
~ ST~ ~ ~ ~ ~ (d~( if ~) 
~ ~~ CflT q}CfS:l ~ I ~if ~ 
(' G1 """I fd if) ~t ctft ~ ~ CflJT m-
~~~? 

'--11' ~~ qiiq : ~ fu~ ii 
~ Gfre" ~ ~ fcf; \if if \if'fffT fiTc 1 
CfiT ~~ ~, eft ~ q~ q~ r:rrif 
f"1f6Sfl4 ~ ~ ~ ~cr"{r it lI"~ 
«<Cfi I « iAT ~, CfGT ~ ~ ~ '"!iq?i c: 
~ ctft ~)fQl ifl ctt \ifT ~ ~ I it 
~ Cf)) "IQql~;:Y ~ ~~. Ri 
~ ~ ~ ~~Sidlfie; it1fT I W 

C"\ 

~ ~ ~ ft+Sj_<?4f4G ~~ ~ 'ftTT ~ I 

Betaaal 01 eDtry to India.. by 
U. K. Authorlta. 

+ 
"'45. SHRI RASHEm MASOOD: 

SHRI RAJESH KUMAR 
SINGH: 

Will the Minister of EXTERKAL 
AFFAIRS be pleased to state: 

(n) whether Government are aware 
that U.K. Immigration authorities cQl1-
tinue to refuse entry permission to 
Indians visiting U.K.; 

(b) if 80, the number of Indians 
·who were refuserl entry permission by 
the U.K. Immigration authorities since 
January, 1980 giving the main reasons 
for refuSal to give entry permission; 
and 

(C) the steps taken by Government 
to solve the probl-::'ms of the Indian 
visitors to UK and to ensure- that en-
try permission is not arbitrarily re-
fused by the Immigration authorities? 

THE MINISTER OF EXTERNAL 
AFFAIRS (SHRI P. V. NARASIMHA 
RAD): (a) Yes, Sir. 

(b) 772 during January-.Tuly, IMJO. 
Among the main reasons given by the 
British authorltie~ are the following: 

(1) not satisfied that visitors were 
genuine tourists; 

(2) not satisfied that transit 
passengers were able and in-
tending to proceed at once to 
another cuuntry and were 
assured of entry there; 

(3) for enlployment without a 
work permit; 

(4) for spttlement without re-
quired entry clearance; 

(5) unsubstantiated claims to be 
coming for marriage; etc. 

(C) Our concern over the question 
()f treatment of indian nationals seek-
ing entry inta Britain and of refusal 
of entry in some cases on grounds 
which apPeared insufficient or weak 
has been conveyed to the British 
author.lties at various Ip.vels from time 
to tJme. Specific complaints are also 
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taken u~ by the High Commission in 
London with the British authorities 
for enquiry and redress. 

'" ~T. ~: ~d~ft ~~ 
~~,~ ~ ~ ~ «aT ~~, it 
~ ~ ?it ~ Cf'T fod (14 fij fl. 
~qrif:a(i.lfil(it~~ ~ ~ fet;" 
~ .~ if m it mm 'IT ~ 
~ it ~ f~q161 ~ CfiT ~r q-ql-
~ * ~~f~I ... (.~,,) 
ll-u~~~feF~;f 

(~T) m ~ ~ \jF.fnT f~ ~, ~ 

if ~ ~ ~ fGfi i{+{it ~ "11"1&11 
et (til f~l41 ctft Cfi~ ~T~ f<€t 'i1 ~ 

"Nfl4T ~ I ~ f~r;f~ it Gf1lT JA1T.f 
~ q;:mift fcf; ~ ~ m li24i'""lld 

j~~ ~r, ~'i ~r "!IT ;:rcrr\ifT f~91 ? 
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IJI1T qT 0 'It 0 ., (rf(~ ~ : ~ 
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ft;rzrr ~ fit; ~ '(~\j .. 2!11~ ~ ~ 
~ ~ ~ qTCff ~ tR \3";f ~ 

~R: ~ ~ ~ ~r ~ fitlGfillid 
~~ f'1Cifi4~Ft, ~ CifiT ~ ~ 

.... ? 
~. 

P;fT '{'Irq 'f'!_,{ : 1l fjI~d (~ ~ 

ffiQ~ ~ ~€! \;ff;rrtT ~ ~ ~­
""FiR ~ ~~T ~ ~ fct; ~ 
lf~ ~ ~ i"~~'"2!i',"~ \ifrifit mffl ~ 
~ ~~ q-{ 1TR for;m-~ -- aflIT ~ 

l("~ ~~~ f~ ~ ~ tt?R1f?O('1<1 tr%-
~ n~r~:z:'!.T ~ iTffi ~f~ ~ ~ i3fT " . 
~ Cfp;f Nftm Cf)) (tm ~~ 
~ f~ fcpf ~ ~ f~ ~ ~ ~ 
~. ~ j4 ~t ~;c~ Cf~ ~ ~­

tiFf !fiT ~ ~ ~rfCfi" f~ '"$fd I ~ cfi ~ 
cn=t m ~rft ~m ~ ~ ~~ ~t 
GffJf ~ ~ ~ f~ i=f~, ~ 

~ .... .... '" :;:t. 
~~;n . q~ffT (?_, ~ "3"« q (911'1' ~ ~ 

~I 

~~s,. ~~;;. ~,.~) ,~ .:!!! L.)'. t~ L., t ... lb .s..S 

),.~,.t '-SJJ ,.~ ~'::JfM ._sL:f c~ ,-*~4-
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~ 'J~':'~ G.~ '-r .. ' - ~ 2·+ "o/P~ 

LJII,ib£-ef y J't..,..(~' L.)ltt! ~f &oS 

L)~.l l~ J~ J.J) L)'''''' J,L-.1.,. 

~(~,.~ l~' ,s 1.),$'" ~/, .Ll~ ~ 
l~ If, JJ i.. ;£J't ~s 60S" ,~ 

w~, 4.:7.:,.~ .. ~;, J L..JM' "f ~ A, 

£! U L)'~.) ,..,,.$ ~.t.6.J IJSt.. 
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ute, L.)-!-iH ,,' ~ uj,Jb ·t .. ,_JJ ..aJo?;~ 
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~T "(W~ ~: lfu ~ ~ 
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~ mm Cfil ~ *' R. Niche ~ ~ 
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~~~~ ~ ~~~~ 
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-c.._' ,S cl'.t.~S u~t.. ~, d':. .... Z;f 

.c.,.) ,S' ~~A u~J), JS' l:J' ~ V :41 
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[- c:.~ ll~) £j 'll U lfl) 

~r qto ctro ;rO~~ ~fif: ~ 

,~1 fflq ~ ~ ~', ~ 9jfN ~ 
.~ m;ft ~, fft m \3lf~ ~ 

'q~!1Wft ~tiT I 

&IT ~nrct ~~a' : ~ ~ \iff 

~ ~ mr 70 ~ <iml Cf)T l16.: 
~ & I cm~ Q:m ~ ~ fef) ;ft ~R 
9;11«4) \jff ~ ~ I 

r..J,J ,-,,)';'t . ~'''_~A_~~_~'~~':'l. 
~ ,)~~,., 3,,$ v· "I jlj:l:; ~) lq... 
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[- u,.-, ~) t~ ~ ... ~i .\~ ,"'" loS 
STiR! P. V. NARASIMHA RAO: This 

J s not possi ble. 

~ ( i ~ 'ref ""'~: m ~;; a,:;fgif f~ 
C'\ 

qrntf~~ ~1F.l ~ I 

[- A J.a.~j Jtot-J~ L!, & 

P..t~ q't 0 .. ~ ~ ~'-;:f+l~ 'Oe(;~ i~ 

ff R. q:; I { q:;7 f::n c 6 mrit ~ m 
~ ~I 
SHRI RAJESH KUMAR SINGH: I 

would like to kno\v whether HOY 

minister level talks had been held in 
this regard, and if so, what has been 
the understanding. 

SHRI P. V. NARASIMHA RAO: I 
have myself spoken about this to 
Lord Carrington. 

MR. CHAIRMAN: Let this fini::.h. 

SHRI RAJESH KUMAR SINGH: I 
want to know the understandlng 
arrived at during these talks. 
What is the Government's own assess-
ment in this matter? Does Govern-
ment think that the emigrants to U. K. 
are being harras~ed? These Indians 
have been circumventing rules and pro-
cedures and are facing difficulties. 
Whether any suggestion has be€n made 
by any society, Indian Society in the 
U. K. or any other society to overcome 
this problem, if S0. has any action been 
taken by the Government in this 
regard? 

SHRI P. V. NARASIMHA RAO: Sir, 
as I said, I had occasjon to raise this 
matter with Lord Carrington when he 
came here. I also told him-he is the 
Foreign Secretary of Britain-also in-
dicated that if this problem is allowed 
to continue this might have some reper_ 
cussions on our relations also. So far 
as the f;roblem itself is concerned, I 
thought I need not go into the figures. 
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But now that the question has been put, 
I would like to place before the House 
the real perspective of this problem. 

Sir. in 1980 from January to June 
out of 90,000 admitted i.e. 90,000 pas-
sengers admitted, 651 were rejected. 
The same is the story in the previous 
years also. So, the percentage of re-
jection works out to less than one per 
cent and I am not in a position to say 
that in all these cases the rejection has 
been improper or unwarranted because 
I have already stated the grounds tor 
rejection and when one goes into the 
grounds of rejection one is not in a 
position to say with any amount of 
certainty that all the rejections are 
improper. That is the position, Sir. We 
are in very close touch with Indian 
associations in U. K. They are giving 
suggestions to us. We are considering 
aU those suggestions and we are work-
ing in close cooperation \vith them. 
But, at the same time, we will have 
to realise that the final authority of 
acceptance or rejection rests with the 
Government of U.K. We are trying 
our best. 

SHRI INDRAJIT GUPTA: The Gov-
ernment of U. K. has given certain 
grounds on the basis of which they 
say that they deny entl y to people 
whom they consider to be illegal im-
migrants Or nttempting to enter the 
country illegally. We are more con-
C'erned with the questIon of unnecessa-
ry harassment of p('ople who are not 
illegal imnligrants at all any stretch 
of imagination. 

May I relTlil1d hinl, a fe\y months 
ago, in this. HOllSE' itself the que~tion 
of preventIon of Mr. Ramesh Chandra, 
the Serreta_y of the World Peace 
Council fr0'1~ entering Britain waS 
raised and. \ ery correctly, our GO\ ern-
ment had l):'oiested about It? 

Has it heen brought to his notice that 
recently the Marathi Drama Trouoe 
which went to England to give per-
formances of that controversial play 
Gnasira1'rl Kotwal was subjected to 
great deal of harassment and de1ays 
at the Heathrow Airport, all their 

mUSIcal instruments and all their other 
property which they were carrying 
with them was opened, examined and 
inspected and that they were subject-
ed to all sorts of interrogations and 
all sorts of harassment before they 
were allowed to enter Britain? They 
cannot by any stretch of imagination 
be called people who were trying to 
enter Britain illegally. Does he know 
about that? What was done in the 
matter? What is the Government's re-
action to that? 

SHRI p. V. NARASIMHA BAO: The 
matter has been brought to our notice. 
There is a question oti that particular 
matter and I would be giving the an-
swer when the question comes up. For 
the present, I might say, even in that 
matter we have 10d2ed a very strong 
protest. Not only we but those who 
were the hosts in that country, a lady 
who hosted the show, have also pro-
tested. We have taken whatever 
action was possible in the matter. It 
seems that they went on searching the 
musical instruments also thinking per .. 
haps there was something inside the 
instruments. 

SHRI R. S. SPARROW: There have 
been reports from various Indians visi-
tIng overseas countries as also certain 
representations have been received 
from the Indians settled and -working 
in overseas countries that the attitude 
ot OUr amba~sadorial staff at various 
placps i.-; no; that accommodating 
VIlhich it should be. The reason in this 
case seems to be that possibly ~he 
movement of people all around has in-
creased and the staff possible may not 
hav(' been e 11a rged to that extent. I 
would like to a~k the hon. Minister of 
Extern~l AtIalrs if certain plants havp 
been carved out to offs.~t that type of 
diffieuIty either through training staff' 
in detail appronriate to modern day 
conrlitions obtaining or any certain 
speclfic directiol)s havp been worked 
out to be given to them in this regard. 

SHRI P. V. NARASIMHA RAO: It 
is not (' :ear as to which side the hon. 
IVlerr'l ber is referring. In regard to thl! 
staff Otl the British side, we have noth-
ing to say. We hope that the staff Oll 
their side is arleQuste and we do not 
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have any information to the contrary. 
So far as OUr side is concented. Lon-
don is over-represented and. as I have 
already told the House, there is a sub-
stantial cut going on. 

So far as the pOint raised by the 
Hon. Member in regard to actual pro-
cessing of these cases L:, concerned. I 
may inform the -nouse tha t officers of 
Our own High Commission ha ve visit-
ed the airports several times. The 
acting High Commis~ioner hlmself 
visited the Airport just to satisfy him-
self that there is no inordinate delay 
ordinarily. This has been done time 
and again. But, still there have been 
some cases where hardship has been 
caused: such cases have been promptly 
taken up and efforts have been made 
to redress them. 

Indo-Iran Collaboration 
+ 

*46. SHRI RAlVI VILAS PASWAN: 
PROF. AJIT KUMAR ~1EHTA: 

Will the Minister of EXTERNAL 
AFFAIRS be pleased to ::,tate: 

(a) whether it is a fact that the Gov-
ernment of Iran had sought India's 
collaboration in setting up a number 
of industrial estates in Iran: 

(b) if so, the fields in which India's 
collaboration has been sought by the 
Iranian Government and whether 
Government have agreed to the 
request made by the Government of 
Iren; and 

(C) if SO,. its likely impact on India's 
political and economic relations with 
the countries who have imposed sanc-
tions against Iran? 

THE MINISTER OF EXTERNAL 
AFFAIRS (SHRl P. V. NARASIMHA 
~O): (a) and (b). Preliminary dil-
cussions have been going on between 
tile Govemments of Ir:an and India 
since the middle of the year to explore 
various possible areas of economic and 
technical cooperation between the two 
countries. The Government of Iran 
have, however, not made any formal 
request for Indian collaboration in 

""'Setting up industrial estates in Iran. 
(c) Does not arise. 

"11' ~rqf~(WC~ qf~T~ : +41""""4 
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SHRI CHINTAMANI PANIGRAHI: 
Even today we have many Indo Iranian 
joint collaboration projects in Iran. 
The total investments amount to more 
than Rs. 2,000 crores, and there are 
thousands of our technicians who are 
working in Iran today. I would like to 
know from the hon. Minister whether, 
in view of this conflict, our Govern· 
ment has taken any steps or measures 
to safeguard our investments and Ollr 
joint collaboration projects in Iran and 
if so, what measures have been adopt ... 
ed. 

SlIRI P. V. NARASIMHA RAO: It 
would be too early to give any specific 
reply because now both the countries 
are in a state of war. Naturally, the 
very first priority is war and nothing 
else. We do hope that the undertak-
ings which are gOI ng on there will not 
be afTected. We will see at the pro-
per t1me that they are r.eally not 
affected and they continUe as before. 

~~ Gi;r ~ ~ f~ cnflfifdi'1 
~ sr.mf 

+ 
* 48. 'SIT ~afitn .~: 

~..{) "To qqo ~: 

Cfln~~~~~~ 
~ fcfi : 

(~) CflIl +I <Cfi I ( ctiT \if ''''ICfi .. 8 ~ 
fit; qlFcflfdl'1 ~iI1:r ~ ~ ~; 

( • ) CflIT \i I <til 14 ;a it. =at I ( m 
it ~ flii',. i < Siif;iNid ~ t f'F;' 
~~ ,,",I ~ ~ ~ it ~­
~ ~ ~cmwrr t; 

(~) I1K ~, m dffiafit ~ 
am t; ~ 

('f) ~ ,,(6fll( ~ ~ 
it;~am~~~t? 

THE MINISTER OF EXTERNAL 
AFFAIRS (8HBI P. V. NARASIMHA 
BAO): (a) Government are aware that 
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Pakistanis making eiforts to acquire 
uranium enrichmeni and nuclear fuel 
reprocessing capability which could 
enable It to assemble a nuclear device. 

(b) Government have seen press re-
ports to this effect. 

(c) Government has no confirmation 
a bout these reports. 

(d) Government is monitoring de-
velopments in this regard and is tak-
ing all necessary steps to safeguc-rd the 
security interests of India. 

SHRI HARIKESH'BAHADUR: Based 
on the Minister's reply, I would like to 
ask whether Government is trying to 
confirm the press report that Pakistan 
is going to conduct nuclear test on 
Chinese territory. 

SHRI P. V. NARASIl\IHA RAO: I 
have said that we have no canfirnlation 
of this. 

SHRI HARIKESH BAHADUR: My 
question was, whether Government j s 
trying to confirm. 

SHRI P. V. NARASIMHA RAO: What 
he wants to ask perhaps is whether 
Government is as{'ertaining still. I 
have said that we c<re monitoring all 
developments. 

SHRI HARIKESH SAHADUR: In 
view of the fact that Pakistanis hoJding 
massive mIlItary exerCl~es. PakIstan 
President has referred to J amm u & 
KashmIr during his spech before the 
U.~. General Assemuly. the U. S. 
President Jimmy CClrter SH_r s that, it 
Pakistan is in danger, the USA will 
defend PakIstan according to the 1959 
US-Pak Defence Agr~ement. and China 
is supplying jet fighters and ground-to-
air missiles to Pak1stan. rna\' I know 
whether Governmen L 1 S pr~posing to 
bold any talks wIth P;-tklstan in order 
to strengthen the pc ~lC~ 1 n the Indian 
Su b-continen t? 

SHRI P. V. NARASIMHA RAO' Our 
talks wIth Pakistan are going on re-
garding various issues. The Foreign 
l\[inister of Pakistan visited here. But 
the President of PakIstan chose to 

make certain observations in regard to 
Jammu & Kashmir in the U.N. Gene-
ral Assembly. I _had occasion to re-
ply to him. This kind of exchange is 
going on. But, at the same time, we 
are quite vigilant on the matter, parti-
cularly on matters regarding the cap: 
ability of other countries to do or not 
to do certain things. 

WRITTEN ANSWERS TO QUESTIONS 

Number 01 la4l ... kUled Ia 1,...--
War 

*47. SHRI CHINTAMANI JENA: 
SHRI DILEEP SINOR 

BHURIA: 
Will the Minister of EXTERNAL 

AFFAIRS be pleased to state: 

(a) what is the number of Indians 
who have been killed and injured. 
during Iraq and Iran war; 

(b) whether any assistance or COM-
pensation has been given in such cll'-
cumstances; and 

(c) if SO, the details thereof? 

THE MINISTER OF EXTERNAL 
AFFAIRS (SHRI P. V. NARASIMHA 
RAO): (a) The number are: 15 Indians 
killed and 25 injured; in addition, 
three Indians arc reported missing and 
are so far not traceable. 

(b) and (c). Those killed and in-
jured were all employees of private 
companies/Iraqi State undertakings. 
Claims for compensation in these un-
fortunate cases have been preferred 
under the relevant Iraqi regulations, 
by their respech vc employers and are 
under consideration of the concerned 
authorities. 

~epal Government's stand on 
Nepalese settled, in India 

'4~ SHRI M. V. CHANDRA SHE ... 
KA RA MURTHY: Will the Minister ot 
EXTERNAL AF'?AIRS be pleased to 
state: 

(a) whether it is a fact that NeJ.)~l 
has ta.ken a stand that Nepalese \vho 
have settled in Assam and in. other 
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North Eastern States before 1971 have 
to be treated as Indian citizens of 
Nepal origin; 

(b) if SO, the number of Nepalese 
who are living in Assam and in other 
North Eastern states at present; and 

(c) whether Government have 
taken the decision in regard to the 
demand made by Nepal Government 
and if ~'), the details thereof? 

THE MINISTER OF EXTERNAL 
AFFAIRS (Sl!RI P. V. NARASI1\1HA 
RAD): (a) In the course of discussions 
during the Debate on Demand for 
G rants for the Foreign Ministry in the 
Rashtriya Panchaynt in September. 
1 H80, the Nepalese Foreign Minister, 
Mr. K. B. Shahi, commenting on the 
question of Nepalese in Assam and 
other North Eastern States of India 
was reported in the press to h8ve stated 
that "Nepalese entering those areas 
after 1971 when the Government of 
India restricted travel to those areas 
might be regarded as a Nepali problem 
but regarding those who entered the 
ahove mentioned States of India before 
1971, it might be saId that it is an In-
dian problem. Nepalese entering Assam 
and other IndIan States before 1971 
would have 10 be treated as Indian 
citlzens of Nepali origin." 

(b) ~ccording to the 1971 census re-
ports, the number of persons born In 
Nepal and enumerated in the States/ 
UTs of the North-Eastern Region is as 
follows: 

NanlC of States/U rs 

Assam· 

Manipur • 

Meghalaya 

Nagaland . 

Tripura • • 
Arunachal Pradesh 

2390 LS-2. 

• 

• 

• 

Pt"r"iOllS 
of Nepal-
ese origin 

78 ,268 

6,940 

13,397 

9,278 

930 

15,551 

*Includes Mizo District, now consti-
tuted as Union Territory of Mizoram. 
According to the 1971 Census, the fo-
llowing number of person enumerated 
in the North-Eastern Region have 
given Nepali Gorkhali as their mother 
tongue: 

Namr of the Sta tes/UTs 

Arunachal Pradesh gO,91 I 
.( 
4' 

A"-san1 3,49,II6 

Manipur 26,381 

Mrghalaya 4 .. h445 
f'~r 

Mizoram 4.557 

~·agaland 17,536 

Tlipura 2, 107 

(c) Does not arise since the Nepal 
Government have made no such de-
mand officially. 

Theft at Kenduapada Railway Station 

*50. SHRI ARJUN SETHI: Will the 
Minister of R~IL WAYS be pleased. to 
state: 

(a) whether there has been a the,ft 
at Kenduapada Railway Station of 
Khurda Division of South Eastern 
Railway; 

(b) if 80J the details of the theft 
committed; 

(c ) whether any arrest has been 
made in the incident; 

(d) whether some railway employees 
in connivance with railway contrac-
tors in the locality haVe committed 
this theft; and 

(e) what spe<:ific steps Government 
have taken to round up the culprits 
involved in the incident? 

THE MINISTER OF RAILWAyS 
(SHHI KEDAR PANDAY): (a) Yes, 

Sir. 
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(b) On 17-8-80, at about 22-30 hrs. 
open wagon no. EB-87262, covered with 
tarpaulin. loaded with a consignment of 
1070 bags of urea booked ex. Vishakha-
patnam to Faridkot, whicb waS stabled 
at Kendual)ada Station (South Eastern 
Railway), due to being sick, was victi-
mised by miscreants and some urea 
bags were stolen. On checking of the 
contents of the waion, 93 baits of urea 
valued at about Rs. 9.300 were found 
short. 

(c) Six persons have been arrested. 

(d) Yes. One RPF Rakshak is re-
ported to have been involved. 

(e) Six persons involved in the case 
have been arrested under Railway 
Property (Unlawful Possession) Act 
and the case is under investigation at 
the RPF Post, Cuttack. The RPF 
Rakshak who was on duty and is sus .. 
pected to have connivec:1 in the commis-
sion of the oRence lias also been ar .. 
rested and placed under suspension. 
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sr.~ IIA: ~ t t 'SPI'ftf ttGfi r., <r(I ( ~;r 
~ SffiwT t ~ ,\lif(WIt( we€\" ctfti 
f..n~ diU. ;r(f iRtTt ~ ~ I 

Propoaecl strike 01 Pori and Dock 
WOl'lkers 

*52. SHRI K. A. RAJAN: 
SHRI VIJ.AY KUMAR YADAV: 

Will the Minister of SHIPPING AND 
TRANSPORT be pleased to state: 

(a) whether the Port and Dock 
workers in t.he country have decided 
to launCh an indefinite strike from 
18 November, 1980 following 
the failure of talks with the employees 
on their demands; 

(b) if so, the reasons fOr the failure 
of talks; and 

(c) what efforts have been made 
by the Central Government to settle 
the matter and avert the strike? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SHIPPING AND 
TRANSPORT (SHRI BUT A SINGH): 
(a) ~he Union affiliated to the four 

major all India Federation of Port and 
Dock Workers viz., All India Port and 
Dock Workers Federation, Indian 
National Port and Dock WOl'kers Fede-
ration, Port Dock and Water front 
Workers Federation of India and Water 
Transport Workers Federation of India, 
had served strike notices in all Major 
Ports threatening to go on strike from 
November, 18, 1980, if their demands 
for wage revision was not settled by 
that date. 

(b) The negotiation in the bilateral 
Wage Negotiating Machinery, which 
comprised representatives of the em-
ployers and the workers, set up in 
May, 1980, had become stalled because 
th~ Federations insisted in the meet ... 
in~ of the Machinery held on 8-10-1980 
th~t. their demands fOr payment of 
nnnlD1u:rn wage of Rs. 640/- with mini-
mum increase of 23 per cent in total 
wage bill and settlement for 3 years 
were not fQrther negotfable. The ~ 

presentatives of the employer$ could not 
accept this demand. 

(c) Discussions bave been held by 
Government with the representatives 
of the Federations on 12th and 13th 
November, 1980, over their demands. 
The Minister of Shipping and Trans-
port -appealed to the Federations to 
defer their strike pending completion 
of the discussions. In response to the 
Minister's appeal, the representatives 
of the Federations have agreed to defer 
the strike. Further detailed discus--
sions have been held with the Federa ... 
hons concerned at the official level on 
17-11-1980 and 18-11-1980, and are 
schedule to be Yleld at the Minister's 
level on 26-11-1980. 

Raising Communal Incidents in India 
by Pakistan in International Forum 

*53. SHRI SATISH AGARWAL: 
SHR! NIHAL SINGH: 

Will the Minister of EXTERNAL 
AFFAIRS be pleased to state: 

(a) whether Government's atten-
tion has been drawn to the fact t.hat 
one of the leading Pakistan dailies 
has commented that the communal 
riots in India may compel the Indian 
Muslims to demand for a third Paki-
stan in India; 

(b) whether it is also.e. fact that 
the foreign affairs ministry Of Paki-t 
stan had a six hour meeting on 19th 
August, 1980 to consider the ways 
and means to raiSe t.he question of 
communal disturbances in India in 
International forum; and 

(C) if so, what steps Government 
have taken to stop the Pak interfer-
ence in the internal affairs bf India 
and also to keep the Muslim world 
informed about the correct happen-
inas in India? 

THE MINISTER OF EXTERNAL 
AFFA1RS (SHRI P. V. NARASIMHA 
RAO): (a) Yes, Sir. 

(b) The Urdu daily uNAWAI 
W AXT" of Pakistan in Us Au,ust 20 



S9 l~Tritten Answers NOVEMBER 20, 1980 Written Answers 4 0 

issue carried a report to this effect. 
The Pakistan government has however 
informed us that the report is a fabri-
cation. 

(c) In response to government of 
Pakistan's official reaction to the dis-
turbances in India and the efforts of 
its media to portray the incidents in a 
negatIve light, GOvernment of India 
protes~d against the government of 
Pakistan's attempt to interfere in the 
int~rnal aft'airs of India in violation 
of the Simla Agreement. It was point-
ed out to the Government of Pakis-
tan that such interference and hostile 
propaganda could cause a setback to 
Indo-Pak relations At the same time, 
government of India has taken steps 
to keep friendly Islamic countries suit-
ably informed about these incident.s. 

Wl~ii';f ~at~ ~ ~ril-.: al'{ f~r 
~T ~lm ~~. ~~fl' 
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Production of Coaches 

*55. SHRI CHHANGUR RAM: 
SHRI C. CHINNASWAMY: 

Wlll the Minister of RAILWAYS be 
pleased to state: 

(a) the number of reserve coaches 
that have been utilized for the super 
fast trains and the number of coaches 
that have been left for keeping as a 
'stand by' to replace the sick coaches; 

(b) whether the yearly production 
of coaches by the Integral Coach Fac-
tory is adequate to m€'et the demand; 
and 

(C) if not, measures taken by the 
Government so far to update and 
modernise the Integral Coach Factory 
with a view to stepping up the pro-
duction to meet the increasing demand 
Of coaches with ever growing passen-
ger traffic? 

THE MINISTER OF STATE IN 
THE MINISTRY OF RAILWAYS 
(SHRI C. K. JAFFER SHARIEF): (a) 
For running 22 pairs of Super Fast 
trains, the bare requirement is about 
710 coaches. Besides 16.6 per cent 
coaches of these are earmarked for 
replacement of sick coaches. 

(b) The yearly coach production by 
Integral Coach Factory (IeF) is not 
adequate to fully meet the demand for 
coaches. 

( C) A proposal for increa.sing the 
production of ICF from 720 to 750 
coaches is planned for inclusion in the 
Works Programme for 1981-82. In 
order to further increase indigenous 
prod uction of coaches, a teohno-econo-
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mic survey for a new coach production 
unit was undertaken, which recorn-
mended setting up a new coach building 
unit with the initial capacity of 400 
coaches per annum, with scope for 
future expansion to 750 coaches per 
year. This report is currently under 
examination of the Planning Commis-
sion. 

Proposal to set up Maritime Institute 

1f.56. SHRI P. RA.JAGOPAL NAJDU: 
Will the Minister of SHIPPING AND 
TRANSPORT be pleascCl to state: 

(a) whether Government have ap-
proved the Shipping Corporation's 
proposal to set up a Maritime Insti-
tute to train its personnel; and 

(b) if so, when it will be set up? 

THE lVIlNISTER OF STA'rE IN 
THE IvIlNISTRY OF SHIPPING AND 
TRANSPORT (STIRI BUTA SINGH): 
(a) Yes, Sir. 

(b) 1his project will lle C'on1pleted in 
:) phases as indicated below:-

Phase I 1980-81 

Phase II IH81-82 

PhClsE' III 1982-83 

Ilarassment to Indians and Pakistani", 
at Entry Point 

"'57. SHRI MOHD. ASRAR AHMAD: 
Will the 1\1inistcr of EXTERNAL AF-
FA IRS be p]ea~ed to statE': 

(a) whether Governn1ent arc 
aware that the Indian and Pakis1 ani 
Nationals are harassed at the point of 
entry on the Indo-Pak border; 3_1d 

(b) if so, what steps have been 
taken to put an end to such harass-
ment? 

THE MINISTER OF EXTERNAL 
AFFAIRS (SHRI P. V. NARASIMHA 
RAC): (a) Government have seen 
Press reports and also reports received 

from certain individuals regarding 
harassment to the Indian and Pakistani 
nationals at the point of entry/exit, . 
particularly at the Attari Rail/Road 
Checkpost. 

(b) Apart front taking action on in-
dividual complaints, Government have 
considered and, in fact taken certain 
steps to make travel between India 
and PakIstan convenient. Some of the 
steps so far taken are as follows: 

( 1) Government have made the 
Bilggage Rules for international pas-
s8ngers also apphcalJlc to passengers 
coming from Pakistan. A two-channel 
sys tern, nalnely, Green and Red, 
:::.ilnilur to that availl.lule ut inter-
national airports has been introduced 
: ly customs at Attari Railway Station 
resulting in considera bIe red uction 
In tilne in clearance of the passen-
gers. 

(2) Regular announcements are 
made in the trains as well as on the 
1 'latiorm informing the passengers 
01 the baggage concession available 
to theIn. Attention is also being paid 
ior the tl'ainlllg of officers in public 
relntiolls with a view to achieving 
L'X ~edi tious G!hl cO urteous clearance 
01 passengers. 

C)) Several procedural and ad-
m1l1isirative mPHsures, such as hber-
<1hsutlon and ratIonalisation of hag-
guge rules (lnd Increase of super ... 
\'h;ory sLu1 at various levels have 
bee-n t~ll,,-('Ij in Older to expedite clear-
ance of pa~sengers arri \ ing at major 
inil'lnatl(jllal airports. 

(-!) St('PS ar(' unCier conc:iueration 
of the Gover1l1nent to l1Jake the train 
.IOU rue)' bet WC'Pll India and Pakistan 
less tIme-consuming and n10re co::n-
lort(1ble. Pro\ ision of b(\tter ameni-
Le~ at Ait.:lri Road Che('kpost is also 
lHlder (.'on~idel ation. 

(5) The faC'llity o[ release of fore-
ign exchange of US $ 500/- under the 

Foreign Travel Schen1e, which was 
not hith~rto available for visits to 
Pakistan. has IlOW been extended to 
persons visiting Pakistan. 
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SiDo-bIlla RelatiOllS 

.58. SHRI JYOTIRMOY SOSU: WiD 
the Minister of EXTERNAL AFFAIRS 
be pleased to st ate: 

(8) wbether Government have 
taken furthnr concrete steps to nor-
maliSe relations with the Peoples Re-
public of China; and 

(b) if so, the details thereof? 

THE MINISTER OF EXTERNAL AF-
FAIRS (SHRI P. V. NARASIMHA 
RAO): (a) The Government of India 
keep under constant review the J:. ro-
cess of normalising relations with 
China on the basis of our principles 
and interests. 

(b) Following are some of the steps 
recently taken by the Government of 
India in this regard: 

(1) As a part of the exploratory 
dialogue on normalisation of rela-
tions, the Secretary in the Ministry 
of External Affairs, Shri Eric Go n-
salves visited Peking in the later half 
of June and on that occasion he ex" 
tended an invItation to the Chinese 
Foreign Minister to visit IndIa. 

(2) When Shri Rao Blrendra Singh 
Minister of Agriculture passed 
through Peking on his way back from 
the Democratic People's Republic of 
Korea, he called on Mr. Wan Li, one 
of the Chinese Vice Premiers. 

(3) Efforts continue to be made to 
promote exchanges in such fields as 
trade, scrence & technology. culture 
and sports. 

.Jakhapura-Daitari Line 

*59. SHRI HARIIlAR SOREN: Will 
the Minister of RAIL WAYS be pleased 
to state: 

(a) whether it is a fact that the 
target date of the completion of the 
first phase of the Railway line from 
Jakhapura to Daitari is December, 
1980; 

(b) if so, how far the construction 
work has progressed so far; and 

(c) whether Government propose to 
takt: up second phase of the aanway 
line from Daitari to Banspani this 
year if the first phase work is com-
pleted before December, 1980? 

THE MINISTER OF STATE IN THE 
MINISTRY OF RAILWAYS (8HRI 
C. K. JAFFER SHARIEF): (a) Yes. 

(b) All land have been banded over 
to ffie Railway except some portion 
req uired for approach roads, level cros-
sing etc. 99 per cent earthwork has 
been done so far. 

All major bridges have been com-
pleted and out of 100 minor bridges 4 
are under construction and others com-
pleted. Progress is 95 per cent. 

Construction of station bUlldings and 
approach roads and construction of stall: 
quarters is in progress. 96 per cent of 
the work has been completed. 

Pennanent way: 14 Kms. bave been 
linked and further work is in progress. 
The section upto Sukinda has been 
opened to traffic on 27-7-1980. 

Overall progress is 73 per cent. 

(C) "rhe proposal to take up the 
constl'ul:'tion work of the second phase 
from Daitari to Banspani during 1981-
82 is under active consIderation in con-
sultation with the Planning Commis-
sion. 
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Vacant Posts of Primary School 
Teachers in Southern Railway 

401. SHRI D.S.A. SIVAPRAKASAM' 
Will the Min) ster of RAIL WAYS be 
pleased to state: 

(a) the total number of vacancies 
01 Primary School Teachers in 
schools in the Southern Railway Re-
gion in this academic year, language-
wise; 

(b) whether any advertisement was 
given to fill up the posts; 

(c) the total number of applicatIons 
received and number of person~ 

selected; and 

(d) the qualifications of persons c;;o 
selected? 

THE DEPUTY !vtINISTER IN THE 
lVIINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN) : (a) 36-English 
Inedium 9 Tamil rnedium 27. 

(b) Yes. 

(p) 119 applIcations were received 
for Teachers English medium and 4 
candIdates have been selected. Selec-
tion process fOr Teachers Tun1il 
medium bas not yet been corrlplcted 
for which 1665 applications have been 
received. 

(d) Of the 4 selected, two are gra<1u-
ates with B.Ed. qualification and two 
have passed Anglo Indian High School 

Examination with middle grade Tea-
chers Certificates. All the four candi-
dates have also prevfcfus teaching ex-
perience. 

Daily runBia" of Jayaati Jana. 
ExpreSs 

402. SHRI RAM SINGH SHAKY A: 
Will the Minister of RAIL WAYS "Je 
pleased to state: 

(a) whether there are plans iO 
ma,ke the Jayanti Janata Express 
train service daily; and 

(b) if not, what are the cons-
traints and how they are going to be 
overcome? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
::'vlALLIKARJUN); (a) No. 

(b) Spare capacity i~ not avalla',le 
either on the Rajendra Pul or on 1he 
sections enrou teo BesIdes. there IS 
lack of adequate termInal cnpaclty :It 
Delhi. ConversIon of Metre Gauge 
sectIon behveen Barabanki and Sonpur 
Into Broad Gauge IS in hand. Addl-
tIonal facIlItIes have bE'en plannerl. and! 
or are under consideration for New 
DelhI and the ~ectIon<; enroute & on 
theLr becomlng c.t\'ullaule. the provlsion 
01 dailv berVICl\ between MuzDnarpur-
Nevv DelhI/Delhi WIll lJC consIdered 

Reservation Sta1J of New Delhi 
Railway Statieu 

40:3. PROF. MADEU DANDA\~ATE: 
\\'111 the MInIster of RAILWAYS be 
plea-;ed to state: 

(a) \vhether the Reservation Staff 
at the Nc\v Delhi Railway Station 
\vent on u lightening strike on the 
27th August. 1980 as a protest against 
the arrest and alleged harassment or 
the Chief Reservation Supervisor; 

(b) if SOl what were the grievances 
of the reservation staff against the 
Central Bureau of Investigation and 
the nature of the alleged harassment· 
and ' 

(c) whether the matter has been 
finally settled? 
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THE DEPUTY MINISTER IN THE 

MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN) : (a J to (c) . A sec-
tion of the reservation staff of New 
Delhi Station went on lightening stri ke 
on the 27th August, 1980 for few hours 
to show their resentment against the 
arrest of the Chief Reservation Super-
visor by the Central Bureau of Investi-
gation. The Chief Reservation Super-
visor was later released on bail. 

Measures to check Cigarette Smoking 

,104. SHRI CHANDRABHAN AT HARE 
PATIL: WIll the Minister of HEALTH 
AND FAMILY WELFARE be pleased 
to state: 

(a) whether Government ale con-
templa ting to take any measures for 
effectively checking cigarette smok-
ing apart froln the statutory warning 
On cigarette packets that 'smoking is 
injU1·;o'.JS to health'; (lnd 

( b) if so~ the details thereof? 

THE IVIINISTER OF HEALTH AND 
FAIVIlLY WELFARE (SHRI B. SHAN-
K.ARANAND): (a) Yes 

(b) 1. In order to provide certain 
restrictions in relation to trade and 
('OlnmerC'e in and productlon. supply 
<{nJ distribution of cigarettes. the 
Government of IndIa has enacted a 
legislation namely "The Cigarettes 
(Regulation ot productIon, ~upply and 
dIstributIon) Act, 1 B75" which is in 
force with effect from 1-4-Hl76. The 
Act 'was forwarded to the State Gov-
ernments in the year IH77 for imple_ 
mentation of its various provisions. 

2. Several states have passed }(,nvs 
prohibiting juvenile smokIng and smok-
ing in public places like cinema halls, 
buses etc. 

:~. Mass publicity campaIgn on the 
hazards of smoking have been under-
taken through publication and n1ass 
media by Central J-Iealth Education 
Bureau. Films on the subject have 
been prepared and they are being 
shown in cinema halls. Four scripts 
On smoking and health hazards have 
been sent out by C.H.E.B., to all the 

stations of An India Radio and T.V. 
Centres. 

4. The Central Health Education 
Bureau has developed health education 
sYLlabus which includes the topic re-
lated to hazards of smoking and its bad 
effects on health for students of Classes 
IX and X under the Central Board of 
Secondary EducatIon. 

5. In order to ensure uniform stan-
dards of material being prescribed in 
the text books all over the country the 
Ministry of Health and Family Wel-
fare have suggested to the Ministry of 
Education that a chapter on "Harm-
ful Effects of Smoking" may be pre-
pared by N.C.E R.T. in consultation 
\vith the Central Health Education 
Bureau. which atter approval may be 
recommended to the various statesl 
Union Territories for inclusion in the 
school level text books. 

6. Tax burden on production and sale 
Of cigarettes has been increased to 
n"lake smoking more prohibitive. 

7. The All India Radio and Door 
Darshan ha ve taken a decision· not to 
accept advertisements regarding cigar-
ettes and other tobacco products in 
their commercial services. 

8. Indian Airlines have extended the 
"No smoking areas" in the various air-
crafts and have stopped the permissive 
announcement "You may smoke, if you 
wish". 

RaHway Labour TribUilal Award 

405. SHRI SURAJ BRAN: Will the 
Minister of RAIL WAYS be pleased 
to state: 

(a) whether it is a fact that the 
Railway Labour Tribunal Award has 
been accepted by the Ministry of 
Railways and its implementation has 
also been ordered; 

(b) whether it is also a fact that 
additional staff required fOr this pur-
pose has not So far been provided at 
most of the places including Delhi 
Division of Northern Railway; 



SI 
Ce) 11 10, whether it is not a1!ect-

inK the etlicient working of the 
Railways; and 

(d) when the Government pro:Qose 
Ie make good this shortage of staff? 

THE DEPUTY MINISTER IN '1 HE 
MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN): (a)~ Yes. 

(b) No. In December, 1977 the 
Ministry of Railways gave clearance 
to all the Indian Railways including 
the Northern Railway for creation of 
10,012 additional posts of staff in 
group 'e' and cD' for the purpose of 
implementing the various recom-
mendations made by the Railway 
Labour 'nt-ibunal 1969 relating to 
hours of employment of Raihvay eIr..-
ployees. Nearly 85 per cent of these 
posts have already been filled up. 

(c) No. 

(d) Action is in progress for provi-
ding as early as possible the addi-
tional staff still required at certaIn 
places. 

Purchasing a second paBSeDger vessel 
frOm abroad fOr Andamans 

406. SHRI MANORANJAN BHAK-
TA: Will the MinIster of SHIPPING 
AND 'l'RANSPORT be pleased to 
state: 

(a) whether it is a fact that the 
Andaman-mainland passenger service 
is far from satisfactory for want of 
replacement of m.v. ANDAMANS 
and the Andaman and Nicobar Ad-
ministration has sought permission to 
purchase immediately a second pas-
senger vessel from abroad; and 

(b) if so, what action Government 
has taken to push through the said 
proposal fOr improvement of the 
mainland-Andaman passenger ser-
vice? 

THE MINISTER OF STATE IN 
THE MINISTRY OF SHIPPING AND 
TRANSPORT (SHRI BUTA SINGH): 
(a) and (b) The Andaman/Mainland 

passenger tttn"Vice is quite satisfac-
tory. The operational life of m. v. 
Andamans has recently been extend-
ed by sPecial survey of this vessel, 
upto May, 1982 and the vessel is per-
fonning well. A proposal for pro-
curement of a second-hand passenger 
vessel to replace M.V. Andamans has 
been recei ved from the Andaman 
Administration. That Administration 
have been asked to arrange for neces-
sary funds fOr the purchase of the 
said vessel so that investment deci-
sion can be taken by the Government. 

Service to Sportsmen lD. Railways 
407, SHRI NAR'AYAN CHOUBEY: 

Will the lV.inister of RAL WAYS be 
pleased to state; 

(a) whether students and young-
men who have been sportsmen during 
their student days with certificates are 
given service in the Railways; 

(b) if so, the rules thereof; 

(C) whether the Northern Railway 
has encouraged young boys and 
men to keep the practice and appear 
for test; 

(d) whether such a test was carried 
on in Delhi on the 10th February, 
1980; 

(e) if so, number of those appeared 
far test and those who qualified in 
the test; 

(f) whether those qualified were 
taken to Lucknow for race on the 
10th August, 1980; and 

(g) if so, their number and the 
details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN) (a) to (g) The in-
formation is being collected and will be 
laid on the Table of the Sabha. 

VetUlcatioD. of Service Record 

408. SHRI S, M. KRISHNA: Will the 
Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) the number of cases relating to 
non-medical Class I and II Officers 
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working in Directorate General Health 
Services, who have com.p1eted metre 
than 25 years of service, and have not 
as yet been issued the Certificate 
showing verification ot Service Record 
as per standing orders ot the Govern-
ment; 

(b) whether due to this lapse, the 
pension of some of the retired officers 
bas been held up and if so,. the num-
ber thereof; 

(c) whether Government will fix res-
ponsibility for this lapse and take 
necessary action against the deliquent 
officers; 

(d) whether due to the fact that 
some of the Officers dealing with ad-
ministration have been working in the 
D.G.I-I.S. for the last more thun 24 
years or so and as a result of their 
continued stay, they have developed 
SOn1e vested interests; and 

(e) the action Government propose 
to take to ensure healthier adminis-
tration? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI B. SHAN-
KARANAND): (a) 107, as on 1st 
November, 1980. 

(b) No pension case has been held 
up for want of service verification certi-
ficate. 

(c) and Cd) Does not arise. 

(e) Officers are rotated within the 
Ministry/Dte. G.H.S. or from the 
Ministry to Dte. G.H.S. and vice versa 
normally after they have worked in a 
post/Section for more than five years. 

Recommendation of Natioaal Labora-
tories to use -Chlorine Tablets 

409. SHR'I RAJESH PILOT: Will the 
Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) whether it is a fact that the 
National Laboratories had recommend-
ed Use of chlorine tablets to contain 
water borne diseases which are leading 
killers of infants/children. , 

(b) whether Government propose to 
provide chlorine tablets/liquid to mas-
ses in rural areas through Community 
Health Volunteers/para-medical wor-
kers and if so, the details thereof; 

(C) whether the Bleaching Powder 
(soft lime with chlorine), a very old 
concept, which is mainly meant for 
sanitation purposes and gets decom-
posed in moistureous flood affected 
areas and is highly cumbersome due to 
its hazardous proprieties is still being 
used by Health and Public Health De-
partments for disinfection Of drlnkiDg 
water for human consumption In rural 
areas; and 

(d) if so, the reasons thereof? 

THE MINISTER OF HEALTH AND 
FAMILY WIELFARE (SHRI B. SHAN" 
KARAN AND): (a) Yes, the National 
Environmental Engineering Research 
Institute, (formerly CPHERI) has re-
cOlnmended chlorine tablets which 
could be used for disinfecting water in 
homes w'here regular disinfected water 
is not made available to the community. 

(b) The State Governments have been 
requested to supply Chlorine tablets!, 
bleaching powder to the Community 
IIealth Volunteers for regular <'hlotina-
tion of sources ot drinking water, in the 
villages in which CHVs are working. 

(c) and (d) Bleaching po'fNder is 
used for disinfection purposes in many 
water supply systems as its application 
in the desired quantities is easily cal .. 
culated and the personnel at the village 
level. \vho may be assigned such respon" 
sibilities, can be very easily trained in 
their functions. No reports of any hazar~ 
dous properties of the powder have 
('orne to notice'. 

Late Running of Trains 

410. SHRIMATI SANYOGITA 
RANE: Will the Minister of RAIL-
WAYS be pleased to state: 

(a) whether it is a fact that late 
running of trains is causing a lot of 
inconvenience and misery "0 the travel-
ling public; and 



5S W'ritten Answers NOVEMBER 20, 1980 Written Answers 56 

~ ~~'QTrr ~ qr:q" ~~ lim ',-~T 

~ ~ &lf~ g-m ~ 
(b) the steps taken or proposed to 

be taken to improve the situation? 

THE DEPUTY MINISTER IN TIlE 
l\11NISTRY OF RAILWAYS (SHRI 
MALLIKARJUN) : (a) The punctua-
lity performance of mail5express 
trains 'Not losing time' during 
the month of October, 1980 im-
proved on majority of the zonal raiJ-
ways as compared to the corresponding 
month of last year and relnained around 
90.0 per cent. The punctuality perfor .. 
mance of trains on few other Railways 
't'~z. the Central, the Eastern, the North-
east Frontier and the North Eastern 
R'ail\\~ays was however. affected adver ... 
sely by increased incidence of alarm 
chain pulling, miscreant activities, poli .. 
tical agitations in Assam, accidents. 
power shortage, etc. Besides, detentions 
were also caused by reasons within the 
control of Railways, such as, engine 
failure. signal failure! defects and other 
operating failures. 

(b) The avoidable detenti('ns have 
been taken up with the R'aihvays clnd 
General Managers have been directeu to 
give personal attention to ensure 
punctual running of trains. They 
have also been asked to intensify 
day-io-day rnonitor;ng of imo110riant 
mail/ express trains not only at 
the Zonal Head uurters but also 
IBt the field level. The G' neral 
Managers have been further instructed 
that staff responsible for loss of punc-
tuality should be identified and dpalt 
with finnly and promptly. Liaison::, is 
also being maintained with the concern-
ed State Governments to control the 
incidence of alarm chain pulljn~ and 
dis-connection of hose-pipes by Inis-
creants. 
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R.D.S.O. Scientists 

412. SHRI A. NEELALOI-IITHADA-
SAN: Will the Minister of RAIL WAYS 
be pleased to state: 

(a) whether the Research Develop-
ment and Standards Organisation of 
the Railways is an autonomous body; 

(b) if so, whether Governlnent pro-
pose to lay a ('opy of its Constitution 
on the Table of the House; 

(c) the number of degrGc holding 
scientists, subject-wise, employed in 
R.D.S.D. as On 1st April, 1080; and 

(d) what is the number of Scientists 
in the R.D.S.O. holding post-graduate 
degrees and Doctorate Degrees? 
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THE DEPUTY MINISTER IN 
MINISTRY OF RAILWAYS 
MALLlKARJUN) : 

(a) No. 

(b) Does not arise. 

THE 
(SHR'! 

(c) Number of degree holding 
Engineers Department-wise are as 
under:-

l\{( ch:lnical Enqin~rrjng 154 

E1 ch ir~ll F:nqillr~ring 

T', 'cCOn1.nlllnlcati()11 

Alchi1nt 

~kt;:-lIt1rgi(,,;tl 

Racbe'or of St iencf' 

d) \ I) X lllll be r (If Ell gi I)(~('rs 
hokJing Post Gr.Htuatc 

DC'gre('~ 

(il) ~\H"[lb'-~r of Fllginc(~rs 
holdmg D )ctorat(' 
D('~rc('" 

70 

15 

IZ 

I I 

5 

8 

66 

6 

Wronc Map published by 'SPAN' 

413. SHRI R. K. MHALGI: Will the 
Minister of EXTERNAL AFF A.IRS be 
pleased to state: 

(a) whether Government's atten-
tion has been drawn to the map 
published on page 4 of the 'SPAN' 
AU'gust, 1980 under the artic le 'The 
Indian Ocean, A Zone of Peace' by 
J erO'Ine Kahan, wherein the part of 
Jammu and Kashmir, which is ille-

gaIly occupied by Pakistan, has been 
shown as the part of Pakistan; and 

(b) if so, action taken or proposed 
to be taken by Government in this 
regard? 

THE MINISTER' OF EXTERNAL AF-
FAIRS (SHRr P. V. NARASIMHA 
RAO); (a) Yes, Sir. 

(b) The attention of the Editor of 
the 'SPAN' magazine was drawn to 
this wrong depiction of India's frontiers. 
He \X~as asked to avoid such errors in 
future. He expressed regrets about the 
publlcation of the erroneous map and 
has taken note of our suggestion about 
future publication of Maps. 

Acute shortage of Ayurvedic 
Medicines 

414. DR. A. U. AZAMI: Will the 
lVdnistC'r of HEALTH AND FAMILY 
WELF ARE be pleased to sta tc : 

(a) whether it is a fact that funds 
provi,.:ied tor Ayurvedic system of 
medicines in the C.G.H.S. Dispensa-
ries in the capital has been consider-
ably slashed down dUring th,~ cu-rrent 
year as compared to the last year 
thus resulting in acute shortage of 
Ayurvedic medicines at th~ Store 
Depot and in the Dispensaries; and 

(b) if' so, the reasons therefor and 
the steps which Government propose 
to take to improve the situation? 

THE MINISTER OF HEALTH: AND 
FAMILY WELFARE (SHRI B. SHAN-
KARANAND) : (a) No. 

(b) Does not arise. 

PlplaDa Rallway Station 

415. S~'I MOTIBHAI R. CHOU ... 
DHARY: Will the Minister of RAIL-
WAYS be pleased to state: 

(a) sfnce when the railway crossing 
on the east of Piplana railway station~ 
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OIl the Palanpur..oandhidham line haa 
beEDl made an unmanmed crossing; 

fb) whether there is another rail-
way crQSSing OD the west of the above 
station which is kept open; and 

(c) if so, whether the crossing on 
the east ot this station will also be 
kept open in view of the difficulties 
encountered by farmers if so, by what 
time and if not, the reasons therefor? 

THE DEPUTY MINISTER' IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN): (a) The level cros-
sing No. 147-C at km. 171/13-14 at the 
North end (referred to as East in the 
Question) is manned during the <lay 
time from 7.00 hours to 19.00 hours. The 
gates of this level crossing are normally 
kept open to road traffic during the 
day time. During the night time from 
19.00 hours to 7.00 hours the gates are 
kept closed to road traffic and opened 
whenever there is a demand from the 
road users. 

(b) The level crossing No. 148-C at 
km. 172/8 at the South end (referred 
to as West in the Question) is un-
manned which is made use of by· the 
~road traffic around the clock. 

(c) Western Railway have taken steps 
to carry out census of road traffic at 
level crossing No. 147-C at Piprala sta-
tion and if found justified. the level 
crossing may be manned during the 
night also. 

Munter of A.S.M. en duty at Sijua 

416. SHRI A. K. ROY: Will the 
Minister of RAIL WAYS be pleased Cl 
r~fer to the reply given to Unstarred 
Question No. 3712 on the 10th July. 
1980 regarding Murder of A.S.M. on 
duty at Sijua and state: 

(a) whether the State Poli"'e Autho-
rity, Dbanbad has been able to find 
out. the clues in the case of brutal 
murder 01 A.S.M. on duty at Sijua on 
2.1st April, 1980; and. 

(b) if not, whether Government 
])I'6poSe to hand O~ the case to the 

· c.B.l. without fu.J:1ber cle~? 

THE DEPUTY MINISTER 
l\lIKlSTRY OF RAILWAYS 
MALLIKARJUN): (a) Yes. 

(b) Does not arise. 

IN THE 
(SHBl 

Genna Conference on Dlsarmameat 

417. SHRI AMAR ROY PRADHAN: 
?lill the Minister of EXTERNAL 
AFFAIRS be pleaSed to state: 

(a) whether it is a fa~t that 75 
nation review conference on dlsRr-
mament was held at Geneva in Sep-
tember 1980; and 

(b) if so, the outcom~ ot ihat con-
ference? 

THE MINISTER OF EXTEHNAL 
AFFAIRS (SHRI P. V. NARASTMHA 
RAO): (a) and (b). Yes, Sir. A United 
Nations conference on prohibH ions or 
restrictions on use of certain conven-
tional weapons which may be de~med 
to be excessively injurious or to have 
indiscriminate effects (so-called inhu-
mane weapons, sometimes also called 
"especially cruel weapons") WqS held in 
Geneva from 15th September to 10th 
October 1980. A total of 76 States, inclu-
ding India, participated in the work of 
the Conference. The Conference adop-
ted the following instruments: 

1. Convention on prohibitions or 
restrictions on the use of specific con-
ventional weapons. 

2. Protocol .on non-detect3ble frag-
ments. 

3. Protocol on prohibitions or res-
trictions on the use of mines, booby-
traps and other devices. 

4. Protocol on prohibitions or res-
trictions on the use of incendiary 
v ... eapons. 

It may be mentioned that the Second 
R.'eview Conference of the Treaty on 
tlse Non .. Proliferation of Nuclear Wee-
J)QnS (NPT) was also hekl in GeneVIl 
from 11th AU8Ust to 8th Sept_ber, 
1980. However, that Conference did 

l 
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not reach qreernent on. any lolnt de-
claration or any other document. As 
India is not a party to the Treaty, it 
did not attend this conference. 

PropoM.l to nJae DTC 1' ...... 

418. SHRI ARVIND NETAM: 
SHRI NAND KISHORE 

SHARMA: 
SHRI HIRALA L R. 

PARMAR: 
Will the Minister of SHIPPING AND 

TRANSPORT be pleased to state: 
(a) whether it is a fnct that G.:>v-

ernment are considering to raise 
Delhi Transport Corporation bus 
fares; aIld 

(b) if so, the reasons therefor and 
the time by which the decision will 
be ftnau.e4? 

THE MINIS TIER OF STATE IN THE 
l\fINISTRY OF SHIPPING AND 
TRANSPORT (SHRI BUTA SINGH):1 
(a) and (b). The DTC Board is of the 
vie\v that the fare structure of DTC 
is divorced from the cost of operation 
and the recent hike in diesel prices and 
other components calls for increase in 
the fares. However. Govt. has not yet 
taken a decision in the matter. 
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Repealing of Lepers kt 

420. SHRI M. RAMGOPAL REDDY: 
Will the IVLinister of HEALTH AND 
FAMILY WELFARE be pleased to 
state: 

(a) whether the Indian Leprosy 
Association h&8 demanded repealine 
of the Lepers Act, 1898; and 

(b) if so, Government's reaction 
thereon? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI B. SHAN-
KARANAND): (a) Yes. 

(b) The Government of llluia bad 
coQStltuted a Sub-CQmmittee of the 
National Leprosy .+\dviaoq Committee 
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in 1975 to advise regarding the modi-
fication to the Lepers Act, 1898. The 
Sub-Committee had recommended 
repeal of the Lepers's Act, 1898 and for 
incorporation of the necessary provi-
sions in a Model Public Health Act. As 
Health is a Sate subject, the'State Gov-
ernments were ad vised in Novembcl, 
1979 to consider taking up suitable legis_ 
lation for amendment/ annubnent of 
the Act, 1898. Model Public Health 
legislation is in the draft 3tage. 

.Joint US Egypt Defence Exercises in 
Indian <kean 

421. SHRI ;RAlVl SINGH YADAV. 
Will the Minister of EXTERNAL 
AFFAIRS be pleased to state. 

(a) whether it is a fact that US Air 
and Naval forces and Egyptian forces 
have decided to carry out defence 
exercises jointly in Indian ocean du-
ring November and December, 1980; 

(b) whether it is also a fact that 
the Government of USA have decided 
that its A-7 and F-11 bombers sta-
tioned at NATO bases in Europe will 
also participate in these defence exer-
cises; 

(c) whether it is also a fact that in 
principle Indian Government consi-
der Indian Ocean a peace zone; 

(d) whether the proposed defence 
exercises by air and naval forces of 
America are likely to adversely affect 
the peace and security of Indian ocean 
region, India and other littoral coun-
tries; and 

( e) the policy adopted by the Go-
vernment of I,ndia in this regard? 

THE MINISTER OF EXTERNAL 
AFFAIR'S (SHRI P. V. NARASIMHA 
RAO): (a) and (b) According to reports, 
1450 US troops reached Cairo on Nov .. 
ember 11 to conduct jOint exercises with 
Egyptian troops under simulated combat 
conditions. The exercises are expected 
to last about 12 days. There joint exer-
cises are reportedly to be held only 
over Egyptian terriory and not in the 

Indian Ocean. A .. 7 tactical aircraft and 
support helicopters are to participate 
in the exercises but we have no in-
formation as to whether any of these 
aircraft will be drawn from NATO 
bases in Europe. 

(c) to (e) India has reiterated on 
several occasions its firm support for 
the Declaration of the Indian Ocean as 
a Zone of Peace in terms of the UN-
Resolution of 1971. India has consis-
tently opposed Great Power nlilitary 
presence in the Indian Ocean 'w·hich 
introduces new tensions and conflicts 
in our neighbourhood and constitutes a 
threat to peace and stability. India is 
working with other Non-aligned littoral 
and hinterland States to preserve the 
concept contaIned in the 1971 De('lara-
tion \vhich envisages the elimination of 
Great Power military presence from th~ 
Indian Ocean. India supports the con-
vening of the Indian Ocean Conference 
in 1981. with a view to implementatIon 
of the 1971 Declaration. 

New Lines in Madhya Pradesh 

422. DR. V ASANT KUMAR PAN-
DIT: Will the Minister of RAIL-
WAYS be pleased to state: 

(a) the number Of proposals which 
have been sent by Madhya Pradesh 
Government for (i) ne\v lines, (ii) 
conYersion to Broad-gauge, (iii) eX-
tension of existing Railway llnes, (iv) 
completion of on-going surveys, and 
(v) new surveys; 

(b) the dec}sion taken and the pro-
gress achieved so far; 

(c) the progress achieved on Lalit-
pur-Sitgrauli-Khajuraho- Satna-Rewa 
line and Barwadih-Karonji lines; 

(d) whether the survey has started 
on the new proposal of Guna-Shiv-
puri-Gwalior-Etawah line; and 

(e) the surveyS from Madhya Pra-
desh which are under reference to the 
Planning Commission for clearance? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLIKARJlTN) : (a) Prior to 
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1979 requests for 6 new lines were 
received trom the State Government. 
In 1978, the Government of Madhya 
Pradesh .suggested the construction of 
11 new lines and 5 conversion pro-
jects. Some of the new lines included, 
extension of existing lines also. Nor-
mally surveys are sanctioned by the 
Ministry of Railways depending on 
the merit. ot each case. 

(b) In view of the difticult finan-
cial position of the Railways and the 
huge investment involved, if all the 
proj ects are to be undertaken, it is 
necessar7 that the traffic potential 
sh'~uld be first asse!sed by spelling 
out the mining and other industrial 
development schemes in the suggest-
ed areas. There-lore, no decision has 
been t9ken on these suggestions. 

(C) r:I1he Lalitpur-Singrauli and 
Earwadih-Karonji surveys are in pro-
gress and. are expected to be com-
pleted' by March, 1981. 

(d) The survey estimate:£ar the 
Guna-Btawah line has recently been 
sanctioned. and is e~d to be 
taken up shortly. 

(e) No &uggestion for surveys have 
been receiyed frOm tbe KadhYa Pra-
desh Government nor is it necessary 
for the Planning Commission ta clear 
tlte surye:r proposal!. 

Charter." »emaDdB Gl AIl.lndla 
BaIlwaymeD's Federation 

~23. SHRI CID'ITA BASU: Will 
the Mini5ter of RAILWAYS be 
pleased to state: 

(a) whather Government have re-
ceived a ten-point charter of demands 
of the All-India Railwaymen's Fede-
ration recently. 

(b) if 110. details of the Charter; 

(C) whether Government have ini-
tiated any bilateral negotiation; and 

(d) if so, the results thereof? 
2390 LfJ-8. 

THE DEPUTY MINISTER IN THIa 
MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN): (a) Yes. 

(b) A stwatement giving details is 
attached. 

(C) and (d) The issues have been 
examined and a reply has been sent 
to the All rndia Railwaymen's 
Federation explaining the position. 
these issues are discussed from time 
to time in the regular forums esta-
blished for the purpose in which the 
AIRF is also asoociated. 

Statement 

The ten point Charter of demands 
contains the follOwing demands: 

(i) Parity in wages with em-
ployees in public Sector 
Undertakings and for that 
purpose an immediate grant 
Ot Rs. 150/- P.M. as an Ad hoc 
increase in pay ~ all em-
ployees in Group 'C' ancl '1>'. 

(ii) Revision of. DA Formula for 
full neutralisatiOn in cost of 
living and correction of Con-
sumer Price-index figure. in 
accordance with Bath Com-
mittee Report. 
Merger of Dearness Allow-
ance with Pay for all pur-
poses at Consumer Price 
Index 344. 

(iii) Granting of 8.33 Per cent 
Minimum Bonus. 

(i v) Restructuring of the cadre in 
group 'e' and '0' SO '8s to 
guarantee time bound promo-
tion as in case of Group CA· 
Officers. Also reclassification 
of Group cD' posts fOr uplift-
ing them to Group 'C' posts 
as has been in the caSe of 
Group A, Band C cadres .. 

(v) Reclassification of cities for 
the purpose of HRA and CCA 
and revision in the rates of 
theSe allowances. 

(vi) Decasualisation of labour .. 
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(vii) Employment to the wards of 
the Railway employees. 

(viii) (a) Vacation of victimisation 
in connection with May. 1974 
Strike. 

(b) Payment of. full pay ror 
the suspension/removal per-
iOd of 1974 strike. 

(iX) Introduction of 8 hours w.)rk-
ing day fOr all those working 
more than 8 hours a day. 

(x) Management of Railways by 
Autonomous Corporation. 

Indian Ships Stranded in Persian Gull 

424. SHRI DAULAT SINHJI JADE-
JA: Will the Minister of SHIPPING 
AND TRANSPORT be pleased to 
state: 

(8) the number of Indian Ships 
stranded in the Persian Gulf during 
the period of Iraq-Iran war; and 

(b) the details of loss incurred? 

THE MINISTER OF STATE IN 
THE MINISTRY OF SHIPPING AND 
TRANSPORT (SHRI BUTA 
SINGH): (a) Four ships and 29 sail-
ing vessels have been stranded in the 
Shatt-Al-Amb Waterway during the 
present Iraq-Iran war. 

(b) The total loss to shipping in-
dustry is estimated at about Rs. 375.00 
lakhs. ' 'j 
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Indian Killed in Iran-Iraq War aDd 
Damage to IJldian Property 

426. SHRI ATAL BIHARI VAJ-
PAYEE: 

SHRI V. S. VIJAYA RAGHA-
VAN: 

Will the Minister of EXTERNAL 
AFFAIRS be pleased to state: 

(a) the number 'Of Indians killed 
and value of property damaged du-
ring the recent Persian Gulf War; 

(b) the value of other damages, if 
any; 

(C) the specific services rendered by 
the Indian Embassies in the area to 
the needy; and 

(d) the amounts paid to the families 
of dead and injured Indians and al!o 
compensation paid to those who have 
suffered property lo~ses? 

THE MINISTER OF EXTERNAL 
AFFATRS (SHRI P. V. NARASIMHA 
RAO): (a) and (b) 15 Indian nation-
als were killed in Iraq dudng these 
hostilities. It i:; not po~sible yet to 
n1'dke CJ.ny prcci.,f' assessment of 
dalnages c1aimed to have been incur-
Tf'd by OUr nntronals. 

(c) OTJr 1'Ti'-,~jons in the area have 
worked round the clock to ensure 
sInoo~h and speedy repatriation of 
tho~e Indian nationals wishing to 
leav<.: hy arranging exit/entry vlsas; 
transportation and food; and by co-
ordinating airlift operations. Our 
Missions have also been in constant 
touch with the local authorities re-
garding safety of Indian nQtionals and 
their evacuation whenever necessary 
to safer placea. 
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(d) There are no compensation 
claims against Government of India. 
Compensation claims have, however, 
been preferred by concerned com-
panies/individuals under the relevant 
Iraqi Social Security Laws. 

PeettiOD of General Cargo capacity 
and Trame Handleld In Bombay Port 

427. SHRI A. T. PATIL: Will the 
MInister of SHIPPING AND TRANS-
PORT be pleased to state: 

(a) what was the capacity available 
in Born bay Port in respect of general 
cargo vis-a-vis general cargo traffic 
handled during June, 1980 to 15th 
October, 1980; 

(b) what was the position of capa-
CIty and traffic in other major ports 
during the same period; 

(c) what action has been taken by 
Government during this period to re-
duce the congestion in Bombay Port 
and consequently to reduce the loss 
to national economy; and 

(d) what plans have been made ro 
get over the inadequacy of capacities 
and to what extent they are imple-
mented upto noW? 

THE MINISTER OF STATE IN 
THE MINISTRY OF SHIPPING AND 
TRANSPORT (SHRI BUTA SINGH) : 
• (a) The handling capacity of Ma}.Jr 
Ports has been asc;;essed on an annual 
haslS after t·aking into account opti-

,munl berth occupancy rate and other 
1 el~vant pE'rfOl mance indicators. The 
(Jeneral cargo handling capacity of 
}}Jmbav Port has been estimated at 
6 00 million tonnes pcr 'annum The 
genera1 C'-1rgo traffic handled at Bom-
bay Port dUrIng June 1980 to 15th 
October 1980 \vas 2 73 million tonnes. 

(b) A statement indicating port 
capacities as broadly assessed on 
31-3-80 and traffic figures i\)r general 
C'argo from June 1980 to September 
1980 is attached. 

(C) There was no congestion in 
Bombay Port during this time despite 

the fact that June to October is a 
monsoon period and there is a loss of 
working time and slowing of work 
due to rain. 

(d) A sum of Rs. 99 crores has been 
allocated in the Annual Plan 1980-81 
for the modernisation and expansion 
of port capacities. Some of the im-
portant projects to enhance port 
capacitles in hand are listed below: 

BOmbay 

(i) Construction of 4th Oil Berth 
at Butcher Island. 

Paradip 

(ii) ( a ) Construction of 2nd 
General Cargo Berth. 

(b) Improvement and modi-
ficatIOn to the Ore Handling 
Plant. 

V isakhapatnam 

(iii) (a) Installation of 3rd Wagon 
Tippler. 

(b) Constructh)n of a Moor-
ing Berth for handling POL 
& POL Products. 

Tuticorin 
(iv) Construction of Coal Jetty. 

New Mangalore 

(v) Construction of PQrt facilities 
for handling export of Kud-
ren1ukh iron ore concentrates. 

E quip'lnents 

(1) BO'lnbay 

(a) Procuren1ent of Ctontainer 
handling equipment. 

(2) Calcutta 

(a) Procurement of Wharf and 
Yard Crane. 

(3) Madras 

(a Procuren1ent of container 
handling equipments. 

(b) Procurement of Grabbing 
cranes. 
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(4) Visakhapatnam 
(a) Procurement of Crawler I 

Mobile cranes. 

Statem.ent 

S. Name of port Capacity Gen~ral 
No. per annt,m cargo 

2 

I. CalcuttaJHaldia 

2. Cochin 

3· Kandla 
4. Madra' 

5. Monnugao 

6. New M angalore 

7· Paradip 

8. TuticOl'in 

9. Visakhapatnam 

as bro- traffic 
adly handled 

agess«'"d on from 1 
3 1-3-80 June to 30 

Septem-
ber Jg80. 

3 4-

(In million 
tonnes) 

)In mi-
lion to-

nnes) . 

4'46 o·gl 

1·65 0 16 

J'15 0'53 

2.40 0'70 

0-35 0.06 

0-S5 o· 15 

0'35 0-08 

1 '70 0·83 

2.10 0'51 

*Traffic figures are provisional. 

Note: Traffic figures have been indicated 
from J June So to 30 September '80 
as the data for October is not presently 
availa blf' . 

CocbJ,u-Trlvand.rum Line .. 
428. SHRI SKARIAH THOMAS: 

Will the Minister of RAILWAYS be 
pleased to state: 

('a) whether there is any proposal 
to construct a double line from Cochin 
to Trivandrum via Kotayam; 

(b) if so, whether any survey has 
been done and the details thereof; 
and 

(0) if not, the reuons therefor? 

THE, DEPUTY MINISTER IN TIl]!: 
MINISTRY OF RAILWAYS (SHR11 

MALLIKARJUN) : (a) No. 

(b) No. 

( c) Does not arise. 

Delay in iandng of Passporte for 
Pakistan 

429. SHRI G. Y. KRISHNAN: 

SHRI K. MALLANNA: 

Will the Minister of EXTERNAL 
AFFAIRS be pleased. t\) state,: 

(a) whether Government have rf-
ceived complaints regardin« the de-
lay in issuing the passports particu-
larly to Paldatan; 

(b) whether it i, a fact that 
people applying for visa are 
fOr Karachi; and 

most 
bound 

(c) whether it is also a fact that 
the number of Pakistanis visiting 
India is much larger becaUse of the 
comparatively 'free issuance of visas 
by the Indian Embassy at Islamabad 
and the consulate at Karachi? 

THE MINISTER OF EXTERNAL 
AFFAIRs (SHRI P. V. NARASIMHA-
RAO): (a) No Sir. However, a ff!!W 
complaints about delay in issue Of 
passports in general are received fr~ 
time to time and are dealt with ap-
propriately. 

(b) Since visas are granted by the 
Embassy of Pakistan in New Delhi, 
we do not have precise information 
about the places whiCh visas are 
app1ied for. However, according to 
OUr information the number of Indian 
nationals g".)ing to Karachi is larger 
than that of those going to any other 
city in Pakistan. 

(c) Yes, Sir. During the year 1979 
whereas a bout 2,70,000 Pakistani 
nationals visited India, about 85,000 
Indian nationals visited pakistan. 
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rravel TIme Of TruckS' on 

Boates 
trunk 

430. SHRI K. RAMAMURTHY: 
Will the Minister of SHIPPING AND 
TRANSPORT be pleased to state: 

(a) whether it is a fact that 30 to 
40 percent of effective travel time of 
trucks on trunk routes is being lost 
at octroi checkposts; and 

(b) if so, the action takea on the 
National Transport C()mmit~e's re-
commendation to cut dowll the total 
runnintr tiIlle of trucks? 

THE MINISTER OF STATE IN 
THE MINISTRY OF SHIPPING AND 
TRANSPORT (SIiRI BUTA SINGH): 
(a) The National Transport Policy 
Committee in its report mention8 that 
the Jha Committee's Study of the 
effect of OctrOi on a few selected 
trunk routes has brought out that 30 
to 46 percent ·Jf effective travel time 
is lost at checkposts. 

(b) The Recommendations of the 
M.T.P.C. are under examination of 
the Government. However, in order 
that time lost at 'Jctroi checkposts is 
eliminated the need to abolish octroi 
has been impressed upon the State 
Governments, in various forums in-
cluding the recent conference of Chief 
Ministe.rs convened by Finance Minis-
ter held in September, 1980. 

Slum Dwellings on Central Railway 

431. DR SUBRAMANIAM 
SW AMY: Will the Minister of RAIL-
WAYS be pleased to state: 

(a) whether there are slum dwel-
Ijngs on Central Railway property in 
Kurla, a suburb of Bombay; 

(b) whether there is a slum colony 
called Kranti Nagar which has been 
in existence on railway land in the 
same area ftOr over .20 years; 

( c) whether as per Government 
policy far pOOf' people, the Railways 
plan to allow the Kranti Nagar resi-
dents to haVe amenities such as elec-
tricity; and 

(d) if so, whether No Objection 
Certificate has been issued for this 
purpOse to the colony? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAlLWAYS (SHRI 
MALLIKARJUN): (a) Yes. 

(b) An unauthorised slum colony, 
called Kl"anti Nagar, is reported to 
have been in existence on the Rail-
way land for about 12 years. 

(c) It is not the Railway's policy 
to provide such amenities for un-
authorised colonies of outsiders. Such 
amenities may be provided by the 
State Government (local authorities) 
subject to the consent of the Rail-
ways, in case the slum is situated 
Ion railway land. 

(d) The residents of the colony 
wanted 'no objection certificate' from 
the Railway for electric connection 
from Bombay Suburban Electricity 
Supply. The Railway are agreeable 
k> do SO provided the hutment 
dwellers agree to pay for the occupa-
tion of the railway land and to 
execute a licence agreement with the 
Railway together with an undertaking 
to vacate the land as and when need-
ed by the Railway. The residents of 
the slum have declined to accept 
these conditjons and hence the 'no.:> 
objection certificate' has n')t be€n 
issued. 

Seizure Of Bangladesh Boats by 
as.F. 

432. SHRI K. MALLANNA: 
the Minister of EXT1:NAL 
FAIRS be pleased to s te: -

wnl 
AF-

(a) whether it is a fact that 55 
country boats of Bangladesh were 
seized by the Border Security Force 
near Balat in the East Khasi hills dis-
trict on the Meghalaya-Bangladesh 
harder on October 15, 1980 in which 
a number of Bangladesh nationals had 
crosSed into the Indian side there for 
allegedly collecting limestone; 

(b) if so. whether any protest had 
been lodged with the Government ')f 
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SaD.Iladeah by the Indian 
~t; and 

Govern-

(c) if so, the reaction Of Bangla-
desh Government in this regard? 

THE MINISTER OF EX-
TERNAL AFFAIRS (SHRI P. 
v. NARASIMHA RAO): (a) 56 
country boats belonging to Bangla-
desh nationals were seized by the 
BSF on 15th October, 1980, In the area 
approximately 37 Kilometres South-
West of Cherrapunji, on the river Mu-
kai. 

(b) and (c). A protest note has 
been lodged by the local BSF Com-
mander with his Bangladesh counter-
part . No formal reply has been 
received but the question was dis-
cussed at a meeting between BSF and 
BDR authorIties on the 15th Novem-
ber 1980. At the meeting, the BDR 
rep~esentative undertook to suitably 
advise Bangladesh nationals not to 
enter India without valid documents. 
He also requested the return of the 
boats. .i,~ 

Censoring 01 IDWa.n News by 
Pakistan 

433. SHRI JAGPAL SINGH: 
SHRI RAJESH KUMAR 

SINGH: 

Will the Minister of EXTERNAL 
AFFAIRS be pleased to state: 

(a) whether it is a fact that the 
monthly publication 'News India' re-
cently started by the Indian EmbasSY 
is being censored by the Government 
or Pakistan; 

(b) in so, the reaction of Govern-
ment with regard thereto; and 

(c) whether the publication being 
published by the Pakistan Embassy 
in India is also being censored by 
y.overnment? 

THE MINISTER OF EX-
TERNAL AFFAIRS SHRI P. 
V. NARASIMHA RAO): (a) 
Yes SIr. After a gap of nearly four 

years the Indian Embassy in Islama-
bad had started bringing out a publi-
cation entitled, "INDIA NEWS" to-
disseminate information about Indla 
in Pakistan. The October issue of 
the "INDIA NEWS" was submitted to 
the Pakistan Ministry of Fore'lgn Af-
fairs for clearance prior to its distri-
bution in response to a request by 
the Foreign Office of PaKlstan. The 
Pakistani authorities cleared its pub-
lication subject to the condition that 
the column givlng 'Readers Com-
ments' should be totally dropped. Ac-
cordingly this issue of the 'India 
News' was published without the 
said column which was left blank. 

The November issue of 'INDIA 
NEWS' has been submitted to the 
Fore'lgn Office of Pakistan and they 
have not yet cleared its publication. 

(b) The matter has been taken up 
with the Government of Paklstan 
through diplomatic channels both 
in New Delhi and Islamabad. 

( c ) No Sir. No restrictIons are 
placed on pUblications being brought 
out by the Embassy of Pakistan in 
India. 

Jammu Tawi-Udhaapar Railway 
Llae 

434. SHRI G. L. DOGRA: 

Will the Minister of RAILWAYS 
be pleased to state whether in view 
of the strategic importance and eco-
nomic situation of the jammu anel' 
Kashmir State and heavy traffic, 
if:-

0) the railway track between 
Jammu Tawi and Jullundhur City 
will be doubled; 

(H) a day-train between Delhi and 
Jammu and vice versa will be intro-
duced; 

(iii) the construction of RailwaY' 
track be1ween Jamm'l Tawi a1\. 
Udhampur will .". expedIted? 
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THE DEPUTY MINISTER IN 
THE MINISTRY OF RAIL-
WAYS (SHRI MALLIKARJUN): 

(i) The present traffic offerings 
does not justify the doubl'lng of the 
section between Jullundur City and 
Jammu Tawi. 

(ii) No. At present there is no 
proposal to introduce a day-time 
train between Delhi and Jammu 
Tawl. 

(iii) A Final Location survey for 
the construction of a new railway 
line from Jammu Tawi to Udhampur 
is in progress. Further actIon can 
be taken after the survey is cOlnple-
ted and the report examined subject 
to avaIlability of resources. 

Implementation ot Sirimavo-Shastri 
Agreement 

435. SHRI RAVINDRA VARMA: 
WIll the Minister of EXTERNAL AF-
FAIRS be pleased to state: 

(a) how far the Sirimavo-Shastri 
Agreement Of 1964 ha~ been imple-
mented; 

(b) how many persons of Indian 
origin have applied for Sri Lanka 
citizenship and how many have been 
accepted Sri Lanka; and 

(c) the facilities Jiven to the re-
patriated citizens from Sri Lanka to 
India? 

THE MINISTER OF EX-
TERNAL AFFAIRS SHRI P. 
V. NARASIMHA RAO): (a) 
The total number of persons who 
have been repatriated till 31st Au-
gust, 1980 under the Indo-Sri Lanka 
Agreements of 1964 and 1974 is 
3,42,658, which includes 2,63,27'5 "ac-
countable" persons and 79,383 "na-
tural increase'· (Le., children of "ac-
countable" persons). 

(b) As on 31st August, 1980, about 
6,25,000 persons ot Indian origIn had 
applied for Sri Lanka citizenship. Of 
these, a total number of 1,93,667 per-
~ons, which includes 1,50,506 "ac-
countable" perSOns and 43,161 "na-

tural increase", have been 
Sri Lanka cltizenship. 

granted 

(c) Rehabilitation facilities being 
accorded to repatriates from Sri 
Lanka by the Government of India 
Include: 

(i) Liberal customs concessions 
on first arrival of repatriates. 

(ii) Free travel facilities to re-
habilItation sites. 

(iii) Loans and advances for re-
settlement in agricultural and indus-
trial schemes. 

(iv) Educational facUlties in the 
form of stipends and grants. 

Sellla&' of Drugs In India which are 
Banned in Developed Countries 

436. SHRI DEVINDER SINGH 
GARCHA: Will the Minister of 
HEALTH AND FAMILY WELFARE 
be pleased to state: 

(a) whether it is a fact that some 
drugs banned in developed countrie. 
are being sold in our country; 

(b) if &0, the names of such drugs; 
and 

(c) what steps have been taken or 
pose to take to ensure that such medi-
cines are not sold in the country in 
future? 

THE MINISTER OF HEALTH 
AND FAMILY WELFARE SHRI B. 
SHANKARANAND): (a) to (c). Un-
der the Drugs and Cosmetics Act 
and the Rules thereunder no new 
drug can be imported into or manu-
factured in the country w'lthout the 
permission of the Drugs Controller, 
India. Permission for the import of 
new drugs is granted only after it 
is ensured on the basis of the data 
furn'lshed that the drug is safe and 
efficacious for the conditions indicat-
ed. New Drugs are not permitted 
to be imported unless they have been 
approved in the country of origin 
and are being marketed In a number-
at countries. 
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If subsequent to the introduction 
of a drug, reports of toxic e1Tects 
come to notice, action for banning 
its import, manufacture or sale is 
taken In consultation with medical 
experts in the country. During rE"-
cent years, reports of toxic effects 
lack of therapeutIc efficacy i carcino-
genicity in animals have come to 
notice in respect of ('ilK drugs. The 
drug invC4lved are ( 1) Practolol, (2) 
Nialamide, (3) Methapyrilene Fume-
rate, (4) Amidopyrine, (5) Halogen-
ated Oxyquinolines and (6) Phenfor-
min. Act'lon to ban the import and 
manufaeture has been taken in the 
case of the first " drU8s. 

In the case of Phenformin and 
balogenated oxyquinolin~, the medi-
cal experts including the Indian 
Council of Medical Ret!earch who 
were consulted were not in favour of 
bannin.g 'the use ot th~e drugs as the 
toxic effects reported with these 
drugs had not been ob~erved in this 
country although these drugs have 
been in use for many year!. Manu-
facturers marketing preparations 
containing these drugs have been 
instructed to 'Incorporate suitable 
cautionery statements on the side 
effects of these drugs in their paC' k-
age and promotional literature. 

~riffq"T'" 1i' ~riit4r"'l ~ f;:rqf3J ar"{ 
f~ iH8 :;i f~~ ~t'.ra-~ fJ ~'"{Tf~ 

437. ISft '"~"" '11!~m : CflIT ;:r"~~ 
'VR q~ +tID ~ eraR Cf7T WIT 
~iT fcti : 

(iJ) CftrT ~~ ;r U~ if 
<i'ilifrtff ~ fcrctir« ~ ~(f ~ ~rt 
(1\iI+it4n EF. frrmor c5 f~ ~ 
*' <Cfi r < ifiT cf.Ii u;rufw ~rr ttT 
t;~ 

(C) lff<f~, aT s:~ ifR it ~~ 
~ U.,<rfif' 9.Otlif·fea tit ~ ~ 1T~ 
~ ~-~ etITu iiFIT ~ ? 

~ ",1-.: qf~... ~~"li 1i ~'\iU 

qaT (~T ~ f~) : (Cfi) ~~ (w) 

1980-81 * ~ (Ntflll"t It 
~")7;r <I Gi "\1 4ff ~ fq Cfi '(1 ~ 'Q' (e=tlrf 
~ ~ ~ fmit wr-(Jfw ~'''f(!d ~ 
trf ~ :-

~n:r (11:i1t1 14ft CfiT f~'R{ 

388.90 
36.10 

-425.00 

(~~) 

maT(UT~~~ 

rrcf~ 

~~a~(~) 
~ U an(f1A~ ~ <:flt 
~o ~ ~ (\ifliT) 
~ etil f~ crrer ~ 

63.00 
45.00 
.14.60 

12.00 
3.22 

~ 157.82 

Buses of Delid TralUJpDri C.l')tOraUee 

438. SHRr BHIKU RAM JAIN: 
Will the Minister of SHIPPING AND 
TRANSPORT be pleased to 5tate: 

(a) the total number at _uses with 
D.T.C.; 

(b) how many of them pnerally 
ply on the road each day and how 
many remain out of. order; 
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(c) the total number of buses which 
the D.T.C. has given on contract to 
:schools, colleges and other institu-
tiO~ and the income to D.T.C. through 
this sources; and 

(d) what is the programme of the 
D.r.C. to improve the bus service in 
Delhi and by when this improvement 
is likely to be made! 

THE MINISTER OF STATE IN 
THE MINISTRY OF SHIPPING AND 
TRANSPORT (SHRI BUTA SINGH): 
(a) The total number of buses is :itS 

ilnder:-

(a) Ow.l<"'ll hy D rc . 
"I < .. 41 'I 

(h) 0 W 1<"'(\ hi P.O. 

rotal 

(b) 2190 DTC buses and 471 pnvate 
buses are being operated under DTC 
control. 318 DTC buses are not sent 
on lines as 164 remain under perIO-
dIcal maintenance and MVI etc. and 
only 154 are held up for major re-
pairs at present. 

(c) 356 buses are being made avail-
.able to various schools in DelhI and 
average monthly income through this 
source is a bout Rs. 4.83 lakhs. 

(d) In order to improve the D.T.C. 
services in the city the following steps 
.are being taken:-

(i) It is PI oposed to increase the 
total fleet to 3,974 buses (including 
1,000 P.O. Buses) by March, 1981. 
A plan outlay of Rs. 19.38 crores 
for the year 1980-81 has been ap-
proved for purchase of 630 new 
buses and for development of relat-
ed infrastructure. 

(ii) A Five Year Plan for the 
,period 1980-81 to 1984-85 has been 
prepared WhICh include schemes to 

increase the number of buses and 
have related infrastructure to ob-
ta'ln 55 per cent modal split as 
compared to the present modal 
split of about 45 per cent. 

(iii) A project for construction 
of 2nd Cetral Workshop at an 
estimated cost of Rs. 3.64 crores 
has been sanctioned by the Gov-
ernment to improve the repair and 
maintenanCe facilities. This work-
shop is expected tc be commission-
ed by the year 1982-83. The percen-
tage utilization of buses is expect-
ed to be increased to 90 per cent 
by the end of 1934-85 

Strike by the Nurses of Rajan Sabll 
T.D. Hospital 

439. SHRI N. E. HORO: WIll the 
MInister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) whether it is a fact that the 
nurses of the Rajadl Babu T. B. Hos-
pital of Delhi Municipal Corporation 
went on a strike On the 26th Octo-
ber, 1980 to protest against alleged 
attempt by an outsider to molest a 
JWrse on duty; and 

(b) if so, What were their demands 
and the reaction of Government 
thereto? 

THE MINISTER OF HEALTH 
AND F AMIL Y WELFARE SHRI B. 
SHANKARANAND): (a) Yes, Sir. 

(b) The demand of the nurses 
was for Police action against the 
culprit, and for adequate security 
measures. On both these points ne-
cessary steps have been taken. 
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DeUbs dae to Train Accident 
449. SHRI RAJNATH SONKAR 

SHASTRI: 
SHRI VIJAY KUMAR YA-

DAV: 
SHRI KRISHNA PRATAP 

SINGH: 
SHRIMATI GEETA MU-

KHERJEE: 
SHRI S. M. KRISHNA: 
SHRI BHEEKHABHAI: 
SHRI R. p. GAEKWAD: 

Will the Minister of RAIL WAYS 
be pleased to state: 

(a) the number of accidents thai 
took place since January, 1980 indi-
cating the n um ber of persons killed/ 
injured in these accidents, zone-wise 
and month-wise; 

(b) the amount of compensation, 
if any, paid to the families of the 
victims; and 

(c) the reasons for these accident. 
and the steps taken to avoid them? 

THE DEPUTY MINISTER IN 
THE MINISTRY OF RAIL-
WAYS (SHRI MALLIKARJUN): 
(a) A statement is lald on the Table 
oi the House [Placed in Library. Set! 
No. LT-1256/ls0]. 

(b) An ex-gratia payment of Rs. 4.60 
lakhs has been made to the injur-
ed and next of kin of those who lost 
their lives in these accidents on all 
Indian Railways ( except N. F. Rail-
way for which th~ information is 
not available). The Zonal Rail-
ways (except N. F. Rail-
way) have also advised that no 
amount of compensation has so far 
been awarded by the Claims Com-
missioners to victims of the accidents. 
The claim can be preferred with'ln 
a period of three months from the 
date of the accident to the Claims 
C ' nmissioners, who may, on good 
cause shown, allow any claim-appli-
cation to be made at any time w'lthin 
one year from the date of occurrence. 
As full-fledged court proceedings 
take place before a verdict is given 
by the court, the process is time-
consuming. In the recent three major 

train accidents, proposals from the 
c~cerned State Governments regard-
'lng nomination of ad hoc Claims 
Commissioners are awaited. 

A sum of Rs. 36,000 has been paid 
uy Northern aIld Western Railways to 
the Railway employees under the 
Workmen's Compensation Act. 

(c) The causes of these accidents 
are as under: 

Failurr of railway staff 

Failur~ of person' otht r than "ail-
WaV staff 

Sabotage 

Failure of lquipnv HI 

i\cci(kn tal 

Cau~l' nOt yet finali~('d sa 

80B 

Since failure of railway staff IS 
the largest single factor responsible 
for accidents, Safety Organisations on 
the Railways have been engaged in a 
relentless campaign to create greater 
safety conscIousness amongst the staff 
connected with running of trains and 
to ensure that staff do not violate 
rules Or indulge in short-cut methods 
that may lead to accidents. 

Examination of trains and spot 
checks in carnage and wagon depo~ 
have been intensified and greater care 
is being paid to the proper main-
tenance of track. In order to reduce 
dependence on the human element, 
sophisticated aids like ultrason'lc flaw 
detectors for wheels, axles ana rails. 
axLe counters, track circuiting etc. are 
being introduced progressively. 

High level task teams ha ve also 
been set up on the Ra'Ilways to re-
view the position of accidents and 
take immediate remedial measures. 
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Pak Intervention in DldiaD! Main 

442. SHRI BHOGENDRA JHA: 
Will the Minister of EXTERNAL AF-
FAIRS be pleased to state: 

(a) whether it is a fact that, during 
the recent months the Government of 
Pakistan has repeatedly been interfer-

ing in India's internal affairs by rais-
ing the issue of Kashmir; 

(b) whether Pakistan is also sec-
retly preparing fOr making the Atom 
bomb; 

(c) whether Pakistan is mobilising 
support of interested international 
forces behind its demand; and 

(d) what steps the Government of 
India is taking to effectively meet 
theBe manoevures of Pakistan? 

THE MINISTER OF EX-
l.'ERNAL AFFAIRS (SImI P. 
v. NARASI!.1:HA RAD) : (a) 
By rais'lng the Kashmir question in 
international fora the Government of 
Pakistan has in recent months been 
violating the principles of non-inter-
ference in internal affairs and bilate-
ralism enshrined in the Simla Agree-
ment. 

(b) Government have seen reports 
to this effect. 

(c) Pakistan is trying to interna-
tionallse the Kashmir question and to 
get the support of various interna-
tional agencies to support its case. 

(d) Government have protested 
against and deplored the attempts of 
the government of Pakistan to in-
ternationalise the Kashmir question, 
and carry out hostile propaganda 
against India. In international fora 
government of India have emphasised 
that the State of Jammu and Kash-
mir is an Integral part of India. 

Allotment Gl Wacona tor Salt 
TftUlspoJ.1tatloD 

443. SHRI KUSUMA KRISHNA 
MURTHY: Will the Minister of 
RAILWAYS be pleased to state: 

(a) whether his Ministry has re-
ceived any representation from the 
weaker section of East Godavari Dis-
trict for regular allotment ot wagons 
in order to enable them to export the 
huge quantities of salt produced there 
regularly and seasonally; and 
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(b) if so, what kind of initiative 
Government have taken sO far in this 
matter! 

THE DEPUTY MINISTER IN 
THE MINISTRY OF RAIL-
WAYS (SHRI MALLIKARJUN): 
(a) A letter from the Kakinada Salt 
Producers and Exporting Merchants, 
Kakinada, East Godavari District, was 
receIved alongwith the Honble Mem-
bers' letter dt. 12-7-80 regarding sup-
ply of wagons for movement ot salt 
1rom Kakinada Port. 

(b) 15)4 wagons have been loaded 
with programmed salt at Kakinada 
Port from January to October '80, as 
compared to 36 wagons during the 
corresponding period Of last year. Be-
sides, 517 wagons \vere loaded with 
non-programmed salt also from Ja-
nuary to October '80. 

SVesta Taken to FAtabl.i&h Pea.,. ia 
Asia and World 

444. SHRI CHITTA MAIIATA: Will 
the Minister of EXTERNAL AFFAIRS 
be pleased to state what special steps 
have so far bCDn taken by Govern-
ment for the establishment of peace 
and stability in Asia and the world? 

THE MINISTER OF EXTERNAL 
AFFAIRS (SIIRI P. V. NARASIMHA 
RAO): Since the beginning ot this 
year the Government of India, under 
the dynamic leadership of Shrin1ati 
Indira Gandhi, has been pursuing a 
number of inItiatives to promote the 
establishment of peace and stability 
in Asia and the world. Among the 
most notable of these are the follow-
ing:-

The unfortunate developments in 
Afghanistan towards the end of 1979 
cotributed towards the heightening of 
international tension in Our neiglhbour-
hood. The GovernmenU of India has 
been in close touch with the countries 
directly concerned, as well as with the 
countrie~ in the sub-continent, with a 
view to defusing the crisis atnlosphere . 
The main purpose of these contacts 
nnd discussions is to ensure the in-
dependence, sovereignty and terri-
torial integrity of Afghanistan through 

a political dialogue and settlement 
between the parties concerned. 

Another important initiative of the 
Government of India has been to 
establish formal diplomatic relatio:ls 
with the Government of Kampuchea 
headed by President Heng Samrin. 
This was not on Iv in responSe to the 
overwhelming p~blic opinion \vithin 
this country but ~Tas a recognition of 
the realities in Kampuchea. It was 
a1so aimed at providing the Kampu-
chean Government with vlable alter-
natives to advance the process of nor-
mali~ation in the region. 

The Government has been greately 
distressed by the recent unfOrtunate 
events in West Asia. Not only are 
Iran and Iraq close neighbours and 
friends of India but they are also non-
aligned and develoPing countries and 
the conflict between them can only 
weaken the non-aligned movement, 
besides endangrring region3.1 and 
wor Id peace. The Government of India 
has urged the Governments of Iran 
and Iriaq to settle their dHTerences 
peacefully in accordance with the 
principles and provisions of the U.N. 
Charter. It has also participated in a 
Joint initiative Of the non-aligned 
countries to work towards a peaceful 
political solution of the differencE's 
betvleen Iran and Iraq. 

As Chairman of the Group of 77 for 
most of this year th~ Government of 
India has played a leading role in the 
North-South dialogue On the achieve-
ment of a new international economic 
order. More recently, it has partici-
pated at the meeting Of a small group 
of Foreign Ministers conven~d by the 
Austrian Chancellor in preparation for 
the mini-summit to resolve the eco-
nomic problenl between developed and 
developing countries. 

Preparations are already in hand fOr 
the next meeting of Non-alIgned 
Foreign Ministers which is to take 
place in Delhi during February 1981. 
It is expected that this meeting will 
make a valuable contribution towards 
issues such as detente, disarmament 
and economic development. 
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Visit 01 ZambIaD Preld4ent 

445. SHRI pros TIRKEY: 

SHRI D. M. PUTTE GOWD" 

SHRr K. LAKKAPPA: 

SHR MADHA VRAO SCINDIA. 

SHRI H. N. NANJE GOWDA: 

Will the Minister ot EXTERNAL 
AFF Al as be pleased to state: 

(a) the natur:e or talks held with 
the Zambian President during hi8 
recent visit to New Delhi; 

(b) ,..,hether the talks were success-
ful; and 

(c) i.f so, the outcome thereof? 

THE MINISTER OF EXTERNAL 
AFFAIRS (SHRI P. V. NARASIMHA 
RAO): (a) and (b). The President of 
the Republic ot Zambia, Dr. Kenneth 
Kaunda, paid a State visit to India 
from September 12 to 15~ 1980. The 
talks held with President Kaunda were 
successful. They were held in an 
atmosphere of mutual cordiality and 
covered international issues as well as 
relations between the two countries 
in all fields. 

(c) At ihe conclusion of the visit 
four protocols pertaining to coopera-
tion in the fields of agriculture and 
rura 1 development, small-scale indus-
tries, industrial cooperation. trade and 
joint, ventures, were signed. A joint 
communique was also issued, a copy 
of which is placed on the Table of the 
House. [PZaced in Library. See No. 
LT-1357/801. 
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Indiall8 struck up in Iran aDd. Iraq 

448. SHRI D. M. PUTTE GOWDA: 
SflRI K. LAKKAPP A: 
5HRI MADHAVRAO SCINDIA: 
SHRI H. N. NANJE GOWDA: 

Will the Minister of EXTERNAL 
AFFAIRS be pleased to state: 

(a) whether a large number Of 1n-
{lians are struck up in Iran and Iraq; 
and 

(b) if so, what action Gov~rnment 
is taking to immigrate them to saf~r 
places? 

THE MINISTER OF EXTERNAL 
AFFAIRS (SHRI P. V. NARASIMHA 
RAO): (a) and (b). Every Indian 
national desirous of leaving the affect-
ed areas has been able to do so, and 
Government have promptly ensured 
that all arrangcn1enis for facilitating 
this are there. Those Indian nationals 
who have stayed on, have done so 
voluntarily. 

Visit uf Iraqi President's Special 
Envoy 

449. SHRI G. M. BANATWALLA: 

SHRI MADHA VRAO 
SCINDIA: 

Will the Minister of EXTERNAL 
AFFAltlS be pleased to state~ 

(a) whether the special envoy of 
"tM President of Iraq Mr. SQdam 
lIussain who met the Prime Minis-

ter desired that India should USe her 
good offices to bring about a cessation 
of hostilities; and 

(b) if so, the reaction of Govern-
Jnent thereto? 

THE l'vIINISTER OF EXTERNAL 
AFFAIRS (SHRI P. V. NARASIMHA 
RAO): (a) and (b). The Iraqi en-
voy did not specifically ask for India's 
good offices to bring about a cessation 
of hostilities. but during his discus-
sions with the Prime MInister, there 
wat; an indication that Iraq "\'\'ould ap-
pTeciate any effort that India could 
make to resolve the problem. 

India continues to play an fictive 
Tole, both in the U.N. and as a parti-
cipant iT} the Non-aligned initiative, to 
see how best it can contriLute to a 
peaceful reso1ution of the conflIct. 

E!ftcacy of B.C.G. 

450. SHRI CIIHlTUBHAI GAMIT: 
Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to 
state: 

(a) whether it is a fact that there 
have recently bepn three-days \vork-
shop On BeG organised by the Indian 
AcadenlY of Paediatrics, in an at-
tempt to bring together experts on 
BCG controversy and to formulate 
guidelin(\s regarding the efficacy of 
the vaccine and decide whether it 
should be continued in the country's 
immunisation programme; and 

(b) if so, the details regarding the 
views f" pressed by the participants 
and recommended to the Government 
in this 1 '~gard? 

THE MINISTER OF REA LrrH AND 
FAMILY WELFARE (SHRI B. SHAN-
KARANAND); (a) Yes. 

(b) The detailed recommendations 
of the said workshop are still under 
formulation. H O'\vever, the cons~nsus 
at the ,~orkshop was that 'vith the 
present knowledge Q'\7ailable, B.C.G. 
vaccination must be contAnued to be 
given to infants. 
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Proposal to ae4,u1re more VlWIe. fer 
ShiptOOg Corporation of IJDdIa 

451. SHRI SUBHASH CHANDRA 
BOSE ALLURI: Will the Minister of 
SHIPPING AND TRANSPORT be 
pleased to state: 

(a) whether it is a fact that Gov-
ernment propose to acquire 47 more 
vessels of different classes to aug-
D1ent the fleet of Shipping Corpora-
tion of india during the Sixth Plan 
period; 

(b) if so, what would be the cost; 

(c) whether any foreign exchan~e 

will be involved therein; and 

(d) it 150, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SHIPPING AND 
TRANSPORT (SHRI BUTA SINGH): 
(n) to (d). The Shipping Corporation 
of India have submitted a proposal to 
the Government envisaging acquisition 
of a total of 47 vessels of different 
classes during the Sixth Plan period 
(Hl80-85). This proposal of the Cor-
poration is under examination of the 
Government. 

Proposal to open Medical Universities 
in Kamataka and Bihar 

4!12. SHRI CHANDRA PAL SHAI-
LAN!: Will the Minister of HEALTH: 
AND FAMILY WELF'ARE be pleased 
to ~tate: 

(a) w~hethcr Government arc con-
sidering any pr()posa 1 to open Medi-
cal University in any State or Union 
Territory; and 

(b) if so, whether Government will 
perOlit Karnataka and Bihar Gov-
ernlnents to start with one such 
University at Mysore and at Muzaffa-r-
pur? 

yrHE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI B. SHAN-
KARANAND): (a) and (b). The policy 

concerning the setting up of Medical 
Universities is still under the con-
sideration of the Government of India. 
The question of the establishment of 
such a University in Karnataka, Bihar 
or elsewhere in the country can be 
considered only after a policy decision 
has been taken in the ma.tter. 
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RepatriatiOg of IndiaDs from Iran .ad 
Iraq 

455. SHRI K. PRADHANI: Will the 
Minister of EXTERNAL AFFAIRS be 
pleased to state: 

(a) whether it is a fact that Gov-
ernment have sent special team to 
help repatriate Indians to Kuwait, 
Basra and Jordan in view of the Iran-
Iraq War; 

(b) whether it is also a fact that the 
I ndian doctors on deputation to hOR-

pitals located in war-ravaged areas 
in Iran have not left their posts and 
at great personal risk are looking aftex 
the wounded; and 
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(~) WN' ~ $Nt 4e~ r"",flj.ng ~ u(.i( it ~ R t fiIr 
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tation there? 

THE MINISTER OF EXTERNAL 
AFFAIRS (SHRI P. V. NARASIMHA 
RAO): (a) Yes, Sir. 

(b) Yes, Sir. By and large this iaJ t}le 
case. 

(c) There are still about 17000-
1900(} Indians in Iraq and over 10000 
in Iran. These ftgures include doctors 
and other deputationists and their 
dependents as well as workers, both 
permanent and transient. 
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More number of bogies to K. K. 
Express 

457. SHRI P. K. KODIYAN: Will the 
Minister of RAIL WAYS be pleased to 
state: 

(a) whether the proposal fOr in-
creasing the number of bogies of the 
K. K. Express has been under Gov-
ernment's consideration far a long 
time; 

(b) if so, the reasons for delaying 
the process; and 

(c) by when it will be done? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN): (a) to (c). The 
proposal for increasing the number of 
coaches in K.K. Express has been under 
consideration fOr sometime. The in-
crease is possible only by double head-
ing between New Delhi and Jolar-
pettai. 

From the experience of double-head-
ing of Tamil Nadu Express, it has been 
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-found necessary to provide strengthen-
ed couplings on coaches and locomo-
tives for better reliability. Action is 
already in hand for fitting strengthened 
couplings to locomotives and coaches 
to avoid parting of the train on run. 
On present estimates, double-heading 
of K.K. Express and increasing the 
number of coaches in the train is likely 
to materialise sometime during early 
19-a-l. 

Prell_ 0_. to sell Nucl-.r Pow_ 
PJ.aata to ChlDa 

458. SHRI SHIV KUMAR SINGH: 
Will the Minister of EXTERNAL AF-
FAIRS be plea.sed to state: 

(a) whether Government are aware 
that French Government have offer-
ed to sell two nuclear power plants 
to China as reported in the Indian 
Express dated 18th October; 1980; 

(b) if so, the capacity of each plant 
and the extent to which these plants 
will improve the nuclear power in 
China endangering Indian security; 
and 

(c) whether Government have pro-
tested to the French Government 
against such a sale o'f plants; and 

(d) if so, the reaction of French 
Government in this regard? 

THE MINISTER OF EXTERNAL 
AFFAIRS (SHRI P. V. NARASIMHA 
RAO): (a) and (b). Yes, Sir. It is re-
ported that two plants are to be set 
up of 900 MW capacity and the details 
are still under negotiation. These 
plants are stated to be meant for p'ro-
ducing electricity. 

(c) No, Sir. There is no inteznational 
ban on such sales of nuclear power 
plants. 

(d) Does not arise. 

Death after Vasectomy Operatlon 

459. SHRlMATI GEETA MUKHER-
JEE: Will the Minister of HEALTH 
AND FAMILY WELFAHE be pleased 
to state: 

(8) whether Government are aware 
that death has occurred of some per-
sons after vasectomy operation per-
formed during the ''Family Planning 
Compaign" ; 

(b) if SO, the details thereof: 

(c) whether in such cases any fin-
ancial help is given to the family 
whose earning member has died after 
the operations; and 

(d) il so, the details thereof? 

THE MINISTER O~ HEALTH AND 
FAMILY WELFARE (SHRI B. SHAN-
KARANAND): (a) and (b). The Gov. 
emment of Haryana has reported that 
a person who underwent vasectomy 
operation on 2Gth September, 1980 dur-
ing the Family Welfare Fortnight at 
Rohtak passed away on 11-10-80 due 
to Tetanus. The Government of Har-
yana have asked Chief Medical Officer, 
Rohtak to pay a sum of Rs. 5,000 to 
the family of the deceased. 

(c) and (d). Ex-gratia financial as-
sistance of Rs. 5,000 is paid to the 
bereaved family in case of death of a 
person due to Sterilisation operation 
(both vasectomy and tubectomy). 

Nuclear Test by Pakistan 

460. SHRI CHANDRAJIT YADAV: 
Will the Minister of EXTERNAL AF-
FAIRS be pleased to state: 

(a) whether the attention of Gov-
ernment has been drawn to the Press 
report appearing in Patriot dated the 
28th August, 1980 quoting "Pravda' 
a Soviet daily regarding Pakistan's 
preparation fOr testing atomic bomb 
in the desert of Chagal and procure-
ment Q'l Mirage aircrafts which could 
carry nuclear weapons; and 

(b) if sO, reaction of Government 
thereto? 
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THE MINISTER OF EXTERNAL 
AFFAIRS (SHRI P. V. NARASIMHA 
RAO): (a) Yes, Sir. 

(b) Government's concern about re-
ports regarding Pakistan's attempts to 
Qlcquire nuclear weapons capability bas 
been expressed to the Government ot 
Pakistan at the highest level and the 
latter has assured us that Pakistan's 
nuclear programme has no non-peace-
ful dimensions. It is hoped that the 
Government of Pakistan will abide by 
its assurances. 
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StePs taken to minimise Shipping 
Delays 

463.ISHRI K. T. KOSALRAM: Will the 
Minister of SHIPPING AND TRANS-
PORT be pleased to state the steps be-
ing taken towards systematic decentra-
lisation of deCision-making and for 
streamlining the procedures to mini-
mise shipping delays So that the 
country is fully geal ed to meet the 
revolution in transport industry? 

THE MINISTER OF STATE IN THE 
1\1INISTRY OF SHIPPING AND 
TRANSPORT (SHRI B1J I A SINGH): 
All the ten rna jor port~ in thE'> country 
are local authoIities under the Major 
Port Trust Act, 1963. As a step towards 
decentralisation we ha\ e l)een dele-
gating enhanC'ed financlc11 powers flom 
time to Unle to the Chainnan of the 
T\-'Injor Ports to enahlp them to take 
quick declsions relating to sanction of 
estimates/award of contracts etc. 

Shipping delays occur due to a large 
number of factors, such as, congestion 
at the ports, shortage/obsolescence of 
equipment, delay in shipping docu-
ments, inclement weather, tidal con-
straints etc. With a view to reducing 
the shipping delays adequate provision 
for increasing the port capacity, moder-
nization of ports, purchase of equip-
ments etc. Wherever necessary has 
been made in the Sixth Five Year Plan 
within the constraints of available re-
sources. An inter-Ministerial standing 
Committee on rationalised distribution 

,., C,QZ&Q J:eflie\Y8 the flo.w. of. traIBc In. 
~ Qt bulk comm.odf.ties, like fer-
tilisers, sugar, cem.ell.t, edible oils etc .. 
and plans the port of entry/exit from 
t.i4De to tilQe. Port authorities are also 
.,.,14.ina ftequent meetinlTs between the 
"Qrt D)anqemeat and shipping interests 
!w ~rin.g the workiRg operations 
to minimise shipping delays. 

indian S~P!J ~4M 4Jl4 ~~ .. e.tJ 
In 11"aIl-:rraq, War 

464. SHRI B. V. DESAI: 
SHRI F. H. MORSIN: 

Will the Minister of SHIPPING AND 
TRANSPORT be pleased to state: 

(a) whether many ships which 
were stranded in Iraq and Iran bor-
der during the recent conflict were 
badly damaged; 

(b) if SO, the total number of Indian 
ships stranded and damaged; 

(c) how many of their crew mem-
bers were killed; 

(d) how many of them have been 
released or are still under their pos-
session; 

(e) whether any compensation has 
been asked; and 

(f) if so, the reaction o'f Govern-
ment thereto? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SHIPPING AND 
TRANSPORT (SHRI BUT A SINGH): 
(a) According to information available 
some of the ships/sallIng vessels stran-
ded during the recent Iran-Iraq conflict 
have been damaged/sunk. 

(b) Four Indian ships and twenty-
nine sailing vessels were stranded. Of 
these. one Indian ship at Khorramshahr 
and seven sailing vessels at Fao (near 
Basrah) were damaged/sunk. 

(c) and (d). No crew members on 
these vessels is reported killed. How-
ever one Indian cadet on board one of 
the ships is missing and nO informa-
tion is yet available about him. 



(e) and (t). Damage to or loss of 
ships abandoned in war zone under 
stress of inescapable circumstances are 
covered by war risk insurance. 

465. SHRI E. K. IMBICHIBAVA: 
Will the Minister of RAILWAYS be 
pleased to state: 

(a) whether the Railway 8uthoti-
ties have received any JJlemorandum 
demanding a coastal railway line 
connecting 'I'irur-GUI'Uvayur-atranga-
nur in Kerala; and 

(b) if SOt what action has been 
taken thereon? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN) : (a) Several repre-
sentations requesting for railway line 
connecting lTirur-Gu ruvayur-Kranganur 
have been received. 

(b) A survey for a new railway from 
Kuttipuram to Trichur via Guruvayur 
IS in progress. The suggested line from 
Tirur to Kranganur via Guruvayur 
with a length of 90 kms will cost Rs. 20 
Crores approximately. In view of the 
said survey in progress and in view of 
the tight economic resources the pro-
posal for a new railway line from Tirur 
to Kranganur will have to wait for 
better economic times. 

Nastk Road Railway Station 

466. SHRI BALASAHEB 
PA TIL: Will the Minister of 

, WAYS be pleased to state: 

VIKHE 
RAIL-

(a) whether Government are aware 
that N asik Road Railway Station 
lacks terminus facilities; and 

(b) if so, what steps Government 
are contemplating to take with re-
gard to creation of terminus facilities 
a t this station? 

THE DEPUTY MINISTER IN THE 
MINISTRV OF RAILWAYS (SHRI 
MALUKARJUN): (a) and (b). At pre-
sent no passenger trains originate or 
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terminate at Nasik Road station. This 
station has the necessary facilities even 
to handle additional special trains for 
Sinhastha fair. However, a Techno-
Economic Survey for provision of addi-
tional passenger terminal and goods 
shed facilities at N asik Road station 
has been approved in the current year's 
Budget and will be done. 

Forefp Mba.lster's 17JsJt to BantfadeslJ 

467. SIfRI K. P. SINGH DEO: Will the 
Minister of EXTERNAL AFFAIRS be 
pleased to state: 

(a) whether it is a fact that he had 
visited Bangladesh in August, I~80 
and held talks with his counterpart 
there; 

(b) whether it is also a fact that 
both sides have agreed to take con-
crete measures to help solve all out-
standing problems; and 

(c) if so, whether these pro.blems 
have been sorted out and what con-
crete steps are being taken to solve 
them? 

THE MINISTER OF EXTERNAL 
AFFAIRS (SHRI P. V. NARASIMHA 
RAO): (a) and (b). I paid a visit to 
Dacca from 16th to 18th August, 1980. 
at the invitation of the Bangladesh 
Foreign Minister. I had wide_ranging 
discussions on international and bila-
teral matters. Important bilateral 
issues were discussed in particular de-
tail. These discussions provided a 
further impetus to Indo-Bangladesh 
relations. 

(c) It must be appreciated that some 
of the bilateral issues between India 
and Bangladesh are quite complex and 
therefore, not capable of instantaneous 
solutions, though we are confident that 
they can be resolved to mutual satis-
faction through a process of discussions, 
in a spirit 0 r mutual accommodation 
and goodwill. My talks with Bangla-
desh leaders enabled both sides to 
adhieve a better understanding of each 
other's points of view. 
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Fall in Frei&'ht TrafRo 

468. SHR!, CHINT AMANI 
PANIGRAHI: 

SHRI K. KUNHAMBU: 

Will the Minister of RAILWAYS be 
pleased to state: 

(a) whether th'ere has been a drOp 
of 12 million tonnes in the Railways 
originating Ireight traffic during the 
first six months of the current finan-
cial year; and 

(b) if SO, the reasons therefor? 

THE DEPUTY MINISTER IN TJ:-IE 
lVlINISTRY OF RAIL \V A YS (SHRI 
l\lALLIKARJUN): (a) Yes, as compar-
ed to the target lIowever, the short-
fall is of order of 2.47 million tonnes 
as compared to the corresponding 
months of last year. Further in net 
tonne kilometres the shortfall is to the 
extent of only 1.4 per cent. 

(b) Civil disturbances in Assam, 
closure of refinaries in eastern sector, 
extensive power cuts in eastern sector 
affecting performance of marshalling 
yards and workshops with repairs to 
less wagons and locomotives, less de-
mand far raw materials to steel plants, 
floods and breaches on Western, North-
ern and South Eastern Railways, 
labour troubles and staff agitations on 
various railways and difficulties in 
mines at Bailadilla resulting in offer ot. 
less ore for export. 

Supply of Coal Wagons to Pithead 

469. SHRI NIREN GHOSH: 
SHRI ZAlNUL BASHER: 

Will the Minister of RAIL WAYS be 
pleased to state: 

(a) whether the traffic kilometer 
tonnage has declined since January, 
1980; 

(b) if ::;0,. why; 

(c) whp.ther the Coal India has com-
plained of inadequate supply of 
wagons at poitheads to lift coal; 

(d) what are the reasons for wagon 
shortage; and 

(e) what is the placement of orders 
for wagons by the Railways for the last 
three years? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRr 
MALLIKARJUN): (a) No. 

(b) Does not arise. 

(c) The Railways do not supply 
wagons at pitheads to lift coal but at 
railway sidings specially provided for' 
this purpose. 

(d) There is no shortage of wagons 
as such. 

(e) Ministry of Railways planned 
production of 13,000 wagons each in 
tern1s of four-wheelers during 1977-78 
and 1978-79 and 13,100 wagons in four-
whee-lers during 197H-80. Actual pro-
duction during these years \vas 12,166.5 
12,022 and 10.827 wagons in terms of 
four-wheelers respectively. 

.Jallingham Bar and Auckland Bar of 
Hoogbly River 

470. SHRI SATYAGOPAL MISRA: 
Will the Minister of SHIPPING AND 
TRANSPORT be pleased to state: 

(a) whether there is any proposal 
under consideration of the Central 
Government to remove the Jallingham 
Bar and Ruckland Bar of the Hooghly 
river fOr improving the navigability of 
the said river; and 

(b) if so, the details th~~eof? 

THE MINISTER OF STATE IN THE 
MINISTRY O:b' SHIPPING AND 
TRANSPORT (SHRI BUTA SINGH): 
(a) No, Sir. 

(b) Does not arise. 

Superfast Trains between DelJ.hi and 
Howrah 

471. SHRI HANNAN MOLLAH: Will 
the Minister of RAILWAYS be pleased 
to state: 

(a) whether Government are consi-
dering any proposal to introduCe more 
superfast trains from Delhi to Howrah, 
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whi.ch will take lesser time than any 
other existing trains; and 

(b) if SO, when these will be intro-
duced? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN): (a) No. 

(b) Does not arise. 

E~tensiOn of Suburban Area 

472. SHRI KRISHNA CHANDRA 
HALDER: Will the Minister of RAIL-
WAYS be pleased to state: 

(a) whether Government are consi-
dering the proposal of extension of 
suburban area up to Asansol-Durga-
pur; and 

(b) if so, the detai1s thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN): (a) and (b). There 
is no proposal at present to declare 
Asansol-Durgapur of Eastern Railway 
as a suburhan area. 

Construction of New Netional High-
ways and Bridges 

473. SHRI AJOY BISWAS: Will the 
Minister of SHIPPING AND TRANS-
PORT be pleased to state: 

(a) whether Government are consi-
dering to construct new national high-
ways and bridges; 

(b) how much distance is expected 
to cover and how many bridges will 
be constructed; 

(C) the names of places where 
highways and bridges will be cons-
tructed; and 

(d) the total expenditure to be in-
curred thereon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SHIPPING AND 
TRANSPORT (SHRr BUTA SINGH): 
(a) to (d). The total length of roads 

included in the National Highway Sys-
tem at present is about 30,700 kms. 
covering the country as a whole. Atten-
tion is being concentrated at present 
largely on the development of these 
Nationall-Iighways and this work would 
be continued in 1980-85 Plan as well. 
According to available information, a 
sum of about Rs. 250 crores would be 
required for such works only as were 
in progress on 1-4-1980 on these Na-
tional lhghways. Besldes the cOH1ple-
tion of these works in progress, ne\v 
projects would also have to be taken 
up in 1980-85 Plan for further de-
velopment of National Highways to 
meet the needs of the traffic. The exact 
prOVlSIon would however be known 
only after Plan for 1980.--85 has been 
finalised. In case the Memher is hav-
ing In mind the question of new addi-
tions to the existing National Highway 
System, no indication can be given at 
this stage as this is dependent upon 
the availability of allocations, if any, 
for this purpose in the 1980-85 Plan 
which is yet to be finalised. 

Namkhana-Budge Budge Line 

474. SHRI SOMNATH CHATTER-
JEE: Will the Minlster of RAILWAYS 
be pleased to state: 

(a) the progress made for the cons-
truction of the Namkhana-Budge 
Budge railway line in West Bengal; 
and 

(b) when the project is likely to be 
completed? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN): (a) A preliminary 
~ngineering-cun1-traffic survey has 
been carried out by Eastern Railway 
for construction of new BG line between 
Budge Budge and Namkhana including 
Lakshmikantpur-Kulpi link. The re-
port has been Fecently submitted by 
Eastern Railway to the Ministry of 
Railways and is under examination. 

(b) This project has not been taken 
up for construction so far. It will be 
taken up for construction after detail-
ed examination and approval by the 
Planning CommissiOn. 



t.'eleceidlili'BJlieatlOD Ser\1ee 

475. SHltl MUKUNDA MANDAL: 
Win the Minister of RAILWAYS be 
pleased to state: 

<a> whether Government are aware 
of the total disruption of the telecom .. 
munication service and other commu-
nication service between Lakshmi-
kantapur and Joynagar Majilpur eta .. 
tions; 

(b) if so,. the facts thereof; 

(c) whether Government have taken 
any measure to re-it'lstall the said com. 
muMeatiMi service; 

(d) if sO, the details thereof; and 

(e) if not, Way? 

THE DEPUTY MINISTER IN THE 
MlJ.'.fIS1'RY OF RAILWAYS (SHRI 
MALLlKARJUN): (a) ~s. 

(b) The communication between 
Lakshmikantapur and Joynagar Majil-
pur stations is disrupted from 5-4-1980 
due to defect in the communication 
cable installed and maintained by 
P&T Department. 

(c) Yes. 

(d) Action has been taken to pro-
vide overhead lines between Joynagar 
Majilpur and Lakshmikantapur stations 
till the defective cable is replaced. 

(e) Does not arise. 

Ooo.versiou, of Miraj-Bubll Line 

476. SHRI F. H. MOHSIN: Will the 
Minister of RAILWAYS be pleased to 
state: 

(a) whether survey has been ordered 
fOr conversion of Miraj'-Hubli and 
Hospet-Goa line to Broad-gauge; 

(b) whether it is a fact that suvery 
was conducted SOme years back; 

(c) if so, why it is necessary again; 
and 

(d) whether the conversion would be 
done during this plan period? 

Writtft A~ II!.t 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN): (a) and (b). Yes. 

(c) In the survey now proposed to 
be taken up, some of the problems 
which had .!lot been considered eatHer 
and the changed circumstances now 
obtaining and their linpaet an conver ... 
sion will be studied iit detail. 

(d) This would be examined on 
receipt of the survey report subject to 
availability of resources. 

477. SHRI V. S. VIJAYA RAGHA-
VAN: Will the Minister of RAILWAYS 
be pleased to state: 

(a) whether the Railway workers of 
Madurai Division were on a strike for 
a few days to join the Thirunelveli .. 
Nagar Kovil-Kanya Kumari railway 
line under Madurai Division; 

(b) whether Government had taken 
any decision with regard to this mat-
ter; and 

(c) if so, the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN): (a) Yes. 

(b) and (c). The then Minister for 
Railways has met a large number of 
Members of Parliament, Leaders of the 
Opposition in Kerala and Tamil Nadu 
and the representatives of the state 
Governmen ts. The views expressed by 
various parties are still under conside-
ration of the Government. 

Attaching a Pantry Car to Neelachal 
Express 

478. SHRI RASABEHARI BEHRA: 
Will the Minister of RAILWAYS be 
pleased to state: 

(a) whether it is a fact that Neela-
chal Express is running without a pan-
try car and without adequa.te water 
supply; and 



(b) if so, what steps Government 
have taken in this regard? 

THE 1>l!Pt1TY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALUKARJUN): (a) There is no 
party car on Neelachal ExPress but 
aaequate arran&ements have been 
made for the serVIce of refreshments 
~nd meals to ~ passe-ngets travelling 
by this train from static catering estab-
lishments on route. StoPPages of ade-
quate duration have been provIded at 
suitable stations for this put1l08e. 

AdeqUate a:rrattgements tor the sup-
ply of drinking water ~Xist at tlie sta-
tions where the train stops en route. 
water for toilets and w.aSh basins is 
filled in tanks at originatin& stations 
and replenished as and when required 
.at Tundla, Kanpur, Allahabao, Vara-
nasi, Mughal Sarai, 'Gaya, G<» mah , 
Bokaro, Tata, Kharagpur, Balasore and 
Cuttack. 

(b) A decision has been taken to 
introduce pantry car on this train; 
further action is being taken by the 
railway administration in this regard. 

Goo& Trame in Kerala Region 

479. SHRI A. A. RAHIM: Will the 
Minister ot RAILWAYS be pleased to 
state: 

(a) the 11umber of Railway sta-
tions in Kerala which are to be 
strengthened with regard to addi-
tional platform, goods sheds and sid-
ings, especially industrial towns; and 

(b) the Steps taken to improve the 
goods traffic In the Kerala region, 
where most Of Railway Stations lack 
in goods platform/sidings? 

THE DEI-'Lrry MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MAT LTKARJUN): (a) and (b). Four 
stations namely Palghat. Cali cut. Bada-
ogara and Kottarkara in Kerala are in 
need of additional/improved goods 
shea facilitIes. These will be provided 
on a prograrnmed basis in the future. 
The existing facilIties for goods shed I 
-siding at other stations in Kerala are 

considered to be adequate to oe81 with 
the quan.tum. of goods tttdftc otferint at 
present. 

CJonv ...... of Sama.tlpar-DlII'bhaDp. 
LIDe 

480. SHRI HARINATH MISRA: Win 
the Minister of RAILWAYS be pleased 
to state: 

<a> whether Government propose 
to convert the Samastipur-t)arbhansa 
and Darbhanga-J ayanasa-r meter· 
gauge line into broad-gauge line; 

(b) the total length of the railway 
track; and 

(c) the estimated e]@enditure -for 
the conversion and the work done. so 
fax? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLlKARJUN): (a) The work re-
garding conversiOn of Samastipur-
Darbhanga is an approved work. A 
survey estimate for conversion of Dar-
bhanga-Jayanagar MG section has ~~n 
sanctioned by the Ministry of Railways 
on 18-8-1980. 

(b) The length from Samastipur to 
Darbhanga is 37 kms. and from Dar-
bhanga to Jayanagar is 68 kms. 

(C) On a rough assessment the con-
version project Samastipur-Dar-
bhanga-J"ayanagar is expected to cost 
Rs. 13.5 crones. A provision of Rs. 10 
lakhs has been made in the Budget for 
1980-81 for conversion of Samastipur-
Darbhanga section which is already an 
approved work. Darbhanga ... Jayanagar 
section will be considered after receipt 
of the project rePort from N.E. Rail .. 
way. 

Sick Wacons 

481. SHRI R. P. GAEKW AD: Will 
the Minister of RAIL W A YB be pleaseci 
to state: 

(a) whether it is a lact that over 
14,000 wagons are stated to be !tick; 
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(b) whether the railway adminis-
kation are aware that movement of 
coal and other ess~iltial goods i. 
largely affected due to th.a staggering 
number of sick 'Nagonc;; and 

- (c) if so, fhe action taken to remedy 
the situation? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SI-IRI 
MALLIKARJUN): (a) At present, 
lndiun llail'.vays own a fieet of 4,28,729 
four-whealer wagons on Broad Gauge 
system and 1,17,735 four-\\hecler 
wagons on Metre G nugc system. The 
target fOr sick wagons undergoing re-
pairs and maintenance .1t any tln1e is 
4 per cent. On thH-, baSIS, the sick 
wagons at any time she ulcl not c'l:C'{'ed 
17,149 four-whpeler "wagons on BG 
system ana. 4,709 four-wheeler V;3gons 
On MG system. During september. 
1980 the average dally numlJer of SIck 
wagons was 19.462 four-\vheeler \vagon 
On BG system and 7.715 four-\vheeler 
wagons on MG system. 

(b) The number of sick wagons In 
excess of the permissible figures is not 
staggering SO as to largely affect the 
movement of coal or other essential 
goods. 

(c) Massive efforts are being made 
to bring down the num ber of sick 
wagons within the permissible allow-
ance on both BG and MG- systems. 

Moisture in Desi Ghee Sampled In 
Delhi 

482. SHRr CHIRANJI LAL SHAR-
MA: Will the Minister of HEALTH 
AND FAMILY WELFARE be pleasea 
to state: 

(a) whether Desi Ghee sampled sO 
far contains more rnoiffture content 
than is permitted by law in Delhi; 
and 

(b) if so, the steps takeil Or propos-
ed to be taken to check adulterations? 

• THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI B. SHAN-
KARANAND): (a) Only one sam'Dle of 

Des! Ghee was found to contain mois-
ture more than permitted by the Law 
during 1978. 1979 and upto 31st Octo-
ber, 1960. 

(b) Samples are drawn to check 
adulteration. 

Roads in L.aksh~rl\V'eep 

48:3 SHRI P. M. SAYEED: Will the 
Minister of SHIPPING AND THAl\S-
PORT be pleased to state: 

(a) whether the existing roads in 
the Lakshadweep require complete re-
pairing; 

(b) if so, whether there is a great 
demand for new roads tt.) be built in 
the Union territory of Laltshadweep; 

(c) if so, whether Union Govprn-
ment propose to repalr the existing 
roads and also start ne7; r':.'ads; 

(d) if SO, the amount allotted during 
the current year for the purpose; 

(e) whether, in view of great de-
mand, the Central Government have 
agreed to allot more funds to the 
Lakshadweep administration for the 
purpose; and 

(f) how much has -;:0 far' been spent 
for the development of roads in the 
Lakshadweep during this year? 

THE MINISTER OF STATE IN TIT' 
MINISTRY OF SHIPPING AND 
TRANSPORT (SHRI BUTA SINGH): 
(a) to (f). Government is fully alive 
to the need ana urgency for the im-
provement of road communications in 
Lakshadweep Islands and are taking 
necessary action in the matter. Until 
1973, only cycle tracks and footpaths 
existed in Lakshadweep. The 5th plan 
provided for widening and strengthen-
ing the existing cycle tracks to the 
standard of an 8-foot wide unmetalled 
rural road and a sum of Rs. 5.13 lakhs 
was spent. During 1978-79 and 1979-
1980 Rs. 5.05 lakhs was spent on roads 
and' a sum of Rs. 6 lakhs was approved 
for 1980-81. Local Administration, 
however, anticipate expenditure of 



117 WTitten AnsweTs KARTlKA 29, 1902 (SAKA) II 8 

Rs. 8.97 lakhs in 1980-81 and as a re" 
suIt 3.5 kms 01 new roads are expected 
to be constructe<i durin~ 1980-81. 

In their proposals fOr the 1980-85 
Plan, the Lakshadweep Administration 
have propos~d an outlay of Rs. 54.62 
lakhs for road development which in-
cluaes Rs. 44.62 lakhs for the construc-
tion of rural r();"los nnd Rs. 10 lakhs for 
the procurelnent of a mechanised saIl-
ing vessel for speedy transnort of road 
materials from the mainlano. The {lth 
Plan proposals have, however, not yet 
been finalized. 

Selection by Railway Service 
Comml~ion 

481. qTTRI D. S. A. SIVAPRAKA-
SAN: Will the Minist~r of RAILWAYS 
be pleased to state: 

(a) whether .'lny prefetence is 
given to the sons anc1 daughters 
(n1arricd / uflInarricd) of Railway Em-
ployp(,s (St'rvlng / retired) when selec-
tion is made by Railway Serv.ice Com-
mission for Group III and Group IV 
posts; and 

(b) if so, the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLlKARJUN): (a) No. 

(b) Does not arise. 

Setting up of Stand~ tlg' Voluntary 
Help Committe" 

485. SHRI D S. A. SIV APRAKA-
SAN: Will the MinIster of RAIL WAYS 
be pleased to state: 

(a) whether Gogernment have con-
stituted any standing voluntary help 
committee for R.ailways to check 
ticket less travel and passenger ameni-
ties etc.; 

(b) it so, how m 'lnY' sUch com-
mittees have been const!tuted in 
Southern Railway; and 

(c) whether any rules have been 
framed and if SO, the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILW A YS (SHRI 
MALLIKARJUN): (a) Yes. 

(b) No suoh committee have been 
constituted on Southern Railway. 

(c) No rules as such have been 
framed. Functions assi,gned to the 
Standing Voluntary Help Committee 
are indicated in the statement attached. 

statement 

The following functions 
aSSigned to the Standing 
Help Committee:-

have been 
Voluntary 

(i) Checkig of ticketless travel 
and unauthorised alarm chain pHi-
ling: 

(ii) To check cleanliness at th~ 
Railway stations; 

(iii) To check' other passenger 
amenities like drinking water at rail. 

way stations and in running trainsL 
(iv) To chck up catering and v.end-

ing arrangements-both depart-
mental and private contractors; 

(v) To prevent theft and pilier«ge 
involVing loss of railway revenues: 
and 

(vi) To listen to the grievances of 
the general public regarding Rail-
ways. 

,!aif~ 'i~. if ~n:e mr~ 

486. ~r Ut:f r~ m~ : CJlfT 
"(~ #~ ~ ~ ~ fitfT ~iI' ~: 

(~) ~~ ~~ it ~ 
~) ctT ~~ ~ fcti'~ ~ o'fl' 
m- 'IT+f ~ ~; 
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Direct T'ftin between M11UJrarpur 
and Amritsar 

487. SHRI RAM SINGH SHAKYA: 
Will the Minister of RAIL WAYS be 
pleased to state: 

(a) whether a demand bas been 
made fOr introducing direct trains on 
the broad gaug'e line between M·uzaf-
farpur and Amritsar ; and 

(b) if so, the time by which Gov-
"ernment propose to introduce such 
trains? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SBRI 
MALLIKARJUN): (a) and (b). IntrO-
duction of a direct B. G. train between 
MU2affarpur and Amritsar via Patna is 
not feasible for want of spare lin€' 
capacity on saturated sections en route 
including over Rajendra Pul. Howevre, 
the demand for introduction of a 
direct service between Muzaffarpur and 
Amritsar would be kept in view at the 
time of re-organisation of services after 
conversion of Barabanki-Sonpur Metre 
'Gauge section into Broad Gauite some-
time next year. 

8~ tip of SIs Earty ()MIfCer De_. 
tiOB CeDtres ift Jac1ia 

488. SHRI JANARDHANA 
POOJAfty: 

ACHARYA BHAGWAN DEV: 

Will the Minister of HEALTH AND 
F AMIL Y WELF ARE be pleased 
to state: 

(a) whether Go"~rnment haVe de-
cided to establish six early caorrcer 
detection centres in the couBtrYi and 

(b) if sO, the names of the places 
where these will be set up? 

THE MINISTER FOR HEALTH 
AND FAMILY WELFARE (SHRI B. 
SHANKARANAND): (a) and (b). In 
January. 1980 Government issued 
orders sanctioning a scheme relating to 
the Estabrlshment of Early Cancer 
Detection Centres in the country. The 
scheme envisages a non-r·~urring 
assistance of Rs. 50,000 per Early Can-
cer Detection Centre subject to the 
following conditions:-

1. The state Government/ institution 
shall provide the requir~d staff duly 
trained in one of the Regional Cancer 
Centres or in the Indian CouncIl of 
Medical Research. 

2. The State Government/Institution 
agrees to meet the recurring expendi-
tur;- on maintenance of these posts and 
training. 

3. The state Government/Institution 
agrees to provide sui ta b1e accommoda-
tion and other intrastructure for sett-
ting up of Early Cancer Detection 
Centres. The scheme stipulates that 
3 such centres may be set up in each 
of the bigger states, 2 in the moedium 
sized States and 1 in the smaller 
States. 

In view of the details of the scheme. 
given abov€', it would be seen that it 
merely envisages, the number of Cen" 
tres which may be set up in each 
State/Union Territory, de'Pending upon 
its size. The places where such Cen-
tres may be established has been left 
at the discretion of the States/UTs. 



w...... of 'lJpri ... Plates 
489. SHit! SU,RAJ BHAN: Will 

.., Minister ot RAIL WAYS be plea~­
~ to state: 

(a) whether the Railways are 
resorting to weldin" of spring plates 
particularly on box wagons dUe to 
Mn-availabllity of springs in suffi-
cient number for replacement; 

(b) whether it is a fact that auch 
practice of welding spring plate" .u, 
against the adviCe of R.D.S.O.; and 

(c) if sO, what steps Government 
propose to take to put a stop to such 
practice? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN): (a) No. 

(b) and (c). Do not arise. 

Supply of ChloroscoPe to community 
Health Volunteer 

490. Sl-IRI RAJESH PILOT: Will 
tht? 1Vtinster of HEALTfI AND FAMILy 
WELFARE b(' ple:1s~d to r-.fer to 
the rt?ply given to Unstar' d QuestIon 
No. 72H2 on the 7th Augu.;;t HJ80 rC-
galdin~ Chlorination of Drinking 
WatPr [lnd state: 

(a) to what extent provision of 
'Chl0T'\Js(~ol)e' has been made in Com-
munity Health Volunteer Para-medi-
cal Kits in selected areas on experi-
mental basis; 

(b) what is the detailed efficacy of 
these experin1rents in rural areas; 

(c) if the experiments are positive, 
whether Government is contemplat-
ing to supply 'Chloroscope' to each 
Community Health Volunteer; 

(d) if so, the details thereof and 
budget provision made therefor; 

(e) whetner Governm~nt are seek-
ing financial assistance from UNICEF I 
WHO to provide chlorination of 
drinking water and apparatus to 
mor.itor purity 0'1. water in rural 

.... ;.1ld I.f aq, the &.tUls ~eof;: 
pd 

(f) it not, reasons thereof? 
TH£J MINISTER FOR HEALTl:J 

AND FAMILY WELFARE (SHRI B. 
SHANKARANAND) : (a) te (1). 0.11 
an experimental basis it is proPOsed 
to !provide chloroseopes to 1000 Com-
munity Health Volunteers, with W.H.O. 
assistance of Rs. 66,880. A decision 
reg.rdiQg the extension of the ex-
periment would be possible only after 
the results of the proposed effort 
become known. 

ChlorlnatlDl' at the sources of Drink .. 
inc Water 

491. SHRI RAJESH PILOT: Will 
the Minster of HEALTH AND FAMILy 
WELFARE be pleased to state: 

(a) whether it is a fact that Com-
munity Health Volunteers had been 
asked to put chlorine at the source of 
drinking water that is wells, ponds 
etc. o'f. their respective villages once 
in a week through first issue of Com-
munity Ifealth Volunteers Educational 
Bulletin; 

(b) if sO, the quantity of chlorine 
tablets made available to community 
Health Vruunteers So far and details 
thereof; 

(c) whether chlorine tab1ets/hquld 
had been included in the C.H.V./para-
medica 1 kits and the State Govern-
ments had been advised to put them 
in wells/ponds onCe in a week In 
rural areas; if so, the details thereof; 
and 

(d) if not, reasons thereof? 

THE MINISTER FOR HEALTH 
AND FAMILY WELFARE (SHRI B. 
SHANKARANAND): (a) to (c). yeS, 
in the resJ)Onsibilities entrusted to the 
Community Health Volunte-ers (CHVs) 
one of the functions assigned to them 
1s to undertake the regular chlorina-
tion of village wells etc. The con-
cerned states/UTs are responsible for 
making available to the CHVs aoequate 
supplies of bleaching powder etc. for 
the regular chlorination of sources of 
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drinking water supplies in the vil-
lages. These, as well as other ins-
truction, are reiterated in the Jan 
SwasthYa Rakshak Shikshan Patrika, 
a quarterly bulletin being published 
by the Ministry of Health and Family 
Welfare for the continuing education 
.of the CHVs. 

(d) Question does not arise. 

Shortage of Blood in Delhi HospitalS 

492. SHRIMATl SAN YOG ITA 
BANE: Will the Minister of HEALTH 
.AND FAMILY WELFARE be pleased 
10 state: 

(a) whether it is a fact that there 
is shortage of blood in all hospitals 1n 
Delhi and heart operations and other 
.operations are not possible in time 
for want of blood; 

(b) whether it is also a fact that 
.commercially organised bloOd banks 
.are selling blood at exorbitant prices; 
and 

(c) what steps Government pro-
pose to take to improve tt"ne situation? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI B. SHAN_ 
KARANAND): (a) No. 

(b) Yes; this is a fact. 

(c) Steps are being taken to step 
up voluntary blood donation. 

Transportation of Betel Lea ves 

493. SHRIMATI SANyOGITA 
RAND: Will the Minister Of RAIL-
WAYS be pleased to state: 

(a) whether it is a fact that atta-
ching of goods bogies at Bassein for 
transportation Of betel leaves has 
breen discontinued and this has in-
creased the difficulties of the cultiva-
tors; 

(b) whether Government propose 
to increase and make alternative 
arrangements for spaCe in the bogies 
for betel leaves to be loaded; 

(c) whether it is also proposed to 
classify betel leaves as a perishable 
commodity in the tariff schedule and 
provide the sheds to protect this 
perishable commodity at ditJerent 
Places; and 

(d) if SO, the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRl 
MALLIKAJRJUN) : (a) Betel leaves 
traffic from Bassein area is being 
cleared by loading; in train service 
parcel vans at Vasai Road worked by 
passenger carrying trains and not by 
goods wagons. There were some 
shortage of parcel vans in the past 
and this has since been rectified and 
the clearance is nOw being <lone on a 
regular basis. 

(b) The present volume of offering 
of betel leaves does not justify in-
creaSe in and making alternative 
arrangements. 

(c) and (d). On Western Railway, 
betel leaVtes traffic is already classi-
fied as perishable and preferenCe is 
given. At Vasai Road and Palghar, 
normal covering of platforms is q1-
ready available. 

i~i ~ "i1f~(=I' \ifrf(=ftff "~ ~i­
~f~ 'i1'-=f\;frf"UT ~ ~GTT qo), {=fT~ 

"41 ~r~ ~ Cf\q.i(~r 

494. ~T ~r;J fer:f'~ qr~T;:r : 
~ i<:r q~T lf~ er(ir~ Cf)T ~q-r Of)~rr 
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(~ ) ~ ~~ \ifTft:rlr) ~n: 
-'I~i ~n-4P~.q~d ~ \it I fd lfT iF Cfilt:tfrro:fr ~ 
ft;rl' fct'ii 14[) ~ 4 ~1 Wffl ~T ~; 

1 5 srftnr<:r ~ 7! Sf fellt! d ifiT 
'41 (&1 'Of m cq'i:: f~ ff'lfT t ; 



,125 Written AlJ$we'" ~ KARTlKA 29, 1902 (SAKA) Written Answers 

(q) l{f~ ~, m ~ ~ itr 
fc_;rif _lfl lfirai~to1 7;tQ'114 ~ ~~ 
~;~ 

( f-f' ) f~ srfcrmf m-U'ffiT 11c{T 
~!A"if ~ ~~ i311 fd lfT ~ ~f:qcr 
~ \ifTfa<:rT ~ ~T ctlT 'lCff enT 1li ~ ~ 
~~ tiiR it ~ tTif ffiT ~ ~ f~ CflfT 

~~ CiflT~~T ~ ? 
-(~ ,,~q ~ ~ "., (~t 

11'ft:~~): (~) ~ (-cr). ~ ~ 
~~T ~ ~01" cit \;fT W ~ ~ 
~rqc(1~ ~ ({t\i114.n 

ExteulOD Of Tatanap.r BarJamda 
PaeBeD.er Train upto BoJa.nl 

495. SHRI HARIHAR SOREN: 
Will the Minister of RAlLW A YS be 
pleased to state: 

(a) w"nether Government propose 
to extend the Tatanagar-Barjamda 
passenger train upto Bolani; and 

(b) if so, from what date such de-
cision is likely to be worked out? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN): (a) No 

(b) Does not arise. 

Development of Dadar-Bombay 
Station 

496. SHRr R. K. 
the MInIster of 
pleased to state: 

MHALGI: 
RAILWAYS 

Will 
be 

(a) whether it is a fact that Gov-
ernment propOSe to develop Dadar-
Bombay station so as to facilitate in-
terchange between Central and Wes-
tern Railways; 

(b) if so,. when the work will be 
started and the period fOr the com-
pletion of the same; and 

(C) whether Government propose to 
start Pune .. Ahmedabad direct train 

after the development of Dadar sta-
tion? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN): (a) and (b). With 
the opening of the Di va-Bassein link 
and the consequential possible reduc-
tion of Goods Traffic moving via 
Dadar, the Government are con1em-
plating to provide additional Coaching 
facilities at Dadar. The scheme is yet 
to be formulated. 

(C) In view of the reply to (a) and 
(b) above., this d'"es not arise. 

RaIlway Users' Committee 

497. SHRr CHINTAMANI JENA: 
Will the Minister of RAILWAYS be 
pleased to state: 

(a) whether it is a tact that the 
Railway users' committee has not been 
constitulted; and 

(b) if so, when it will be nomina.ted? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN): (oa) Yes. 

(b) The matter is under active 
consideration and a decision is ex-
pected to be taken soon. 

Local Purchase of Ayurvedic 
Medic1nes 

498. DR. A. U. AZAMI: Will the 
MInIster of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) whether, unlike the practice 
obtaining On the Allopathic side, local 
purchase of Ayurvedic medicines pres-
cribed by Specialists, either by the 
C.G.H S. or the patient to be reimburs. 
ed later on, is not permitted and the 
incident is mandated to one supplier 
who has monopolised the whole supply 
and takes as many as 7-10 days to 
supply the medicine; 

(b) the difficulties which lie in the 
way of Government in introducing the 
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... ilar procedure in as in the case of 
Alklpathy in respect of supply of 
Ayurvedic medicines; and 

(e) w~ otbw steps Government 
propose to take to streamline the mode 
of supply and U;sue of A,.yurvedic medi-
eines manufactured 'by established 
pharmaceu~cal companies only? 

THE MINISTER FOR HEALTH 
AND FAMILY WELFARE (SHRI B. 
SHANKARANAND) : (a) No. 

(b) Does not arise. 

(C) Does not arise. 

Alleged Shortage of Supervisors 

499. SHUI A. K. ROY: Will the 
Minister t)f RAIL WA YS be pleased 
to state: 

(a) wh~ther there is a shortage of 
Supervisors specially Chargemen in 
the Grade of Rs. 425-700 in Traction 
Department,. Northern Railway as no 
recruitme-nt has been made through 
the Railway Servi ~e Commission after 
1975 and the condition is further \vor-
sened for extension of electrification 
between Delhi and Mathura; and 

(b) if so. the action L) ken b,~ Go\'_ 
ernment to provlde requIsite nUlnber 
of SupervIsors for sate and effiCIent 
working? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN): (a) No In faLt, 
during the current year, a panel of 58 
has been received from the Railway 
Service COlnmission. 

(b) Does not arise. 

Railway Lines in Kerala 

500. SHRI GEORGE JOSEPH 
MUNDACKAL: Will the Minister of 
RAILWA YS be pleased t • .) state: 

(a) the total length of Railways in 
Kerala state and what is its percentage 
as compared to All India pOpulation 
basis; 

('il) w:hether Kerala is neglected for 
taking up new llailway lines although 
that State is the most thickly popu-
lated State in the country; 

(c) whether it is a fact that Idikld 
and Muvettupuzha cons~tuencie. .re 
nQt having any railway line; 

(d) whether it is also a I.et ~at 
if Madurai-Cochin Railway line is 
taken up, 1!te distance between Madu-
rai and Suez caDal can be reduced by 
more than 1500 kilometers and save 
a lot of energy for transportation; and 

( e) if so, why the survey 'for this 
vital railway line is not taken up? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLlKARJUN) ~ (a) Total length 
of Railway lines in Kerala is 916 Kms. 
Route Kms. per lakh of popul'3tion is 
4.30 for Kerala and 11.1 for all India. 

(b) No. 

(c) Idlkki and Muvettupuzha are 
not connected with railway lIne. 

(d) and (e). There is no proposoal 
for trtkin~ up the construction of 
Madurai-Cochin railway line, at 
present. 
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D.T.C. Using Sub-Standard Spares 

502. SHRI K. M. MADHUKAR: 
Wlll the MInister of SHIPPING AND 
TRANSPORT be pleased to state: 

(8) whether Government's attention 
has been drawn to the news-item 
appeared HI 'Tlmes of India', New 
Delhi dated the 23rd October, 1980 
about defectIve and sub-~tandard spare 
parts being purchased by the Delhi 
Transport Corporation; 

(b) if so, the details thereof; 

(C) whether it is a fact that no con-
sistent polIcy regaJ"ding purchase of 
spares has been followe-d by the 
DT.C.; and 

(d) if so, the reasons therefor? 

THE MINISTER OF STATE IN 
THE MINISTRY OF SHIPPING AND 
TRANSPORT (SHR! BUTA 
SINGH): (a) Yes, Sir. 

(b) According to the information 
supplied by the Delhi Trans~rt Cor-
poration, departmental inspection 
study of the failure of buses has re-
vealed that purchase of some of the 
spares such as oil seals, bearings, 
clutch plates and gear parts etc. made 
during the past couple of years and 
worth a few' lakhg of rupees we.re not 
of standtard quality. 

(c) and (d) According to the in-
formation supplied by the DTC the 
Corporation did not fQllow any con-
sistent polley regarding purchase of 
2390 LS-5 

spares during the past couple, of years. 
The purchases were made mostly on 
the basis of price preference and not 
quality. Quantity to.) be purchased for 
each item was also based on past 
consumption merely and not on the 
basis of fleet age or health etc. 
Corrective measures have, however, 
since been implemented. 

Selection Grade fOr !RadiOl'ftphen 
wwklnl' in Dr. R. M. L. Bespital 

504. SHHI CHINTAMANI JENA: 
Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to 
state: 

(a) whether it is ~ fact that !~~re 
are only two grades of Radiographers 
working! in the Dr. Ram Manohar 
Lcfnia Hospital, New Delhi, one that of 
the Junior Radiographer in the pay 
scale of Rs. 260-430 and the other 
thnt of Se.ruor Radiographer in the 
pay scale of Rs. 330-560 and there-
after theTe is no avenue of promotion 
fOr them and those reaching at the 
maximum of their grades are stagnat-
ing and there is great discontentment 
amongSt these categories of emplo-
yees; 

(b) whether GClvernment propose to 
introduce a selection grade for these 
categories of employees; and 

(c) if so, by when and if not" the 
reasons therefor? 

THE MINISTER FOR HEALTH 
AND FAMILY WELFARE (SHRI B. 
SHANKARANAND): (a) to (c). As 
per Government rules, selection grade 
is provided for such posts as are filled 
up by direct recruitment to the ex-
tent of 75 per cent or more and have 
promotion prospects of less than 50 
pe.r cent. There are two grades of 
Rradiographers in the Dr. Ram 
Manohar Lohia Hospital. Of these, 
the Junior Radiographers have oPPlr-
tunity of promotion to Senior Radio-
graphers, As the post of Senior Radio-
grapher is filled entirely by promo-
tion, the present Govt. rules do not 
provide for introduction of selection 
grade. 
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"illn, Kalbmlr 1SB1l8 by Pak pred-
deat III V. N. General Asembl7 

.509. SHRI M. V. CHANDRASEK-
HARA MURTHY: 

SHRI AMAR ROYPRADHAN: 

SHRI CHITTA BASU: 
MEHTA: 

SHRI s. M. KRISHNA: 

Will the Minister of EXTERNAL 
A:f4"FAIRS be pleased to state: 

(a) whether Pakistan President re-
ferred to Kashmir in his address to 
the 35th Session of the United Na-
tions General Assembly on 1st Octo-
ber, 1980; 

(b) if so, the main points referred 
by him in regard to Kashmir and 
about India; 

(c) the details of the same; 

(d) whether India has strongly 
protested against this and what was 
India's stand taken in the U.N.; 

(e) whether the Prime Minister in 
her Press ConferenCe has pointed out 
that this was clear violation of Simla 
Agreement; 

(f) if so, whether the implementa-
tion of the Simla Agreement has been 
greatly aff~cted; and 

(g) what is Indi(l's future plan 
of action to meet the Pakistan propa-
ganda? 

THE MINISTER OF 
TERNAL AFFAIRS (SHRI 
NARASIMRA RAO) : 
Yes, Sir. 

EX-
P. v. 

(a) 

(b) and (c). The Pakistan Presi-
dent made the following reference to 
.Jammu and Kashmir in his speech: 

"We are conscious of the circum-
stances which have prevented it (U .. 
N.) from enforcing its decisions in 
l'espect ot the right of tile people of 
Palesflne to esta blish a sovereign 

state of their own in their homeland, 
or redeeming its promise to the peo-
ple of the State of Jammu and Ka-
shmir to enable them to decide their 
:future In accordance with its rele-
vant Resolutions. 

Since the reference to the State of 
Jammu and Kashmir touches upon 
Pakistan's relat'lonship with India. 
I would like to say that, in con-
formity with our established policy. 
we have continued our efforts for 
further normalization of relations 
\vith India on the basis of the prin-
ciples of the Simla Agreement of 
1972. Substantial progress has been 
made over the years in the promotion 
of communications, travel and trade 
between the two countries. This 
process, however, can and will be 
further accelerated with a peaceful 
settlement of the question of Jammu 
and Kashmir. Pakistan's pos'ltion on 
this matter is founded on universalIy-
rccogn'lsed principles." 

(d) Yes, Sir. In my statement on 
31'd October, 1980 on the Floor of 
the UN General Assembly, I stat-
ed:-

"On 1 st October, 1980 the Presi-
dent of Pakistan in his statement 
before the General Assembly referred 
to the State of Jammu and Kash-
mir, which is an integral part of 
India. That reference, attacking as 
jt does the territorial integrity of 
Ind'la, was unfortunate. 

Three times in 24 years Pakistan 
attempted to detach the State 01 
Jammu and Kashm.ir from India by 
the use of force. It received a befit-
ting resp_onse on each of the three oc-
casions. In 1972, India and Pakistan 
signed the S'lmla Agreement, which 
provides for the settlement of all 
issues between the two countries 
through bilateral negotiations. But 
since 1977 Pakistan has repeatedly 
raised the issue of Jammu and Kash-
m'lr at the United Nations and other 
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International forum. References are 
made to relevant United Nations re-
801utions on the subject, quite obli .. 
vious of the fact that these resolu-
tions have become irrelevant be-
cause of the action of Pak'lstan itself. 
In the face of such references, r am 
constrained to wonder whether Pak-
istan's adherence to the Simla Agree-
ment has undergone a change. There 
is a clear contradiction between the 
expressed desire of Pakistan to nor-
malize relations wIth India in accord-
apce with the Simla Agreement and 
its pronouncements in various forums 
which attempt to set the clock back. 
India's stand, on the other hand, has 
remained constant, and we continue 
to be prepared to settle all matters 
with Pakistan through bUateral chan-
nels". 

(e) Yes, Sir. 

(f) and (g). It has been conveyed 
to Pakistan On several occasions that 
theIr references to Kashmir in inter-
national fora are not in conformity 
with our understanding of the Simla 
Agreement and will not help in 
creating a better atmosphere. The 
positIon of the Government of India 
in regard to Kashmir is well-known, 
Datnely, that the State of Jammu 
and Kashmir is legally and constitu-
tioally an integral part of India. Gov-
ernment have taken and w'lll con-
tinue to take all necessary steps to 
counter Pakistan's propaganda. 

Faater olearance of Emi«rants 

510. SHRr M. V. CHANDRASEK-
HARA MURTHY: 

SHRI SHIV KUMAR SINGH: 

Will the Minister of EXTERNAL 
AFFA.IRS be pleased to state: 

(a) whether 
taken several 

Government 
measures for 

clearance of emigrants; 

have 
faster 

(b) if so. the details of the mea-
sures taken; 

(c) the extent to which they have 
proved helpful; 

(d) whether any fresh concessIons 
are being considered; and 

(e) if so, the details thereof? 

THE MINISTER OF 
TERNAL AFFAIRS (SHRI 
NARASIMHA RAO): 
Yes, Sir. 

EX-
P. v. 

(a) 

(b) A statement is laid on the 
Table of the House. [Placed in 
Library See No, LT-1361/80] 

(c) The new system has the fol-
lowing advantages:-

(i) Persohs who do not fall 
under the purview of the EmIgra-
tion Act, 1922, are no", .. given per-
manent clearance from emigration 
checks on their passports them-
selves and do not have to undergo 
checking every time they go out; 

(ii) Emigrants will now know in 
advance about the requirement of 
obtaining emigration clearance and 
thus avoid the risk of being turn-
ed back at the last minute from 
the airport; 

(iii) The new system has reliev-
ed congestion at the airports and 
seaports; and 

(iv) Returning and transiting 
passengers are now allowed to pro-
ceed abroad freely w'lthout any 
emigration formality. 

(d) and (e). Emigration proce-
dures are under constant review 
and are modified from time to time 
according to the requirements. No 
new measures are contemplated at 
present. 
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New .oUey to bring 4CJWD atrth Bate 

511. SHRI M. V. CHANDRASE-
HARA MURTHY: 

SHRI D. M. PUTTE GOW-
DA: 

SHRI LAKSHMAN MAL-
LICK: 

SHRI K. LAKKAPPA: 
SHRI H. N. NANJE GOW-

DA: 

WIll the Minister of HEAL TH 
AND FAMILY WELFARE be pleased 
to state: 

(a) whether it is a fact that the 
Union Government propOse a flew 
policy to bring down the birth rate to 
30 per cent; 

(b) if so, the main features of the 
scheme; 

(c) when the scheme is likely to 
be introduced; 

(d) whether the State Govern-
ments have been consulted in this re-
gard; and 

(e) the total cost involved in im-
plementing the scheme? 

THE MINISTER OF HEALTH 
AND FAMILY WELFARE (SHRI 
B. SHANKARANAND): (a) to 
to (e). The Plan Frame Work (1980 
-85) approved by the National De-
velopment Council in August, 1980 
envisages the objective of reaching a 
Net Reproduction Rate of 'One" bY 
1995. This will imply a reduction of 
the Crude B·nth Rate to about 21 per 
1000 from the existing 33 per 1000 
and a reduct'lon in the Crude Death 
Rate to about 9 per 1000 from the 
existing 14 per thousand. It will also 
imply the reduction of infant morta-
lity to about 60 per 1000 from the 
present ahout 120 per thousand. Dur-
ing the Plan period 1980-85, it is 
proposed to bring down the Birth 
Rate to about 30 per thousand by 
1984-85. 

The National Family Welfare Pro-
gramme is continuously in operat'lon 

from the first Plan Period as a 
Centrally operated and funded Sche-
me implemented through the agency 
of the Governments of States and 
Union Territories. The programme 
is based on motivation and education 
of the people on the advantages of 
accepting the small family norm on 
a voluntary basis by availing of ser-
vices and supplies available from an 
'In.frastructure built right from the 
grass root level in the rural areas. 

The progress of the programme is 
periodically reviewed in depth by 
the Central and State Government at 
the meeting of the Central Family 
Welfare Council which is headed by 
the UnIon Health Minister and in 
~vhich all State Health Ministers, 
among others, are members. 

The Planning Commission are en-
gaged in finalising the Sixth Plan 
(1980-85) document and the cost 

estimates for the programme are 
under the'u' consideration. 

EKtensioa of J'ayauti JaBta Expre!8 
to Tl'iv;tRdruDl 

512. SHRI K. A. RAJAN: Will 
the Minister of RAILWAYS be 
pleased to state: 

(a) whether Jayanti Janta lilx-
preiS running at present between Ni-
zamuddin and Cochin has not been , 
extended to Trivandrum as yet thoug'h 
the propoaal was there before the 
Government for long; 

(b) if so, what are the difficulties 
in extending the same; and 

(c) when it will be done? 

THE DEPUTY MINISTER IN 
THE MINISTRY OF RAILWAYS 
(SHRI MALLlKARJUN) : (a) 
and (b). Extension of 1311132 Jayan-
ti Janata Express was examined 1:ut 
was not found feasible. However, in 
order to provide additional accom-
modat'lon for passengers between 
Trivandrum and New Delhi, it is pro-
posed to double head 1251126 K. K. 
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Express as soon as improved couplers "( 
of coaches are available. 

(c) Does not arise. f 

Unhelpful attlt.de of :!Ddian Em Itassy 
ill Kawait 

513. SHRI K. A. RAJ AN: 
SHRI DAULATSINHJI JA-

DEJA: L 

Will the Minister of EXTERNAL 
AFFAIRS be pleased to state: 

(a) whether Government's attention 
has been drawn to the reports appear-
ed in a section of the Press regarding 
the unhelpful attitude of the Indian 
Embassy officials in Kuwait to the 
ICldians who w~nted to escape from 
Iran and Iraq following the war bet-
ween these two countdes; 

(b) if so, the details thereof and 
what action was taken, jf any, against 
these officials· and , 

(c) what arrangements were made 
by the Union Government for their 
safe return? 

THE MINISTER OF 
TERNAL AFFAIRS (SHRI 
NARASIMHA RAO) : 

EX-
P. v. 

(a) 
Government's attention has been 
drawn to both kinds of Press reports, 
those critical and those leudatory 
about the efforts in this context of 
our Embassy in Kuwait. 

(b) and (c). Iran-Iraq conflIct 
started on September 22, 1980. Bas-
rah was bombed on September 23 
when, among others, there were In-
dian casualities. Panic, thereafter, 
bUIlt up rapidly and from Septem-
be.-' 23 onwards, l~rge number of 
foreigners including Indians conver-
ged on the Iran-Iraq border, and 
as they had no confirmed onward air 
bookings, they could not readily ob-
tain Kuwaiti entry transit vIsas. Faci-
lities at the border checkposts were 
inadequate. People were inconveni-
enced. Charges of indifference 
levelled against our Embassy in Ku-
wait which were highlighted in our 

Press, have been investigated and 
were found to be highly exaggerat-
ed. As our press has subsequent-
ly reported, our Embassy in Kuwait 
was able to arrange at the border 
checkposts transit visas for the eva-
cuees, issued travel documents to 
those without them on the spot orga-
nised food, water and refreshment 
with the help of the local Indian 
community and Indian companies 
based In Kuwait, and made all pos-
sible arrangements also with the Air-
lines. It is well-known that these 
facilities also were availed of occasion-
ally by other natIonals. Indeed the 
efforts of our Embassy in Kuwait 
have received favourable mention 'n 
the Arab and international Press, To 
tackle these problems, Government 
established in Delhi a SpecJal Cell to 
coordInate all these arrangements 
connected with the repatriation. ar-
rajnged 17 ~pecial Air IndIa fhghts to 
air lift the evacuees through Amman 
and Kuwait; rushed special teams to 
Kuwait and Amman to assist our Mis-
SIons there. Despite inherent dangers 
involved in any war situation, GlDV-
ernment also strengthened our Em-
bassy in Baghdad and our Consulate 
General in Basrah. Indian Embassy 
officials have been present at the bor-
der checkposts on the Iraq~-Kuwait 

and Iran-Jordan borders \vhenever 
evacuees have passed through to 
facIlitate their entry and transporta-
tion to the airports. An other conse-
quential arrangements in this context 
had to be negotiated diplomatically 
also with the Governments of Kuwait , 
Jordan etc. 

~ ., a.tke. Ina Westel'll 
c01llltriee 

514. SHRI K. A. RAJAN: Will the 
Minister of SHIPPING AND TRANS-
PORT be pleased to state: 

(a) whether it is a fact that huge 
quantith~s of clothes arriving in Mad-
ras Port in bales from Western Coun-
tries to the missionaries in our coun-
try are S\')ld to selected merchatds 
when the consignees do not take deli-
very; 
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(b) if so, wbat are the details ef 
such arrivals and sales during the cur .. 
rent year; 

(c) whether any inquiry has been 
conducted into such arrivals of Be 
called Hgitt clothing" and the reasons 
tor abandoning the consignments; 

(d) whether such gift clothing are 
arriving in other ports also; and 

(e) if so, the details thereof? 

THE MINITSER OF STATE IN THE 
MINISTRY OF SHIPPING AND 
TRANSPORT (SHRI BUTA SINGH): 
(a) Imported goods including bales 
of used clothes from Western count-
ries, \\,rhen not taken delivery of by 
the consignees at Madras Port are 
dl~posed of in public auction and also 
through sale by private agreement at 
the rates approved by Collector of 
Customs at Madras as per provIsion 
ill the Major Port Trust Act. 

(b) No such consignments arrived 
at Madras Port during the year 1980-
81 (upto October 1980). The bales of 
clothes weighing 75 tonnes imported 
from Western countries \vere sold 
during 1980 (upto October 1980). 

(c) The Collector of Customs, Mad-
ras, had conducted Investigat'lon in 
1979 into the alleged abuse of the 

customs duty exemption in respect of 
foodstuffs, medicine, medical stores, 
clothing and blankets received as 
gifts at Madras Port from donors 
abroad for the purpose of free d'lstri-
bution. As a result of this investiga-
tions. the Collector of Customs, Madras , 
took action against such of the impor-
ters as were found to be misusing the 
concession. Th'lS action seems to have 
reseulted in considerable reduction in 
the importation of so called gift con-
signments and in some cases even in 
abandonment after importation. 

(d) and (e). Used clothing gift con-
signments are also received at Cal ... 
wtta Port. When certain consignments 
are held up in the Port for unduly long 
I>eriod incurring heavy rent and the 

consignees decl'me to clear the goods, 
the Port has decided in 1979 to hand-
over such old used clothing to Mother 
Teressa and also to the Bama Krishna 
Mission on a half and half basis after 
obtaining customs clearance. 

N eglig'lble quantity of gift clothing 
consignments are being imported 
through the ports of Bombay and 
Cochin. There has been no import of 
such gift consignments of cloths 
through other major ports in the 
country, 

Sending delegations to China by 
Dalai Lama 

515. SHRI SATISH AGARWAL: 
SHRI N. E. HORO: 
SHRI RAJESH KUMAR 

SINGH: 
DR. V ASANT I{UMAR 

PANDIT: 

Will the Minister of EXTERNAL 
AFFAIRS be pleased to state: 

(a) \vhether it is a fact that Dalai 
Lama proposes to send more delega-
tions to China; 

(b) whether it is also a fact that 
Dalai Lama has also sent some dele-
gations in the· past to Tiltet and if so, 
the achievements of these delegations. , 

(c) whether the Government 01. 
India have allowed Dalai Lama 
before such delegath)ns are sent; and 

(d) whether Government have 
given permission fOr despatching more 
delegations to Tibet by Dalai Lama 
and if SO, on what grounds? 

THE MINISTER OF EXTERNAL 
AFFAIRS (SHRI P. V. NARASIMHA 
RAO): (a) H. H. the Dalai Lama has 
indicated in some of his Press inter-
v'lews that he proposes to send more 
fact-finding delegations to China. 

(b) . H. H. the Dalai Lama has so 
far sent three delegations to Tibet. 
From the Press statements concerning 
these delegations iSSUed by H. H. the 
Dalai Lama, it is not possible to quanti .. 
fy the achievements of the delega-
tions. 
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(c) and (d). The Government of 
Itldia regard the contacts between the 
representatives of' 'the Dalai Lama 
and the Chinese authorities as a 
matter primarIly concerning the Dalai 
Lama and the Chinese authorities. 
Therefore, the Government of India 
granting permission for more delega-
tions to VIsit Tibet does not arisc. 

Kidnappin" of In.dian Embassy 
Omcia} in Pakistan 

516. SHRI SATISH AGARWAL: 
SHRI CHHANGUR' RAl\f: 
SHRI MADHA VRAO SCIN-

DIA: 
SHRI B. V. DESAI: 

Will the Minister of EXTERNAL 
AFF"AIRS be pleased to state: 

(a) whether it is a fact that an 
Indian emba!l.lsy employee was kidnap-
ped in the presence of Pak Police in 
1Font 01 the house of a Supreme 
Court judge, taken 20 KM away from 
Islamabad and beaten up and hi! 
vehicle Was damaged on September, 
1980· , 

(b) if so, whether Government had 
protested against this to Pak Gov-
ernment; and 

(c) if so, their reaction in this re-
gard? 

THE MINISTER OF EXTERNAL 
AfFAIRS (SHRI P. V. NARASI~HA 
RAO): (a) An Ind'lan Embassy official 
in Pakistan whilst returning home on 
his scooter was waylaid by some per-
sons, beaten up and questioned for 
some time on 4th September, 1980. 

(b) and (c). The Government have 
lodged strong protests with both the 
Pakistan Foreign Office In Islamabad 
and the Pakistan Embassy in New 
Delhi. It was pointed out to the 
Government of Pakistan that such in-
cident could vitiate the climate of 
Indo-Pakistan relations and the Gov-
ernment of Pakistan should adhere 
to the provisions of the Vienna Con-
vention regarding the protect'lon of 
Embassy personnel. 
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Rail India Technical and Economic 
Services 

521. SHRI P. RAJAGOPAL NAIDU: 
Will the Minister of RAIL WAYS be 
pleased to state: 

(a) whether the Rail India Techni-
cal and Economic Services got profit 
in 1979-80; and 

(b) whether it has secured con-
"tracts in the field of consultancy 
from other countries? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN): (a) Yes, it has 
earned net profit of Rs. 2.46 crores 
during 1979-80. 

(b) Yes, it has secured contracts 
from Iraq, Jordan, Zambia and Sri 
Lanka, and also from the Asian Deve-
lopment Bank for providing advisory 
assistance to the Bangladesh Rail way. 

New British NatiODaHty Laws en 
IndlaDs 

522. SHRI P. RAJAGOPAL NAIDU: 
Will the Minister 01 EXTERNAL 
AFFAIRS be pleased to state: 

(a) whether the new Nationality 
Law proposed in Britain will affect 
the Indians living in the country; and 

(b) if so, whether Government 
have taken up thell· issue? 

THE MINISTER OF EXTERNAL 
AFFAIRS (SHRI P. V. NARASIMHA 
RAO): (a) Some of the provisions in 
the White Paper outlinlng the proposed 
legislation are likely to affect persons 
from a number of Commonwealth 
countries. including India, living in 
the U. K. 

(b) Our High Commissioner in 
London presented an Aide Memoire 
expressing our concerns on some of 
the provisions to the British Home 
Secretary Mr. WIlliam Whitelaw on 
the 12th November, 1980. 

Incentives for .'amily Planning 

523. SHRI P. RAJAGOPAL NAlDU: 
Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased state: 

(a) whether Government are in-
tendIng to give incentives to couples 
who stop with one child under farr.i-
Jy planning scheme; and 

(b) if not, the reasons therefor? 

THE lVIINISTER FOR HEALTH AND 
FAMILY WELF ARE (SHRI B. 
SHANKARANAND): (a) There is no 
proposal before the Government for 
giving incentives to couples who stop 
with one chUd under the Family 
Planning Programme. 

(b) The Government's policy at 
present is to promote the norm of a 
small family of two or three children. 
It is considered that people with one 
child should adopt family plannIng 
methods suited for spacing the next 
child (e.g. use of Nirodth for men and 
IUD for women). Under the present 
policy, terminal methods are not re-
commended for families having only 
one ch'1ld. 
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Railway AdverUseDlents 

524. SHRI MOHD. ASRAR AHMAD: 
Will the Minister of RAIL WAYS be 
pleased to lay a statement showing: 

(a) whether there is any income to 
Railw·ays from advertisements: 

(b) if so, since when this scheme was 
started and what was the gross income 
during the last three years, (year-wise); 

(c) whelher these advertisements 
were received by the railway authori-
ties directly or through any advertisIng 
agency; 

(d) if these advertisements are re-
ceived through the advertising agen-
cies, what is the rate of commission 
allowed to the advertising agencies and 
the total amount paid to each agency 
during the last three years, year-wise; 

(e) whether Government propose to 
take up the advertising work itself in-
stead of through private advertising 
agencies; and 

(f) if not, the reasons thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN): (a) Yes. 

(b) This scheme has been in exis-
tence for the past thirty years. Gross 
income earned by the Rall"Ways dur-
ing the last three years is as under: 

1977-78 

1978-79 

1979-80 

Rs. 1.54 Crores. 

Rs. 1.61 

Rs. 1.71 

,. 

(c) Advertisements are received 
directly as well as through advertis-
ing agencies. 

(d) The percentage of commission 
allowed to advertIsing agencies is 15 
per cent for business procured upto R'S 
50,000.00 per annum and 20 per cent 
for business procured over Rs. 50,000. 
00. Total amount of commission paid 
to each advertising agency during the 
last three years is being collected and 

will be placed on the Table of the 
House. 

(e) No. 

(f) The present pract'lce of adver-
tising through established agencies is 
functioning very well and brings in 
sA:eMneH attl Ol awoJu! tenuelsqns 
without their having to incur much 
expenditure on especialised staff 
training and other lIabilities necessary 
for the purpose. 
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Indifference Of Indian Embassies Of 
lrall and Iraq Towards IndiaD.s &Ilen 

527. SHRI SATYANARAYAN JAT-
IYA: 

SHRI NA W AL KISHORB 
SHARMA: 

DR. VASANT KUMAR 
PANDIT: 

SHRI P. M. SAYEED: 
SHRI RA VINDRA VARMA: 
SHRI P. K. KODIYAN: 
SHRI F. H. MOHSIN: 

Will the Minister of EXTERNAL 
AFFAIRS be pleased to state; 

(a) how many Indian Nationals have 
return to India due to Iran-Iraq War; 

(b) whether serious complaints of 
indifference, non-cooperation, aD. 
negligence towards Indian NationaJa 
by Indian Missions in Iran and Irq 
have been received by Government; 
and 

(c) if so, what is the result of Gov-
ernment inquiry? 

THE MINISTER OF EXTERNAL 
AFFAIRS (SHRI P. V. NARASIMHA 
RAO) : (a) Approximately 10,000 
IndIan nationals. 

(b) and (c) While some complaints 
were initially received and were re-
flected also in some press reports, the 
manner in which the exodus from 
Iraq was tackled by our Mission per-
sonnel has received very favourable 
mention in the press. The help ot 
our officials was also availed of by 
nationals of other countries and we 
have received letters from many of 
them thanking us for the help render-
ed to them. 
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Number of TriPs missecl "'7 DTC BPa .. 
Daily 

528. SHRI M. RAMGOPAL REDDY: 
'Will the MInister of SHIPPING AND 
TRANSPORT be pleased 1:0 state: 

(a) the number of trips missed by 
Delhi Transport Corporation buses 
daily; and 

(b) the average total loss therefrom 
and remedial measure proposed? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SllIPPING AND 
TRANSPORT (SHRI BUTA SINGH): 
(a) In the month of October, 1930, the 
DTC on an average missed 4769 trips 
'( 13.09 per cent) daily against a sche-
dule of 36,421 trips. 

(b) DTC has informed that no such 
assessment can be made as normally 
the passengers of the missing trips 
are picked up by the buses of the 
follow'lng trips, and in most of the 
cases by the buses operating on paral-
lel routes. For reducing the missing 
of trips, maintenance and operation of 
buses on the fleet is constantly being 
~proved. 

.iseoatiDDaIlCe of Blood BalIk Supply 
from Red Cross Society to HospUalll 

529. DR. VASANT KUMAR PAN-
DIT: Will the Minister of HEALTH 
AND FAMILY WELFARE be pleased 
to state: 

(a) whether it is a fact that the Drul' 
Controller of Delhi Adminis1 l':::ltion bas 
ordered clis,'ol1tinuance of Blood Bank 
supply from Red Cross Society to any 
of ils hospitals; 

(b) if so, the reasons the-;:eof; 

(c) whether serious irregularities 
and improper storage wrong system of 
cataloguing and testing are the findin.gs 
C)f the Drug Controller when he visited 
the society on the 3rd March, 1980; 

(d) what action has been taken on 
the society fOr this medical dereliction 
of duty and rules; and 

(e) what alternate arrangements 
have been made for Blood supply to 
Delhi hospitals? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI B. 
SIIANKARANAND): (a) to (e). Some 
officials of the Drug Controller Delhi 
AdmHlistration v'lsited the Red Cross 
Blood Bank on 5th March, 1980 and 
pcinted out certain shortcomings in 
the function'lng of the Blood Bank. 
Th csc were clarified by the Society. 
In July. 1980, Drug Controller. Delh'l 
Administration wrote to the Society 
regretting his inability to rene\\7 the 
licence following 'whIch the Society 
suspended collection and issue of 
blood for a while, The licence was 
renc\ved on 8th August, 1980 as the 
material deficiencies in the functionIng 
of the Blood Bank had been removed. 
The Blood Bank has been functioning 
normally since then. 

J)evelO])llleDt; of a New Abortion Aid 

'330. DR. VASANT KUMAR PAN-
DIT: Will the Minister of HEALTH 
AND FAMILY WELFARE be plea!ed 
to state: 

(a) whether the Indian Scientisb at 
the Central Drug Research Institute, 
Lucknow have developed a new abor-
tion aid called Isabtent (Isabgel tent); 

(b) if so, its comparison with simi-
lar abortion aids from foreign coun-
tries: 

(c) whether the Indian Council of 
Medical Research have carried out 
tests of the same drug and if so, the 
result thereof; and 

(d) \vhC'ther Government propose t. 
cncon""age indigenous manufarture of 
the I1,:)W drug for commercial exp~oita­
tion? 

TIlE MINISTER OF HEALTH 
AND FAMILY WELFARE (SHRI B. 
SHANKARANAND): (a) Yes. 

(b) The results from this device are 
reported to compare well with results 
obtain~d from s'unila.r aids from 
foreign countries. 
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(c) Yes. Along with ICMR, other 
institutions had also carr1ed out tests 
on the basis of their tests the device 
was approved for beIng marketed. 

(d) Isaptent is already availabl~ in 
the market under the trade name 
'DILEX-C'. 
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Indians g"One to other Countries IrOilI 
Iran and Iraq 

5:32. SHRI P. IVI. SAYEED: 
SHRI V. S. VIJAYA RAGH-

VAN: 
Will the Minister of EXTERNAL AF-

F AIRS be pleased to state: 

(a) whether many Indians ha"\7e gone 
to other countries from Iran and Iraq 

during the recent conflict betw'een the 
two countries; 

(b) if so, what are the countries who 
helped those Indians; and 

(c) in how many countries they have 
gone and what protection was given to 
them? 

THE N1INISTER OF EXTERNAL AF-
FAIRS (SIiRI P. V. NARASI1\1I-JA 
RAO): (a) to (c). All Indians leaving 
Iran and Iraq had to do so overland 
through neighbouring countries as the 
air spaces above Iran and Iraq '"ere 
closed down right at the commencement 
of hostilities. These countries nre 
Kuv;·ait. Jordan. Syria. Turkey, USSR 
and Pakistan. All these frie"1dly States 
pxtended full cooperation to facilitate 
transit of our nationals through their 
territories. 

Alleged wall collapse of Metro Rail-
way, Calcutta 

533. SHRI CHITTA BASU: Will the 
Minister of RAILWAYS be pleased to 
state: 

(a) wheth~r it is a fact that Metro 
Railway wall at Kalighat Park in 
Calcutta has recently collapsed; 

(b) if so, whether any inquiry has 
been conducted; 

(c) if so. the result thereof; and 

(d) what preC'autionary nleasures 
have been taken to prevent recurrence 
of such incidents? 

THE DEPUTY MINISTER IN THE 
l\1.INISTRY OF RAILWAYS (SHRI 
MALLIKAR.T1.JN): (~) and (b). Yes. 

(c) The Enquiry Cmnmittcc [lpnoint.. 
ed by the General 1\'Tannger. IVletro 
Rnilw::lY. is of th~ view th3t the ha~ic 
reason for subsidenC'1,? of rO:1d surface 
and diaphragm wall in contract section 
15-A II, appears to be the soil loss and 
softening of the soil behind the diaph ... 
ragm wall, caused by leaky sewers be-
low the tram lines. 

(d) The following precautionary meR .. 
sures have since been ta1cel'1 to prevent 
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further recurrence of such subsidence: 

1. To do more extensive pressur~ 

grouting with cement slurry at loca-
tions-

(a) wherever seepage throuih se-
wer running close to Metro align-
ment is feared; 

(b) wherever inescapable dis· 
continuity in the diaphragm wall 
has to be left on account of cross 
utilities. 

(2) To use steel lagging only, in 
future, in lieu of wooden lagging and 
to protect even the existing timber 
lagging by covering them with steel 
plates to avoid seepage and soil loss, 
if any. 

3. To restrict to use !imner sleepers 
only under tramway tracks on pOr-
tions where tram alignment runs over 
se\\~ers to enSure even distribution of 
load. 

4. To ensure prompt dewatering of 
trenches in the event of their getting 
flooded. 

5. To restrict simultaneous excava-
tion of contiguous elements upto full 
depth. to a maximum of 2 elements. 

6. To fill up trenches upto second 
strut level in case long delays are 

anticipated due to unavoidable rea-
sonS. 

Condition of Indian Doctors in Iran 

534. SHRI D. P. JADEJA: Will thEl 
Minister of fEXTERNAL AFFAIRS be 
pleased to state: 

(a) the number of 
working in Iran; 

Indian doctors 

(b) whether some Indian doctors who 
want to leave troubled area of Iran are 
being held up; and 

(c) if so, the steps taken by Govern-
ment to get them free from Iran with-
out further delay? 

THE MINISTER OF EXTERN.'\.L AF-
FAIRS (SHRII P. V. NARASIMHA 
RAO): (a) to (c). There are approxima-
tely 2500 Indian medical and para-medi-
cal personnel working in Iran. Some 
Indians medical personnel were not able 
to move out of the troubled areas 
immediately after the outbreak of the 
hostilities because of difficulties io 
finding quick transport Or in getting 
substitutes etc. At the instance of the -Indian Embassy in Tehran, the Ira-
nian Ministry of Health has issued ins-
tructions to move Indian medical per-
sonnel to safer places. They have also 
agreed to permit most of those not wil-
ling 10 stay on in Iran, especially those 
serving in the affected areas, to leave' 
the country. Our Embassy in Tehran is 
keeping in constant touch with th& 
Indian personnel and the Iranian au-
thorities. 

Number of Registered seamen in Bom-
bay and Calcutta 

535. SHRI A. T. PATIL: Will the 
Minister of SHIPPING AND TRANS-
PORT be pleased to state: 

(a) the number of registered Seamen 
and the number of jobs avail'lble on the 
1st October 1980 for employment on , 
(i) foreign-going ships, and (ii) home .. 
trade ships at Seamen's Employment 
Offices at Bombay and Calcutta; 

(b) how many of them are trained 
seamen; and 

(c) what steps Government propose to 
take in respect of Seamen remaining 

unemployed? 
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THE MINISTER OF STATE IN THE 
MINISTRY OF SHIPPING AND 
TRANSPORT (SHRI BUTA SINGH): 
(a) Number of Seamen Registered and 
Number of jobs as on 1-10-80 

Seamt'n's Em-
IO'.'fllt'll Office, 
&mbay 

SCalnf'll'S EIl1-
lovmrn t Office, 
Calcutta 

On Fo- Orl HOme Or. F'o- On HO-
(eigu. Traue reign n~e Tra-
Going Ships Going de 
Silips Ships bhips 

_--_._----
No, of 26153 
R('gi~-

tend 
Seamer. 

Nulmber ISH' 9 
of jobs 

~ - -------

------------ __ ----
(b) Number of trained Seamen avail-

able at Bombay and Calcutta is 16342 
and 8104 respectively. 

(c) A proposal to appoint an Expert 
COll)mittee to study the problem cf 
Unemployment among Indian Seamen 
and suggest remedial measures is under 
active consideration of Government. 

Foot-path on Muvattupuzba Bridge 

536. SHRI SKARIAH THOMAS: 
Will the Minister of RAIL WAYS be 
pleased to state: 

(a) \\~hether there is any proposal to 
construct a foot-path on Muvattupuzha 
Bridge at Velloor on Ernakulam-Quilon 
Section; and 

(b) if so, the details thereof and when 
it is likely to start? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF R'AILW A YS (SHRl 
MALLIKAR'JUN) : (a) 1tepresentation 
have been received from Velloor Pan-
t'hayat and local public for provision of 
footpath on bridge No. 402 acrOSs 
Muvattupuzha river on Ernakulnm-
Quilon section. 

(b) Rail bridges are meant and deSig-
ned for carrying rail traffiC only :_.'Ind no 
provision is made therein for foot-paths 
for the public. Foot-paths for the pub-
lic may be provided. if feasible, at 
1he instance of the state Government/ 

Local Authority but the entire cost 
thereof (both initial and recurring/ 
maintenance) has got to be borne by 
them, as per extant rules. The ap-
proximate cost of the foot-path at the 
above bridge would be Rs. 7 lakhs and 
the State Government has been asked 
to deposit Rs. 14,000/- for preparation 
of detailed plan and estimate. On pay'" 
ment of estimated cost, the \vork v;ill 
be executed by the Railway Administra-
tion. 

Direct Train Between Trivandrum and 
Howrah 

537. SHRI SKARIAH THOMAS: 
Will the Minister of R'AIL WAYS be 
pleased to state:-

(a) wether there is any proposal 
under Government's consideration to 
run a direct train from Trivandrnnl. to 
and Howrah. 

(b) if. so, 1JI.~hen it is likely to be 
started? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN): (a) and (b). Introduc-
tion of a direct train betv\'''een Howrab 
and Trivandrum even by extension of 
one of trains was examined bl1t not 
found feasible for want to line capacity 
and other requisite resources. 

Electrification of Trivandrum-Olava. 
kott Division 

538. SHRI SKARIAH THOIVIAS: 
W ill the Minister of RAILW A YS be 
pleased to state: 

(a) whether Government have taken a 
decision for the electrification of Tri ... 
vandrum-Olaval{ott Division of the 
Southern Railway; 

(h) if so, the details thereof and the 
time by which the work is expected to 
start; and 

(c) if not, the reasons thereof? 
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THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN): (a) to (c). The tra-
me density on Trivandrum-Olavakott 
section is quite low as compared to 
other sections being taken up for elec-
trification. As such there is no proposal 
to electrify Trivandrum-Glavakott sec-
tion in the near future. 

Changanacherry Railway Station 

539. SHRI SKAR'IAH THO~IAS: Will 
the Minister of RAIL WAYS be pleased 
to state: 

(a) whether there is any prnr10sal 
under consideration of Government to 
improve the facilities in Changana-
cherry Railway Station; 

(b) if so, the details thereof and the 
time by which the \\"'()rk is expected to 
be started; and 

(c) if not, the reasons thereof? 

THE DEPUTY MINISTER IN 
MINISTRY OF RAILWAYS 
MALLlKARJUN): (a) Yes. 

THE 
(SHRI 

(b) and (c). Raising the level of plat-
form No. 1 is in progress. This is ex-
pected to be completed by the end of 
March. 1981. 

Proposal for extension of shelter on 
platform No. 1 to a length 'Jf 66.;32 met-
res and provision of shelter on platform 
No.2 foOr a length of 64.62 metres has 
been approved. The fabrication of steel-
work for this purpose is in progress. 
This work is expected to be completed 
in about a year's time. 

Moreover a proposal for the improve-
ment of the station building, which in-
clude provision of a separate reserva-
tion-cum-enquiry office, separate office 
for station master, concourse and face 
lift to the station building is presently 
under conoideration. 

AueUOD of Polyster yam by Bombay 
Port Trust 

540. SHRI K. RAMAMURTHY: Will 
the Minister of SHIPPING AND 
TRANSPORT be pleased to state: 

(a) whether the Bombay Port Trust 
has announced the auction of nearly 
4000 kgs. of polyster yarn and some 
quantity of polyster fibre imported a 
year ago; and 

(b) if so. the details of enquiry as 
to ownership conducted before taking 
the decision to auction? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SHIPPING AND 
TRANSPORT (SHRI BUTA SINGH)~ 
(a) and (b). 273 cartons of polyster 
filalnent yarn consigned to ]\1aharaja 
Tiles and Marbles Limited, Thana and 
49B bales of polyster fibre consigned to 
(1) American Express Int,~rnational 

Banking Corporation, (2) Punjab 
National Bank, (3) Modi Spinn.ing and 
Weaving Mills Company Limited. (4) 
Bharat Commerce and Industry Limited 
and (5) Indian Overseas Bank have 
been announced for auction sale to be 
held in December 1980. 

Under Section 61 and 62 of Major Port 
Trusts Act, Board of Trustees are em-
powered to sell uncleared cargoes lyine 
on their premises after the expiry of a 
period of two months from the date of 
their landing after giving notice to con-
signees if the names and addresses of 
the importers are known and by pub-
lishing notice in the Official Gazette and 
in one of the principal local daily news-
pape'rs. In tbe present case notices of 
proposed sale have been given to the 
consignees and also published in the 
Official Gazette and in neV\"'Spapers. 

Overbridge at KanJur Mar .. Crossing 

541. DR. SUBRAMANIAM SWAMY: 
Will the Minister of RAILWAYS be 
pleased to state: 

(a) whether Government are aware 
that there is an acute need for building 



an o~-erbri~e or underpass at the raU-
way crossing at Kanjur Marg crossing 
in Bhandup, Bombay; and 

(b) if so, the steps taken by Govern-
ment for this purpose? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN) : 

(a) and (b). The proposal for cons-
truction of Road over bridge at km 24/ 
4-5 in replacement of level crossing 
No. 16 at km 24/16-17 near Kanjur 
Marg between Vikhroli and Bhandup 
is alreay an approved work and inclu-
ded in the Railways Works Programme 
for 1977-78. 

Estimate fOr the work has been sanc-
tioned. The Railway have however not 
been able to take up their portion of 
the work as the State Governme!lt has 
not been able so far to acquire th~ 
land for the approaches. The w'Ork v/ill 
be undertaken by the Railway as soon 
as the State Government indica·~e their 
programme for construction of appro-
aches. 

Central Bombay Suburban Services 

542. DR. SUBRAMANIAM SWAMY: 
Will the Minister of RAILWAYS be 
pleased to state: 

(a) Whether it is a fact that due to 
an outdated pOwter generator at Danar 
(Bombay), an obsolute signal system, 
and sa turated traffic on the track the 
Central Railway Suburban Servi~e is 
unable to coPe up with passeng1er 

traffic in the Bombay area; and 

(b) if so, whether Government 
haVe any plans to improve the .effici-

ency of the services. 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN): (a) No. 

(b) Does not arise. 
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Adtailoa bY TinmelveJi B,a11w..,-
LOcO stair 

543. SHRl JAGPAL SIN'G·H: 
the Minister of RAILW A YS 
pleased to state: 

Will 
be 

(a) whether recent agitation by 
the RailWay Loco staff in Tirunelveli 
escalated into violent agitation sprea-
ding into inter- State dispute causing 
consia.erable loss to the Railways; 

(b) if so, the reasons for the agita-
tion by the Railway Loco Staff in 
Tirunel veli; 

( c) the estimated loSis suffered by 
Government as a result thereof; and 

(d) whether the dispute has since 
been sett1ed; if not, the reasons there-
for? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN): (a) to (c). The 
Loco Running Staff as well as others 
belonging to the Madurai Division of 
Southern Railway launched an agita-
tion demanding attaching of the newly 
constructed Broad Ga·uge section from 
Tirunelveli to Nagercoil/Kanya Ku-
mari with Madurai Division while the 
notification issued on 28-2-1980 had 
mentionecl attachin~ of this section 
with Tirvandrum Division. The agita-
tiOn did not assume violent shape. Both 
Tamil Nadu and Kerala are deman-
ding attaching of the said section 
with the Railway divisional head-
quarters in their States, vIz., Madurai 
ano' Trivandrum. The approximate 
loss in earnings on account ot cancel-
lation of passenger and goods trainl 
due to this agitation is estimated. at 
about Rs. 23 lakhs. 

(d) The then Minister fOr R,ailways 
met a largJe number of Members of 
Parliament, Leaders of OPposition in 
Kerala ana. Tamil Nadu and the re-
presentatives of ihe state Go~­
m.ents. The views expressed l)y 
various' parties are still under consi-
deration of the Government. 
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DacoiUes in 

January,1980 

544. saR! JAGPAL SINGH: Will 
th Minister of RAIL WAYS be pleased 
to state: 

(a) the number of train robberi~s 
and armed dacoities in running trains 
committed since January, 1980 till-date 
as compared to the corresponding 
period of the previous year; and 

(b) the Divisions which are mostly 
a.t!ected by such incidents? 

nm DEPUTY MINISTER IN THE 
MINISTRY OF tRA!LWAYS (SHRI 
J4ALLlKARJUN): (a) 214 cases of 
robberies and 85 cases of armed dacO-
jtiee took plaCe in trains between 
.January to October, 1980 as against 
160 and 47 cases respectively Quring 
the corresponding :period of the pre-
vious, year. 

(b) the Divisions mostly affected for 
such incidents during the current year 
a~ as under:-

Central Railway: Bombay-Subur-
bun Section and Jhansi Divisions. 

Eastern Railway: Howrah, Sealdah, 
Dhanbad and Danapur Divisions. 

Northern Railway: Allahabad, Mo-
radabad, Lucknow Division!. 

North-Eastern Railway: Varanasi, 
Sonepur and Izatnagar Divisions. 

SouthEastern Railway: Kharag-
pur, Chakradharpur, Khurda Road 
Divisions. 

Western Railway: Bombay-Subur-
ban Section only. 

'Coal carried by Railways durin& 
ten MOIltbs of 1980 

545. SHRI RAVINDRA VARMA: 
Will the Minister of RAILWAYS be 
pleased to state: 

(a) the tonnage of coal that has 
been carried by the Indian Railways 

during the first ten months of 1980; 
and 

(b) the steps that have been taken 
durini' these months to ensure timely 
supply of coal to- steel plants? 

THE DEPUTY MINISTER, IN THE 
MINISTRY OF RAILWAYS (SHRl 
MALLIKARJUN): (a) Tonnage of 
re~enue earning coal lifted by the 
raIlways tor the first nine months of 
1980 has been. 4-5.77 millions. In addi-
tion, Railways have moved 9.65 million 
tonnes of coal for their own use 
during this period. Figures for Octo-
ber' 80 are not yet available. 

(b) Railways haVe kept adequate 
number of wagons tor movement of 
coal to steel plants trom collieries ann 
coal washeries and these wagons meve 
in closed circuits under careful moni-
toring. 

MandaY8 lost in 1980. 

546. SHRI RAVINDRA VARMA: 
Will the Minister of RAILWAYS be 
pleased to state: 

(a) the number of mandays lost in 
1980 due to stoppage of work on the 
Indian Railways; ana 

(b) the action taken to minimise 
these losses? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS: (SHRI 
MALLIKARJUN): (a) A statement 
is attached. 

(b) The extent instructions on. the 
subject require the Railways Adminis-
trations to impose the principal of 
"No work no pay t, in all cases of 
stoppage of work. Also an !employee 
resorting to illegal stoppage of work 
suffers a break in service. (A strict 
enforcement of theSe instructions 
have an effect on reducinjl the inci-
denCe of loss of mandays.) 
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St.t~eQt 

---- ---- -----------------
~ Railway 

Central 

Northern. 

North Eastern 

North<"a!;t Fron tier· 

Southern . 

South Central 

South Eastern 

C.L.W. 

D.L.W. 

I.e.F. 

No. of mandays lost 
due to work stopp-
ages agitatioI4S etc. 
for' the period from 
r - I -80 to T>-;}-8( on 
Indian Railways (inc-
iuding Productio.l 
Units) 

9706 '0 

8735'0 

1349'0 

Nil 

------~----, 

Total 93bb2 °() 

.The figur~ from N.F. Railway not 
rea(lil~' availahh-. 
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Inter-Island Shipping Service ia 
Andaman and Nicobar Islands 

550 SHRI MANORAJAN BHAKTA: 
Will the Minster of SHIPPING AND 
TRANSPORT be pleased to state: 

(a) whether it is a fact that un-
satisfactory inter-island shipping 
s~vice prevails in the Union Territory 
o'f Andaman and Nicobar islands since 

last three years and the people of 
tltat far-flung remote area are sWfer-
ing Wltold miseries for want ot 
adequate transport facilities. 

(b) if so, what actlon Governmet 
is contemplating to improve the ser-
vice immed i ately; 

(c) whether S. S. CHALUNGA one 
of the inter-island vessel which is 
1948 bullt, is unworthy of passenger 
service but still in operation, if so, 
when this vessel wIll be replaced; 
and 

(d) how many trips of service from 
Port Blair to Diglipur have been 
commenced from 1st January to 20th 
October, 1980, month-wise and also the 
names of vessels? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SHIPPING AND 
TRANSPORT (SHRI BUTA SINGH) ~ 
(a) and (d). With a view to meeting 
the increased requirements of both 
passenger and cargo traffic in the An-
daman and Nicobar Islands, the Go-
vemment have sanctioned on 30-8-80 
the acquisition of two new possenger-
cum-cargo ships of adequate capacity 
on the inter-island service. 

(c) S. S. Chalunga is sea-worthy 
for carrying passenger and her pre-
sent safety certificates are valid 
upto March, 1981. 

(d) The informationn is be'lng 
collected and will be laid on the 
Table of the House. 

PrOJ)9SaI for a new coach factory 

551. SHRr C. CHINNASWAMY: 
SHRI VILAS MUTTEMW AR: 

Will the Minister of RAILWAYS 
pleased to state whether there is 
any proposal to start a new coach 
factory in Tamil Nadu or any where 
else? 

THE DEPUTY MINISTER 'IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN): A proposal for 
setting up a new Railway Coach pro-
duction Unit is under ex~ina~iQn 



but no decision regarding the location 
has yet been taken. 

DemaDd to set up A Central Medical 
IDstitute at Madras 

552. SHR! C. CHINNASWAMY: 
Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to 
state: 

(a) whether government are aware 
of the need voiced in Tamil Nadu for 
setting up of a Central Medical Insti-
tute at Madras· and , 

(b) if SQ, the action proposed to be 
taken by Government for setting up 
such an Institute? 

THE MINISTER OF HEALTH & 
FAMILY WELFARE (SHRI B. 
SHANKARANAND) : (a) No such 
propo~al has been recei ved by the 
Government of India. 

(b) Does not arise. 

Opening of T.B. Sanatorium in 
every District 

553. SHRr C. CHINNASWAMY: 
Wlll the Minister of HEALTH AND 
FAMILY WELFARE be pleased to 
state: 

(a) Whether there is any proposal 
to start T. B. Sanatorium in every 
District with the help of World Bank; 

(b) if so, the details thereof; and 

(c) the number of T. B. Sanatorium 
proposed in Tamil Nadu! 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI B. 
SHANKARANAND): (a) NQ. 

(b) and (c). Does not arise. 

Etl'eet of NepaU Acts on Indian 
Nationals 

554. SHRI BHOGENDRA JHA: 
Will the Minister of EXTERNAL 
AWAffiS be pleased to state: 

(a) to what extent the Nepal Pri-
vate Firm Reeiatration Act of 2018 

Sambat, Nepal Income Tax Act 35&nd 
Foreign Tax Nepalese Agency Act 
Sambat 2014, Nepal Contract Act 
Sarnbat 2031 and Section 13 of the 
Foreigners Act of N epa! bas not been 
afteoting Indian nationals in Nepal 
and Indo-Nepalese relations· , 

(b) whether the Government of 
India bad asked the Indian Embassy 
at Kathmandu to publicise in 
Nepalese papers the Indian Foreign 
Exchange RegulQtion Act of 1973 but 
the Embassy did not act uP to this; 

(e) whether Mis Kathmandu Auto-
mobile~ a business concern was grant-
ed permit by Indian Embassy for 
movement in India by car guaranteed 
by th.is Firm which car was caught 
with controband hashish; and 

(d) if so, the action taken thereon 
wi th reaS\)ns therefor? 

THE MINISTER OF EXTERNAL 
AFFAIRS (SHRI P. V. NARASIMHA 
RAO): (a) The Nepal Private Firm 
Registration Act of 2018 Sambat, 
Nepal Income Tax Act 35 and Foreign 
Tax, Nepal Agencies Act Sambat 2014, 
Nepal Contract Sambat 2031, and 
Section 13 of the Foreigners Act of 
Nepal have placed restrictions on 
foreign natk>nals, including Indians, 
in Nepal. Specificially, under the 
Nepal Private Firm Registration Act, 
an applicant fOr the registration of a 
priVtate. firm should submit with his 
application, a certified COpy of a 
Nepali citizen certificate; under the 
Nepal Income Tax Ad, advance pay-
ment of tax can be demanded from 
non-Nepalese; under the Nepal ,Agen-
cies Act, priority is to be given to 
citizens of Nepal while registering as 
agents of foreign companies und.er 
the Nepal Contract Act, while N:epal-
ese contractors have to deposit only 
5 per cent security, foreigners in-
cluding Indians have to depoist 10 
per cent security and have to obtain 
a licence before they can apply for 
a contract; under Section 13 of the 
Foreigners Act, acquisition of pro-
perty by Indians has been barred. and 
also employment restrictions have 
come into force. Specific cases of 
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Indian nationals adversely affected by 
the.se legislative measures have been 
.!taken up by Indian Embassy in Nepal 
with the Nepalese Government from 
time to time. 

(b) The Government of India had 
not issued instructions to the Indian 
Embassy at Kathmandu to publicise 
in the l\f epalese papers the Indian 
Foreign Exchange Regulation Act of 
1973. 

(c) and (d). Surety given by Mis 
Kathmandu Automobiles has been 
normally accepted by the Embassy of 
India in Nepal. However, since it Auto-
suspected that Mis Kathmandu Auto-
m.obiles had stood guaranltee/swety 
for the car involved in the alleged 
drugs-smuggling incident of August 
3, 1979, the Embassy has been advised 
that pending the investigation of the 
allegation against the above firm, the 
surety given by the latter should not 
be accepted. 

Foreip Naval Presence in Persian 
Galt and Indian Ocean 

555. SHRI BHOGENDRA JHA: 
Will the Minister Qf EXTERNAL 
AFFAIRS be pleased to state: 

(a) whether seve.ral North Atlantic 
Treaty Organisation countries havt 
sent their Arm'ada of Numerous war-
ships, etc. into the Persian gulf 
headed by the USA; 

(b) whether USA is strengthening 
its war base at Diego Garcia in utter 
disregard of the I>e-mand of the Mau-
ritius Government to return the islanrl 
to it; and 

(c) what steps India propose to take 
to enforce UNO resol ution fOr keep-
ing Indian ocean 'as an Ocean of 
Peace.? 

THE MINISTER OF EXTERNAL 
AFFAIRS (SHRI P. V. NARASIN:MHA 
RAD): (a) The presence of naval 
ships of certain western powers, in-
cluding US Il, U.K. and France, has 

been reported in the neighbourhood 
of the Gulf . 

(b) Government is aware that the 
United states is expanding the base 
facilities in Diego Garcia. Under the 
revised strategy for the Indian Ocean, 
Diego Garcia will serve as a key sup-
p.Jrt link for the growing AmerIcan 
military presence in the region, espe-
cially with reference to American 
plans for induction ot a Rapid Deploy-
ment Force into this area. 

(C) India has reiterated on several 
occasions that it firmly sUPP\lrts the 
Declaration ot the Indian Ocean as a 
Zone of Peace in terms of the UN 
Resolution of 1971. India has con-
sistently QPposed Great Power mili-
tary presence in the Indian Ocean, 
which introduces new tensions and 
conflicts in OUr neighbourhood and 
constitutes 'a threat to peace and 
stability. 

India is working with other Non-
aligned littoral and hinterland States 
to preserve the concept contained in 
the 1971 Declaration which envisages 
the elimination of Great Power mili-
tary presencE" frOm the Indian Ocean. 
India supports the convening of the 
Indi'an Ocean Conference in 1981 to 
promote implementation of the 1971 
Declaration. 

India's Abstention from Voting in 
UNO Re. Kampuchea 

556. SHRI BHOGENDRA JHA: 
Will the Minister of EXTERN AL 
AFFAIRS be pleased tv state: 

(a) Whether it is a fact that the 
Government headed by Heng Sarnrin is 
in full control of Kampuchea; and 

(b) if so, what necessitatC'r1_ India's 
abstention in voting at the U.N.O. on 
the issue in U.N. supervised elections 
in Kampuchea? 

THE MINISTER OF EXTERNAL 
AFFAIRS (SHRI P. V. NARASIMHA 
&AO): (a) The Government of the 
Pe'.Jple's Republic of Kampuchea ap-
pears to be in effective control of 
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Kampuchea except for a few pockets 
on the Thai-Kampuchea border. 

(b) India absmined on the resolu-
tion, SPQnsored by 30 countries, which 
Was adopted by the U.N. General 
Assembly on October 22, 1980, by 97 
vot~s in favour, 23 against and with 
22 abstentions. India is in favour of 
promoting a dialQgue between the 
Indo-Chinese states and the ASEAN 
countries. Further more, certain as-
pects of the resolution, for instance, 
its stated objective Qf finding a com-
prehensive political settlement through 
peaceful means to the Kampuchean 
problem, were not inconsistent with 
this approach. However, the resolu-
tion co.)ntained a provision for the 
convening of an International Con-
ference involving the "pat·ticlpation 
of all conflicting parties in Kampu-
ch(;a" and a provision fur U.N. super-
vised free elections in Kampuchea. 
Since these provisions sought to un-
dermine the Heng Samarin Govern-
ment of Kampuchea, which we reco-
gnise, India abstained \)n the resolu-
tion. The abstention in nO ~y affects 
OUr recognition of the Heng Samarin 
Government. In fact, India had ear-
lier voted against the acceptance of 
the credentials of the Pol Pot regime. 

Alleged discontentment among North 
Eastern Railway employees 

557. SHRI BHO'GENDRA JHA: 
Will the Minister \)f RAILWAYS be 
pleased to state: 

(a) whether there has been a grow-
ing discontentment among railway 
emploYl\es o'f North-Eastern Railway 
recently reflected in the Strike for 
several days by the locomen and by 
delTIOnstration and five-day dharn'a by 
casual lab.:>urers at Gorakhpur; and 

(b) if so the demands of the loco-
men and c~sual labourers respectively 
and Government reaction thereon? 

THE DEPU.TY MINISTER IN THE 
MINISTRY OF RAILWAYS: (SHRt 
MALLIKARJUN): {G} and (b). 
The information is being collected aDd 

will be laid on the Table of the-
House. 

MOdUlcation in the Scheme 01 "Bare-
Footed Doctors in the Villages" 

558. SHRI ZAINUL BASHER: 
Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to 
state: 

(a) whether the Centre has suggest-
ed any modificat:on in the scheme of 
the. "Bare Footed" doctors in the vil-
lages; and 

(b) if so, the details thereof? 

THE MINISTER FOR 
AND FAMILY WELFARE 
SHANKARANAND): (a) 

HEALTH 
(SHRI B. 
and (b). 

There is no scheme known as "Bare 
Footed" doctors. Probably the re-
ference is to the Community Health 
Volunteers Scheme which was laun-
ched in the country on 2nd August 
1977. The scheme is being constantly 
evaluated and monitored and, based 
on the findings, certain modifications 
were. made in the scheme in the years 
1978/1979. On the basis of the feed-
back received during the last one 
year, further suitable changes may be 
introduced in the scheme, as may 
appear necessary. 

Iatroduction of a Traia IrQm Bombay 
to Manmad and Back 

559. SHRI CHANDRABHAN AT-
HARE PATIL: Will the Minister of 
RAIL WAYS be ple.ased to sbate: 

(a) whether Government are con-
sidering a proposal to introduce a 
train from Bombay to Manmad and 
back to meet the pressing demand 
'from the commuters and the public at 
large; and 

(b) if SO, by what time this pro-
PQsal is likely to be implemented? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLlKARJUN): (a) No. 

(b) Does not arise. 
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Indo-Bangladesh Laad Boundary 
AlTeemeDt 

560. SIIRI PIUS TIRKEY: Will the 
Minister of EXTERNAL AFFAIRS be 
pleased to state: 

(a) the details of the talks h~ld 
between the Indian and Bangladesh 
Delegations in New Delhi on the im-
plementation of the 1974 Land-Boun-
dary agreement; 

(b) whether the talks were succes-
sful; and 

(c) if so, the conclusions 
thereat. 

reached 

THE MINISTER OF EXTERNAL 
AFFAIRS (SHEI P. V. NARASIMHA 
RAO): (a) Talks were held betw€en 
officials of India and Bangladesh from 
14th to 17th October 1980, in New 
Delhi, regarding measures to be taken 
lor expeditious impI'ementation of 
the Indo-Bangladesh Land Boundary 
Agreement of 16th May, 1974. 

(b) and (c). The two delegations 
-succeeded in identifying certain speci-
fic steps to be taken, including the 
early drawing up of a demarcation 
schedule. They also ~~reed upon ::1 
broad time-frame for these steps. 

Promotional Prospect of Train Ex-
aminer 

561. SHRI SURAJ BHAN: Win the 
Minister of RAILWAYS be pleased to 
state: 

(a) whether it is a fart that n Corn-
l-nittee of Additional Chief MechaniC'al 
Engineers was constituted for maki"1g 
recommendations regarding the pro-
motional prospE'cis of Train Exftl'Yliners 
jn Nov, 1977; 

(b) if so, whether the Committee 
has submitted its recommendations; 

(c) if so, whether the recommenda-
tions made by the Committee regard-
ing the pJ'Omotiunal prospects of Train 

Examiners have been 
and 

implemented; 

(d) if not, the reasons thereof and 
when Government propose to complete 
the work of ilJ1plementation of these 
recommendations in full ? 

THE DEPUTY MINISTER IN THE 
l'viINISTRY OIt' RAILWAYS (SHRI 
MALLIKARJUN): (a) Yes, but the 
Committee was constituted to discuss 
arrangements for n1aintenance of Goods 
and Coaching Stock. The Cornmit-
tee also made certain observatjons on 
the promotional prospects of the TrRin 
Examiners. 

(c) and (d). Taking into account 
1he observations of the Committee and 
other available information, the cadre 
of Train Examiners was re~ructurcd 
twice in 1979 so as to improve the pro-
motional prospects of this category of 
staff. 

Cadre Restructure Scheme of Rail-
way Board in 19'76 

562. SHRI SURAJ BHAN: Will the 
Minister of RAIL WAYS be pleased to 
state: 

(a) whether it is a fact that while 
deciding the number of posts to be 
upgraded at the time of cadre II e-
structure Scheme of Railway Board in 
1976, one of the main considerations 
was to reduce the disparity in pro-
motional prospects in sister categories; 

(b) if so, whether it is a fact that 
a great disparity in promotional pro-
spects of Train Examjners and other 
sister categories viz. (;h:1rg0m~n 
(Me~h ) Chargemen/Electric and eVAn 

Train Examinprs (Train Lighting) still 
exists; and 

(c) if so, what steps Government 
propose to take to remove this dis-
parity? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLIKARJ'UN) : (a) One of t}'\e 
consideratioJls of the 'Cadre Restruc-
turing scheme Of 1916 was 'to reduce 
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disparities in promotional prospects 
available to staff of allied Or com-
parable categories. 

(b) and (c). After the restructuring 
of cadres done in 1976, further re-
structuring has been done in 1979 in 
consultation with the organised 
I a bour in the case of these staff. How-
pver. the comparative promotional pro-
"peets of these staff were also revip.-
wed from time to time. 

watering Committee fOr Cat'riage and 
Wagon Department. 

563. SHRI SURAJ BHAN: Will +he 
Mjnister or RAILWAYS be pleased to 
~tate: 

(a) \vhether it is a fact that few 
vears back, a watering committee for 
(arriage & wagon department was 
constituted by the Railway Board; 

(b) if so, what recommendations 
were made by the committee; 

(c) whether the recommendations 
made by the committee including 
t hose regarding provision of adequate 
staff and stoppage to trains, have been 
implemented; 

(d) if not, the reasons thereof; and 

(e) when the Government propose to 
implement the recoJnmendations of the 
Committee? 

THE DEPUTY MINISTER IN THE 
TvlINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN): (a) The C"3rriage 
\vatering committee was appoint~d to 
review all aI'ret ngements for proper 
filhng of water in a hygieniC' manner 
in the coach tanks to ensure (',Jntinuous 
water availability to the travelling 
llliblic througout the run of the train. 

(b) A statelnent containing the re-
commendations is attached. 

(c) Out of 14 recommendations 11 
recommendations including those re-
garding provision of adequate staff 
and stoppage of trains have been im-
Plemented. Only 3 recommendatiOns 
viz, 6, 8 & 13 are under implementl'-
tion on the Railways. 

(d) The three recommendations viZ. 
6, 8 & 13 are of long term nature and 
involve provision of facilities at a 
large number of watering stations & 
the fund! available are restricted. 

( e) The progress will depend on the 
availability of funds in future and it is 
not possible to lay down any specific 
target date. 

Statement 

SUMMARY OF RECOMMENDATIONS 

1. The existing capacity of water 
tanks in current builds of B.G. and 
M.G. coaches is considered adequate. 

2. The location of watering stations 
should permit refilling of water in 
coaches after an approximate interval 
of 4 hours. 

3. To permit slow trains being 
watered at reasonable intervals, the 
distance between two watering 
stations should be in the region of 200 
K. Ms. On B.G. and 150 K.Ms on MG. 

4. The minimum quantity of water 
to be catered for trains at watering 
halts, should be as follows:-

10,000 litres for a B.G. main line 
train, 

12,000 litres for a B.G. Branch line 
train, 

12,000 litres for a M.G. matn. line 
train, 

7,000 litres for a M.G. branch line 
train. 
5. The minim urn halt for a passenger 

train at a water filling station should 
bE: 10 minutes. 

6. The rate of flow at the de~ivery 
E'nd of a hydrant shot:ld not he less 
than 100 litres/nliI1ute. This may be 
ensured by changing pipe Jayouts, or 
increasing pipe diameters or provi-
sion of booster pumps as necessary. 

'7. The maximum distance between 
hydrants for overhead watering ~hould 
be 10 metres. 

8. The maximum distan~e between 
ground hydrants for side filling should 
be 3 metres. 
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9. Water filling hose pipes should be 
permanently connected to hydrants. 

10. The length of the water filling 
hose pipes should be 8 metres for 
overhead watering and 2.7 metres for 
ground hydrants. 

11. The requirement of watering 
staff should be based on 5 man-minu-
tes peT coach for the scheduled train 
halts. 

12. Watering arrangements on plat-
form should cater for the maxilnum 
length Of trains running On the sec-
tion. ~ , '.~ 

'I I 

13. The water supply arrangements 
for trains should be isolated from 
general water supply. 

14. Adequate static water storage 
capacity shou1cl be provided at water-
ring stations. 

Amount spent on Indian .:'\.mbassielJ 

564. SHRIMATI KRISHNA SAHI 
will the Minister of EXTERNAL AF-
FAIRS be pleased to state: 

(a) whether it is a fact that Gov-
ernment have incurred an expendi-
ture of Rs. 35 crores on Indian Em-
basises in various countries during 
1979-80; 

(b) whether it is also a fact that an 
amount of &s. It crores was spent 
in each of the Embassies in London, 
Washington and Jeddah out of it; and 

(c) if so, the reasons for spending 
as much amount in the Embsssy in 
J eddah as was spent on the embassy 
in Washington Or London? 

THE MINISTER FOR EXTERN'AL 
AFFAIRS (SHRI P. V. NARASIMHA 
RAO): (a) A total expenditure of 
Rs. 33.36 crores only \vas incurred 
during the budget year 1979-80 on 
101 Missions & 31 posts which India 
maintains abroad. 

(b) and (c) The amounts spent in 
the specific Missions mentioned here 
were:-

(i) Jeddah: &S. 1.06 crores, 

(ii) London: Rs. 3.56 crores. 

(iii) Washington: Rs. 2.05 crores 

The expenditure in J eddah waS 
considerably IO"'er than that in Lon-
don or Washington. 
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Morts Made for RUSBian withdrawal 
from Af~ha.IaJs&iaD. 

567. SHRI G.M. BANATWALLA: 
Will the Minister of EXTERN.AL AF-
FAIRS be pleased to state the efforts 
made by the Governm·ent of India 
during the past three months in the 
direction of securing the withdrawal 
of U.S.S.R. troops from Afghanistan? 

THE MINISTER OF EXTERNAL 
AFFAIRS (SHRI P. V. NARASIMHA 
RAO): During the period under re-
ference, the Government of India has 
continued its process of consultAtions 
with a number of countries with a 
view to helping progress towards a 
political solution and creation of con-
ditions that ,,"ouId secure the with-
drawal of Soviet troops from Afgha-
nistan. Specifically in this connection 
may be mentioned the meetings held 
by Foreign Minister with the Foreign 
Ministers of Afghanistan and Pakistan 
in New York when points of view of 
the two sides "\vere ascertained with 
a view to initiate a process of finding 
a political solution. 

Unl'radaUon for Skilled staff (Train 
Lighting) Unit. 

568. SHRI G. M. BANATWALLA: 
Will the Minister of RAILWAYS be 
pleased to refer to the reply given to 
Unstarred Question No. 5397 on the 24th 
July, 1980 regarding upgradation for 
skilled staff (Train Lighting) Unit 
and state: 

(a) whether Report of the Vigi-
lance enquiry has since been received 
and departmental investigation com-
pleted'; 

(b) if so, the findings of the en-
quiry and investigations; and 

(c) the aetion, if any, taken there-
on? 
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THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLlKARJUN): (a) Vigilance in-
quiry was not processed as it was 
decided to conduct departmental in-
vestigation which has been con1pleted. 

(b) Departmental investigations 
have revealed certain procedural 
lapses in the conduct of the trade test· 

(c) Action on the report of the De-
partmental Investigation is under pro-
cess. 

Schemes Suggested to Railway Minis-
stry by Government of Kerala. 

569. SHRI G. M. 
WIll the Minister of 
pleased to state: 

BAN AT\V ALL A : 
RAILWAYS be 

(a) whether the Government of 
Kerala have suggested any schemes tQ 
his Mjnisry; 

(b) if so, the details thereof; ,nd 

(c) the decision of 
thereon? 

Government, 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS ,-SHRI 
MALLIKARJUN): (a) Yes. 

(b) and (c). A statement h, attached 

Statement 

(i) Construction of AlZeppey-Kayan-
Kuwm BO line. 

A decisIon can be taken only after 
a survey is conducted and report 
submitted subect to availability of 
resources. 

(ii) Construction of Cochin-Madurat 
line 

There is no proposal at preseo t. 
This line will be very costly as it 
will have to negotiate throu~h Ghat 
sections with very little traffic pro-
spects. 

(iii) DOubling of Ernakulam-Quilon-
Trivand'fU'I}t line I' r 

The existing capacity is considered 
adequate. 

(iv) GuruvayuT-Kuttipuram line 

A survey for this line is in pro ... 
gress. 

(v) TelZichen'Y-Mysore line 

There is no proposal at present for 
construction of this line. 

(vi) Kattaya111-l'tfadur ai line 

There is no proposal for the con-
struction of this line. 

(vii) Conversion, of unmanned level 
crossing to manned level Crossing 
and also construction of over bridges. 
Prouision of telephone connections for 
gated level crossings. 

The Railways undertake periodical 
Cfl1SUS of road and rail traffic at all 
level crossings to review the need for 
manning/upgrading. Provision of 
telephone connections at gated level 
cIossing is underakcn in a phased 
manner according to needs and 
availability of funds. The proposal 
for construction of road over / undcr-
bridges in replacement of level cros-
sings are sponsored by State Govt./ 
Local authurities and are jointly ex-
ecuted by the Railways and State 
Government. 

(viii) Electrification of Olavakkot-
Trivandrum and Shoranur MangaZore 
section. 

The traffic density On the.;e 5ections 
has not reached the level considered 
essential for electrification. 

(ix) New Coach Production Factory 
An interim report on the need for 

setting up a new coach production 
unit has been forwarded to the 
Planning Conlmission for their 
clearance of this project. On re-
ceipt of the Planning Commission's 
clearance, the final Proj ect Report 
will be prepared which win cover 
scope, technology, cost, location etc. 
of the proposed new coach produc-
tion unit. Suggestion of the 
Kerala Government will receive 
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consideration for the' location of 
the factory. 

(x) Running of more trains On Sho-
Tanur-Nilambur line 

2 pairs of n'ixed trains are running 
on Shoranur-I~ilambur section and 
the occupation of these trains was 
poor. Besides, this sect jon .&.S run-
ning in loss. Therefore, introduc-
tion of additional trains is not jus-
tified on this section. 

(xi) Raising of platjroms and moder-
nising station buildings in the TTivan-
dTu'ln-Ernakulam line. 

The works 'will be taken up on a 
progranlmed basis subject to the 
need for the same and availability 
of funds. 

(xii) Cove'ring of platforms 

This work "will also be taken up on 
a programn1ed basis subject to 
availability of l'~sources and justi-
fication. 

(.1:hi) Double heading of K.K Express. 

From the experience of double 
heading of Tanlil Nadu Express, it 
has been found necessary to plovide 
strengthen ccl couplings on coaches 
and loconlotives fOr better reliabi-
lity. Action is already in hand for 
fitting strengthenE:d couplings to 
Jocomotives and conches to avoid 
parting of trains on run. On pre-
sent estimates, double-heading of K. 
K. Expr(;;ss and increasing the num-
ber of coaches in the train is likely 
to materialise sometime' during 
early 1981. 
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Sino.Indian Relations 

571. SHRI SUBHASH CHANDRA 
BOSE ALLURI: 

SHRI CHIRANJI LAL SHAR-
MA: 

WIll the Minister of EXTERNAL 
AFFAIRS be pleased to state: 

(a) whether the attention of the 
government has been drawn to news 
appearing In Hind ustan Times dated 
the 19th October, 1980 that a S(;!nior 
Chinese stated that the Prime Minister 
of India has taken a resolute step to 
improve relations and Chinese wel-
('orne this; and 

(b) if so the reaction Of Govern-
ment in th~ matter? 

THE MINISTER OF EXTERNAL 
AFFAIRS (SHRI P. V. NARASIMHA 
RAO): (a) The Government have seen 
the relevant news item. 

(b) In his Address to Parliament 
on January 23, 1980, the President 
had stated: "India remains willing to 
discuss all issues with China, including 
the boundary question in search of a 
peaceful solution, based on equality .... " . 
When the Prime Minister met Mr. 
Hua Guofeng, Chairman, Communist 
Party of China, in Belgrade, in May 
1980, she told him that if both sides 
genuinely follow the Five Principles 
and, if there was goodwill, there could 
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be a meaninguf dialogue to resolve 
all outstanding questions between the 
two countries. 

Railway Minister's Meeting with 
Northern and Western states 

527. SHRI SUBHASH CHANDRA 
BOSE ALLURI: Will the Minister of 
RAILW A YS be pleased to state: 

(a) whether it is a fact that a high 
1980 and he was requested by five 
States in Northern and Western re-
gions to ensure adequate supplies for 
4000 wagons a day On an average for 
coal movement; 

(b) if so, what is the- outcome of 
the meeting? 

TI-lE DEPUTY MINISTER I~ THE 
MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN) : (a) and (b) In a 
high level nleeting held on 13th 
October 1980 followed by subsequent 
discussions, it was decided to step un 
:,upply of coal to thermal Dower 
~tations to about 3100 wagons per day 
and loading at a rate higher than 
this is being maintained. 

Loss to Shipping Industry due to 
Gulf War 

573. SHRI SUBHASH CHANDRA 
BOSE ALL URI: Will the Minister of 
SHIPPING AND TRANSPORT be 
pleased to state: 

(a) what is the assessment of loss to 
shipping industry due to Gulf War; 
and 

(b) the steps proposed to be taken 
10 the matter? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SHIPPING AND 
TRANSPORT (SIIBI BUTA SINGH): 
(a) The tdtal loss to Shipping Industry 
is estimated at aboui;. &s. 375 00 lakhs. 

(b) No steps 'to au.:viate thf:! loss of 
Shipping Industry are at present under 
consideration ot Government. However 
~laims for losses covered by war risk 

insurance policies will be lodged by the 
affected owners of ships with the In-
surance Companies in due course. 

Passen,ers Amenities Committee 

574. SHRI SUBHASH CHANDRA 
BOSE ALL URI: Will the Minister of 
RAIL WAYS be pleased to state: 

(a) whether it is a fact that Gov-
ernment have constituted a passengers' 
amenities committee to provide better 
amenities at railway stations and .In 
trains; and 

(b) lf so, what are the terms 01 
reference of the comlnittee and by what 
time the report of the committee will 
be available? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAIL WAYS (SHRI 
l\1ALLIKARJUN): (8) Yes. 

(b) The terms of re Ierence of the 
Committee are:-

(a) to review the policy and prac-
tices in vogue on the Railways in 

respect of provision of passenger 
amenities in trains and at railway 
stations; 

(b) to suggest the list of items to 
be considered as passenger amenities 
and to review the norms for provi-
sion thereof; 

(c) to suggest measures to maxi .. 
mise benefits to the passengers, keep-
ing in view additional phYSical and 
financial requirements of amenities 
in the next five to ten years; and 

(d) to consider the desirability of 
introducing standardisation of fittings 
and fixtures in trains and at stations, 
of water trolleys, water fountains at 
stations and of the system 01. fixing 
rent and other charges for various 
amenities t like retiring rooms, bed 
rolls. ~tc. 

The tenure of the Committee is two 
years. 
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Casual aDd Substitute Employees In 
Indian Railways 

575. SHRI RAMAVATAR SHASTRI: 
Will the Minister of RAILWAYS be 
pleased to state: 

(a) whether a number of casual and 
substitute employees are still working 
in the Indian Railways about whom 
Government have already made formal 
announcement that they will be con-
firmed; 

(b) if so, further time likely to be 
taken in their confirmation; 

(c) the number of substitute workers 
in the Indian Railways; and 

(d) the difference between casual 
and substitute \'Vorkers? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN): (a) and (b) A cop~; 
of the announcement made is attached 
(statement). Orders have been issued 
to Railways on 21-10-1980 that specIal 
steps should be taken to ensure that 
the work of making preliminary veri-
fication and giving of regular scale of 
paYor 1/30th of minimum scale plus 
Dearness Allowance, wherever admissi-
ble, is taken up in hand forthwith on 
top priority and completed within a 
period of three months. 

(c) 41,000 approximately. 

(d) Substitutes are perSons engaged 
in Indian Railway Establishments on 
regular scales of pay and allowances 
applicable to posts against which they 
are employed where posts fall vacant 
on account of a railway employee being 
on leave or due to non availability of 
permanent or temporary servants t1nd 
where they cannot be kept vacant. 
Casual Labour are not employed 
against r~gular natur~ of work and 
tlheir employment is Seasonal, inter-
mittent' sporadic or extends over 
short period. Casual Labour are also 
engaged on Projects irrespective of 
durations. 

statement 

ANNOUNCEMENT MADE BY THE 
MINISTER OF 
2/10/1980. 

RAILWAYS ON 

Improvements in the conditions of 
service of casual labour employed on 
the Railways have been under active 
~onsideration of the Minister of RaIl-
ways. On the auspicious occasion of 
Gandhiii's birthday, it has been decided 
that the following better deal should 
be given to these employees: 

(i) The long-standing grievance 
that artificial breaks are created to 
deny regular scalps of pay/l/30th 
scale of pny plus DA is removed. In 
future, no artIficial break shall be 
made to deny the benefit of higher 
\vnges to casual labour. All casual 
labour on con1p1ption of 120 days on 
thfl' Open Line and 180 days on the 
PI 0 jects would be given regular scale 
of pay and l/30th of the scale of 
p:'y and DA per day respectlvely 
after verification of records and age. 
This verification will not take more 
than three months. 

(ii) All existing eligible casual 
lahour would thus get the regular 
scale of pay /1/30th of the scale of 
pay per day. Wherever a gap in the 
serVIce occurs for want of produc-
t! ve 'work, it will not constitute a 
break. 

(ili) Casual labour according to 
senIority and suitability will be con-
sidered for filling up regular vacan-
cies in class IV. 

(Iv) 11,000 casual labour have al-
ready been absorbed against new 
posts. About 15,000 more casual 
labuur will be absorbed against regu-
lar posts according to seniority. 

tV') In employing casual labour on 
the Railways, preference will be 
gi vltn to wards of freedom fighters. 
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NCKl-aliped efforts to bring cease-fire 
in Iran-Iraq war 

577. SHRI K. PRADHANI: 
SHRI K. KUNHAMBU: 

Will the Minister of EXTERNAL AF-
FAIRS be pleased to state: 

(a) whether it is a fact that Foreign 
Minister of India and five other non-
aligned countries, along with a Pales-
tine Liberation Organisation (PLO) 
representative h-ave been asked to ex-
tend their co-operation to arrange 0 

cease-fire in the five-week-old Gulf 
war between Iraq and Iran; and 

(b) if so, the details regarding India's 
performance in -this regard? 

THE MINISTER OF EXTERNAL 
AFFAIRS (SHRI P. V. NARASIMHA 
RAO): (a) and (b). The Foreign Minis-
ters of five non-alignea countries (in .. 
eluding India) and a representative of 
PLO met in Belgrade (November 2-5) 
in pursuance of a decision taken by 
the Non-Aligned Coordinating Bureau 
in New York. The Governments of 
Iran and Iraq had indicated acceptance 
of the efforts being made by a Com-
mi ttee of the Non-aligned Nations com .. 
prising of Algeria in addition to the 
above-mentioned countries. A Com-
mittee at the level of foreign Ministers 
of the same countries was to be con .. 
stituted at a meeting in Belgrade and 
to proceed to Baghdad and Teheran but 
differences arose between Iran and 
Iraq over the inclusion of Algeria in 
the Committee. Under the circumstan-
ces. the meeting in Belgrade concluded 
after issuing an appeal to Iran and 
Iraq for conveying their agreement to 
the constitution and functioning of the 
Goodwill Committee. 

India plCU'ed an active role in the 
deliberations at Belgrade and hopes to 
play an equally effective role in all 
further moves conne.cteci with the non-
aligned initiative. 

Alleged. sinking of a car.co ship 
"Vljaya "yoU" 

578. SHRI SHIV KUMAR SINGH 
THAKUR: Will the Minister of SHIP-
PING AND TRANSPORT be pleased 
to state: 

(a) whether it is a fact tha t a cargo 
ship "Vijaya Jyoti" sank at Indira 
Docks, Bombay, as reported in the 
'Indian Express' dated 16th Octcber, 
1980; 

(b) if so, whether the findings of 
Enquiry Committee, if any, appointed 
by Government have been received; 

(c) if so, the n1ain causes of its 
sinking and human life and property 
lost as a result thereof; and 

(d) the steps proposed to be taken 
to avoid sinking of ships at the docks? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SHIPPING AND 
TRANSPORT (SHRI BUTA SINGH): 
(a) Yes, Sir. ·Cargo Ship "Vijaya 

Jyoti" capsized at Indira Dock on 15th 
October, 1980. 

(b) The preliminary enquiry is to be 
conducted by an officer of the Bombay 
Port Trust. He has yet to start his 
work. 

(c) There was no loss of human life. 
The main causes of its sinking, the 
extent of loss of property etc. would 
be known after the enquiry is held. 

(d) Steps to avoid recurrence of such 
an incident will be devised after the 
report of enquiry is available. 

Pakistan Refusal to Permit Sikh 
Pilarlms 

579. SHRI SHIV KUMAR SINGH 
THAKUR: Will the Minister of EX-
TERNAL AFFAIRS be pleased to 
state: 

(a) whether it is a fact that the 
Government of Pakistan bas refused 
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to permit tbe Shiromani Gurdwara 
Prabandbak Committee to send a jJltha 
of Sikh pilgrims to pakistan (In the 
eve of 200th birth anniversary of 
Maharaja RanJit Singh as reported in 
the 'Indian Express' dated 13th Oc-
tober, 1980; 

(b) if so, the reasons therefor; and 

(c) the reaction of Government in 
this regard? 

THE MINISTER OF EXTERNAL 
AFFAIRS (SHRI P. V. NARASlrYlHA 
RAO): (a) Yes, Sir. 

(b) The GovernJIlcnt of Pakistan 
lnformed Us that it 'was not possible 
~ Or them to allo\v the pilgrims to visit 
Gujaranwala because of administra-
trve constraints and difficulties. 

(c) Government regrets that despite 
the known stre!1gth of sentiments in 
India concerning the significance of 
~llaharaJa Ra~jh Singh's 200th birth 
anniversary and the strong desire of 
Slkhs to visit the birth-place, the 
Pakistan Government has not found it 
possible to ugree to our specific request 
In this regard. 

Demarcation of Indo-Bangladesh 
Boundary 

580. SHRI SHIV KUMAR SINGH 
THAKUR: Vlill the Minister of 
EXTERNAL AFFAIRS be pleased to 
state: 

(a) the tiIlle by which demarcation 
of boundary '-lork between India and 
Bangladesh will be completed and the 
extent to which India will lOBe terri-
tory in favour of Bangladesh; and 

(b) the time by which final surveys 
are expected to be completed by both 
the countries? 

THE MlNISTER OF EXTERNAL 
AFFAIRS (SHRI P. V. NARASIMHA 
RAO): (a) and (b). It is estimated 
that demarcation in all sectors of the 
Indo-Bangladesh Land Boundary will 
take 2 or 3 years to complete. Final 
RUrveys including, preparation of strip 
nlaps after printing will requirp. ap-

prQximat~ly one year after completion 
ot demarcation. 

However, it. Inust be borne in mind 
that these are only rough cstimates

7 

as it is not possible to indicate a pre-
cise time-frame fOr an exercise as com-
plex as demarcation of an inter-
llational boundary. 

The precise extent 
will be acquired or 
lmown only when 
completed. 

of area which 
ceded will be 

demarcation is 

Aid to Kampuchea 

581. SHRIMATI GEETA MUKHER-
JEE: Will the ];Iinister of EXTERNAL 
AFFAIRS be pleased to state: 

(a) whether the Union Government 
had promised any aid to Kampuchea; 

(b) if so, the details thereof; 

(c) whether any such aid has been 
delIvered so far; and 

(d) if so, the full details thereC'f? 

THE MINISTER OF EXTERNAL 
AFFAIRS (SHRI P. V. NARASIMHA 
RAO): (a) and (b). We have not so 
far made any specific comnlitment of 
aid to Kampuchea. 

(c) and (d). The Government of 
India has donated food and modlCines 
worth about Rs. 2.5 lakhs, 3000 tonnes 
of rice at a cost of about Rs. 84 
lakhs, 100 tonnes of rice seeds at a 
cost of about Rs. 5.50 lakhs and sta-
tionery material (pencils, note books 
and paper) worth about Rs. 2.58 lakhs 
to People's Republic of Kampu~hea 
on a bilateral basis. Besides, the 
Government of India has also donated 
another 2000 tonnes of rice through 
UNICEF to People's Re-public ot Kam-
puchea. 

We are now in consultation "I.vith the 
Government of People's Republic of 
Kampuchea to ascertain their require-
ments more precisely tolle-wing their 
initial approach to us. T.hereaftB. 
we would d.etermine jointly the type 
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and quantum of assistance that coultl 
be given to Kampuchea, within the 
constrainls of our resources~ 

'befteetiveness of BeG Vaccinatioll" 

582. SHRIMATI GEETA Mli"KHER-
JEE: Will the Minister of HEALTI{ 
AND F AMIL Y \\1 ELF ARE be pleased 
to state: 

(a) whether ii: is a fact that the 
BeG Vaccination fOr infants has been 
found to be in\3ffective as an immunity 
to T.B.; 

(b) if so, the details thereof; and 

(c) whether any effort has been 
made to formulate a new vaccination 
'vhich could prevent the attack of 
T.B. and if so, th~ details thereof? 

THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI B. 
SHANKARAN~'<\ND): (a) No. 

(b) Does not arise. 

(c) No new vaccine whkh could 
prevent the attack of T.B. has so far 
been :formulated. 

NOD-Availability of Buses during 
Lean Period 

583. SHRIMATI PRAMILA DANDA-
"\7 ATE: Will the Minister of SHIP-
PING AND TRANSPORT be pleased 
to state: 

(a) whether Government hRv€ made 
any survey of the non-availability of 
buses to public in Delhi during the 
lean period i.e. from 1 p.m. to 3 p.m.; 

(b) whether DTC has been nrovid-
jng busIes to 5cbools in the Capital 
during these lean periods; 

(c) whether thpse buses are being 
provid£"d to s( hools whose ch~idren 
come b'om well-to-do-families (public 
schools) charging heavy t.ution fees; 
and 

(d) if so, the details thereof and 
the names of schools which have been 
provided with buses in Delhi? 

THE MINISTER OF STATE IN THE 
MlNISTRY OF SHIPPING AND 
TRANSPORT (SHRr BUTA SINGH): 
(a) No special survey has been made 
about the availability of buses during 
1 p.m. to 3 p.Dl. The frequency of the 
route and the number of buses to be 
put on a routt. are decided by the 
Corporation on the basis of gen~Tal 
surveys condu{'ted from time to time 
to assess the 1 tquirements of the 
commuters. During lean periods, the 
freq uency of buses is usually reduced 
in comparison to what is provided 
for peak hours. This is due to the 
Teason that the demand during thi~ 

period is comparatively less. Further 
whenever any co!np1aint is recciYe-d 
for non-availabihty of buses on speri-
fie routes during specific hours, the 
requirements js D.sscssed and imme-
diate action is taken to ensure that fre 
buses are made .available on c;uch 
routes. In addItion the field staff of 
the Corporation also sends rflport 
whE"never in adequa('y is felt on the 
parti(,ular route. Suitable action is 
also taken on the reports and receipts. 

(b) Yes, Sir. 

(c) The busrs <lie made available, 
on hire at pre~cribcd rates to t~e 
schools which make a request for thpm 
irrespective of the special r;;tatu-; of 
its pupils as it helps utilisation of 
~pare capacity that becomes available 
10 the Corporation during the lean 
traffic hours. 

(d) The Coq)oration is at prec;en4-
supplying 356 buses to 32 C\chools in 
Delhi as per details given in the 
fiatcment laid on the table of the 
I{ou~e. [Plac( d in Library. See No. 
LT-1362/80). 

Working of the Shipping Corporation 
of India 

584. SHRIMA TI PRAMILA DANDA-
VATE: Will the Minister of SHIPPING 
AND TRANSPORT be pleased to state: 

(a) whether the report submitted by 
the high lavel committee to study the 
working of Shipping Corporation of 
India has been implemented; 
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(b) if so, the details thereof; and 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SHIPPING AND 
TRANSPORT (SHRI BUTA SINGH): 
(a) No High Level Committee was set 
up by the Government of India to 
study the working of the Shipping Cor-
poration of India only and as such the 
question of submission of a report by 
such a committee does not arise. 

(b) and (c). Do not arise. 
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Wagons for moving of Coal and Fur-
nace Oil to Thermal Power Stations 

586. SHRI B. V. DESAI: Will the 
Minister of RAIL WAYS be pleased to 
state: 

(a) whether Railways have started 
giving priority in respect of allotment 
of wagons for moving coal and furnace 
oil to thermal power stations in the 
Northern Region; 

(b) if so, the total number of wagons 
provided by the railways for the above 
purposes during the period from June 
to August and from August to October, 
1980; 

(c) how much quota has been in-
creased in October and November 1980; 

(d) whether after the Prime Minister 
has pointed out the poor performance 
of the Railways. the movement of 
goods have started showing improve-
ments; and 

(e) if so, the steps initiated by the 
Railways and to what extent they have 
started bringing fruits? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRJ 
MALLIKARJUN): (a) Railways have 
always been giving this priority in 
movement. 

(b) The following has been the level 
of loading of coal for power houses 
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from June to October 1980:-

Month 

June' 89 

July' 80 

Aug.'So 

Scp.' 80 

Oct.' 30 

No. of Wc\a:or.s per day 

All Power 
Houst'li 

3 19.; 

290 6 

2526 

26B:: 

:)059 

Separate figures of loading of coal for 
power houses for different regions are 
not maintained by the Railways. 

(c) The quota was increased to 3100 
wagons per day in the nigh level meet-
ing held on 13-10-1980 followed by sub-
sequent discussion and loading at a 
rate higher than this is being main ... 
tained. 

(d) and (e). The Railways are mak-
ing best endeavours to meet the trans .. 
port requirement of vlfrious sectors of 
the economy to the maximum extent 
possible under the present circum-
stances. The originating freight traffic 
loading in October 1980 was higher 
than that in the previous four months. 

Puddu PonaDi bridge on National 
H1l"hway No. 17 

587. SHRI E. K. IMBICHIBAVA: 
Will the Minister of SHIPPING AND 
TRANSPORT be pleased to state: 

(a) why the construction work at 
the Puddu Ponani bridge on National 
Highway No. 17 has not been started 
even after the contract for construc-
tion of the bridge was given to the 
Construction Corporation; and 

(b) whether there are any particular 
reasons for not starting the work? 

THE MINISTER OF STATE IN THE 
MINISTJlY OF SHIPPING AND 

TRANSPORT (SHRI BUTA SINGH): 
(a) The site for the construction of 
Puddu Ponani bridge has alrea~ been 
handed over by the Kerala State PWD 
to the Kerala State Construction Cor_ 
poration, and works preliminary to the 
actual construction have since been 
started by the Corporation. 

(b) Does not arise. 

Complaint against Central Council for 
Research in Ayurveda and Slddha 

588. SHRI BALASAHEB VIKHE 
PATIL: Will the Minister of HEALTH 
AND F AMIL Y \V'EL1' ARE be pleased 
to state: 

(a) whether Government have re ... 
ceived any complaint against the func-
tioning of the Central Council for Re-
search in Ayurveda and Siddha; and 

(b) if so, the steps Government pro-
pose to take in the matter? 

THE MINISTER FOR HEALTH AND 
F AMIL Y WELFARE (SHRI B. SHAN-
KARANAND'): (a) Yes. 

(b) The complaints are being looked 
into for appropriate action. 

Railway workshop at Mancheswar 

589. SHRI ClIINTAMANI 
GRAHl: Wlll the IVtinis{er of 
WA YS be pleased to state: 

PANI_ 
RAIL-

(a) whether the Railway worksho,"' 
at Mancheswar in Orissa is progress-
ing according to schedule; 

(b) the total amount spent thereon 
so far; 

(c) whether any guideline has been 
fixed, so far as recruitment to class IV 
and class III is concerned, so that local 
unemployed youths get opportunity to 
work there; and 

(d) if so, the guidelines framed? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN): (a) Yes. 

(b) For setting up of this workshop 
a total amount of Rs. 210 lakhs has 
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been spent upto September 1980. Pro-
vision of Rs. 242 lakhs bas been made 
in the Budget for the current year 
(1980-81) . 

(c) and (d). Vacancies in class III 
are filled through the Railway. Service 
Commissions, who advertise all vacan-
cies in scales, the minimum of which 
is Rs. 425 and below, only in the areas 
where vacancIes exist, with a view to 
attract local candidates. Similarly, class 
IV vacancies are filled by screening 
casual labour wno are mostly locally 
available. In workshops, there is a 
provision for filling up 50 per cent 
vacancies in class IV by direct recruit-
ment and the procedure in this case 
also is intended to attract local candi-
dates. 

Defective and sub-standard purchase of 
spares for DTC buses 

590. SHRI CHINTAMANI 
PANIGRAHI: 

SHRI JANARDHANA 
POOJARY: 

SHRI S. M. KRISHNA: 

Will the Minister of SHIPPING AND 
TRANSPORT be pleased to state: 

(a) whether spares \vorth several 
lakhs of rupees purchased for Delhi 
Transport Corporation buses during the 
last two to three years have been found 
to be defective and of sub-standard 
quality; 

(b) if so, whether Government have 
appointed a Committee to enquire into 
these purchases; and 

(C) if so, what is its composition 
and period fixed to submit the report? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SHIPPING AND 
TRANSPORT (SHRI BUTA SINGH): 
(a) Accordiclg to the information sup-
plied by the Delhi Transport Corpora-
tion, departmental inspection study of 
the failure of buses has revealed that 
Purchase of some of the spares such 
as oil seals, bearings, clutch plates and 

gear parts etc. made during the past 
couple of years and worth a few lakhs 
of rupee were not of standard quality. 

(b) No, Sir. The matter has been 
looked into departmentally by the DTC. 

(c) Does not arise. 
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New Railway Station between Bhojpur 
and Panskura 

593. PROF. SATYAGOPAL MISRA: 
Will the Minister of RAILWAYS be 
pleased to state: 

(a) whether there is any proposal 
under consideration of Governn1ent to 
construct a new Rallway Station beL 
ween Bhojpur and Panskura S.E. Rail-
way; and 

(b) if so, the details thereof? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF RAILWAYS (SHRI 
MALLIKARJUN): (a) Yes. 

(b) South Eastern Railway has sub-
mitted a proposal for opening of a flag 
station between Bhogpur (not Bhojpur) 
and Panskura. This proposal is under 
examination by this Ministry. 

Improvement of Haldia Port 

594. PROF. SATYAGOPAL MISRA: 
Will the Minister of SHIPPING AND 
TRANSPORT be pleased to state: 

(a) the steps that Government have 
taken to make the Haldia Port a turn-
,key projel!t; 

(b) the details thereof; and 

(c) what are the proposals for the 
improvement of the Haldia Port? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SHIPPING AND 
TRANSPORT (SHRI BUTA SINGH): 
(a) and (b). Haldia Dock Project was 
not envisaged as a turn-key project. 

(c) Important schen1es included in 
1980-81 Plan for development works at 
Haldia relate to container handling 
.facilities, procurement of two loco-
motives and a crawler mounted crane, 
workshop facIlities and plant repairJ3, 
mobile equipment repair yard, etc. 

Proposal for constitution of port Trust 
in Port Blair 

595. SHRI 11:ANORANJAN BHAKTA: 
Will the Minister of SHIPPING AND 
TRANSPORT be plep.sed to state: 

(a) whether Govemment have re-
ceived any proposal from the Andaman 
and Nicobar Administration for con-
stitution of a port Trust in the Union 
Territory of Andaman and Nicouar 
Islands at Port Blair for improvement 
and extension of port facilIties, etc.; 

r 

(b) if so, what action has been taken 
thereon; 

(c) if not, the reasons thereIor ;and 

(d) whether Government have any 
proposal to take action for improve-
ment of minor ports in the Union Terri-
tory of Andaman and Nicobar Islands, 
if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SHIPPING AND 
TRANSPORT (SHRI BUTA SINGH): 
(a) No formal proposal has been re-
ceived so far. However, this SClheme 
has been included in the Master Plan 
prepared by Andaman and Nicobar 
Administration in July, 1980. 

(b) and (c). Does not arise. 

(d) The developments of the ports 
in Andaman and Nicooar Islands is 
being done by the Central Government 
and a provision of Rs. 2.65 crores exist 
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in the current ftnanciaT year for Anda-
man and Lakshadweep Harbours. The 
following works are under execution:-

(i) Construction 01. dry dock in 
Port Blair; 

(ii) Construction of New Jetties in 
10 Islands; 

(iii) Slipway at Port Blair; 

(iv) Office and residential building 
at Port Blair. 

(v) Construction of Hards. 

(vi) Ancillary and foreshore facili-
ties (Stage I) excluding Little 
Andaman. 

(vii) Breakwater at Little Anda-
n1an. 

(viii) Ancillary and foreshore 
facilities (Stage I) for Little Anda-
man. 

(ix) Bunkering facilities at Little 
Andaman. 

(x) Ancillary and foreshore (Stage 
II) for Little Andaman. 
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Reeognition to Kampuchea 

597. DR. SUBRAMANIAM SWAMY: 
Will the Minister of EXTERNAL AF-
FAIRS be pleased to state: 

(a) the names of countries that have 
recognised the Government of Heng 
Samnn in Kampuchea before India 
did; 

(b) the names of countries that 
recognised the same Government after 
India accorded the recognition; and 

(c) any policy-inference that the 
Government draws from these statis-
tics? 

THE MINISTER OF EXTERNAL 
AFFAIRS (SHRI P. V. NARASIMHA 
RAO): (a) On the basis of the informa-
tion now available W'ifll the Govern-
ment, the following countries had re-
cognised the People's Republic of Kam-
puchea before India-recognised that 
Government: 

Laos, Vietnam, Soviet Union, Ger-
man Democratic Republic, Bulgaria, 
Hungary, Arghanistan Poland Mon 
golia, Czechoslovakia, Cuba, Ethiopia~ 
People's Democratic Republic of Ye-
men, Mozambique, Congo, Grenada . ' NIcaragua, Jamaica, Guinea. Angola 
and Seychelles. 

(b) Since India's recognition of the 
Government of the People's Republic 
Of Kampuchea, no other country has 

'0 far extended recol1lition to that 
Government. 

(c) Our recognition of the People's 
Republic of Kampuchea was based on 
the realities of the situation in that 
country; the commitment made by the 
Government to the people of India, and 
the national consensus in support of 
that decision. 

Supply or nuclear technolocy by 
Switzerland to Pakistan 

598. SHRI VILAS MUTTEMWAR: 
Will the Minister of EXTERNAL AF-
FAIRS be pleased to state the action 
taken by the Government of India on 
the news of indlrectly passing on nu-
clear technology to Pakistan by 
Switzerland and thus helping it in 
making Atom Bomb? 

THE MINISTER OF EXTERNAL 
AFFAIRS (SHRI P. V. NARASIMHA 
RAO): The Government has taken note 
of reports of sale of certain equipment 
by Swiss firms to Pakistan. Govern-
ment is taking all possible steps to 
safeguard India's security. 

Government Medical store Depot., 
Madras 

599. SHRI K.B.S. MAN!: Will the 
Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) whether it is a fact that th~ 

Expert Committee appointed by the 
Government of India to study the 
Modernisation of the Pharmaceutical 
Factory attached to the Medical Store 
Depot, Madras ana also the Detailed 
Project report have submitted its re-
port to Government; 

(b) if so, the dates on which these 
reports were submitted and the action 
taken by Government thereon; 

(c) what are main recommendations 
of the committee and details of the 
Project report; and 

(d) what is the prooable date of 
completion? 
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THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRI B. SHAN-
:KARANAND): (a) Yes. 

(b) The Expert Committee submitted 
their Report in November, 1978. The 
preliminary Project Report from M/s. 
I.D.P.L. was received in October, 1979. 
The same is under consideration. 

(c) The main recommendations of 
the Committee are as under: 

(1) For ensuring the utilisation of 
the Oil Fired Cornish Boiler it would 
be necessary to take up new lines of 
production such as transfusion solu-
tioas and injections. 

(2) Suitable renovations would be 
required in the Factory to make it 
run on modem lines. 

(3) Expansion of the existing test-
ing facilities would be required to 
enable the Factory fo meet the ad-
ditional work load that would de-
ve>lve on the laboratory consequent 
on the proposed expansion of the 
manufacturing activities. 

(4) The Medical Stores Organisa-
tion should be converted into a Com-
pany. 

In the Project Report it has been 
recommended that for the implemen-
tation of the above recommendations, 
the International stores Section iodown 
should be converted to a parenteral 
unit with its own service facilities. 

(d) While the whole question of im-
plementation of the report of the 
Expert Committee was under con-
sideration, a proposal regarding phas-
ing out the Medical stores Organisa-
tIon in the light of certain recommenda-
tions of a Sub-Committee of the Com-
mittee on Public Expenditure also came 
up Pending a decision with regard 
to the latter, the action on the report 
of the Expert Committee has to he 
kept pending. 

2390 LS-I 

Contracts earmarked for SC/ST ia 
Madras and Tuticorin Port Trust 

600. SHRI K.B.S. MANI: Will the 
Minister of SHIPPING AND TRANS. 
PORT be pleased to state: 

(a) what are the Port Trusts which 
are under the direct control of Gov-
emment of India (under shippinz 
Ministry) ; 

(b) what type of jobs/contracts an 
being given to the contractors and es-
pecially in Madras and Tuticorin is 
Port Trusts; 

(c) whether any percentage of con-
tracts are earmarked for Schedulec! 
Castes and Scheduled Tribes, parti-
cularly in Madras and in Tuticorin 
Port Trusts; and 

(d) if no percentage has been ear-
marked for Scheduled Tribe contractor. 
whether there is any proposal to de 
so? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SHIPPING AND 
TRANSPORT (SHRI BUTA SINGH): 
(a) The Port Trusts under the control 
of this Ministry are for the ports of 
Calcutta, Bombay, MaClras, Cochin. 
Visakhapatnam, Kandla, Mo rmu& a 0 .. 
Paradip, New Mangalore & Tuticorin., 

(b) All types of civil works, such u 
buildings, roads, marine structures,. 
dredging; electricity works such as 
erection of transformers, layine of 
cables and mechanical works like 8~ 
ply and eraction of wharf cranes etc.. 
are given on contracts based on opee 
and competetive tenders. 

(c) No percentage of contracts are 
earmarked for Scheduled Castes and 
Scheduled Tribes at Madras and Tut.i-
corin Ports. However, the Madras Port 
Trust has recently adopted a resolu-
tion for award on nomination of pett,.. 
contracts of a minor repair nature,. 
and costing upto Rs. 15,000 at the de-
partmental estimated cost to Scheduled 
Castes/Scheduled Tribes contractora. 
It has further been resolved that Secu.-
rity deposit amount may be reduced 
by 50 per cent in respect of Scheduled. 
Ca~te/Scheduled Tribe contractorJI 
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against the usual rate applicable to 
ether contractors. 

{d} Mo, Sir. 
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MR. SPEAKER : I have admitted a 
Calling Attention Motion regarding the 
farmers' agitation going on jn Nasjk 
md other parts of India, for the 24th. 
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MR. SPEAKER: This is under consi-
deration. I will let yOU know, Please 
at down. 

Now. papers to be laid on the Table. 

1%." hrs. 
PAPER LAID ON THE TABLE 

SOTIFICATION UNDER PASSpORT ACT, 
1967. 

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTU1RE 
(SHRI R. V. SWAMINATHAN): On 
iaehalf of Shri P. V. Narasimha Rao, 

I beg to lay on the Ta hIe a copy of 
the Passports (Second Amendment) 
BuIes, 1980 (Hindi and Engli'Sh versions) 
'published in Notification No. G.S.R. 
559(E) in Gazette of India dated the 
21th September 1980, under sub-section 
(3) of section 24 of the Passports Act, 
196'1. [Placed in Library, See. No. LT 
1325180]. 

NOTD'ICA.TIO)fS UNDEa MERCHANT 
SHIpPING ACT, 1958, SEAMEN'S PROVI-
DENT ACT, 1966 AND NATIONAL HIGH-
WAyS ACT~ 1956. 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI 
MAGANBHAI BAROT): On behalf 
of Shri Buta Singh, 

I beg to lay on the Table: 

(1) A copy each of the following 
Notifications (Hindi and English ver-
sions) under sub-section (3) of section 
458 of the Merchant Shipping AI?t, 
1958:-

(i) The Merchant Shipping (Do('k 
Cargo (including Timher Cargo) 
Rules, 1980 publised in Notification 
No. G.S.R. 943 in Gazette of India 
dated the 13th September 1080. 

(ii) The Merchant Shipping 
(Form of Particulars of Certific~tes 
and Employment) Rules, 1980 pub-
lished in Notification No. G.S.R. 97.0 
in Gazette ot India dated the 20th 

Sept., 1980 [Placed in Librarll. See 
No. LT-1326/80J. 

(2) A copy of the Seamen s Provi-
dent Fund (Amendment) Scheme, 
1980 (Hindi and English versions) 
published in Notification No. G.S.R. 
881 in Gazette of India dated the 
23rd August, 1980, under section ~4 
of the Seamen's Provident Fund A('t, 
1966. fPlaced in Librarll. See No. 

LT-1327/80]. 

(3) A copy of Notification No. S.O. 
698(E) (Hindi and English versions) 
published in Gazette of India dated 
the 1st September, 1980 de-elaring the 
six highways in North Eastern region, 
mentioned in the notification to be 
national hi gh,,1aYs , under section 10 
of the National Highways Act, 1956. 

[Pl.aeed in Librart/. See No. LT-
1328/801-

NOTIFICATIONS UNDER CENTRAL Ex-
CISE RuLES, 1944 CENTRAL EXCISE AND 
SALT ACT, 1944, INCOME TAX ACT, 1961. 
FINANCE ACT, 1961 AND CUSTOMS ACT, 
1962. 
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S1{RI MAGANBHAI BAROT: 
I beg to lay on the Table: -

(1) A copy each of the following 
Notifications (Hindi and English ver-
sions) issued under the CentrallExcise 
Rules, 1944:-

(D G.S.R. 791 published in 
Gazette of India dated the 2nd 
August. 1980 together with an ex-
planatory memorandum HUlking 
certain amendment to Notification 
No. 201/79-Central Excise dated the 
4th June, 1979. 

(ii) G.S.R. 873 published in 
Gazette of India dated 1 he 23rd 
August, 1980 together with an ex-
planatory memorandum n1.aking 
certain amendment to Notification 
No. 154/70-Central Exdses dated 
the 1st August, 1970 i.n order to 
remove difficulties in administering 
the exemption on 'refined liquid 
sodium silicate'. 

(iii) G.S.R'. 874 pUblished in 
Gazette of India dated the 23rd 
August, 1980 together with an ex-
planatory memorandum making 
certain amendment to Notification 
No. 352/77-CE dated the 16th 
December, 1977 regarding exemp .. 
ion to petroleum products from the 
whole of excise duty Nhen used a9 
fuel within refinery of production 
for manufacture of finished petro-
leum products. 

(iv) G.S.R. 498(E) published in 
Gazette of India dated the 29th 
August, 1980 together with an ex-
plana tory memorandum regarding 
Central Excise Duty Rebate Scheme 
for excess production of sugar du-
ring October-November, 1980. 
(v) G.S.R. 536(E) published in 
Gazette of. India dated the 15th 
September, 1980 together with an 
explanatory memorandum regard-
ing definition of term 'Value' 1.: sed 
in Notification No. 96/80 dated the 
10th .Tune, 1980. 

(vi) G.S.R. 954 published in 
Gazette of India dated the 20th 
September, 1980 together with an 
e:xplanator.y memorandum makin, 

certain amendment to Notification 
No. 24/75-CE dated the 1st March, 
1975 clarifying the grant of exemp-
tion from excise duty on saponifi-
able material contained in the soap. 

(vii) G.S.R. 955 published in 
Gazette of India da ted the 20th Sep-
tember, 1980 together wi1h an 
explanatory memorandum making 
certain amendment to NotilJCation 
No. 25/75---CE dated the 1st March 
1975 clarifying grant of exemptio~ 
from excise duty on soaps made 
from a mix of rice t,ran oil and 
other oils. 

(viii) G.S.R. 550(E) to 552(E) 
published in Gazette of India dc:, ted 
the 26th Sept., 1980 together with 
an explanatory memordndu'1'l re-
garding exemption from excise duty 
on Polypropylene staple fibre, poly-
propylene spun yarn nod Blended 
yarn. 

(ix) G.S.R. 981 published in 
Gazette of India dated the 27th Sep-
tember, 19.80 together with an ex-
planatory memorandum regarding 
exemption from full excise duty on 
Matric-es for records, impressed, 
used in the manufacture of gramo .. 
phone records. 

(x) G.S.R. 569(E), published in 
Gazette of India dated the 3J'd 
October, 1980 together with an ex-
planatory memorandum regarding 
exemption from the whole of excise 
duty leviable OIl tyres and tubes (Jf 
cycle rickshaw. 

(xi) G.S.R. 577(E), puhlished in 
Gazette of India dated the 8th Octo.-
ber, 1980 together with an explana-
tory memorandum regarding eX-
emption from payment of excise 
duty to manufactures of ('otton fab-
rics on powerlooms. 

(~ii) G.S.R. 578(t), published in 
Gazette of India dated the 8th 
October, 1980 together with 2ln ex-
planatory :n.lemorandtnn regnrdin' 
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exemption from payment of excise 
duty on yarn taken from plain 
llanks ana wound on cones. 

(xiii) G.S.R. 1052 publised in 
Gazette of India dated the 11 th 
October, 1980 together with an ex-
planatory-memorandum regarding 
exemption to tyreS and tubes 
designed for used on animal drawn 
vehicles from whole of excise 
when marked 'ADV' on such 
tyffS. 

(xiv) G.S.R'. 610(E) and 611(E), 
published in Gazette of India dated 
the 28th October, 1980 together with 
an explanatory memorandum re-
garding exemption from excise duty 
on Juty Twine and pack sheets 
used for the purpose of packing 
jute consignments in the fSictory 
of production. for export. 

(xv) G.S.& 501 (IE), published in 
Gazette of India dated the 29th 
August, 1980 together with an ex-
planatory memorandum reg'lrdine 
continuance of the exemption on 
Copper from import ond Central 
Excise Duties. 

[Placed in Ltl1rarll. See No. LT -1289/ 
80]. 

(2) A copy each of the f')Uo\ving No-
tifications (Hindi and English versions) 
under section 38 of the central Excises 
and salt Act. 1944:-

(i) The Central Excise (Eighth 
Amendment) Rules, 1980, published 
in Notification No. GSR 790 in Ga-
zette of India dated the 2nd 
August. 1980. 
(ii) The Central Excise (Ninth Am-
endment) Rules, 1980, published In 
Notification No. GSR 1015 in Gazette 
of India dated the 27th September, 
19a0. 

(iii) The Central Excise (Fourte-
enth Amendment) Rules, 1980, publi-
shed in Notification No. aSR 1078 in 
Gazete of India dated the 18th Octo-
ber, 1980. 

[Placed in l.,ibrary. See No. LT-1330/ 
80]. 

(3) A copy of the Income tax (Sixth 
:Amendment) Rules, 1980 (Hindi and 

English versions) published in Notiftca-
tion No. S. 0.695(E) in Gazette of India 
dated the 29th August. 1980, under sec-
tion 296 of the Income-tax Act, 1961. 
IPlaced in Libra1Y see No. LT-J331/ 
80]. 

(4) A copy each of the following 
N otifica tion (Hindi and English ver-
sions) under section 41 of the Finance 
Act, 1979:-

(i) GSR 50S (E) publised in Gazette 
of India dated the 1st September, 
1980 together with an explanatory 
memorandum regarding exemption 
to the Heads of Governments 
their spouses and the delegates to 
the Common wealth Heads of 
Government meeting held in New 
Delhi from payment of foreign 
Travel Tax. 

(ii) GSR 525 (E) published in Ga-
zette of India dated the 8th 
September, 1980 together with an 
explanatory memorandum extend-
ing the date of exemption from 
payment of foreign Travel Tax 
to the Heads of Governments t 

their spouse and the delegates to 
the Commonwealth Heads o'f 
Governments rneetini upto 15th 
September, 1980. 

[Placed in Library. See No. LT-1332/ 
80]. 

(5) A copy each of the following 
Notifications (Hindi and English ver-
.sions) under section 159 of the Cus-
toms Act, 1962:-

(i) GSR 462 (E) published in Gazet-
te of India dated the 2nd August, 
1980 together with an explanatory 
memorandum regarding revised 
rate of exchange fOr conversion of 
Pound Sterling into Indian curren-
cy or vice versa. 

(ii) GSR 470(E) published in 
Gazette of India dated the 8th 
August, 19S0 together with an 
explanatory memorandum regard-
ing revised rate ot exchange for 
(!onversion of Pound Sterling into 

Indian currency of vice Versa in 
supersession of notification dated 
the 2nd AUirllst, IgS0. 
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(iii) GSK 472(E) published in 
Gazette of India dated the 12th 
August, 1980 together with an 
explanatory memorandum regard-
ing revised rate of exchange for 
conversion of Japanese Yen into 
Indian currency or vice- var~a. 

(iv) GSB 475(E) published in 
Gazette of India dated the 14th 
August, 1980 together with an ex-
planatory note regarding reduc-
tion in export duty on coffee. 

(v) GSR 478(E) and 479(E) publish-
ed in Gazette of India dated the 
19th August, 1980 togethE'r with an 
explanatory memorandum regard .. 
ing exemption to ammOTIlum phos-
phate from whole of basic and 
auxiliary duty of customs wh~n im-
ported for use as manure or in the 
production of complex fertilizers. 

(VI) GSR 480 (E) and 481 (E) puh-
hshed in Gazette of India dated 
the 19th August, 1980 together 
with an explanatory memorandum 
regarding exemption to coking 
coal from the whole of basic, auxi-
liary and an additional customs 
duties when impmrted. 

(vii) GSR 488(E) published in 
Gazette of India dated the 25th 
August, 1980 together with an ex-
planatory memorandum extending 
basic customs duty exemption on 
certain specified raw materials 
used in the manufacture of sports 
goods. 

(viii) GSR 496 (E) published in Gaz .. 
ette of India dated the 28th Au-
gust, 1980 together with an expla .. 
natory memoranduIll regardini re-
vised rate of exchange tor Conver-
sion 01. Pound Sterling into Incftan 

currency or vice-versa, in superse-
sOlOn of Notifioation dated the 8th 

August, 1980. ~ 

(xi) GSR 496 pUblished in Gazette 
of India dated the 28th August, 
1980 together with an explanatory 
memorandum enlarging the list of 
materials allowed to be imported 
duty free against Advance Licen-
ces for execution ot export orders. 

(x) GSR 497 (E) pUblished in Gaz-
ette of India dated the 20th August, 
1980 together with an explanatory 
memorandum withdrawing the ex-
emption of basic du1y on buckels 
and other embellishments for foot-
wear. 

(xi) GSR 500(E) published in Gazet-
te of India dated the 29th August, 
1980 together with an explanatory 
memorandum regarding contenu_ 
ance of existing customs duty on 
unwrought copper and basic ex-
cise duties on copper and manutac-
tUf(~S thereof. 

(xii) GSR 502 (E) publlshed in Gaz-
of India dated the 29th August, 
1980 together with an explanatory 
memorandum exempting one set of 
pre-recorded cassettec aCColnpany-
ing each film-strip for educational 
purposes from the whole of basic 
customs duty. 

(xiIi) GSR 509 (E) published in 
Gazette of India dated the 3rct 
September, 1980 together with an 
explanatory n1emorandum regard-
ine- revised rate of exchange for 
conversion of Pound Sterling into 
Indian Currency Or vice-versa in 
supersession of notification dated 
the 28th August, 1980. 

(xiv) GSR 511 (E) and 512 (E) pub-
lished in Gazette of India dated the 
4th September, 1980 together with 
an explanatory memorandum en .. 
larging the number of specified 
authOrities competent to issue 
essentiality certificates. 

(xv) GSR 519(E) and 520(E) pub-
lished in Gazette of India dated 
t~e 5th September, 1980 together 
,_,.th an explanatory memorandum 
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regarding exemption to raw pet-
troleum coke from the whole of 
the basic duty 01 customs and 
auxiliary duty of customs. 

(xvi) GSR 521 (E) published in 
Gazette of India dated the 6th 
September, 1980 together with an 
explanatory mem.orandum regard-
ing revised rate" of exchange for 
conversion of Pound Sterling into 
Indian cUlTency or vice-versa in 
supersession of Notification dated 
tthe 3rd September, 1980. 

(xvii) GSR 526 (E) published in 
Gazette of India dated the 8th 
September, 1980 together with an 
explanatory memorandum regard-
ing exemption to hessian cloth anrl 
bags from the levy of export duty. 

(xviii) GSR 535 (E) published in 
Gazette of India dated the 12th 
September, 1980 together with an 
explanatory memorandum regard-
ing inclusion of six more products 
of Nepalese orgin to qualify for 
preferential entry into India. 

(xix) GSR 538 (E) published in Gaz· 
eUe of Indi a ua ted the 17th SeP-
tember, 1980 together wl'th an ex-
planatory mcn10randum rega::-oding 
revised rate of exchange fo:- con-
version of Pound Steltling into 
Indian currency of vice.·1)erSa in 
supersession of Notification dated 
the 6th September, 1980. 

(xx) GSR 542 (E) published in 
Gazette of India dated the 22nd 
September, 1980 together with an 
explanatory memorandum regard-
ing revised rate of exchange for 
conversion of Pound Sterling into 
Indian currency or vice-versa in 
supersession of Notification dated 
the 12th August, 1980. 

(xxi) GSR 555 (E) and (556) pub-
lished in Gazette of India dated the 
26th September, 1980 regarding 
exemption to rubber blankets for 
une in Printing industry from basic 
duty in excess of 40 per cent ad-
valOrem and auxiliary duty of 
cUstoms 

(xxii) Gsa 557(E) and 568(E) puh-
l~shed in Gazette of India dated 
the 26th September, 1980 together 
with an explanatory memorandum 
r~arding exemption of all items 
of baggage including air-condi-
tioners, refrigerators and deep-
freeze from the additional duties 
of customs. 

(xxiii) GSR 500 (E) published in 
Gazette of India dated the 28tih 
September, 1930 together with an 
explanatory memorandum extend-
ing the validity of Notification No. 
4-Customs dated tJhe 19th January, 
1980 regarding exemption to 
Liquefied Petroleum Gas from the 
whole of the basic customs duty 
upto 31st March, 1981. 

(xxiv) GSR 573(E) and 574(E) pub-
lished in Gazette of India dated the 
8th October, 1980 together with 3.n 
explanatory memo rand urn regard-
ing exemption of certain parts of 
wrist watches from basic duty in 
excess of 50 per cent ad t'alorCnl 
and from the whole of auxiliary 
duty of customs. 

(xxvi) aSR 599(E) and 600(E) pub-
lished in Gazette of India dated th~ 
14th October, 1980 together wHh 
an explanatory memorandum re-
garding exemption to gold import-
ed so under the scheme fOr export 
of Gold Jewellery and supplied by 
the foreign buyer of the jewellery 
manufactured and exproted under 
the said scheme from the whole of 
basic and auxiliary duties of cus-
toms. 

(Xxvi) GSR 599(E) and 600(E} pub-
lished in Gazette of India dated the 
24th October. 1980 together with 
an explanatory memorandum re-
garding exemption to edible oils 
imported by tHe National Dairy 
Development Board under the 
agreement betwen the National 
Dairy Development Board and the 
Cooperati ve Union of Canada from 
the whole of the basic, additional 
and auxiliary duties ot customs. 

[Placed in Librarl/. 
1333/80]. 

See No. LT-
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NOTIFICATIONS UNDER INDIAN RAILWAYS 
ACT, 1890 

THE MINISTER OF STATE IN THE 
MINISTRY OP RAILWAYS (SHRI 
JAFFER SHARIEF): On behalf of my 
colleague, I lay on the Table a COpy 
each of the following Notifications 
(Hindi ana English versions) issued 
under section 56B of the Indian Rail-
wayS Act, 1890:-

(1) S.O. 589 (E) published in 
Gazette of India dated the 29th 
July, 1980 declaring stations men-
tioned in the notification as 'notified 
stations' for a further period ot 
four and a half months wi th effect 
from 1st August, 1980. 

(2) S.O. 590(E) published i~ 
Gazette of India dated the 29th 
July 1980 declaring stations men-
tione'din the notification as 4n otified 
sations' for a period of four and (l 

half months wi th etlect from 1 st 
August, 1880. 

(3) SO. 693(E) published in 
Gazette of India dated the 28th 
August, 1980 declaring stations inen-
tioned in the notification as 'notified 
stations' for a further behind of 
three and a half months with efTect 
from 1st September, 1980. 

(4) s.O. 625(E) published in 
Gazette of India dated the ] 6th 
August, 1980 de-cIa ring stations 
mentioned in the notification as 
'notified stations' for the period 
from 18th August. 1980 to 14th De-
cember, 1980. Placed in Library. 
See No. LT----1S34/30.] 

12. 03 brs. 

CALLING ATTENTION TO I'AAT-
TER OF URGENT PUBLIC IMPORT-

ANCE 

REPORTi:D DECISION OF THE GOVERNMENT 
TO INCREASE THE PRICES OF CERTAIN 
LIFE-SAVING DRUGS AND SHORTAGE OF 
SOME OF THESE DRUGS IN THE MARKET 

MR. SP~ER: NOW, Canine At-
tention. Sbrl Rawat. Not bere. Shri 

Jyotirmoy Bosu. Not here. He has 
written to me. Shri Nawal Kishore 
Sharma. I must make it clear to the 
House that I have gone through the 
proceedings of day before yesterda7 
and I found that undue length of time 
is given to this statement. It is only 
calling attention. -r want the Me~ 
hers to be precise about asking ques-
tions. This is not a debate. It is 
only a question and answer. The 
House must be :regarded as verT 
sacrosanct. 

We should be particularly veJ7 
careful to see that your questiOns are 
very pointed and they are given reason..-
able time for answering. 

Mr. Sharma! 

SHRI NIREN GHOSH (Dum Dum):: 
What has happenea to the notice of mJ 
adjournment motion regarOing the law 
and order situation? 

MR. SPEAKER: No please. I all¥! 
sorry. I haVe not allowed. 

q) ul1fu~'i~ ~,~ (~i"1I:!() ~ 

~&1 Ii ~") ~lI, CfiTf~ ~~ Vf'i tf'{ 1fu 
~mtf)~~lf~ ~ 

F~~~'Ei it ~ it ~ siT ~ ~ 
f~ -ucRf ~ ~ ~ t ~ 'mT ~ ifh: 
~ it J5fT tt()~!tl ~ ~ ;n1l 

~ 'C911T ~ 

~~~ 'f~)iPf: ~ ~ 3;f51J:f;cr 
~\ifTffi~ 

qr ~ f~,~ q{W-{\;{: ~. 

q-er FlCf;lm ~T o:qr~t:t 

MR. SPEAKER: NoW, Calling At.-
tention. Shri Nawal Kishore Sharma.. 

SHRI NAWAL KISHORE SHARMA 
(Dausa): Sir, I call the attention of the 
Minister of Petroleum Chernicala ad . 
Fertilisers to the following matter' 'dI. 
urgent public imPo~ance and reque... 
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that he may make a statement there-
011:-

"'The reported aecision of the 
Government to increaSe the prices 
of certain life-saving drugs and 
shortage of some of these drugs in 
'he market. " 

THE MINISTER OF STATE IN THE 
MINISTRY OF PETROLEUM. CHE-
MICALS AND FERTILIZERS (SHRI 
DALBIR SINGH): The prices of bulk 
drugs and formulations have been 
under some kind of statutory control 
since 1962, but effectively SO since 
1970 under the Drugs (Prices Control) 
Order 1970. Under thIS Order, all 
formulations were under price control 
but, the prices of only ~ome bulk 
drugs defined in that Order as essen-
tial were subject to control. In the 
raSe of the other bulk drugs, the 
manufacturers were free to aeclare 
the prices on first manufecture. 
Whenever they requred any 
revision in the dec1ar.ed price. 
prior approval of Government was 
necessary. The prices of essential 
bulk drugs were fixea by Government 
in 1970 based on the recommendations 
of the Tariff Commission. Subse-
quently these prices were revised frOm 
time to' time (last revision being in 
1976-77) on the recommendations of 
the Bureau of Industrial Costs and 
Prices. 
12.05 hrs. 
[MR. DEPUTY SPEAKER in the Chair] 

1.1. As regaras formulations pricf'S 
of !til the formulations were' fixed 
under the DPCO 1970 taking into ac-
eount ex-factory cost and a certal'l 
percentage of mark-up. Mark-up 
includes manufacturers' margin, pro-
motional expenses outward freight. 
di.tribution costs' and traoe commis .. 
sion etc. The mark-ups prevailing 
at the moment are those approved 
under DPCO 1970. 

2. The New Drug Policy annouced 
In March 1978 provided fOr the con-
hoI of prices of certain categories of 
formulations ana the control of the 
prices of all bulk dru£!s used in the 

producti\)tl of such formulations. for 
varying mark-ups in different catego-
ries of formulations, for a freeze in 
the prices of aU costed bulk drugs 
and all price-controlled formulations 
for a year and for up-dated BICP 
studies of the costs ot all bulk drugs 
and formulations brought unaer con-
trol. A new Drugs (Prices Control) 
Order walt issued in 1979 to give effect 
to the pricing principles of the new 
Drug Policy. 

3. Thus a revision in the prices of 
bulk drugs and formulations brought 
under control under the DPeO 1979 
became aue and had to be efIeeted on 
the basis of the cost-studies conducted 
by the BICP. Meanwhile the-re were 
escalations in costs as a result Of the 
petroleum price increases of August 
1979. The industry pressed for revi-
sion of prices to provide only for 
theSe escalations. The BICP had to 
up-date its stunies with reference to 
the escalations and a procedUre for 
combIning the reviSion based on 
DPCO 19'/9 and the changes to take 
in to account cost escalations had to be 
devised. Government have, in August 
1980. approvea the procedures for ad-
justment of prices of bulk drugs anri 
formulations_ These provide for im-
plementation of the basic principles of 
the DPCO 1979 taking into account 
the BICP cost studies. It must be 
noted that sinCe these cost studi~S 
cover also bulk drugs that were not 
earlier under price coatrol, there are 
likely to be revisions in the bulk Qrug 
prices. The last price revision in the 
case of the price controlled drugs WRS 

in the periOd 1976-77 since when 
costs have escalated considerably. 
It is necssary to avoid a situation 
where it is uneconomical to produce 
essential drugs and as a result scarcity 
developes. 

4. While almost all bulk drugs hav'-'" 
been cost studied by ~he BICP, there 
has been a further escalation in pet-
roleum product prices in June 1980 
and up-dating has to be done af~er 
taking these into account. MeanwhIle. 
in the case of some important bulk 
drugS where it is necessary to ensure 
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that the availablility pOsition is not 
affected price revisions on the basis 
of the earlier BICP cost studies have 
been announced. These number four-
teen SO far. The revised prices Of the 
conesponding formulations are being 
worked out and will be announced 
soon. 

5. Government monitor the avail-
ability of life-saving drugs and for-
mulations .every week based on the 
reports received from the state Drug 
Controllers and the zonal Otfices or 
the Central Drugs Standard control 
Organisation. The shortages l'e:!.:orteJ 
are generally those of Iormulations 
of specific brands. In several of these 
cases a number of equivalent branch 
are available. In cases of 1 eported 
shortages, arrangements are made 
with the manufacturers of the product 
reported to be in short supply as well 
as the manufactUrers of the equivalent 
prc:ducts to rush suppliE's to the areaS 
fron1 where shortages are reported. 

6. There are many reasons for the 
shortages of specific brands of formu-
lations like, DOwer cuts industrial 
unrest. short~ge Of packi~g material. 
escalations in the cost of inuts, non-
availability of some raw materials. 
equipment breakdown, transport pro-
blems. etC. In specific cases of cons-
traints in production brought to the 
notice of 'Government, Government 
have taken remedial measure3 to the 
extent possible. When packing mate-
rials lJecame scarce, Government re-
duced customs duty on the import of 
aluminium fOil and allowed its liberal 
import by including it under QGL. 
Government have arranged needed 
import by including it under OGL 
supplement indigenous production. 

7. In cas.es where revision of the 
prices of bulk drU2s are announceo', 
the prlCQS of ~he corresponding formu-
lations wlll be rQvised as quickfy as 
possibe thereafter. The position re-
garding the avallability of formula-
tions is constantly under watch. 

SHRI NAWAL KISHOBE .SHARMA: 
Mr. Deputy-Speaker, Sir, the hone 

certain life saving drugs (CA) 
Minister, in this statement. has admit .. 
ted that there is a shortage of some 
brands of essential drugs. He has 
stated many reasons for the same in 
the long statement which he 'has 
made. 

In spite of that long statement, Sir, 
the basic question remains and this 
basic question has to be answered. It 
is this: Why is it that Government has 
not been able to formulate a drug 
policy commensurate with the de-
mands of the people? Why is it that 
such n policy has not been evolveq to 
protect the consumers' interests? Be-
cauSe of the inter,ests of the monopolist 
companies in the Drug sector, The 
Government SO far has not been a.1e 
to evolve a policy which may be 
conauci'\'e to the development of ..,he 
Indian drug industries in gener:ll. 
It has been admitted that because of 
theSe reasons the Indian sector has tD 
suffer a lot. There have been many 
commi ttees form.ed for this purpu 3e. 
the latest committee being the Hathi 
Committee. In spite of these {~om­

mittees having gone into the problem, 
we find that proper steps have not 
been taken by the Government to s.ee 
that the Innian sector grows and the 
multi-nationals are prevented from 
looting the consumers. In view of all 
these facts whiCh I have mentioned 
I would like to know as to what speci-
fic steps the Government have taken 
so far. Sir, the Drugs ","ere control ... 
led by the order of 1979. Why is jt 
that these drugs have not been made 
available to the consumer at reason-
able prcies? The fact of the matter 
is this: It is the seller and the stockist 
who are trying to squeese the orainary 
consumer by withholding the stocks. 
Is it not a fact? If that be the case, 
has any action been initiated against 
any of the drug companies or the 
stockists? I would like to haVe this 
information from the hone Minister. 
Then the basic question which has 
not been answered by the hon. MiniS-
ter is this. Sir, it was only on the 
representation ot the Organisation ot 
the Pharmaceutical-producintr IyW,ug-
tries that the bulk drug prices of l' 
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Qrugs have been subjected to revision. 
The prices of these drugs have gone 
up while the prices of formulations 
remain the same. Why is it that this 
has not been revis.-ed? This should 
have been done simultaneously. There-
fore the ordinary man suffers. The 
Hathi Committee recommended that 
these brand names should be abolish-
ed. It that was the recommendation 
of the Hathi ComrniUee, how is it that 
the Government has not yet taken 
steps to abolish t,hese brand names? 
It is because of these brand names 
that the multi-nationals are looting 
the country. The Minister has stated 
that there is a shortage of life-saving 
drugs and they are using these brand 
names. What is th.e Minister £oing to 
do to remove these brand names in 
the near future? 

Then the next question, whiCh ] s 
also important, is thIS: May I know 
whether the Minister is trYIng to 
evolve a System whereby WIth the rise 
of the prices, of the cost of production 
of these things, the cost of the formu-
lation also Simultaneously goes up? 
Because, it is here that the whole 
trouble arises. May I know whether 
there is any control on the distribu-
tion of theSe formulatiOns and in 
what way this control is 'exercised, 
to see thnt the Indian sector is sup-
plied with sufficient quantities of these 
forrrulations, because, the bulk arugs 
are still being produced by these 
multi-national companies? Therefore, 
I would like to have answers from 
the hon. Minister fOr these specific 
questions whiCh I have asked. May I 
know from the hon. Minister what 
speCific steps have been taken by the 
Government to see that all these life-
saving drugs are made available to 
the ordinary consumers in the country 
at reasonable and fair prices? These 
are my questions, Sir, ana I request 
the hon. Minister to reply to all these 
vital questions. ThC\tlk you. 

~ l\4lNISTEB OF PETROLEUM, 
CHEMICALS AND FERTtLIZERS 

(SHRI P. C. SLTHI): Based on the 
Hathi Committee, the previous gov-
ernment announced a drug policy in 
the year 1978. Therefore. it is not 
correct to say that the 'Government 
have no drug policy. Now, it is a 
different matter that in the prevailing 
situation the arug policy in caSe it 
needs a revision, will 'have to be 
examined in depth. Now, based on 
the Hathi Committee itself. the multi-
nationals are required to redUCe their 
equity from 60-75 per cent or over 51 
per cent to 40 per cent, and in most 
of t~ cases, except 3-4 which are also 
under examination. the eQuity has 
been reduced to 40 per cent. There-
fore, there is every attempt that the 
multi-nationals' equity is reduced and 
their profit thereby is also reduc-ed. 
Then it is also envisaged that when-
ever these multi-nationals will go in 
for expansion, at least 50 per cent of 
their product will have to be basic 
drugs. Therefore, they may have to 
manufacture not only the formula-
tions which are mOre profit giving but 
the basic drugs also, and when they 
wouia manufacture the basic drugs, 
they would be required to supply 
these basic drugs to the Indian manu-
factUrers. Therefore, that is being 
taken care of. 

As far as revision of prices is cOn-
cerned, it is true, ,,,hat Mr. Nawal 
Kishore Sharma has suggested, that 
there should b~ some methodology 
whereby if there is any increase in 
the raw material pric.es, particularly 
on account of increase of the petro-
leum products and other things, there 
should be some linkage so that everY 
time when the prices of the raw mate .. 
rial are increased the BICP has not 
to examine hundreds of bulk drugs. 
Now, there are about 315 bulk drugs 
unaer examination fOr price control. 
Similarly, there are thousands of for-
mulations based on the bulk lh-ugs for 
which the BICP has to examine. 
Therefore, these pri('cs were revised 
on the 1979 price increase, but, in the 
meanwhile, 1980 priCe increase has 
come and, therefore, the BICP is 
takili18' into consl<lration an uptodat-
In, price J!evision from th.t point of 
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view. Therefore. the prices of bulk 
drugs have been revised in the case 
of 14. In all, there are about 316 
bulk drugs out of which 140-145 are 
imported, and these imported bulk 
drugs are controlled by a me::hanism 
where BICP has not to go in. Then 
there are remaining 176 for which the 
BICP has to examine them, and we 
have asked the BICP and the Depart-
ment to complete this examination 
within two months. 

AN HON. MEMBER: It is not pOssi-
ble. 

SHRr P. C. SETHI: They will do 
it. Side by side, We have asked them 
that in the case of these 14 drugs for 
which the price has been revised 
simultaneously within a couple of days 
or at the most within a week, they 
nlust also announce the revision of 
prices with regard to formulations 
which are connected with this. There-
fore, we are taking care of this. 

As far as the question of nlark-ups 
is concerned, it is also a subject ~atter 
of policy which 1he previous govern-
ment decided. Now, we have rec~"ived 
representations wHh regard to mark-
ups and with regard to revision of 
prices and not as the hon. member l)as 
~aid that only from the foreign manu-
facturers, but also from the public 
sector, IDPL, HAL and the Indian 
n18nufacturers. In view of the fact 
that the raw material price has been 
increased, we have also received re-
presentations that if the previous 
mark-ups are kept, them in some cases 
in spite of the fact that the prices 
have to be revised and they get 
escalated they Inay come down. There-
fore, this question of mark-up is also 
to be ex a min t d afresh. I may assure 
the hon. member that no pressure will 
work here either from this side or 
from that side. Therefore, we ·will 
try to do our best. 

As far as abolition of the brand 
names is cOl'cerned, as a matt.er of 
eXperience, in order to experiment the 
whole thing, five brand names v. ... ere 
abolished. We are watching the 

situation. In some of the countries 
~ here brand naJt\es were abolishecl, 
now they are returning back to brand 
names. Therefore, this is not such 
an easy matter. Therefore, ~'e should 
not take a very hasty decision; we 
should take it after calculating the 
entire position. So, the basic object 
should be to produce drugs, liie sav-
ing drugs and other drugs, and also 
to see that in view of Hath! Com-
mittee's report, whatever profit of 10-
12 per cent is allowed to them, \\.'hat-
ever packing and other charges are 
allowed to them, keeping them in 
view, the prices are also controlled. 
So, that is being taken care of. 

As for sho!"tage of drugs, I have 
admitted that shortages are being re-
ported from various parts of the 
country. We have opened up a parti-
cular cell in the ministry to monitor 
the whole thing from the state gov-
ernments health officers and the 
regional officers of the Central Drugs 
Central Standard Organisation, we are 
getting weekly reports. For example 
for the wGek ending 15-11-1980, in 
respect of 63 items shortage was re-
ported; in respect of 41 items shortage 
has been relieved. With regard to the 
remaining 22 items we find that in the 
case of certain items which are sold 
by brand names equivalents are avail-
able. I should like to cite two ex-
amples and not exhaust the entire list 
because that is lengthy. Enteromyce-
tin of Messrs. Day's Medical Stores of 
Calcutta was found to be in short 
supply but the equivalent Paraxin 
Inanufactured by Messrs. Bohinger 
Knoll was available. Similar1y Thali-
qole tablets of May and Baker were 
,reported in short supply in C~\lcutta 
and Jhalawar in Rajasthan. They can 
take the equivalent, Enteroquinol 
manufactured by East India and Dino-
quinol manufactured by Bengal Im-
munity. 

MR. DEPUTY -SPEAKER: In the 
pamphlet itself, they can say that the 
equivalent to this is that. Wb)' can-
not it be put in the pamphlet itself? 
If the doctors say, the patients do not 
believe it. 
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SHRI P. C. SETHI: I think it is a 
good suggestion; We will have to do 
this. We will E'xamine whether it 
could be dOne. 

SHRI NAWAL KISHORE SHARMA: 
Any action against persons who 
are charging high prices? 

SHRI P. C. SETHI: We have no 
reports with us. Price control is to 
be operated through the Drugs Con-
troller. If the hone Member is in-
terested, as he is, we would colleC't 
the information from the Health 
Ministry and put it up. 
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&, ~ ~T ctfr lim ij-~ ~ 
~~ 1~~~fCfi~~T~ 
it 14 i;{Cllttttl eft ~llf~ ~ trt 
~ I ~ ~ '1ft ~ tJ.Cfi S4~ ~ 
~ it 18 iiCil4l:( if;) ~ ~ 
feft 75 straitld ~ ~ ~, ~ 
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~ ~ 'l11fVr if ~ ~ ~ 
fcp 1 0 ~ 15 stfdSfId ~ iI1jt 
~1~~il~~~~1 

l11: ~'( ~ f~ 1962-63 if 
:ift;:r ~ ~ ~ ~ 'lroT it 
~ Cfi'T ~ ~ tfi~ ~ tfl(l, 

'3 .. ~ ~m tm "1T I ~ ~ fit 
ifn: fI<?fiI< tl ~ ef; ~ ~ 
~ I 27-8-80 tit 14 ~ ~ 
~ ~~ ~ ~ ~~~\f+X~"', 
it m 11 ~ ~ ~ ff<ifil( ~ 

~T ~ I ~ (fA' ~ ciT 
~T< ~ fu"lrr lflrT I ~ ~ ~ 
14 ~T eli ~ ;a<CfiI( ;r ~ " . 
~1~'AfCf~~~~ 
~ ~ ~ \iflS,~ m 11iTii ~ 
~cit~~T~~I~~f 
f:qm ljrft ~ em- ~T ~ I 

~ ~ cf.t iifl ~ ~ 
~ '3ti'j4Iqfa~1, ,!:\i1I'(~1 (1' ~ 
iI§(I~N CflAiFit41 ~ ~ ~ 
;:ftftr t ~ ;:fTftf ~ f~ (?f I '6 ~~ 
~l ~ f~lf)lf(QI <f.T tit ~ ~ 
~;;@~t~~~ 
futoTf<m ~ J;fr:f ~ ~, ~ ~ 
~T ~ ~ I TJ' ctft ~ ~ 
futnTfn.1f ~ if ~ CflfT Cflfo-
;;r( ~ ? l1ft ~ iifi f0'11 ( ~ ffi' 
~~~~m+A ~ 
~ ~ 7t f~lf)IF(QT ~ ~ I 
m-q- ~ Aim f-aCfilf(QI etil ~ 
\fr ~ ~ i1T< ~J atT ~T 
f~lf)lf<i ~ m ~T 

m\if ~ ~ ~ fef) ~ ctt1' 
50 ~ 75 Slfdltld ~ ifft ~ I 
q1f'( mtr ~~ ~ ~ ffi tn'Jir 
~ cfJiOf,;fJ ~ ~ ;n: ~1)- I 
~(ifil< ~ ~ ~ tRl1ft ~ ~ 
?fm ~-~ ~ ~ m ~ 
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if ~ tt'R ~ l'I"tij « tt ~ 
~ I ~ ~ fer; m'l .. .,. ~T 
ifil an;r it ~ ~ ~ ~ 
1fIT ;ftftf ifil 1.'3fr1:m: f~ it.., I 'aa I 

\\31,<<<,6 ~ ~ ~, ~ f7.r~ 
it, '4lqCifl' ~ f~;ftfu- ~ 

~I 

Jf'T1Ii"-~ ri ;mr ~ ~ it; 
'dtila. q fa ~ m 'SIfd1mf I'll '111 3fi~ 

t I ~ m' ~ ~\i1IJjd it ~ ~ I 
\~ \41Qcil ~~ ~ I "'tQf!\l1 ~ 
~U q"A) "t'~~ ~ ~ ~-

ftm i"" ;m ~ ~"" itr ~­
f.mr -.it t? iflfT ~ ~~ ~ 
mo~5 ~ ~ ~ ~? ~r \ft 
$I'A.l1fi1i ~ ~ Ai'lfT I e (4). < 

... .... ~.... ::i:T -A _"I' (C:I (1 '" ~ ",diffdiifl ~, \I11~ I 

t ~ mlf ~ ~ ~ ;:m--
~~~~I ~t~­
~ it; ~ ~ ~ ~ ~~­
ft;A 1R11(i1cis;flif))(1 (a1fi4iI'!i8 ) , 
~G!)i1'\~'" (~To ;fro), ~~~ 
(~) mR ~rwr air ~ ~ 
t I ~cc.;if.(ftli1 ~ $~ am 
m~~~,ft~I~ 
~ ~ ~ ~ it; ~ .~ 
tR t I ~ ~ifnif it; ~ if Jp,f ~ 
~ ~~r.r ~ ~~ rn 
~ , ~l'Gf ~ ~ ~ ~, ~ 
iR ift+m: ~ t I~ ~ ~~ 
m \ilfro ~ ~ ifpm: ~ ~ I 

~ ~ ~ cmwft ~ ffi 
\ill 141 d ( trOO if; ~ 'ifl11:r ii ~ ~ I 
'fT1r~ ~ ~ it ~~i4'11 ~ 1 

~ ~ Oifllf ~ iJiT ij (Cf) I :() 
Cfi, «II." it ~ iIlT f~ ~ 

~ 111 ~, 1tt ~ ? ~ ~ ~ 
~if; ........ tlit~~~ 
\ill mit t ~eril ~ ~.f it ~(Cif;I( 

ctt iRT IJi f(5ij I { t? ~ ap.(1' !IffCf 
ill (,wsc;l~ ariqf.,41 em- (,6Cj1l14'(O, rn 
it;~~~? 

~~et ~~, II GfflT ~ ~ 
:e--(Cf'-I-( ;r m1.ffif f~ fif;-lrr t I 
rrrrr ........ A ::.. .::r. 
'" I' ~ Iliid ifi"l.q ~ ~ ~ ~, "hi <iClfiI 

~~ ~~ ~, ~ ""~­
cmft ~ ~ m1.ffif ~ ~ CflfT ~ Gfir 
~i. ~) w: ~ ~T? 

MR. DEPUTY-SPEAKER: My fear 
is, if you send the multi-nationals cut 
of India, they ~ill ,0 to the SociAlist 
countries! 

SHRI RAMAVATAR SHASTRI: 
Let them go there. ThOSe countries 
~ill take care of themselves. We need 
not worry for them. 

ll~~~~~ 
1971-72 it 35. ( ~, 1973-74 
it 37. 50 ~, 1976-77 it 82 
~ ~R 1978-79 it 150 ~ 
~ ifft ~ 1fiT ~ fif;-lrr t I 

Iflfr q'~ ~ ~ 5".., (1 Ifil ~ ifiT (f(l if) I 
t ? ~ ~ql\4i ~ 4a,q,a t I ~ 

liZ ~ ~ ~ ~ ~ \itT ~ t. 
~ f~ ti f¢t d rn ifi" ~ 'frCr iJil'1"-
m~~Jf~~t? 

~ ~ 1fil ~ \Wtlfiij\i it 
~ ~ • ~ m 50 ~ ~ ~ 
ifi At r", 4 if", ~ '1 1fi1i '((Cff;r(f ~, 
~ ~ AI (II , q; !R"ft Ocfl ~ 
1fi1i atil q ell €I" ~ if11' t I 11' 1St 1"1 '11 
~ ~ fell ~ (1ll1~'~ ~ ~ 
ita ft;rlr ~ ~ ~ lff ~ ? 

\TfCf ttiq f~ tt T ifil ~ if;={~ ctT 
(\11 1'31(1 ~~ ~ ~ m ~~ mffCt' 
~rt ~ t, ~1iIlfl ~T ~ ~ 
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[~ '(1qT'f~ .-rfst\'] 
f\Wt~, ~ ~ rn ~~, ~~ 
~ iti f~~ ~r if ~~, m~ 
~ ~ GflT ~crrJ;fT q~ ~~W ~~ ~ 
n-rq. ~ ~~ ~ rrf ~ ? 

. ........ 
lA"Cf ;r if ~ iTffi' ~ ~ 

~ ~ ~m 'n: ~ ~ (:f~ 
~, t;41*?'14, ~ ~ ~ ~, ~~qt~~ 
~ ~ ~ I CftrT (1(CfiI( ~ ~ 

~CfiT~~~~~ ~ 
ifi)~~~f~~~lfT 

~, ~~ ~~~ 
.;..J 

~') cfl'o "«To ~5): "3'tfT~~­

~, ~'"tlI' ~r mOO ~ ~ ~) ~¥ 
~~,m~~~~ 
~ ifTCf q' ( \ifR W:rr ~ fen ~ (Cfi I < 
~ Cf)~t ~ lIT ~ Cfiqfrl14t 
~, ~\ill(~' (f ctr t: ~ ~ GfTff 
~ ~, 

lll'mfT \;fi ~ ~ ~ "1(11 < 
ct4'''41 eJiT \ieql~'1 ~ ~R en: <1f114 
'f.y ~~ ~ a,iq .,41 ~ ~, I~<i I ':3fAT '1 Ill;!."" , 

f.:r-it tfiqf"1l4 j ~ ~ r~ '-$«1I;of) ~) , 
~ mm ~1, ~ Cfil ~ f~ ~ 
~I 

ii I ~;f) l4 ~!:2fe1 q ~1 ~ ~ 1 \iftt CfC1l 
~ ~ ~ Cf\T 61~11i t, ~ 
'3NI«~ ~:-~: qfi~ ~ 1l 
4f~ \jf'f w t I ~ ~ ¢ ctr 
iffiT ~ f~ ~ ~ - r,(iif 25 $I fd !tl a Q~ 
2l qf~Cfi ~ it ~ & , 

MR, DEPUTY-SPEAKER: Hon. 
Members, I make it very clear that in 
the Calling Attention no hon. Member 
other than those whose names are 
called shall intervene. And I am very 
sorry that what all has been stated 
just now shall not go On record. 

(Interruptions) 

AN HON. I\1'EMBER: It is a very 
serious matter 

MR. DEPUTY-SPEAKER: Very 
serious matte1 but against the rulc~. 
(Interruptions), It should bp. accord-
ing to the rules. Abide by the rules 
and raise the m::ltter according to the 
rules. All of us are bound by the 
rules and you must be allowed to talk 
only according to the rules. 

SHRI SATISH AGARWAL (Jai-
pur): Only the other Members can-
not ac;k the questions. But there is 
110 provision with regard to interrup-
tions. 

MR. DEPUTY-SPEAKER: No. In-
terruptions aho shall not be permitted 
in the Calling Attention. 

SHRI SATISH AGARWAL: In-
terruptions are never permitted, In-
terruptions are interruptions. I am 
speaking in Engli:;h, not in Hindi. 

MR. DEPUTY-SPEAKER: Inter-
Tuptions also shall not be permitted. 
OTdinarily they are not permitted. 
Then the Calling AttentiOn will lose 
its flavour and colour. 

(Interruptions) 

SHRI SATISH AGARWAL: Sir, this 
is not fair that it will not go on record 
snd you expunge such remarks from 
the records. 

MR. DEPUTY-SPEAKER: Not like 
that. Supposing anybody wants to 
interrupt ... 

(I n te7'Tuptions ) 

SHRr SATISH AGARWAL: In-
terruptions a' e never expunged from 

-----------------.----------------• not recorded. 
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the records. They are never taken 
off from the proceedings. You should 
allow recording of what is happening 
in the House. Such things are never 
expunged from the records. They are 
not unparliamentary, they are not un-
dignified, they are not irrelevant also. 

MR. DEPUTY-SPEAKER: V{PI yOU 
not listen to m(;? (InterruPti07~s). 
SUPPOSing anybody wants to talk. 
Should he not take my permission? 

SHRI SATISII AGARWAL: No 
permission is req uired. 

MR. DEPUTy--SPEAKER: Unless 
they take permission, I cannot allow. 

(11lterruptions) 

SHRI SATISH AGARWAL: If yOU 
are laying down that for interruptions 
'we are to seek permission-do you 
say that for interruptions we should 
~pek your permissjon? 

1\ffi. DEPUTY-SPEAKER: Then 
only you can get a good reply. But 
three or four persons getting up and 
putting questions if: not good. (Inter-
1·uptions). As a matter of fact, the 
hon. Member ('arne and asked me that 
he wanted to say something in the 
Calling Attention. I told him that 
when the Bill comes up, he can speak. 
He h<.\S already contacted me and I 
have already told him that it is not 
proper. Now the Minister ",,-ill conti-
nue. 

SHRI RASHEED MASOOD (Saha-
ranpur): Interruptions never require 
your permission and you should not 
give your ruling like this because in-
terruption is al\\ ays without pennis-
sion. 

'-11 ~T\ft';\'T" ~)"~1: mf~T 1;. Cfl 
~T~q'T ~ ;f~'( <lh='j f~~i ~ \.lfT~T 
if !!ti?: ifllT ~ ~ .. C'l. CW'f ~ ? 

(Interruptions) 

liR. DEPUTY -SPEAKER: You 
were good enough to come and ap-
proach me and you wanted to say 
.something. I told you that you cannot 
sa~ anything in the Calling Attention. 

You can speak On the Bill. This was 
llgreed. (Interruptions) . I ~m not 
p£.rmitting you. Mr. Minister, you 
may reply now. (Interruptions). I 
am not permitting. Mr. Agar\val a~k­
ed, and I have told him. 

'Tr q'to ~fro ~5r: 1ff'Ct ~ 
~ wmft \iff ~ CfiW ~ rit m smr-
~ ~ Cfft ~ ~ ~ ~~ 
~T ~ ctt fu1i ~ man: q-{ 
~ ~ ~ 
lf~Cf)if"i1 « CllT ~ lIT ~ """Sl+!f(1:1'"1QrlTld":l" 

\,;f) iil~9'f f~:g ~m ~ ~ ~ ~T~ ~ 
~~Ii:41 'itmm ~f~ff t, ~ 
9;f~ ~Cf~ ¥ ~~~, qrCi)1f 
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~ ~ ~ ~ it ~ Ai' ;it qdiili!t 

~ ftcr"nr., ~, ~ ~fif; 1 97 9 II 
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iT;; ~ ~ ~ ~ ~To m{o mo 
'IT 0 ~m f'f~1.f f~ ~ ~, ~ ~ 
fefi iTfo ~o ~ffo tITo ~ ~~ ~ 
~)q ~m:l GfiT fW:orfur ~ ~J 
~ af'to m{o «To tfto iti' ~ ~ 
~~~I~~~ 
~ ~ q-~ ~ fij'f,If(1f1 ~ 
~ I ~ ~ ~ it wmft ~ctl)f 
om-~ ~ ~ fif; ","0 ~o 
mo qro if ~ ctt feCf).f<lf. ~ 
ctr ~, ~ ~ iT~~i!t ~~. 
fft tl \jf~ ~ q-~ CfiT ~6' 
~~~~~~m~~ 
siTo ~o «To qTo ;r iifl1t ~aT ~ 
~m-~) 1{ ~ Al'l $, ~ 
~ 4~ ~ it ~ fctl ~ ~~~ 
~ alf ~ ~ ~, ~ fG't';fll: ~ 
~ 'ffil' '41 (ffhr '3E41Cl;:WiifiQ't q'R 
term :a~ I ~Wi ~ fT flf.:fT att ~ 1ft'f 
~ ~ faf; lff<t" ~diit~ ~-Wf (t 
~ 'fit ~ 1979 !q''P,: 1980 iti' \1fif 

it ~ sr~ ~~ pr ~, ~) 
~ if ~ ~ \it ~ lfflft-W«f ~ 
fJ'if, ~ ~ ~ .,.'1T I {Il'l ~ 
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i1'fT'it ~ q ~ Jl'i " I (c:1->,14 
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~1r",,, ~ I 

ifii ~~ it qf~Cfi ~ ~ 
Cfiq f'i zfi if;) ~ Rtrr tT"lfT ~ ~ ~ 
'U\ilil ~, ¥4U4S4aQI, +itl (I~ if 
!R',:ft ~ iflT ~ ~ , ~ ~T 

it 'U\ilr ~~ it; ~ \7q 'l1".a ~ 
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\if) ~ ~ m{" it) tft~ 

~o ~~, ~~~~~ 
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~ ~~ fit; ~ ~ ~ « 
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mOO \;ft ~ ;ftftr ~ ~ t I 
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12." hrs. 

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS 

NINTH REPORT 

SHRI RASHEED MASOOD (Saha-
ranpur): I beg to present the Ninth 
Report of the Committee on Private 
Members' Bills and Resolutioncs. 

12.44 hrs. 
CHIT FTJNDS BILL.· 

THE MINISTER OF FINANCE 
(SHRI R. VENKATARAMAN): I beg 
to mov,~ for leave to introduce a Bill 
to provide fol' the regulation of chit 
funds and for matters connected 
therewith. 

MR. DEPUTY -SPEA KER: 
question is: 

"That leave be granted to intro-
duce a Bill to orovide for the regu-
lation of chit funds and for matter~ 
connected ther€'Vv"ith." 

The 1notion 'was adopted.. 

SHRI R. VENKATARAMAN: I in-
1 roduce the Bin. 

12.45 hrs. 

MATTERS UNDER RULE 377 

(i) U.S. COURT'S DECISION TO SEND A 
SWINDLER TO SERVE HER SENTENCE 
IN INDIA. 

SHRI BAPITSAHEB PARULEKAR 
(Ratnagiri): Under Rule 377, I make 
the following statement. 

A court in the United States has 
given a decision to send a swjndler to 
serVe her sentence with poor people 
Of India. 

The court of Milwankee (Wiscop..-
sin), sentenced 50 year old Alice Dean 
to thre~ y~ars in prison for swindle, 
but at her La""rY€T'S insistence, the 
judge ruled that instead, she should 
be sent for three years to Indi9. to 
------------------

'Nark with poor Indian children at one 
of the, American charity missions. 

Such is the notion of Ame,rican 
Lawyers and Judges about India, her 
great and proud people which pro-
duced for the world immortal works 
of culture and art. This cynical and 
insulting attempt Of the American 
justice dealers to treat India by their 
discretion deserves to be condemned. 
Some countries in the world have 
sharply ("itic;sed i his decision of U.S. 
court but unfortunately the Govern-
ment of India has not yet givt.n its 
reaction upto this day. It is learnt 
that Alice Dean would be allvNed 
entry visit to India by giving her a 
visa. 

I request the Hon'ble Minister to 
make a statement in the House on this 
issue and stat.:> as to whether Govern-
Dlent has taken any action or expres-
Sf'G [lny reaction Cllld if not the reasons 
for not taking any steps. If the action 
hets not so far been taken I request 
the Government to state as to what 
action Government propose to take 
and whether visa v/ould be given to 
Alice Dean. 

(ii) PRODUCTION OF SALT IN ORISS.-\ 

SHRI CHINTA!vlANI PANIGRAHI 
(Bhubaneswar): Under Rule 377, I 
an) making the following statement: 

The consun1ption of salt in Orissa is 
nearly 2.50 lakh tonnrs-2 lakh tonnes 
for human consumption and the rest 
for industrial consumption. By the 
end of 1989 the requirement for hu-
n1an a~ well as industrial consumption 
'would be of the order of 7.50 lakh 
tonnes. As rf·gurds the existing ~on­
sumption of 2.50 lakh tonnes of salt, 
the production in Orissa is only 70,000 
tonnes. This huge shortfall is met by 
imports fronl other States. Orissa 
depends On Andhra Pradesh and 
l\iaharashtra. Due to non-availability 
of rail wagons, the supply of salt in 
the State is erratic and the price uns-
table. There is vast scope to increase 
the production of salt in Orissa. The 

• Publiuhed in Gazette of Indin, Extraordinary, Part II section 2, dated 
20-11-19fl;O. 
2390 LS-9. 
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state offers vast scope for its develop-
ment. A large acreage of land is 
available and can be brought under 
~alt production in the coastal districts 
Of Balasore, Cuttack, Puri and Gan-
j am. This has been proved by & 
Tecent survey of the Regional Research 
Laboratory. When the proposed addi-
tional areas are brought under sa it 
production, it will not only make the 
State self-sufficient but also provide 
.(~mployment to more than 30,000 
persons. 

I urge upon the Central Government 
to provide assistance to the Orissa 
State Government in the matter of 
setting up testing laboratories, !)rovide 
technical guidance, grant licence antI 
take all other necessary steps fOl' l:)alt 
development programme in Orissa. 

I hope the Minjstry of Industrjal 
Development will take necesasry steps 
immediately to fu1fil the need of this 
(essential commodity for the people of 
Orissa. 

(iii) SUPPLY OF CR SHEETS TO STELL 
MANUFACTURES IN TAMIL NADU 

SHRI C. T. DHANDAPANI (Pol-
lachi): Under Rule 377, I am making 
the following statement. 

Non-supply of C.R. sheets to Steel 
Furniture Manufacturers in Tamil 
Nadu particularly in Coimbatore Dis-
trict cripPled the production resulting 
j!) throw out of thousand of employees 
from their job. SInCO a T'amil Nadu 
Government undertaking is a ~ole 

"gency for su oply of C.R, sheets to the 
Rmall unIts. For the last 3ix nlonths 
the above Corporation did not suppJy 
the sheets, vJrtually the supply is 
:.stopped. The Steel Furniture M3nu-
acturers have to procure sheets in the 
open market which is general1v avail-
able at higher prices. The ma~uactur,.. 
ing cost goes up, ultjmately the poor 
consumers hav~ to bear the burden. 
]t is a sorry state of affairs to Sciy that 
the Steel Authority of India discrimi-
nate~ in allotting the quota to Tamil 

Nadu. Very negligible Le. 3.2 per cent 
is supplied to small units in Tamil 
Nadu. I requt:st the Minister of Com-
merce to see that this kind of partisan 
attitude ot Steel authorities be 8topped 
immediately and to supply reasonable 
quantunl of CR sheets to Steel Manu-
acturers in 'rami} Nadu and to save 
the above industry from clo!;ure. 

(iv) MICA INDl..TSTRIES IN BIHAR 

~~( ~r"~T(:i S( ~ ~ (CffTsnn): 
~ ~ ifi ~;:a1"jo :mTcfi ~~ 
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Ji \it ~ <T ~ "SI kt-Frfe;n:rr tzci ~rrr "STfcr -
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~ tJlrT ~ ~~T ~ ~Cfi m ~T \jfJ 

:q*t ~ I .:. 
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~ if ...... ","', ifil, ~ ~-~ 
'HAiffl ~ ~ 141dlWi ~ m ~ 
~ ~ :q~141 ~ ~ ~, 
~ q.":f1'1 it ~ "f'tiTifi ~ ~ 
~ ~ ~ ~ ~ ea:qftl ~ 
lfr(:ff if ~ I e ~(t f'tl Cfi a:q 4) it, ~ 
f~ a snc!f. cr.r q'?f ~it ~f u:ct 
~~eiTf~~«~ 
~ ~~ Cfi I ", ;:rfJrft; 'i4 '1 q 1 if. < i=1TTsIl 
T;~ mil ~ ~;:r ~ ~ ~ I 

~c ~ ~c ~"tit ~ qr:r: * ~ 
~ ~1 11T~ ~ tftfT CfiT ~ 
;iAlt·r~,! ~ ~n:~ ~ ~ 

~ feri ~ Cf)1:rrT ~T ~T mbT~ 
~ s;r ~~ ~ ~ SI.n~ Cfi) 
~ ~ ~ ;r;:.rrl i=f~ ~~Cfi ;j r:q I ~ '1 
" 
~ ~ it;fir ~ cirir ~l ~ 
;nIT cf.t ~ Cfil net I 
" 

(v) STEPS TO SAVE DESTRUCTION OF 
STANDING CROPS UY PEST INFECTION IN 
MONGHYR AND PATNA DISTRICTS OF BIMAn 

~)~r(f ~ ~r~) (.~~) : 

~ ifi ~ tl!i ~ ~ it ~­
~, (:;P5II«1<14, ~1(5I~<I, q~ 

~ ¥1ICfiliil qu:gl<ijf if delf)U;C;=t ~ 
~ ~ .g~ ~ ct"14'1C:1 i:t ~ ~ 
cit Cfili" ~ ~ur W1l)tr if ;;cc ctT"{ ~ 

~ I GCfT if; f'81~ elf) I at GfiT ~ ~ 
'1f~ ~ ~ I qF<olliifct~ fCf.'8I'1T ctT 
iR I f~ Cfl ftqfu ~ ~ ~ 'SI"mfcsRr 
~ Cffr ~ ~ I ~T ~~ Cffr 
emr~)~~~~jf'+Tr~m 

~T I ~ <Cfi I < U ~~Tt:T ~ fit;- ~ 
q~ q+rA tn: arfu Cf,T ~~ ~ f~ 
iicU (\if (ll \if ~ GCIT ifi f~~ Cfd q cr.) Olf-

~ Cfii: I 

(vi) SHORTAGE OF ESSENTIAL COMMO-
DITIES IN TRIPURA. 

SHRI AJOY BISW AS (Tripura 
West): Tripura is situatied in the re .. 

motest corner of the country. Tripura 
is linked by road and rail through 
Assam. D'ue to lack of comml1nication 
and remoteness, t'here is constant 
shortage of essential commodities in 
Tripura. Now the agitation in Assam 
has made the situatiOn more compU-
(·ated. Sometimes the mO\7ement of 
foodgrains and essential conlmodHies 
is totally stopped due to the current 
~gitation in Assam, causing great 
hardship to the people of Tripura. 
Vehicles are off the road, construction 
'~lorks have suffered and people in 
general arc faced with acute shortage 
of essential commodities. Because of 
this, the economy of the state is crip-
pJed. Besides this, the bottleneck of 
thp movement of wagons and delay in 
allotment of wagons make the situa-
tion worse. Normally it takes one 
month for the booked wagons to reach 
Agartala. The Railway authorities 
cause inordinate delay in finalising the 
allotment of wagons for Tripura. Re-· 
centIy an incident happened which 
will make it clear that, except 36 M.G. 
'Vagons, nO salt wagons were des-
patched against the monthly allotment 
of 1100 M.T. for Tripura State front 
July, 1980 on~:ards. This has resulted 
in an acute shortage of salt in Tripura. 
Ruffer stock of salt has been exhaust-
eel and the delay in allotment of 
wagons has nladp the situation worse. 
It is a common fpature in every year 
that Tripura cannot lift a substantial 
portiOn of the allotted quota of essen-
tial commodIties &nd building nlate-
'rials due to the non-availability of 
\vagons. In these circnmstances, I 
1 cquest the Government to allot 
wagons to Tl ipura On priority basis 
,vithout further delay so that the State 
Government may be able to lift the 
allotted esseJ'ltial commodities and 
building material~ timely. 
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BENGAL CHEMICAL AND PHAR-
J4ACEUTiCALS WORKS LIMITED 
(ACQU(lSITION AND TRANSFtER 
OF UNDERTAK1NGS) BILL-Contd. 

MR. DEPUTY-SPEAKER: The 
House will now take up further 
consideration of the Bengal Chenlical 
and Pharmaceutical Works Limited 
(Acquisition and Transfer of Under-
takings) Bill. 

SHRI CHITTA BASU (Barasat): 
Sir, I rise to support the Bengal 
Chemicals and Pharmaceutical Works 
Limited (Acquisition and Transfer of 
Undertakings) Bill, 1980. So far as 
the object of the Bill is concerned. it 
is commendahJL. If you go through 
the statement of Objects and Reasons 
it will be evident that the GOvE!"n-
Dlent propose to have this legi.:;latiofl 
in order to subserve the interests of 
the general public by augmentatH.!I1 
of production and distribution .)f 
different varieties of pharaceuticals 
and chemicals which are essentIal for 
the needs of the general publ1('. 
Therefore, the public purpose for 
which this Bill has been brought for-
ward is clear and I think it \vou!CI 
have the support of the entire HOl1!:>e. 

ApaIt from this public purpOSe for 
which the Bill has been brought f01-
ward, there are other aspects also ... 

MR. DEPUTY-SPEAKER: You can 
continue after Lunch. 

The House stands 
2.00 p.m. 
12.59 brs. 

adj ourned till 

The Lok Sabha then adjourned for 
Lunch till FO'Ltrteen of the clock 

The Lok Sabhn re-assemoled after 
Lunch flt Six Minutes past FourteEn 
of the Clock. 

[Ma. DEpUT\--SPEAKER in the Chair] 

BENGAL CHEMICALS AND PHAR-
MACEUTICAL WORKS LIMITED 
(ACQUISITION AND TRANSFER 
OF VNDERT.L\KINGS) BILL-Contd. 

of Undertakings) Bill 
Chitta Basu. 

SHRI CHITTA BASU (Barast) : 
Sir, as I was saying before Lunch, 
this Bill is a step in the right direc-
tIon. There are certain short com ings. 
in the Bill which I 'I. ould like t() 
point out. I admit that the Bill is a 
step in the right direction because 
our pharmaceutical and chemical in-
dustnes,-particularly, the manuf!ac-
ture of drugs are being controlled by 
multI-nationals and this strungle-
hold of the Ir..l1lti-nationals over t!!is 
very vital sector of our economy is 
not only in j urious for the cau.se of 
the country's Soverelgnty but we are 
a lso paying a heaVlOU r and a higher 
cost for the drugs. 

Today', In the n10rning, it had b~cn 
pointed out by a large number of 
our friend,::, that the scarcity of life-
saving drugs and high prices rnr the 
bulk drugs are causing many hard-
ships to the people of our country ~ 
The only way to get rid ()f this 
stranglehold of the monopolists, par-
tIcularly, the multi-nationals, i.:> to 
further strengthen the public c;'.:!ctot" 
in the manufacture of drugs, chen1i-
cals and pharmaceuticals. l-I3Vlng 
regard to this aspect of our economy 
in view, I consioel that the step of 
nationalising the Bengal Chernicals ]3 

highly commendable and I welcome 
the Government'~ measure in thi, 
respect. It is in the context that 
this unit has been taken over in. 
order to further strengthen the pub-
lic sector in the manufacture of 
drugs, that particular object ~hould 
not be ignored at any point of tiree~ 

Secondly, I trust that the hon. Min-
ister has taken up this measurE'S in 
recognition of the great role played 
by the Bengal Chemicals during the 
Swadeshi movement of OUr countrY. 
I am sorry to point out however that 
some hon. Members of this House-
have barely equated' this with cer-
tain commercial enterprise-profit-

seeking private enterprise-and have 
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'Spoken against the principle of .... ak- custodians. Why should you not ap-
ing over itself. point a government companjY to be-

1t is for them to have their own judge-
ment. But I feel it is part and parcel 
.of the national struggle of our country. 
Many freedom-fighters were the em-
ployees of this factory and they were 
jmbued with the idea of spreading the 
idealism of 'Swadeshi' in our country. 
It is in the fitness of things that Gov-
ernment has taken steps to recognise 
that great role played by Bengal Chemi-
cals and its founder Acharya Profulla 
Chandra Roy. 

H 3ying said this I 'want 10 draw the 
~ttention of the hon'ble ~inister to 
cprtain peculiar elements which have 
crept into the Bill itself Sir, you (Ire 
Hware that there is a 'doctrine of 
pleasure' in our Constitution-Article 
:31 O. This 'pleasure doctrine' is a 
havoc. It is not only a heritage of the 
British Imperialism but is injurious for 
<lemocracy. On an earlier occasion I 
bad dwelt at length on it, On the basis 
of this doctrine the Governors nre 
dismissed. Then this is e\'en used to 
deal with the trade union moven1ent 
of the Central Government and State 
Government employees. 

Sir, whatever might have been the 
bistorical reason for incorporation of 
this doctrine in our Constitution never 
has it happened that thjs 'pleasure 
doctrine' gets place in the body of a 
Bill. Sir, you will be surprised to find 
that this Bill with sllch- a commendable 
objective of nationaliSing a pharmaceu-
tical and chemical industry has carried 
in itself that injurious and pernicious 
'doctrine of pleasure'. On page 7 you 
will find "hold office during the pleasure 
of the Central Government'. Then in 
relation to the appoin tment of cus-
todian or custodians or a company, the 
Government is also suffering from in-
decisiveness-indecisiveness in respect 
<>f how to manage this newly taken-
over unit. They want that there may 
be a custodian there may be custodians 
and there may be also a company. 

Sir, at this stage I want to say that 
it is not necessary to appoint a cus-
todian. It is not necessary to appoint 

come the custodian for the time being! 
Sir, in the matter of appointment of 
custodians, the basic idea is that they 
only want to appoint somebody who 
enjoys their confidence, their pleasure 
and do things at their bidding. This is 
only an opportunity which is provided 
for them to resort to political appoint-
ments. So, Sir, this is the very dis-
quieting feature of this Bill which I 
wish to point out. Therefore, I do 
wish that the Government would re-
consider this issue even at this late 
stage and take a firm decision with 
regard to the q uE'stion of appointment 
of' Custodians or the Custodian of a 
company. This is my fi rst point. So 
far as my personal view is concerned, 
I am in favour of appointing a Gov-
ernment company to become the Cus-
todi an rather than separate custodian 
or custodians because this only leads 
to political appointments which may 
lead to further deterioration and mis-
management of the company. This Bill 
pro\'ides that the custodian will remain 
in office so long as he enjoys the 
pleasure of the Central Government. 
This is a most injurious aspect in the 
whole Bill. 

~1R. DEPUTY-SPEAKER: It seems 
that you are much allergic to the word 
'Pleasure'. You hoid office at the 
pleasure of the people of India. 

SHRI CHITTA BASU: But here it is 
a question of the people. There it is a 
question of the pleasure of the Con-
gress-I, the President and the Prime 
Minister. 

MR, DEPUTY-SPEAKER: Why be so 
much allergic to 'Pleasure'? 

SHRI CHITTA BASU: No, I am not 
allergic, Sir. 

MR. DEPUTY-SPEAKER: Is it be-
cause of old age? 

SHRI CHITTA BASU: There is an-
other example of indecisiveness on the 
part of the Government. Somewhere 
in the body of the Bill it say 'Com-
panY-existing company or a new 
company'. Actually it iihows tliat the 
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[Shri Chitta Basu] so on. Would the Government give 

Govemment has not decided its mind. 
-whether there will be a new com-
pany fOr this purpose Or not, or 
whether t1he existing company will be 
allowed to be retained. Therefore, Sir, 
here is another point of illdecisivenes::,. 
in the matter of Government's posi-
tion with regard to fhe Bengal Chemi-
cal Industries. 

My next point is this: I could ver," 
well appreciate the concern of the Go'\'-
emment regarding the welfare of the 
workers and employees who are em-
ployed in this unit today. What thi s 
Bill assures is merely the carrying on 
of the status quo ante. As my friend~ 
have pointed out. the Bengal Chemica i 
Works have been the pioneers in the 
field of our Swadeshi Movement. Th~"'_ 

employees \vere not paid adequate 
wages at that time. Their v.,'ages were 
comparatively low. The employees 
worked there getting these lo\v wages 
only because they had the idea of sen'-
log the motherland, serving for th~ 
welfare of the country. Therefore it 
is that they did not clamour for higher 
wages. They took It as a part of their 
life's mission. and worked there. That 
being the case, the wage-level of thp 
Bengal Chemical Workers were very 
much below the level of wages en-
joyed by the Chemical, Pharmaceuti('al 
and drug industries in other parts of 
the country,-including those of West 
Bengal, I may point out. Therefore. 
disparity in wage-level exists today 
even. My respectful submission is that 
this Bill does not provide anything 
with regard to the matter of giving 
proper consideration to that aspect. 

I would request the Government to 
see that when this Company is being 
taken over by the Government, they 
should see to it, that this Company 
becomt!s a Central Government Under-
taking, that it becomes a unit at par 
with other Drug, Chemical and Phar-
maceutical units under the Central 
Government. There should not be an) 
disparity in wages between these em-
ployees and others similarly placed, 

. for examllle, that of the I.D.P.L. and 

this assurance to the House? This is 
my submission. And then, lastly, 1 
wish to say this much. As I have 
stated already, it is no doubt. a step 
in the right direction. This Bengal 
Chemical Works has got enough oppor-
tunities and potentialities for further 
development. And this can be achieved 
only if the Government takes vigor_ 
ous steps in the matter of further 
modernisation of this llnit; and by this 
way only this unit can become a nu-
cleus for further development of the 
pharmaceutical lndustry in the north-
eastern and eastern regions of the 
country as ~l whole. What is needed 
today IS that the,\ should have a conl-
prehensive project in the matter of 
developing it, expanding it, modernb-
ing it, and converting it into <l nucleu~ 
fOr the development of the phannaceu-
tical industry for Hf€ entire regIon. 

Lastly. it has been pointed out that 
even after the management \vas takell 
over by the Government about two 
years ago, the company did not or 
could not earn any profit. That is a 
mil1u~ point and this is due to the fact 
that the Governlnent did not cleanse 
the nlanagement itself. Many super-
annuated officers, many inefficient and 
corrupt officials \vere there. Having 
regard to that. the Government should 
see that a new management is brought 
in wlth men of energy, dynamism, per-
sons who are incorruptible, who have 
got vision and commitment to the 
publIc sector philosophy. Instead of 
that if merely somebody is inducted 
there for the pleasure of someone, then 
that management cannot rise to thp 
occasion and really act in a manner 
which is required in this particular 
respect. 

With these words. I conclude and 
I hope that the hon. Minister would 
favourably respond to my suggestions. 

SHRI BAPUSAHE:!1 PARULEKAR 
(Ratnagiri) : Mr. Deputy-Speaker. 
Sir, according to the Statement of 
Objects and aeasons, four grounds are 
ment'loned as to why the Government 
felt it necessary to acquire this parti-
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.cular company. It has been mention-
ed that the company began to SlluW 
steady decline and the commercial 
activity of the company stagnated 
from 1969-70 to 1971-72. Though it 
sho'wed an upward trend till 1974-75, 
it started declining thereafter. Last-
ly. it is mentioned that the conlpany ,,,as also mismalla..:~d and, therefore, 
C'r: 15th D?:(.I.:.'mbcc, 197-1, the Central 
Government took this particular con-
cel n for management. These are the 
rea-..;ons why the Government has come 
up \\-ith thIS Bill for acquisition of 
thi;:, company. 

No\v, if the grounJ.:-; which are 
n1€'ntioned in the Statement of Objects 
and Rcason5 are true, real and gcn-
lllnc, I do support the Bill, but after 
going through the Bill, I have my 
own doubts as to Vv hether thesc> 
gt ound.::; are gcnlllne and whethel' 
tl1i;.. Bill is a very clean bill. PriJnll 
fu' i " one feeb that there is nothing 
in thIS BIll about ,'vhich one could say 
sornething, but after go'Ing through the 
Bill, I feel that there are many things 
\VhH.:h this House should consider 
\ ('1 Y sel iously. It is mentnioncd that 
the original company was not proper-
ly managing the business. But I 
\\ ould like to ask the han. MinIster 
what the position is after the Govern-
nlent company came on 1'3th Decelll-
ber, 1977. From 15th December. 1~77 
up to this day, nearly a period of 
three years has elapsed. There is no 
mention whether thIs Governnlent 
company to whom the managt"luent 
of the original company \V:lS gi ".ren 
did manage the business properly. I 
was expecting a statement to that 
effect during the speech of the hon. 
Minister, but no reference to it ,vas 
made. 

Secondly, was this company dUring 
these three years running at a profit 
and what was the commercial activity? 
In the absence of it, it is difficull for 
me to endorse clause 6 of the Bill. 
Clause 6 ot the BIll mentions hat 
after the acquisition, this very com-
pany will again be vested in the cunl-

" 

pany which is running the aIfan'_:; of 
the COlnpany for the last three years, 
In my submssion, if this Government 
company which took over in 1977 was 
running this onginal company in pro-
fit, was managing the properties right. 
ly, there were no losses, why did the 
Government feel the necessity of this 
Bill? And if, according to the Govern-
ment, this company was not properly 
Inanagll"'lg the state of the orginal com-
pany and not doing business properly 
v.-hy under Section 6, a pro-
yision is made 'In this 
Bill that after the acquisition, 
tbis very company will be vested In 
the existIng company, for. \ve find on 
page 5 that the "Government shalL 
vest in this existing company on the 
date on appointed date"? So, two 
points are there. If the existing com-
pany was not properly managIng the 
properties because of \vhich you ar~ 
acquiring the property, it does not 
stand to reason that you should again 
vest the property in that con1pany. 
And if the existIng Government conl-
pany \vas properly managing the 
company, the need for acquis,ltion 
does not arise. I would, therefore, 
request the Honourable Minister to 
reconcile these hvo points and ex-
plain to this House as to ,vhy he I~lt 
the need and necessity for bringIng 
this particular legislation. 

Su, the interesting point is that it 
seems, reading Section 7 ot the Bill or 
Clause 7 of the Bill, there is somethIng 
before the eyes of the Government. 

Sir, Section 7 mentions that the 
Government may even form a new 
Government company and vest ongi-
na1 company in the other company. 
What is this? Have you before your 
eyes certain panel of persons who 
are to be appointed to the new com-
pany? You want to create a n~w 
company. Why this existing company 
and ne\v existIng company? Have the 
original existIng company '\.vhich 
came to take up this particular thi~lg 
in December, 1947, given them the en-
tire management? Why thIS Section 
G and Section 7? I would, therefore, 
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rShri Bapusaheb Parulekar] will find that the dates prior to 1st 
of April 1979 are extinguished. How 
you ha~e found out this particular 
day? Are there any favourite credi-
tors of Government after 1st April, 
1979? Who are these people. How 
many people are there? What is the 
amount? I \vould request the Hon-
ourable Minister to inform this 
august House as to what is the amount 
that is to be paid by the company to 
the creditors from this part'lcular 
date. who are the creditors to whom 
the money is to be paid and how you 
have come with this date, the 1st of 
April. 1979, and not second day of 
April? 

request the Honourable Minister to 
explain why this new company, exis-
ting Government company and niJt 
the custodian, of course, to whIch I 
would come later. 

Sir, the second point and a very 
important point is that the Govern-
ment wants us to see a clause by 
which we are to burden the exche-
tluer to the tune of Rs. 5.02,76,000. I 
respectfully submit for the Govern-
ment and the Honourable MinIster to 
lay on the table of the House a report 
as to who made this valuation, to cir. 
culate to all the Members the report on 
what bosis we are to say 'yes' to this 
particular clause. It may be Rs, 10 
crores, it may be Rs. 2 crores, but only 
because the statement is made that 
thlS particular property is worth Rs. 
5,76,00,000. 

Sir, speaking a bout the Bill, my 
friend said that we have no resources. 
Weare wasting money like this. Mr. 
Basu it may be Rs. 10 crores. Yo~ 

may get more money. There must be 
satIsfaction, before the vote, of test-
ing properly and disbursing the grant 
of the Government of India. Without 
any date before us only he(~ause of 
this acquisition, the company IS valUed 
at Rs. 15 crores and 76 lakhs and we 
have to pay Rs. 2,000 per month from 
1977. I respectfully submit that it 
will be very difficult. We are answer-
a hIe to the people. People ask me 
after I go back to the constituency 
"On what basis YOU sanctioned Rs. 6.5 
crores?" and I will have nO answer 
to give. Therefore, when you come 
with a Bill of this particular type, it 
is absolutely necessary for the Gov-
ernmet, Sir, to Inform us about the 
details of this. 

Sir, the last interesting point to 
which I would like to make a refere-
nce IS that the Government had ex-
tinguished all the liabilities of the 
previous company, and also of mort-
gages, eve'rything. I have nothing to 
say about it. But, 'In Clause 3 you 

Sir, a reasonable suspIcion arises In 
the minds of prudent men that therE' 
must be something fishy that some 
perSO~1S are to be obliged because 
their debts are not to be extinguished, 
their money is to be paid, the money 
that IS prior to 1st April, 1979, is not 
to be paid. I, therefore, respecffully 
urge the Honourable Minister that 
it 'would have been better for him to 
come with this information. 

I, therefore, respect full urge the 
han. MInister that it would be better 
for him to come with all the informa-
tion. At least, it was expected that 
he should have given us all the data 
in his speech. Now, I would request 
him that in hIS reply he should tell 
us about this particular point of view. 
If these things are explained in his 
reply, I support thIS particular Bill. 

SHRI K. MAYATHEVAR (Dindi-
gul): Mr. Deputy Speaker, I, on be-
half 6f my party, support this Bill 
The Bill has been introduced in the 
larger interest of the public in Ind'la. 
The population increases in geometri-
cal proportion. The disease also in-
creases In geometrical proportion. 
Every day, we find a new and wonder-
ful disease in India and elsewhere. 
The manufacturing companies are 
manufacturing various medicines. 
They also go in Increasing by leaps 
and bounds. The poor man is becom-
ing poorer and poorer. It is my duty 
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to $ay and point out to the govern-
ment that a poor man in the street 
and especially in rural areas is unable 
to purchase or afford to purchase l'!fe-
sav'lng drugs and costly medicines. 
In many local newspapers and na-
tional newspapers, day-in-and day-out 
we are reading so many news items 
that poor men are dying since they 
could not afford to purchase costly 
drugs. Therefore, I plead with the 
government to take full control on 
fixat'lon of prices of all drugs and 
medicines whether they are manufac-
tured or prepared by our nationals or 
our countrymen or by multinationals 
or foreigners. 

In so far as reduction of prices is 
concerned, in VIew of the increase in 
population and less of production, I 
don't think in the present state of 
affairs. the government could reduce 
the prices considerably to enable the 
public to purchase costly drugs, life-
saVIng drugs and other medicines. 
Therefore. I request the government 
earnestly to prod uce morc, encourage 
production of these medicines; and 
by not allowing private monopoly 
companies, they should still produce 
more. 

In the Janata Government, we 
were aware that only 40 per cent of 
the multi-national companies were 
proposed or attempted to be nationali-
sed. I request this government, compe-
tent government-so far as we are con-
cerned, we think and hope that this 
government is able and capable to do 
it-to nationalise all the companies 
irrespective of mult'l-nationals or 
national companies. That is the only 
solution to produce more drugs and 
medicine. In this way, the govern-
ment can afford to bring more drugs 
and med'lcines in the market and re-
duce the price and meet the demand 
of the public. In the Janata regime, 
when our friends were sitting here 
we were also making the same demand 
to the J anata Government when the 
recommendations of the Hathi Com-
m'1ttee were presented by the House. 
'During J anata regime, 40 per cent of 

the multi-nationals were nationalised. 
Now, what about 60 per cent of the 
multi-nationals? The rest of the non_ 
nationahsed companies should be 
nationalised. Then only we can have 
a chance, an opportunity ana the ca-
pacity to reduce the prices of these 
medicines and can enable the poor 
man to purchase these medicInes. 

We are told that prices are control-
led by the Health Department. I 
would like to suggest to them that this 
theory that population increases by 
geu.&netrical proportion which was 
there 200 years back IS applicable 
even now. We should try to control 
the birth-rate. First of all, without 
controlling the birth-rate, whoever 
may be in the power, whether it is 
your government or myself or any-
body else, whichever government 
comes or even 'If the devil comes, no-
bojy, can control the prices which are 
going up like a rocket in the air. First 
of all, you must use all the machinery 
which you have used 'In the 20-point 
programme in 1976 unequivocally. You 
have declared the National Security 
Act. But the provisions of that Act 
are not applIed to control not only 
the prices of medicines and pharma-
ceuticals but also the prices of cloth 
and other essential commodities. All 
these things are going on. People 
ask not only the Tamilnadu Govern-
ment but also this government; our 
government is being questioned by 
the public and it is our bounden duty 
to reflect the opinion of the masses of 
workers and poor class people. 

Adulteration '1S a crime which is 
more heinous than even the crime 
under 302 IPC. 302 covers cases where 
one fellow murders another fellow; 
two families or a few families may be 
involved in the murder case; a few 
famil'les may be spoiled or destroyed. 
But if one commits adulteration, it is 
an offence against humanity; it is 
aga'lnst national and international 
law. We are going to the doctors 'in 
hospitals and they give prescriptions 



275 Bengal Chemical NOVEMBER 20, 1980 and Ph a"", 276 
WOrks Ltd. (Acq. and Trans, of Undertakings) Bill 

[Shri K. Mayathevar] 
but if due to adulteration patients 
could get only poison from the stores 
aild pharmaceutlCal shops, it is a 
very heinous crime. In 1976-77 ~'OU 

introduced a Bill to give penalty for 
adulteration, life imprisonment, 14 
years. Now we are pleading re-
peatedly for death sentence for adul-
terators. I request the government to 
nationalise all the multinationals and 
the monopolies. 

Stringent action should be taken 
against officials who have committed 
certain irregularities, want only did 
misappropriation in Bengal Pharma-
ceuticals. Hon. frIends said some im-
portant points about this Bill from 
the bottom of their heart. Five crores 
are paid to that company. That 
amount should be spent by the Central 
lJovernment in consultation With the 
state government. It should not be 
allowed to be paid by the custodian; 
it may be a politician or some bandi-
coot who spoiled that company. Old 
bandIcoots should not be allowed to 
touch a simple pie. It is not your 
money or the Chairman's money; it 
is the money of the' toiling masses. 
Therefore, you must take the utmost 
care to control this company by direct 
cotrol 'In consultation with the state 
government. With these words, I 
support the Bill. 

SHRI SOMNATH CHATTERJEE 
(Jadavpur): We have supported this; 
no doubt about it. We have seen that 
immediately after the government 
takeover of the management, there 
was considerable improvement in the 
quantum of production and In the 
management efficiency. But recently 
there have been complaints of decline 
in the efficieny. I am sure after 
nationalisation, proper attention wlll 
be paid to the organisation. I wanted 
to know from the hon. Minister that 
so far as IDPL projects were concern-
ed, at one time a decision was taken 
that in that part of Indla where 
pharmaceutical industry is almost 
non-existent except tor one or 
two ,units which had become sick, the 
IDPL units would be set up in West 

Bengal and land had been made 
available in Kalyani, sufIicienl quant-
um of land. I would lIke to know 
from the hon~ Minister \vhether that 
project is still being pursued or it 
had been scuttled or shelved. It is an 
important matter. I would request 
the hon. Minister to k'lndly look into 
it so that the project is carried into 
effect. A very important demand of 
the people of that area can be met by 
that. 
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THE MINISTER OF PETROLEUM, 
CHEMICALS AND FERTILIZERS 
(SHR P, C. SETHI): I am very grate_ 
ful to the hon. Members who have 
participated in the dIScussion on this 
Bill. 

SHRI HARIKESH BAHADUR 
(Gorakhpur): Hon. Members say that 

I should support this Bill. I am sup-
porting this BIll. 

SHRI P. C. SETHI: Though it is 
very late. 

Barring the exception of Shri 
Verma, who was opposed to the nat-

tioD t, itself, because he was of the 
opinion that nationahsation results in 
more losses and, therefore, nationali-
sation should not be resorted to, al-
most all the hon. Mem~ers who have 
stood ut) here have welcomed and 
supported the Bill, though of course 
they have pointed out the various 
defects and deficiencies which they 
have found in the Bill. I am thankful 
to Shri Mohammed Ismail, who has 
not only supported the Bill but, as 
the leader of the Company's union, 
has thrown open an invitation to me 
to vIsi t this factory. I assure him 
that I would take the earliest oppor-
tunIty to go there. . . (lnten'upt'l()rls) 
Now the invitation has been accepted, 
it 'would be difficult to withdraw it. 

ComIng to Shri Mulchand Daga. he 
has neIther supported it nor opposed 
It, but he has not liked the general 
methodology of the Bill. He perhaps 
thinks that there is a ready draft 
available in all the MinIstries, and 
that is put up here as a stereotyped 
Bill. He has pointed out that, accor-
ding to the 1951 Act, the Government 
has the full authority to go into the 
affairs of the CommIttee, and that 
they should have done It much earlier. 
I do not know what he means, but it 
we go into the previous history of the 
Company. it was not doing badly. In 
the initial stages, as has been pointed 
out by various hon. Members, parti-
cularly from West Bengal, this Com-
pany has its foundation in the libera-
tion movement of our country, and 
many of the employees of this Com-
pany have act'lvely participated and 
helped the national movement. The 
very purpose of establishing this Com_ 
pany was a benevolent one, and that 
was to have the Indian pharmaceuti_ 
cal and drug industry established in 
that part of the country, which would 
provIde the benefit of drugs and phar-
maceuticals to Indians. Apart from 
manufacturing drugs and pharmaceu-
ticals, it has also been making a hair 
oil. 
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SHRI SO'MN.ATH CHATTERJEE: with regard to the management atter' 
CQntberciine also. the take-over, I have not gone into 

SHRI P. C. SETHI: Yes, Cantherdine. 

Shr'l daga was asking for details 
about the shareholders of this Com-
pany. The total number of share-
holders of this Company is 3096. The 
shares held by the Life Insurance 
Corporation and Government agencies 
are 7428 and the rest are held by the 
general public. The authorized capi-
tal of this Company was Rs. 1 crore 
and subscnbed capital Rs. 79.95 lakhs. 
Some hon. members, including Shri 
Daga, suggested that the shareholders 
should be paid back. The accumulat-
ed losses of the Company before the 
Gov·.:rnment took over the Company 
in 1977, amount to Rs. 2.70 crores. 
Therefore, had the Government not 
come to the rescue of the Company 
and taken over the undertaking on 
behalf of the Government to run it, 
not only the entire share capital 
would have been wiPed out but, If 
the Company had gone into liquida-
tion, nothing ""ould have been obtain-
ed. So, as far as the money of the 
shareholders is concerned unfortu-
nately. the position IS they have lost 
much more than what they have in-
vested. 

As far as the question as to \l\,rh.v 
this Company went into loss after the 
take-over is concerned, this question 
has a 150 been raised by Bapusaheb. 
As far ao;; the loss 'Jf the Company is 
concerned, I have pointed out that 
after taking over, as has been pointed 
out by various han. Members, the 
Company has done fairly well. The 
losses ·.)f this Company decreased in 
1978-79 from R.s. 197 1akhs to Rs. 97 
lakhs. In 1979-80 they again increas-
ed to Rs. 148 lakhs. But in this parti-
.cular year, Rs. 57 1akhs had to be 
given as ra wage increase and there-
fore, this position was obtained. 

As far as the overall turnover is 
concerned, the Company did very 
well indeed and the turnover in 1977-
'18 was Rs. 422 lakhs which has now 
come in 1979-80 to Rs. 841 lakhs. 
Therefore, whatever has been pointed 

the details as to how these losses have 
come, but I can say that the overall 
perf'.:>rmance of the Company after 
t he take-over had not been bad 
because more, money was injected, 
running capital was given and cash 
credit was given and this total credit 
which the Company got from various 
institutions like the United Bank, the 
Industrial Reconstruction Corporation 
of India etc. comes to about 
Rs. 263,00,000. Therefore. with the 
injection of this money, this Company 
tried to turn the ('.)rner and I am very 
happy to say that by and large the 
workers fared very well and they 
tried to build up the production by 
their very good work. 

As 'far as the management is con-
cerned, ",·hat Bapusaheb has referred 
to has been stated in the Bill till the 
affairs of the C·.:>mpany before the 
Government took over the Company in 
1977 and not about the affairs of the 
Company after the Government took 
·.)v(,1'. And therefore, when the Gov-
ernment had taken over this Com-
pany to run it, we were hopeful that 
we 1.vould be able to improve the 
affairs of the Company and perhaps 
if it is turned into a profit a ble com-
pany, we might n>.:>t nationalise it. 
But, Sir, our hOpes did not prove true 
and ultimately now the Government 
has taken the decision to take over 
the Company. 

It has also been pointed out by 
some of the hon. Membe,rs as for 
instance, Mr. Arakal asked me as 
to VIi' ha t \vere the findings of the 
Commission. He also asked that in-
stead of investing s'.:> much, why 
should we not form a new company 
with Rs. 5 crores because it will be 
better; otherwise this amount of Rs. 5 
crores which we are going to invest 
will again g.;) into private hands. 
When I come to the scheme of pay-
ments, the hone Members will re.alise' 
that nothing is going into the private 
hands and therefore, this fear that 
this Rs. 5 crores will go down the 
drain is not cQrrect. This Company 
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[Shri P. C. Sethi] chemical man. But he. is a man of 
has got vast lands and about what business administration, he was in 
B'apusaheb has asked as to how the Engineers (India) Ltd, and he knows 
Committee came to the figure of administratl·.jn. If. after enquiry, we 
Rs. 5.02 Iakhs, as a matter of fact, find that the management is not good, 
looking into the cost escalation of the certainly Government has the option 
land vV'hich the Company has got at and, as Mr. Chitta Basu described, 
various places. the compensation has the pleasure to dismiss him. 
could have '\vorked out to even a 
bigger am·.)unt. But compensation 
now in tern1s of what the courts have 
decided is '\vhat the Government 
gives. It is an amount and therefore , 
we have not taken into consideration 
the escalated price of the land and 
the Cabinet has decided to give the 
compcns-ation of R~. 5 crores. 

15.00 brs. 

When I come to the scheme of pay-
ment. I shall explain how this Rs. 5 
crores is going to be disbursed. 

Tnerefore. it w'')uld not be possible 
to have a company of this size within 
this amount of Rs. 5 crores. This 
company has got vast resources of 
land. A big building is going to 
come up on behalf Of this company in 
Born bay, and it hoas got the resources 
and the capability to advance to be-
come a much bigger public sector 
c,-.>mpany. Our idf!a in taking over 
the company is not merely to nation-
alise it, but to streamline its manage-
ment, production, availability of raw 
materials etc., to have very happy 
1a bour relations, to modernise it and 
diversify its production to the best 
extent possible SO that it becomes a 
model unit for this part of the C'.)un-
try which at one time was the pioneer 
in the chemical and drug industry. 

Shrj Narayan Choubey has said 
that this Bill should have come 
earlier. I agree that it could have 
come Earlier, but ultimately he was 
happy, and we are all happy, that 
the Bill has come, and therefore this 
company's nationalisation has been 
welcomed by him also. 

He also pointed out that the chief 
executive of the company is a 
-mech-anical engineer and is not a 

It was also pointed out by Mr. 
Chou bey that workers' participation 
should be ensured. We will try our 
best to keep up the morale of the 
workers. 

As many hon. Members, including 
Mr. Chitta Basu, have pointed out, 
the disparity in the payment of wages 
between the IDPL w\)rkers and the 
workers of this company should be 
kept in vie·w. Qnd they should be 
brought on a par. We shall be cer-
tainly very happy to do it. Inlay 
jnform Mr. Basu and Mr. Mohammed 
Ismail. \\-ho also happens to be the 
leader of t he labour there that after 
the take-o\'er We have inc~eased their 
wages and given Rs. 57 lakhs. So, it 
can be done in small doses. Other-
wise, if v;e include the past payments 
due to the workers, the company 
may not have a gO'.Jd start. There-
fore, til1 the company is modernised 
and it is able to turn the corner, they 
should not expect a sudden jncre-ase. 
I hope they would continUE tt.) co-
operate. We on OUr part will try to 
do our best to see that all the public 
sector companies under the r·.)of of 
the Central Government are paid on 
the same lines. This is OUr ultimate 
objective. 

A quec:;tion was raised by Mr. 
Halder about supply of raw materia.ls, 
and partIcular mention was made of 
mutton tal}.)w for which in a parti-
cular year the company had to spend 
Rs. 50.000 more. This article is usU'a]-
ly imported through one of the sub-
sidiaries of the STe, and in that year 
that subsidiary told Us that they 
would not be in a p.)sition to get it 
and asked us to go into the local 
market for purchase. The tenders 
were invited. Unfortunately, the 
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imported price of mutton tallow is 
cheaper than the given price in India. 
Therefore, the company had to pay 
Rs. 50J OOO more. But we will try and 
see that in future. through the com-
pany which is now nationalised, such 
things ~re not repeated. 

The hon. Member, Mr. Chitta Basu, 
also asked as to who will be appoint-
ed as the Custodian and as to why 
the G-overnment should have the 
pleasure. He asked: Will they ap-
point somebody \\·hom they like and 
not appoint somebody whom they do 
not like? This is the way, generally, 
the bills are framed. But I am happy 
to inforn1 the HQuse and, particularly, 
Mr. Chitta Ba~u \vho has raised this 
point that the Government is going to 
appoint a Government company, 
nanlely. SSPL as the Custodian. 
Therefore. the fear that we are g . .)ing 
to appoint a parti.::ular person accord-
ing to our pleasure should not be 
there. The Cush)dian will function 
only till such time a new Government 
company is formed. Here, I would 
like to refer to CJause 6 for the bene-
fit of the hon. Member. It Says: 

"Nohvithstanding anything con-
tained in sections 3 and 4, and 
subject to the provisions of section 
7, the Central Government may, if 
it is satisfied that an existing Gov-
ernment company is willing to 
comply," 

This Clause is not as if we are 
undecided. But before we plunge 
into this question, we have framed 
the clause in a manner sO that the 
Government's satisfaction is obtained 
before We decide this question, whe-
ther a ne\v company is to be formed 
or an t"xisting company is to be 
alk)wed. As far as the Bill is con-
cerned, the clause by clause position 
'Of the Bill is quite s'atisfactory. 

As far as the "amount" arrived at 
is concerned. the Evaluation Commit-
tee consisted of eminent persons, Dr. 
P. R. Gupta, Adviser (Drugs), Shri 
D. K. Jain, D'e,puty Adviser, the 
Bureau of Public Enterprises, shri 

S. C. Basu, Registrar of Companies, 
Shri Shyamal Banerjee, Marketing 
Officer, the Hindust'an Fertilisers Ltd. 
and Shri B. K. Keayla, a.S.D., the 
Department of Chemicals. They 
arri ved at an amoun t which was 
about Rs. 7 crores. But, as I said, it 
was ultimately decided to give Rs. 5 
crores and four thousand. 

As regards the scheme of payment 
which we have envisaged, the position 
is like this. We have provided in the 
Bill that there will be priorities and 
in terms of those priorities the pay-
ments would be made. In addition to 
the Custodian. there will be one 
person who.) would make these pay-
ments after assessing everything. The 
first c-ategory of perSOns who are 
] ikely to be paid, the top most 
priority, would be the wages, the 
salaries and other dues of the em-
ployees of the company for the post-
take-over period as well as arrears in 
relation 10 the wages, the salaries, 
the provi dent fund and other dues 
of the employees fOr the pre-take-
over period. Therefore, thIS is the 
first priority which will go out of 
Rs. 5 crores and odd. This amount is 
quite substantial. It may be in the 
vicinity of Rs. 71.27 lakhs. The 
second category would be the loans 
advanced by the Central Government 
and interest due thereupon. This is 
again a substantial amount which is 
about Rs. 165 lakhs. This is the 
second priority which will be on the 
payment to be made. 

The third category would be loans 
advanced by banks and financial insti-
tutions, guaranteed by the Central 
G'0vemment. and interest due thereon 
and this will be Rs. 90,70,0001- Credit 
facilities for the purposes of trade and 
n1anufad uring operations etc. would 
be Rs. 87,91.000/-

Therefore. theSe are 1he various 
priorities that We haVe fixed and, in 
ierms of these priorities, payments 
would be made and this ne'w company 
\vould be formed if it is found neceS'-
sary. Keeping the sentiments of the 
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[Shri P. C. Sethi] Although I am not concerned direct~ 
ly with the adulteration problem, he 
need not produce the bottles in the 
House. We can certainly take UIP the 
matter 'with the Health Minister and 
We 'will try to do our best to find out 
the particular reason. I can assure 
him that every Party does take dona-
tions for Elections, but as far as 
nledicines are concerned. medicines 
are lifesa\'ing drugs and \ve have never 
touched medicines Or the medical 
field for this purpose. 

hone Memirers in view, we will try 
our best to retain the same name of 
the company. Even if a new c·..)mpany 
is t'O be formed, we will try to find out 
whether We can retain the same name 
and nomenclature of the company in 
order to keep intact the historlcal 
assoria !ion connected with this name. 

With these 'W'ords, I ani very thank-
ful to the Hon. Members '. 

SHHI SOMNATH 
What ahout IDPL? 

CHATTERJEE. 

SHRI P. C. SETHI: That question 
does not arise out of this. Similarly 
the question which Shri Ramavatar 
Shastri mentioned also does not arise 
out of this. But I may say that \Ve 
haVe not Yet taken a final decision. 
West Bengal would be definitely kept 
in view · . .vhen we finally plungi" into 
the decision of having pu blic sec~ or 
drug units in verious parts of the 
country. I can assure the hon. Mem-
ber that \Ve will do our best to keeP 
West Ben~al also on the mal). 

Regarding the points fvlsed by Shri 
Shastri, they are also Important. al-
though not connC'cted with the Blll. 
because if there is any 'Makhi' in the 
medicines. it is a most undc;::.:r..thle 
thing to happen and if the medIcines 
available in the market are adulterat-
ed, that is also very unfortunate. It 
is an unfortunate coincidence and 
rather a tragedy of events that whe" 
ther it is Glaxo Peri tone or whether 
it is Surya MedicDl Spirit-·whatever 
type of things Mr. Shastri went to 
purchase in the market he either 
found a cheater or a 'M~khi'. Most 
of the people who have been purchas-
ing these medicines of the company 
have not made theSe complaints. But 
I do believe that ,vhat Mr. Shastri 
says should be correct. 'l' -.:T;r~T¥J '"~~ m~~r : '6'f ~?fr 
t' ;rit. erfc Cfi II~" I 

SHRI P. C. SETHI: I said it should 
be correct; I did not say it is 'likely' 
to be correct. 

SHRI BAPUSAHEB PARULEKAR: 
The hone Minister has not repljed to 
one point, With your permission I 
would say this is important. I am 
highly obliged to you for replying to 
all points, .but I made out a last POlgt 
as to ho\v you haVe arrived at the 
da te 1 st April 1977-Le., extinguIshlng 
all the date-!_-,-and '\'vhether the priori-
tie,:; which you just now gave to the 
H.Ju~e tikc into consideratiou the 
ltabillties that. are created after 1st 
April 197H If you refer to sub-clause 
(:1) of Clause 5, it ,says: 

'"(a) save as other\~;is.e expressly 
prc\ ided HI this Act, no liability of 
thp Company in relation to its under-
taking'", in respect of any perIod prior 
to th~ 1st day of April, H179. shall 
be enforceable ngainst " 

Ho\v have you arrived at thIS date 
and what about the li[!bihties before 
this date? The priority figures 'which 
you gave are all after 1st April 1979 

SHRr P. C. SETHI: The Hon. Mem-
ber had the fear that there is some-
thing fbhy in arriving at this date. 
All that I wanted to clear was in 
terns of the categories which I have 
just now indicated before the House 
and also the amounts which I did not 
want to disclOSe at the first instance 
becaUSe this might unnecessarily create 
some problems for those who are not 
in the range of getting anything 
Therefore, I would like to point out 
that in regard to the categories which 
1 have pointed out whether it is 
salary, loans advanced by the Central 
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Govermnen t, loans advanced bY banks, 
credit available fOr various puI'lPO~, 
etc., the loans will be repaid.. . 

SHRI BAPUSAHEB PARULEKAR: 
They are after 1st April 1979. 

~I p. C. SETHI: As far as wages 
and saluries are concerned, wages, 
salaries provident fund and other 
dues of' the employees are for the pre-
takeover period also. 

15.15 brs. 

r SHRI HARINATHA MISRA in the Chair 1 
Therefore, as far as wages and salaries 
of the workers are concerned, it is not 
only the cut-out date of 1979 but also 
the pre-takeover date. 

MR. CHAIRMAN: I shall now put 
the motion tor consideration to the 
vote of the House. The question is: 

"That the Bill to iProvide for the 
acquisition and transfer, in the 
public interest of the undertakings 
of the Bengal' Chemical and Phar-
maceutical Works Limited, and for 
ma tters connected therewi th Or in-
ddental thereto, be taken into con-
sideration. " 

The motion. was adopted. 

MR. CHAIRMAN: Now, We take up 
clause-uy-clause consideration. I think. 
to Clause 2 to 10, there are no amend-
ments given notice of. I shall put 
them together to the vote of the House. 
The question is: 

"The t Clauses 2 to 10 stand part 
of the Bill. " 

The motion was adopted. 

Clauses 2 to 10 we1"e added to the Bill. 

Clause 11-'(Duttl of perSOn8 in 
charge 0/ Management of Undertak-
inas) oj the company to deliver all 
assets ~tc.) 

A mendment made 

P,aae 7. line 24,-
2890 La-lO. 

tOT "the manner in which" B1.Lbsti-
tute-

"'the manner in which the 
management of" (1) 

(Shri p. C. sethi) 

MR. CHAIRMAN: The question is: 
"That Clause 11 as amended stand , 

part of the Bin." 

The 7notion was adopted. 

Clause 11, as amended, was added to 
the Bill. 

Clauses 12 to 16 were added to the 
Bill. 

Clause 17-(Pall1l1ent by Central 
Goet'rnment to the Corrt1nissiGner) 

A mend1l'tent Made 
Page 10, line 39.-

fOr "the said account" substitute-
·'the said deposit account" (2) 

(ShTi P. C. Sethi) 

MR. CHAIRMAN: The question is: 
"Tbat Clause 17. as amended. 
stand lPart of the Bill." 

The motion was adopted. 

Clause 17, as amended, tvas added to 
the Bin. 

MR. CHAIRMAN: There are no 
amendments to Clauses 18 to 22. I 
shall put them together. 

The question is: 

"Tbat Clauses 18 to 22 stand part 
of the Bill". 

The motion was adopted. 

Clauses 18 to 22 were added to the 
Bilt. 

Clause 23-(Disbursement oj monell 
by CommiS,ioner to Claimants.) 

A mendment Made: 
Pare 13, line 2.-

fOf' "such claims" ,ubstitute-
"such claim" (a) 
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[Mr. Chairman] 
Page 13, line 3,-

W07'ks l.ltd. 

for "such amounts are due" sub-
stitute-

"such amount is due" (4) 
(Shri P. C. Sethi) 

MtR. CHAIRMAN: The question is: 
"That Clause 23, as amended. 

stand part of the Bill.·' 

The motion was adopted. 

Clause 23, as amended, was added to 
the Bill. 

ClaUSE.S 2'4 to 33 'l.oer€ added 
Bill. 

to the 

The Sch.edule was added to the Bill. 

Clause 1, the Enacting Formula, the 
Preamble and the Title u,ere added 
to the Bill. 

SHRI P. C. SETHI: I beg to move: 
"That the Bill, as amended. be 

passed". 

MR. CHAIRMAN: Motion moved; 
"That the Bill, as amended, be 

passed". 
SHRlMATI GEETA MUKHERJEE 

(Panskura): Sir. we support the Bill. 
But I felt the compulsion after hear-
ing the Minister's reply. The point is 
that the reply that the Minister gave 
about the management of the company. 
I do not feel that he has done enough 
home task on it and how very impor-
tant the re-organisation of the manage-
ment is from 'tlhe point of view of mak-
ing this company a success probably 
he has not properly appreciated. Be-
cause of only that I rise to speak. 

Sir, All India Trade Union Congress 
(AITUC) was the first and foremost 
champions tor its taking over and 
nationalisation. The Minister would 
do well to see what was the big enthus-
iasm created by the workers led by 
their unions which brought this big 
improvement in production in the first 
two years. Even after that if the gov~ 
emment money is not spent correctly 
then it is the management of that 
compauy which is responsible and it7 

that a big role has been played by tbr. 
Chief Executive of Bengal Chemicals 
I t is good you have made another gov· 
ernment undertaking the custodian bu t 
that does not automatically mean thaI 
tha t custodian will take up a new ~et 
up. In reply to Shri Narayan ChO~ 
bey's remarks the Minister's answer 15 
that this gentleman who is now thp 
Chief Executive of Bengal Chemicals 
though a mechanical engineer, is ex 
perienced in administration and he (s 
such and such. It shows that th~ 

Minister holds a brief for him. 
Sir, all of Us got a psychological 

moment in Bengal Chemicals when a~ 
a break-through the Government took 
over this company. Now, when we are 
passing the Bill, if you do not make 
up your mind to give another big 
psychological boost to these very work-
ers who defended government money 
by adopting a clear-cut attitude to-
\\' ards the old management and Chief 
Executive Officer about whom they are 
complaining so much, the things will 
not improve. You have said that 
YOU will have investigation. I am afraid 
'these investigations take such a lon~ 
time that the entire psychological 
moment is gone and lot of money is 
wasted. That is why I am particulal~.v 
requesting you to understand the 
urgency of it and not take long long 
time for this very necessary re_orga-
nisation. I would request you to call 
for the workers' representatives and 
listen to them and take a quick deci-
sion. This is my specific request. 

Sir, one or two more points and I 
am done. You were very kind to say 
about the IDPL unit in West Bengal 
which you have in your consideration. 
As soon as I hear the word 'considera-
tion' I get very much allergic. Shri 
Hidayatullaih. was quite right when he 
said that when it is only 'considera-
tion' it means that the files are lost. 
When it is 'active consideration' it 
means the file has been found. So, your 
·consideration' may mean that the file 
is lost. So, I do not know when It 
will come into acti ve consideration. 
Our experience with relation to Haldia 
petro-chemicals is very bad. You are 
coming to Haldia on 28th and, I hope, 
you will make a categorical announee-
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'!lent that you have given the licence. 
ondly, this IDPL from 'considera-

.lon' when will it become under 'active 
consideration'? 
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THE MINISTER OF PETROLEUM, 
CHEMICALS AND FERTILIZERS 
(SHRI P. C. SETHI): Mr. Chairman, 
Sir, to the best of my knowledge, I 
think, I had not said anything which 
should have provoked Shrimati Geeta 
Mukherjee. All I said about the 
management was this, that the person 
holding the attairs ot. the company at 
the moment is not only a Mechanical 
Engineer, but a Business Administra-
tion man also. About the need to have 
greater home-work into the affairs of 
the management is concerned, I can 
assure the hOD. Member that when we 
go into the question of forminc a new 
company or continuIng with the old 
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. SHRI SOMNATH '7!HATTERJEm( ~ [Sbri P. c. ~thl] . The file is lying with your Ener~ 
company we will exarrune the set-up Minister. He is busy correctin~ 
of the existing managem~t and see 'Who is Wbo'. 
how far they have fared, in the past 
two or three years and if we find that 
they have been lacking in management 
Or if there is anything wrong about 
them, we would not hesitate to remove 
them. She has also suggested tDat the 
workers' representatives should be 
taken into confidence and be asked 
about the affairs of the company. I 
assure her that we would certainly do 
it. 

Shastriji has said that the persons 
who are holding the management of 
this company should have an outlook 
Of managing the public sector com-
panies, they should not be persons who 
are interested to carryon the interests 
of the private sector. I assure him as 
also the entire House that we will put 
in such persons who believe in the 
public sector ana who would like to 
do work in the public sector industn-
ously. 

With regard to the expansion of the 
company, I have already said that au r 
first task would be to modernise it, and 
the second task would be to diversify 
it. And as has been suggested by Shn 
Mohammed Ismail, whatever patent 
medicines were being produced by this 
company based on the formulations or 
prescriptions given by Dr. Roy. we 
would certainly try our best to manu-
facture them in big quantities and 
vadeties. Secondly, when we go in 
fOr further expansion of these things, 
we would also keep in view the sug-
gestion given by Shastriji that some 
life saving drugs sihould also be pro-
duced in this company. 

As far as the IDPL ana. Haldia units 
are concerned, I am going to Haldia 
on the 28th along with the Chief Minis-
ter and we hope we would be able to 
do something about the problems they 
are facina in Haldia, particularly when 
You are asking for a new unit there. 
Our old unit of FertiUzers is stranded 
there; we are paying wages for nothing 
because the power is not available. 

SHRI P. C. SETHI: If we are assur-
ed of all the cooperation and help, we 
would certainly try and do eur best 
whatever we can do for Haldia. Now, 
it would not be desirable as wanted 
by Shrimati Geeta Mukherjee that I 
should go there and announce some-
thing on the 28th when the House is 
sitting. If I do that, you will put me 
in the dock here. So, I do not want 
to do that. 

I again thank the hon. 
and request that the BiU, 
ed be passed. 

Members1 
as amend-

SHRI ANANDA GOPAL MUKHO-
PADHYAY (Asansol): Sir, I am thank-
ful to Shastriji for pointing out the 
aSSOCiation of Benga[ Chemicals with 
the fight for freedom of the country. 
One thing has perhaps been missed, 
and that is the aftociation of the 
greatest sCl~ntist of the day, Dr. Pra-
tulIa Chandra Roy. I would request 
the hon. Minister to commemorate the 
memory of this great scientist, who 
was the founder of this company and 
also a pioneer in the chemical industry 
In the whole of country. While keep-
ing the interests of this company, I 
hope, the hon. Minister will take care., 
to commemorate the memory of this 
great personality. 

MR. CHAIRMAN: The question is: 
"That the Bill, as amended, ~, 

passed". 

The motion was adopted. 

15.40 hrs. 

HIGH COURT AND SUPREME COURT 
JUDGES (CONDITIONS OF 
SERVICE) AMENDMENT BILL. 

MR. CHAIRMAN: The House will 
now take up the Hi,b Court and 
Supreme Court Judees (Conditlons of 
Service) Amendment Bill. Shri Shi v 
Shankar to move. 
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THE MINISTER or LAW, JUSTICE can go up. We would like to know 
~ COMPANY AFFAIRS (SHRI P. on what basis on the past experience 
I§IV SHANKAR): Mr. Chainnan, Sir. how much percentage ot the High Court 

SHRI SATISH AGARWAL (Jaipur): 
On a point of order, Sir, under Rule 69. 

MR. CHAIRMAN: Let him move the 
motion. 

SHRI SA TISH AGARWAL: After his 
moving the Bill, where is the question 
of raising my point of order? 

t MR. CHAIRMAN: Before putting it 
to vote, you can express your views. 

SHRI SATISH AGARWAL: I am 
~ising on a point of order under Rule 
6~. There is no question of taking an 

.Jbjection after it is moved. 

MR. CHAIRMAN: You can express 
your views afterwards. 

SHRI SATISH AGARWAL: Mr. 
Chairman, my poiot of order is that 
the Bill as presented to the House can-
not be taken into consideration and he 
cannot be permitted to move it, be-
cause it is a mandatory provision which 
has been violated in this case. I draw 
attention to Rule 69: 

"A Bill involving expenditure shall 
be accompanied by a ftnancial memo-
randum which shall invite particular 
attention to the clauses involving ex-
~nditure and shall also give an esti-
mate of the recurring and non-recur-
ring expenditure involved in case the 
Bill is passed into law." In this parti-
cular Bill, no doubt, a test contained 
if the financial memorandum. In this 
particular Bill, you are going to make 
a certain provision to one High Court 
Judge. Regarding estimate, Rs. 13,500 
crores has been given in this Bill. But, 
so far as the other expenditure, it is 
to be incurred from tile consolidated 
fund of India, on accouritOf some con-
~e8sions to be made for leave allow-
ance etc. from 45 days to 120 days. 
You have given some statistics that in 
the case of a Chief Justice, the differ-
ence will be som~thing near about 
Rs. 20 ·for such and such month. In the 
case of others, the difference wIll o~ 
so mUCh, six plus and minus. which 

and the Supreme Court Judges are 
availing Of this beneflt of medicalleave, 
how much additional payment you 
have to make on that account and 
how much additional expenditure 
this Parliament is to incur OIl that 
score, that estimated expenditure. In 
the financial memorandum you have 
not given, you have simply not given 
the figure. You have simply given the 
figure that they are- being paid for 
45 days. Now they will get this full 
salary on medical grounds for four 
months. I would h"ke to know what 
is going to be the total expenditure, 
estimated expenditure, approximate ex-
penditure, out of the _ Consolidated 
Fund of India vvlhich fs to be paid to 
the High Court Judges, which is to be 
paid to the Supreme Court Judges, to 
the High Court Judges from the Con-
solidated Fund of the States? But, so 
far as the Supreme Court Judges are 
concerned, that expenditure has to be 
out of the Consolidated Fund of India. 
You are duty-bound because the pro-
vision under Rule 69 says that you 
shall indicate the total recurring and 
non-recurring expenditure. Unless this 
particular point is mentioned, unless 
this is known to tlhe House, there is no 
point, because Rule 69 clearly lays 
down and it is a mandatory clause. 
Without complying with this, the Bill 
cannot be permitted to be moved. 

SHRI MOOL CHAND DAGA (Pall): 
The Bill has already been moved and 
now it is for consideration. Therefore, 
the question does not arise at this 
time. The Bill has been moved for 
consideration. 

SHRI SATISH AGARWAL: The Bill 
has not been moved as yet. 

SHRI P. SHIV SHANKAR: Mr. Agar-
wal is very well aware that I have 
never practised astrology in my Ufe 
and it is not possible for me exactly 
to say at this stage how many j udles 
will go on leave and for how many 
days so that I should be able to put 
tn a consolidated from the approximate 
amount. That is why I have made it 
out llDProximate takin~ into considera-
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[Shri P. Shivshankar] 
tion the day$. Suppose a man takes 
75 days leave, what will be the posi-
tion and 80 on and So forth. That is 
approximate and that should satisfy 
my friend and he may now allow me 
to proceed. 

MR. CHAIRMAN: Now you may 
please proceed in the light of the clari-
fication made by you, Now. he will 
allow you. 

SHRI SA TISH AGARWAL: On the 
basis of the experience, the hon. Law 
Minister can very well tell the House, 
bleCause there are more than 500 vacan-

cies in. the High Courts and the Supreme 
Court and you are not going to grant 
the leave like that, (Interruptions) You 
can say on the basis of estimate that 
in the past annually so many High 
Court judges and Supreme Court 
Judges ,,-.erE'" on medical leave. (inter-
ruptions). 

SHRI P. SHIV SHANKAR: The 
House is aware that with the advent 
of the Constitution on 26th January 
1950, the salaries of the Judges of 
the Supreme Court and also the 
High Courts including that of the 
Chief Justice of the Supreme Court 
as also the Chief Justices of the High 
Courts had come into fOrce in th-;:~ 

manner provided in the Constitution. 
The salaries of the Supreme Cou rt 
Judges including the Chief Justice and 
the salaries ot the High Court judge!oi 
including the Chief Justices are refer-
able to Article 125 and Article 221 
respectively read with Part D of the 
Second Schedule to the Constitution. 
Under Clause (2) of Article 125 ~v~rv 
judge 01 the Supreme Court Is entitl-
ed to such privileges and allowances 
and to such rights in respect of leave 
of absence and pension as is deter-
mined by or under law made by Parlia-
ment from time to time. Clause 2 of 
Article 221 Is in pa"a mete"!a with 
clause (2) of Article 125 for the privi-
leges, allowances and the rights 
relating to the ju~ of the High 
Courts. 

In terms of the legislative power 
the Parliament in terms of Clause (2) 
of Article 125 enacted in 1958, tbe 

Supreme Court Judges (Condittons of 
Service) Act 1958, as Act 41 of 19~f1 
to regulate certain conditioDs of se1 ~ 
vice ot the judges of the Supreme 
Court. Earlier thereto, the High 
Court Judges (Conditions ot Service) 
Act, 1954 was brought on the anvil 
of statutes in 1954 as an Act to regu-
late certain conditions of service 01 
the judges of the Jiigh Courts. These 
conditions of service vis-a-via the 
judges of the Supreme Court as also 
the judges of the High Courts were 
Inodifted by amendments from time 
to time. 

The Hon'ble Members are aware 
t hat right from the usbering in of the 
Constitution, there was no revision in~ 

the salaries of the judges of the SuP-
reme Court and also the High 
Courts. FOrm time to time what was 

sought to be provided and revised was 
t heir conditions of service via-a-vis 
certain fringe benefits. 

Suprenle Court Judges have been 
entitled without payment of rent to 
the use of an official residence by 
virtue of Section 23(1) ot the Supreme 
Court Judges (Conditions of Service) 
Act 1958 and also under Act. 125 read 
with Part D of Second schedule of the 
Constitution. Likewise, the High 
Court Judges are entitled without pay-
lnent of rent to the use of an offiCial 
residence under the High Court Judges 
(Conditions of Service) Act, 1954, 
The value of rent free accommodation 
provided to judges is being treated as 
a perquisite under the Income Tax 
Act and they are heine taxed accord-
ingly. At the time of amendment of 
the Acts relating to -the service con-' 
ditions of judges of the Supreme Court 
and the High Courts in 1976, the then 
Chief Justice of India had suuested 
that the value of rent free .furnished 
accommodation provided to judges 
should be free of Income Tax and also 
pointed out that if it was not made 
free of Income Tax, the proposed 
benefits to be given would be WUlOry, 
It was requested that this beneftt be 
treated as a privUe,e and not as a 
perquisite. On -a careful conaldera-
tion, it is deemed fit that the value 
of rent_free accommodation provided 
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tc the judges of the Supreme Court 
and the High Courts or the aUowance 
given to the High Court judges in 
lieu thereof should be made tree of 
income tax. It is witl1 this objective 
that section 23 (d) is sought to be 
inserted as an amendment to the 
Supreme Court Judges (Conditions of 
Service) Act 1958 and section 22(d) 
as an amendment to the High Court 
Judges (ConditiOl1s of Service) Act 
1954. 

Judges of the Supreme Court and 
High Courts as on today are entitled 
to a leave on full allowance equal to 
monthly rate of pay for a period upto 
4:1 days if such leave is availed of on 
rnedical grounds. It has been felt that 
t 11is period should be extended upto a 
]uaximum ot 120 days instead of the 
present entitlement for 45 days. It is 
with this objective that amendment 
is sought in both the Supreme Court 
Judges (Conditions of Service) Act 
1958 and also the High Court Judges 
(Conditions of Service) Act 1954 by 
substitution as also addition in the 
relevant provisions. 

For the purpose of calculating pen-
sion under the High Court Judges 
(Conditions of Service) Act 1954 and 
the Supreme Court Judges (Conditions 
of Service) Act 1958, a person who 
held a 'pensionable civil post' before 
becoming a judge of the High Court 
or the SUpreme Court is entitled to 
count his service as a judge of such 
court as service in that post and also 
to C'. special additional pension for 
suCh service. The beneftt is not avail-
able to a person who has held 
a 'penSionable military post' before 
becoming a judge of the High Court 
or of the Supreme Court. 

SHRI SATISH AGARWAL: Only 
one person. You are now providing 
for this. 

SHRI P. SHIV SHANKAR: Only one 
person who was appointed much 
earlier than we took over. It is 
accordingly proposed to remove this 
distinction and necessary amendment 
for that purpose is sought to be 

brought by virtue or the amendment 
Bill in relevant provisions of both the 
enactments dealing with the conditions 
of Service of the Supreme Court 
judges as well as the High Court 
judges. 

AN HON. MEMBER: Has he not 
retired already? 

SHRI P. SHIV SHANKAR: Thus, 
this Bill seeks to amend the H1Ch 
Court Judges (Conditions of Service) 
Act 1954 and the Supreme Court 
Judges (Conditions of Service) Act 
1958 to achieve the above objectives. 

I beg to move·: 

"That the Bill further to amend 
the High Court Judges (Conditions 
of Service) Act, 1954, and the 
Supreme Court Judges (Conditions 
of Service) Act 1058, be taken 
into consideration." 

MR. CHAIRMAN: Motion moved: 

"That the Bill further to amend 
the High Court Judges (Conditions 
of Service) Act, 1954 and the 
Supreme Court Judges (Conditions 

of Service) Act. 1958. be taken 
into consideration." 

SHRI SATISH AGARWAL: Section 
22(d) is being added which gives 
retrospective effect from 1975 and 
which says that rent shall not be com-
puted for income_tax purposes. 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS AND 
DEPARTMENT OF PARUAMENTARY 
AFFAIRS (SHRI P. VENKATA-
SUBBIAH): It is a novel method. 

SHRI SATISH AGARWAL: I want 
a clariffication from the hOD. Minis-
ter so that the debate is purposeful. 
Otherwise, I will exercise my right 
to vote and say so many things. We 
are lawyers and we can speak for 
hours without a point. Mr. Shiv 
Shankar knows it well. 

The clarimcation I want is this. 
Clause 5 seeks to maKe an amendment 
which will have retrospective effeef. 
from 1973, and it says that they are 

entitled to rent-free accommodation 
-_.-- . --------- ------------------

• Moved with the recommendati0n of the President. 
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and no income-tax will be paid on 
that. Is it that the none of the income-
tax returns of the mgh Court and 
the Supreme Court Judges have been 
finalised and no tax has been levied 
on them? Is it the position that for 
five years they have not been assessed 
to income-tax. If they have been 
assessed to inCome-tax. are you going 
to reopen the assessments? There is 
no provision for refund in the Bill. 

SHRI P. SHIV SHANKAR. 1 anl 
aware that my hon. friend has better 
knowledge about assessment because 
he was the Minister con<::erned tor 
three years from 1977 to 1979 I may 
bring to the notice of the Ho~se that 
this amendment was brought into 
force from 1-11>-1974 and we did a 
httle exercise as to what benefit we 
are going to give to them if we are 
going to give retrospective effect from 
1-10-1974. It is a small benefit. not 
mOre than two atIa hal! or three lakhs 
ot. Rupees for the whole country. We 
thought that this benefit should be 
provided to them from 1-10-1974. be-
cause the idea behind, when the 
amendment was moved in 1976 itsel1, 
was that it should not be taxed. It 
was a small benefit. Now, if I am 
aware Sir, in many cases unfortunate--
ly, perhaps Mr. Agarwal is much 
better aware of the many a Judge has 
preferred the appeals, some are 
also pending in the Higb Court. We 
do not want to create a situation. 
These matters should be heard and 
decisions either way could be taken. 
We wouln like that the benefit should 
be provided from 1-10-1974 and if at 
all, in the case of any person if the 
assessment has already been complet-
ed, necessarily, they would be given 
that part of the money, having regard 
to the fact that the la,.lV is retro8pec~ 

tive, because it would be deemed that 
there was no law on such date for the 
purpvse of assessment and necessari, 
ly the f'etund will have to be given. 
That is the position. 

MR. CHAIRMAN: Thank you very 
much. Mr. Somnafh Chatterjee. 

SHRI SOMNATH CHATTERJEE: 
(Jadavpur): Sir, by this bill so~ 
small relief is beina intended to '-'e 
provided. to the Judges of ~ Supreme 
Court and the High Courts and we do 
not have any objection to granting thl43 
relief and to the objects of the Bill, 
unless of course the Government in .. 
tends to recruit henceforward Judaes 
from the military for manning thp. 
highest courts in this Country and thf!' 
states. But Sir, what we object t) 
is the method of piecemeal legislation 
on important matters like the sala"'fec:; 
of Judges Sir, in matters like this 
I believe that the Government should 
not. as it has become its habit, rely 
on adh.~cism. When a problem comes 
up if you tackle it piecemeal, in an 
ad hoc manner, the overall problem 
still remains. Sir, wbat we want 
lSo-and it is essential-that in matters 
like this after due deliberation and 
c:onsultation with the concerned peo-
ple, comprehensive legislttive 
measures should be brought having 
In built provisions ror adjustment 
tvking into account the rise in the cost 
of living-thanks to their economic 
policy. Sir, we know that this is the 
only service where the emolument~ 
have gone dOWn since the days of 
Independence, and probably that had 
prompted my Hon. friend to come 
out of his job as soon as he got an 
opportunity. Now this is almost a 
VICIOUS circle. We don't get good 
people unless we offer them good 
emoluments and we also don't have 
a good 'ludiciary unless we get good 
people. This is the vicious circle we 
have People in various spheres of life 
in our country may wonder-where 
there is abysmal, poverty and more 
and more people are going down the 
poverty line-as to why the Judges 
should get Rs. 3,500 or Rs. 4,000. But, 
Sir, we don't want famished Judees. 
Sir, we ought to have at least in the 
higher judicial service-I advocate 
for all, the whO!! judiciary upto the 
lowest subordinate courts--jud,es 
with proper emoluments and proper 
terms and conditions of service. 

MR. CHAIRMAN: For the advocntes 
also? You can advocate for the a~vo 
cates also? 
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SaRI SOMNATH CHATTERJEE: to take reCourse to the judiciary to 
meet the C'haUenps ot the executive. 

Advocates Sir? We have to earn ~Y That is why, we have seen the other 
OUr own merit. I earn a lo~ in spite da one of OUr esteemed colleagues 
of the Govemment or sometunes with Y ted nder tho infam t bee here was arres u IS • 
the help of the Governmen, ause ous black Ordinance. He had haa to 
of the wonderful orders they . pass. t th S me Court. When he 
Sir the position is that there IS a go 0 e upre 
feellng in the COUl'ltry that there is went to the Supreme Court. his release 
too much of a difference between the order was made. But hoe has ta~~ 
salaries of the Judges and the salaries un the chal!enge before the StlP~on 
ot other people, especially when more Court and now, he has filed a ~bt . 
and more people are going below the I hope, he succeeds against ~his bl~: 

t l 'ne Ordinance. TherefOre,. although pover y 1 • • t if d i 

16.00 brs. 

But in the context of the set-up thnt 
we have in this country, the role of 
the judiciary has to be acknowledged. 
We have no illusion that we canno~ 
remove poverty from thii country nor 
can ,ve usher in a welfare soci>et y 
only through the help of the judiciary. 
There are many aeficienc.ies and 
\veaknesses in oUr judicial system. 
But what we feel is that we must 
have a strong and independent judi-
ciary because in the context of autho-
ritarian and draconian laws in this 
country having a treld aay, judiciary 
apart from the peoples' movem~nt, 

according to us, provides a bastion 
against such attacks. That is why. 
we want an independent and fearless 
judiciary to meet the challenges of an 
executive which is always seeking to 
get more and more power-draconian 
power for that matter. We have po 
doubt that in the days to come when 
incompetence. the inefficiency and the 
mal-functioning of this Government 
are more and more exposed, there will 
be greater and greater risk of more 
and more Q'raconian and dictatorial 
powers being arrogated by this exe-
cutive; otherwise, they cannot govern. 
That is why, within a few months of 
the coming into power of this Govern-
ment we have found that black laws 
haVle been enacted completely subvert-
ing the very basis of the constitutional 
set-up. In this country, the role of 
the law is being thrown to the winds. 
What We find tOday is that the people 
are again being made targets ot 
authoritarian DOwers ana laws. In 
such cases, the peOple will be forced 

have no illuslon, we canno a or: n 
this country a weak judiciary or 3 
judiciary WhiCh is not able to with-
stand the other influences which may 
be brought to bear uDOn them. For 
the sake 01 the people, for the sake 01 
preserving their mfnlinal rights in this 
cohn try , it cannot but be accepted that 
we want a free. independent and fear-
less judiciary. We have seen and it has 
been not in the too distant past, how 
the voices of the people were muted 
by vario-us types of laws and how 
attemos were made to make the judi-
ciary sub-servient with expectation of 
commitment. We heard about com-
mitted judgeS--commitment not to the 
rule of law hut 1:0 one individual and 
one party. We have seen that when-
ever one party comes to power, there 
is not only erOsion of the peO'Oles' 
rights but there are always serious 
dangers of the people losing more and 
more of their rights. What we hav~ 
noticed is that a calculated attempt is 
always maa~ to mount up a sustai~d 
attack on the judiciary. What are th(' 
methodologies adopted ? We have 
seen reoently-I may not be misunder., 
stood-the tantrums by llillputians by 
sta~ing a command performance in 
the guise of the so-called lawyers, in 
ference. The Constitution of this 
country had been framed under the 
leaderSthiD of persons like Pandit 
Jawaharlal Nehru. We haVle many 
reservations about the present Consti-
tution. When the occasion comes io 
discuss about the merits or demerits, 
We hoPe to get that opportunity in 
this House to make our submissions, 
but what We find is that an attempt 
is beinliC made to denigrate the judi-
ciary, to mount an attack on the judi-
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ciary by peoplE" who have overnight 
become eminent lawyers, people whose 
names were not heard at all in the 
past. They arp nOW advocating how 

this judiciary has to be curbed, how the 
constitutional set up has to b.::a- chang-
ed, ann for what objective? To teach 
the opposition a lesson. Thev R ~ e 
saying "these people are going beyond 
control this judi-Ciary is standing in 
the wa~ of progress. therefore. ('ur~'~ll 
their power". But when the questIon 
is as-ked point out one instance wherp 

the judgment has gOT'€' wrong. excPT)t 
for your own defective laws. we do 
not find any exrtmpTe. 

Well, I am not holdIng any hne t 
for the judiciary, which is not attull"rl 
to tb~ urgps and asoirations of .l)p 

people of this country. The Deopl,::' 
have been at the receiving pnd for too 
long; they had great hcpe~' ~:'!d ('x-
pectations, which have beell ~(>1' -="0 ~')r 
33 years in this country. . (Interrup-
hons) Unfortunately, it has been in 
YOur hands. in the hands of r&'>opl(' 
like you 

YOu are always in the lOOk out io! 
scape goats. What We oblect 1". 10 
explain away yOUr deficit, definlen(,l'_'~ 

and mal-functioning, you ar~ alway& 
searching for scape goats-the QDpOsi-
tion. foreign agenci~SI. judicl'lTV 
bureaucracy and so on ano so forth 
But yOu do not ~eaI"f'h yOur own he':l rt 
yOU do not try to find out why this 
country is in this morass today, which 
provision of the Constitution is stand-
ing in your way. 

You Ihave amended the ConstItutlOn 
SO many times. Until you were 
thrown out for 42 times the Constu-
tion was amended under the Congress 
Party regime. It was under the guid-
ing spirit of Pandit Jawaharlal Nehru 
that this Constitution was framed and 
there were giants to help him. If yOU 
now find that a particular provision ot 
the Constitution is standing in your 
way. you could change it. But VOb 

have amended the Constitution foe 
the purp()se of providinar immunit". 
even for criminal action, to the Prime 
Minister of the country~ you amended 
the Constitution for the punx>se of 
absolving all electoral offences of one 
Individual in this country. What sort 
of people could have voted for 3uch 

H measure? Were the provisions of 
the Constitution standing in the way 
ot achieving a welfare state in this 
country? How 10n,2' would you dance 
for the purpose of one individu at 
however great or important he or she 

may be? Therefore, do not find out 
sc~p:e goats. Your economic policy 

IS there. your subservience to the 
monopilsts of this country and giving 
them sustenance, the multi-nationals 
~ re flourishing in this country, there 
are more and more monopolists in the 
country in the sense they are bigger 
now with larger financial resources 
though lesser in number, there are 
more and more people below the po-
verty line more and mOre unemploy-
ment, mO~e and more uneducated 
people. Even after 33 years of inde-
pendence, do you not ieel ashamed 
that there are crores of :oeople who are 
totally illlternte? Do you not feel 
ashamed that yOU have not been (101e 
to provide drinking water to the vil-
lages? Which provision of the Consti-
tution has stood in your way? 

I am supporting this Bill by wh'rh 
~ome Improvement is being made in 
1 he conditions of service or the learned 
.rudge~ I kno\v some unfortunate 
a;ppointments (are made but, by and 

large. let us hope the dark clouds 
which had engulfed the judiciary 
during the black dayS of the emer .. 
genC'y are finally removed. We have 
to have a throbbing, Supreme Court, 
<-I resonant supreme Court, which i.s 
attuned to the urges and aspirations 
of the peoplle. As the Chief Justice 
the other day mentlonea: where is 
the scope fOr confrontation with the 
eXleCutive? Suppose you pass a law. 
like the National Security Ordinance, 
and let Us hoPe the Supreme Court 
strikes it down, will it be aJ;{airtst the 
ethos or this Constitution? WUl it be 
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a judament a,ainst the people of this 
country? Will it be a judgment 
against an egaUtarian society and 
Welfare State will it be construc-
tive to the fundamental rights 
of the people? Will you then call the 
judges as subservina the vested in ... 
terests . it they siiike down the N'a-
tional Security Ordinance? 

The other day, the Supreme Cour! 
a·llowed the appeal on the writ peti-
tion which I -had argUled for the LIC 
employees. They have approved the 
demand for payment of bonus which 
was taken away by an executive fiat. 
Now, the Supreme Court has allowed it 
and this.. is your respect for the Consti-
tution. Although the Supreme Court 
has delivered the J udgmen t 10 days 
baCk, not a single pie is being paid 
and the Chairman ot tbe LIe said 
that 'as the Finance Ministry from 
Delhi has asked us not to pay, we 
won't carry out the Supreme Court 
oroer.·' This is the way yOU are show-
ing respect to the Constitution and 
the Supreme Court Judgment. I am 
sure and I hope by this small pitt-
anc~ the Judges will not sell them-
selves. I have that much of faith in 
the Judges. But it is good. Whatever 
little good you are doing we are 
supporting it. We have supported the 
previous Bill strongly and whole-
heartedly when yOU are nationalising 
an impornant concern in this coun-

try which has become sick due to mis-
rr..anagement. We have 4Jupported it 
wholeheartedly. We are supporting 
YOU on this Bill. Now, ~u choose. 
Opposition sometimes, judiciary 
sometimes, bureaucracy sometimes, 
Constitution sometimes, but you 
never fInei any fault with vou. My 
respectful submission to this venera-
ble gentlem.an for whom I have a 
very high rea-am, personal regard, is: 
Don't be carried away by these erno .. 
tions. I do not knOW if he was a 
tree man and whether lett to himself 
he would have mooted so many bizar-
reproposal that we are now ftnding. 
Transfer of 1/ 3ni Judg~t transfer 

of Chief Justices In this country is 
there a functionfn~ 'Government? 

is anything working in this country'l 
Can you imaaine that tor this 
country, the whole of India with 66 
crores of people, out of a strength of 
18 Judges in the Supreme Court there 
are vacancies of 8 Judges? Six 
Judges' vacancies are already there 
and in January next there will oe 
another vacancy. Three court rooms 
Of Supreme Court are lyin~ locked 
up because there are no Judges and 
there is an alarming increase in ar-
rears. Everybody knows this. Ques-
tions have been put on this. My hone 
friend, the Law Minister is answering 
them, admitting those mount1n~ ar-
rears. Now, the state Govemments 
cannot be blamed. So far as High 
Courts are concerned. I know the 
usual plea is: 'The state Chief Justice 

is not doing this and that etc., etc .. 
what can we do?' But Os far as 
the Supreme Court appointments are 
concerned. the State GOvernments 
have nothing to do. The Chief Ju. 
tice of a State High Court -has notA-
ing to do with it. It is for the Cent ... 
ral Government and the Chief Jus'" 
tiee of India. 

Sir, the date of retirement of d 

Judge is known. This is not correct-
ing a 'Who is Who' where nobody 
knows what is going to happen. Th~ 
date of retirement of a Judge is 
known from t-he date Of his appoInt-
ment. Therefore, there is nothing 
cropping up suddenly. These are 
not vacancies due to sudden deaths. 
These are vacancies due to superan-
nuation. Why can't the process of 
consultation start? Why can't the 
appointments be maae? Supposing 
the Chief Justice of India and the 
hone Law Minister cannot agree and 
the Prime Minister cannot agree on 
certain appointments, the SUPreme 
Court will be denuded of Judges ulti-
mately and there will be no Judges. 
The Law Minister knows it and he 
owes an explanation to the country 
as to why there are no appointments 
made in the vacancies in the Supreme 
Court which are there far some time. 
1 do not know. So tar as m_h Courts 
are concerned, nearly 70 vacancies are 
there-you will ('orrect me, probably 
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64 or 65. Wlhen there is a demal1d for 
increase in the strength of Judges in 
the different High Courts, even the 
original quota is not filled. 

Sir, the High Courts are blamed in 
many cases. High Courts are to be 
blamed, we lawyers are to be blamed, 
the Civil Procedure has to be blamed. 
The procedure that has been there in 
this country also adds to the accun1U-
lation of arrears. All practising laW-
yers know that. NObody i~. absolved 
of responsibility in that. But how do 
vou solve it? By keeping vacancip.s 
in the strength of Judges, the number 
of Judrges? My friend vdll sPY that 
the Janata Government did not do 
anything. But, with the anniversary 
of the Congress Party coming to power 
'nearing, reliancE' on the JanatCi Gov-
ernments inefficiency should reduce. 
One year is sufficient time at least for 
the appointm~nt of Judges. 

ra""_ 

Let Us assume that the Janata GO\-
ernment failed abjectly, totaliy failed. 
Where is your a.ctivity? You have been 
in power for ten months and six days, 
if my arithmetic is correct. A child 
can be born in ten months, and you 
cannot find out a Judge? This is the 
position in this country. What is the 
explanation? 

SHRr JANARDHANA POOJARY 
(Mangalore) : He is going outside the 
Bill and raising so many points which 
are not relevant. 

SHRI MOOL CHAND DAGA: It is 
not within the scope of the Bill. The 
Bill bas got limited s~ope. 

SHR[ R. K. MHALGI (Thane): 
This is the first reading. 

SHRI MOOL CHAND DAGA: He 
has raised a valid point that it is not 
within the scope of the Bill. 

SHRI RATANSINH RAJDA (Bom-
bay South) : He is entitled to say that 
it is a still-born Government. 

SHRI SOMNATH CHATTERJEE: 
So long as the present system of gov .. 
ernment and the constitutional set-up 
continue in this country, it has to 
\vork, however imperfect it may be. 
Some people may have dreams 01 
t'hanging it, but as long as they do 
not succeed in realising their dreams, 
t his system has to work. But if you 
hring about ~ situation which shows 
that the entire edifice is crumbling 
down, how are you going to solve 
these pressing 'P~oblems in this coun-
t ry? The whole edifice seems to be 
crumbling down. No. Judges; the 
SLlpreme Court Judges are not there. 

We have been hearing so many time. 
\ve are sick of it, about legal assistance 
to the poor. There was one committee 
over which another committee sits, 
over which yet another committee 
sits. How many committees have 
heen set up by the Government I do 
Inot know. Krishna Iyer, Bhag\\rati, 
Rhagwati and Krishna Iyer, separatelY 
(l nd jointly, I lose track of the per-
m utations and ('ombinations in the 
lnembers'hip of these committees. 
When I was in the Consultative Com-
mittee I raised thIs question. Their 
answer was: it is being studied. Some-
times it was under consideration, at 
others it was under active considera-
tion. Now that Mr. Stephen is a 
iVIinister now, he knows what the 
differences are. Our Vice-President 
has given certain meanings of these 
te1 ms. Thereinrp the position today 
is that there is al~ost a non-function-
ing state of affairs. 

This failure to fill up the vacancies 
can be due to either of two reasons. 
Either it is motivated, i.e., they cannot 
ftl1-d people to their complete satisfac-
1 ion, or it is due to theiT' utter incom-
petence bordering on abdication of 
their minimum responsibilities to the 
people of thi~ ~ountry in fulftlling 
t!leir constitutional obligations. It it 
h~ motivate'i an~ they want to find 
out people of their liking, who will 
rl""Cide 'w'ho is to the-iT liking? We bave 
heard the phrase ucommitb~d Judges". 
What is that commitment, please tell 
lts. Who finds out the commitment of 
the Judge? If 8 practhdng 1awYf!r fs 
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sought to be brought in, or a person 
from the judicial services is promoted 
to the High Court, or an appointment 
is made to the supreme Court, what 
are the commitments that should be 
there? We heard about it earlier also. 
Ur it due to their failure to find out 
committed Judges that these vacancies 
are there, that they cannot deal with 
the problem ot arrear!:;, that they can-
not provide a scheme of legal aid to 
the poor. 

Who is going to decide as to who is 
a committed judge? The other day, 
the prime Minister Of India made a 
charge against the West Bengal Gov-
~nment that it is putting committed 
Judges, they are interfering and they 
have got committed judges in the High 
Court. I do not know who briefed 
her. The State Government does not 
,appoint a judge. DUring the tinle of 
the present Left Front Governm~nt, 
the two appointnlents were made but 
their names had been apprOVed earlier 
than the Left Front Government had 
been installed. The process of appoint-
ment was gone through even before 
the Left FrOllt Government was 
there. With regard to this, this is a 
charge made by the Prime Minister pf 
India. 

What is happenIng in this M.inistry 
I .do not know. I had great hopes. 
Sbll, I hope that he will rectify him-
seJf, he will energise himself and he 
will get out of the groove. I think, 
his hands are 'tied down too much. 
We have seen him in the past; we 
have seen him initially. We had great 
hope'S in him. I am not saying this 
for the sake of speaking in :front of 
him. We had hopes because when we 
have to tolerate this Government, let 
us have some good people. Bnt when 
we flnd that there is a complete 
standstHI, we cannot help bringing this 
to the notice of this highest forum 
in. ~is country. Therefore, nly sub-
truSSlon before the august House is 
this, let these very important matters 
be dealt with. 

Please do not bring out theories like 
this, namely. transfer of judges whole-

sale or one-third. Six Chief Jwstice~ 
in this country are Acting Chief 
tTustices. W'hat will be the morale. 
What will be his position? They are 
Acting Chief Justices. This proposal 
of transfer of Chief Justices, this 
tendentioUs proposal, is acting against 
maintenance of a proper morale. After 
all they are also human beings. They 
11ad the taste of ruthlessness during 
the Emergency. How many judges 
'vere transferred? Now, the Supreme 
Court has said tlttrt without their 
consent, they should not be transfer. 
red. The Government treats the 
Supreme Court judges or the High 
Court judges as orainary employees. 
Even ordinary employees ought to 
have their rights regarding 
transferr. They cannot be arbitrarily 
tI ansferred. There is no proposal, no 
Inethod to find out on what considera-
tions they are going to be transferred. 
Is it with the objective of national 
integration? Are they going to take 
the consent of the State Governments 
(·oncerned. as if they have nothing to 
say? 

'Vhile we 3upport the Bill, my re-
quest is that there are various impor-
tant matters which require immediate 
attention. Otherwise, in this country 
even the imperfect judicial system is 
eoming to a grinding halt. Please do 
not preside over the ligidation of 
\vhatever judicial system we have in 
this country. We will give our sup-
port. But be a free man yourself and 
do it. Thank you. 

SHRI II. K. L. BHAGAT (East 
Delhi): Mr. Chairman, Sir, I have 
very great respect for the hone Mem-
ber, Shrj Somnath Chatterjee. I heard 
him with respect and rapt attention. 
It does not give lne pleasure today to 
say this that 1 did not expect this 
from him. At least they profess to 
be a progressive party. He spoke as a 
spokesman of that party. I expected 
from rum that when he was traversing 
beyond the limited scope of the Bill 
that he would put the situation in the 
COWltry in a proper perspective with 
regard to justice and judicial system. 

I am sorry to say that after hearine 
him,I have come to this painful conclu .. 
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Si;f)D that he has acted like a status quo 
iSot. It you take the burden of his whole 
speech he thinks, well, the only place 
where the whole thing can be manag-
ed to his satisfaction is judiciary, the 
courts and so on and so forth; some-
body is attacking them; the Govern-
ment is attacking them and, therefore, 
they can get the support from therf". 
That is where he began his speech 
and that is where he ended his speech. 
It was very amusing for me to bear 
from him. Do not be carried away 
by emotions'. Well, Sir, we thought 
we were elected to Parliament al-
ways on the basis of certain ideas, 
certain ideologies and certain 
thoughts for the people which were 
based on emotions. EmotiOllS play 
a very important part in the life 
of a nation, In the life of a Party. 
I would say that Mr. Somnath 
Chatterjee spoke like an emotion-
less person. Now, after all, what is 
the true perspective today? I have 
very great respect for the Judges; I 
mean no disrespect to them. My 
Party and I stand for a free and in-
dependent Judiciary, certainly, and 
we have done nothmg to denigrate 
the Judiciary; I wish to say that. 
Now, making general allegations 
like that is meaningless. My friend 
said 'You did this; you did that; you 
passed the Constitution Bill; you did 
that' etc. All these issues were set-
tled by whom? It was not by you 
and me; they were settled by the 
people of India in the 1980 Elections. 
All these issues Wh'lCh he raised .. 
(Interruptions) . 

They settled all these issues which 
my friend was talking about. He 
went on talking during the Elec-
tions, he went On talking after we 
lost the Elect'lons; all these issues 
were settled by the people of India 
who are sovereign. 

Now, tor example, my friend was 
trying to give an impression that 
they stand for Parliamentary demo-
cracy and we are opposed to it, that 
we are gaina to destroy the system 

and. they are the defenders of Parlla-
mentary democracy. Mr. Somnath 
Chatterjee's Party is working-
somewhat working-under the lea-
dership of Shri Charan Sinah: they 
have made some kind of a joint 
front. Shri Charan Singh, almost 
lDlJIlediately after they were de-
feated in the Lok Sabha Elections, 
said that Parliament has become ir-
relevant. Now, leaders of the Oppo-
sition Parties who call Parliament 
irrelevant come forward today and 
say 'we stand for Parl'18tnentary de-
mocra~y"! 

Now, lawyers held a Conference 
in Delhi. He said it was a command 
performance, that tney are unknown 
people and not known people. My 
friend talks of democracy. professes 
to have faith in democracy, but 
lawyers who are opposed to their 
views have no right to call a con-
ference and the Pr'lme Minister has 
no right to go there! In this country, 
tremendous problems are there, and 
you shut your eyes! I do not want 
any confrontation between the Par-
liament and the Judiciary. I do not 
want it; nor does the Government 
want it. But the basic fact re-
mains that In India the question be-
fore us in Parliament and the ques-
tion before the people of India is 
whether the Directive Principles of 
state Policy enshrined in the Consti-
tution will have precedence or n01. 
That is the question and, on that, many 
things depend. He said he could 
cite judgments. I can cite scores of 
judgements where social justice has 
been stalled,. Now, somet'unes there 
IS a contlict between social justice, 
technical justice and judicial justice. 
They might be right in their own 
way to give the judgements they 
give, but the net effect of it IS that 
social justice is stalled. Have we to 
help the people of India or not? 1 
want to ask Shri Charan SiQgh whe ... 
ther the people of India are satisfied 
today wIth the justice they were 
givin... I am not blam!n. the 
Judiciary alone: it is the sy8tem. Are 



KARTlKA 29, '1902 (SAKA) Supreme Court 3IS-
Judges (COnd. of Services) Amdt. Bill 

High CQurt and 

we giving them quick justIce? Are 
we giving them timely justice? Is 
this not an issue'! I expected him 
to rwe this vital question and say 
that something radioal must be done 
to improve the system. There is no 
use sleeping over it. You are a 
lawyer; I am also a lawyer. We use 
precedents; we are status quo mind-
ed. When we argue a case in 1980 
we talk of judgments in 1925, we 
talk of judgments in 1940. We are, 
in approach status quo minded; we 
go into precedents. I thought Mr. 
Chatterjee would say 'Let us start 
a new precedent, create a new pre-
cedent: The judicial system mus1 
he completely overhanded; its proce-
dure must he simplified; there must l)(' 

changes·. I personally believe that thp 
present system of the Judiciary 01' 

the judicial system needs drastIc 
changes, whereby quicker justice i~ 

given. I believe in association w'Ith 
rppresentatives of the people while 
deciding a case. I am for it, strongly 
for It. My friend has shut his eyes 
and said: '·WeI. Mr. Shiv Shankpr, a 
child is born in ten months, but you 
have not been able to appoint for 
delievery this appointment of judge." 
I would say, 'Mr. Shiv Shanker, 
qUl'~kly pl'''oduce these appointments, 
but do not indulge in and abortion 
which the West Bengal Government 
has done'. I refer to the mess you ha\'l." 
made in West Bengal, the misrule, the 
situation of choas and anarchy tha f 
you have created there. And you talk 
.of the rule of law! You havp no 
face ... (Interrup1.inns). 

SHRI SATYASADHAN CHAKRA-
BORTY (Calcutta South): Do not 
attack the State Government. 

SHR,I H. K. L. llHAGAT: I will. 

SHRI SATYASADHAN CH_f\KR.A-
BORTY: You cannot. Then you must 
substantiate it. (Interruptions) Mr. 
Chairman, he is attacking a State 
Government without substantiating it. 
Has he any right to do it? 

MR.. CHAIRMAN: When I think 
that he is goinfg beyond the scoPe 01 

the discussion, I will prevent hinl. 
rlow let him continue. 

SHRI a K. L. llHAGAT: I am only 
commenting on what hon. Shri Som-
,nath Chatterjee has said. He said, 
"Look, theSe lawyers these small fries, 
get together and they want to tell tlhe 
Opposition as to what they 4Jhould 
do" ... 

MR. CliAIRMAN: As lawyers, yOll 
Inust he friends. 

SHRI H. K. L. BHAGAT: I would 
only say this. He may have developed 
a big name today. I may have deve-
loped a little name today. But my 
friend must rfmlember that this is 
rlemocracy; people who are not known 
tOday become known tomorrow: 
people who work today become lea-
ders of tomorrow. Wihy should these 
lawyers not discuss this question of 
the role of the Opposition? He was 
asking. "Are they g'oing to teach us?" 
Yes, you need to be taught. You are 
indulging in the worst kind of politi-
('al duplicity at this time. On the one 
hand you are telling the farmers in 
India, "Look dl' not take the food ... 
grains to the Government; do not give 
the foodgrains to the Government; ask 
f0r a higher price~'. You should know 
that our Government, our Party, has 
been much more sympathetic to the 
farmers did much more for the far-
nlers, than what the Lok 091 and the 
Janata Government did' and whom 
you had supported. On the one hand 
you tell them, "Look, do not take the 
foodgrains to the Government" and on 
the other hand you tell the city peo-
ple--there ar~ posters from BJp and 
others--~~Look., this Government is not 
giving you foodgrains; they will raise 
the prices". You ask the tarmers to 
nsk for a h1gher price and at the same 
time you ask the consumers to agitate. 
You say one thing to the farmers and 
other thing to the consumers. This 
was what you did in 1971 when you 
were defeated Ilnd this is what you 
ale doing now also. You are trying 
to sabotag~ the hole procuremen1 
'Scheme the whole distribution sYltem. 
You say that this is a Government 
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which is not functioning. What are 
you doing? The people of India need 
to teach you. They taught you a 
lesSion. Still they need to quit you. 
What do we see here? We see a total-
ly desperate and a disparate Opposi-
tiOn today, not reconconciled to the 
defeat, even after their defeat, and 
trying to create Dlore and nlore diffi-
culties for the Government. (Intel'-
ruptions). Now. what I say is this. 
This is where the people of India, the 
lawlers including, have a right to tell 
you how the Opposition should be 
bave. They were within their rights 
to do so and the Prime Minister \vas 
"'ight in going there and addresisng 
them. Have we not to think as to 
what is to happen to this country, 
where are the difficulties, what are the 
diffi.culties and what are we to do? 
Are we to go On the dotted lines? 
My respectful ~ubmission to the Gov-
ernment is this: you have got a verdict 
for changing the conditions in the 
country; act bravely, act courageous-
1 y; do not vacillate; act with courage 
and in time otherwise, time will over-
take you. People will not hear any 
alibi, they will not hear excuses from 
you-"Well we did not do that because 
they did not want it or these people 
did not want it". 

"l11:erefore, Iny !fubmission in regard 
to the judicial system also is that the 
Government must think rarlically, 
must come forward with radical mea-
sures. i am in agreement with him 
there. He says that Government have 
·brought forward a piecemeal thing 
and adds, at the same time, that it 
is a good thing. What is wrong in 
bringing forward even a piecemeal 
thing which is good '( My submission 
is this. I would demand of this Gov-
ernment that they should appoint a 
Judicial Reforms Commission-not 
the usual type ,yhich goes on record-
ing statements after statements for 
years together and ultimately produceb 
a report which remains locked up for 
years. 

Appoint .a, Judicial Reforms Com-
nrlsst'f)n which does not have the 

people of status QUO mind. A small 
period should be fixed for this Judi-
cial Reforms Commission to come out 
with basic things. There is no conflict 
on the principle. The fundamental 
rights will prevail There the conftict 
is still there. He knows it. The whole 
country knows it. 

Therefore, rny submission, with all 
respect, is this that the scope of this 
Bill is very limited. It is very un-
fortunate that instead of cooperating, 
he says that the Government is non-
existent. I say you are no alternative. 
My friend sayS that the instrument has 
failed. Why are you not responding? 
My friend knows that you were then 
there but you were found wanting. 
We are here because yOU were found 
wanting When you were here. That 
is how we are here. Now you say we 
are useless. I say you were proved 
useless. Do you want someone from 
outside? Mr. Chatterjee would 1ike 
someone to be imported; he may have 
some imported ideas, certain men in 
his mind. But the Indian people know 
H well. There are tremendous diffi-
culties that they are facing .. I say the 
difficulties created and the develop-
ments in the country were because of 
three years' grave misrule of the 
Janata Government. I agree with 
them that for long we cannot go on 
glvmg these alibis. Therefore, we 
ha ve got to correct these things. This 
Government has to conquer them. This 
Government under Mrs. Gandhi's 
leadership can conquer them with 
determination and tact. Prophet of 
doom may have said many things 
many times, I have said both inside 
and outside that the country would 
march tm-waru under Mrs. Gandhi's 
leadership. That had proved cOrrect. 

With these words, 
Bill. 

I support this 

MR. CHAIRMAN: Mr. Bhagat, you 
forgot to thank Mr. Chatterjee. All 
was said and done. He assured you 
of his support a8 also his party's sub-
port. But you forgot to thank him. 

SHRI H. K. 1" BHAGAT: I Very 
Warmly thank him. 
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evar. 

CHAIRMAN: Mr. Mayath- Finance Minister who is here is kind 

SHBI K. MAYATHEVAR (Dindi ... 
gul) : Mr. Chairman, Sir, J welcome 
this Bill on behalf of my party. My 
learned friend Shri Ohatterjee men-
tioned that thiS is a piecemeal bill. I 
say we can corne to certain conclusions 
even though it is a piecemeal bill. 
Something is better than nothing. So 
you will have to be satisfied with this. 

We expected more from the Govern-
ment and from the Law Minister. In 
thi$ Bill, the hon. Law Minister was 
kind enough. to PTovlde certain more 
facUities by way- of giving exemption 
from the ass~sm@nt of ineorbe-tax on 
the Hous~ rent alldwnnces alone. 
Ur1d~r1inl! the Wbrd catone;. I ex-
~cted more trom this bon. Mini$t~ 
~~e the hdtt. Minister waS con-
ta~ted marty high e-ourt judges and ~o 
lie knows fully wt'll aboUt the dim .. 
culties of the JUd«es. This is aecord-
Ing to out ~n petsonttl knoW'eldge. 
He knows wHat they have in th~ll" 
ttlinds. 

Althcnigh I welcome this Sin giving 
the exemption ftlr the house rent 
allowance, he should have gl-ven ex-
emption for their car allowance also. 
You are givitlg them a car allowance 
of Rs. 300 per men.em for high court 
and supreme court judl*. Can yoU 
!imagine or dream that Ra. 800 II 
.suftlcient and adequate for a juc!,e of 
the high eourt or the supreme court 
to use the cars for the official pur-
poses? I am having bitter experience 
with the present state of affairs. There 
is a hike in petrol and diesel. I am 
here concerned with petrol price 
which has been raised. We exPeCt to 
spend more on this. In my consti-
tuency I spend Rs. 250 per day fGr 25 
litres of petrol for one Ambassador 
Car. The petrol cost is sufficient for 
One or two days. The allowance vrhich 
you are paying covers one Or two days' 
petrol tor the cars of the judges of the 
bigb COurt or the supreme court. r 
xequest the Law 'Minister to raise the 
allowance for the car upto Ra. '150 per 
mensem for the judges. I am S'UTe the 
2390 18-11 

enough to agret' to this because ne nas 
al80 applied his mind judiciously. I 
hope he would agree to this after hear-
ing our voices here and in consultation 
with the La",' Minister. That is why 
lle is very much present here. 

Therefore, the car allowance should 
'be raised to Rs. '150 from Rs. 300. 
Reaarding salaries, as several learned 
friends have said, that after indepen-
dence, the sa13ry of the High court 
judges was reduced from Rs. 4,000 to 
Ra. 3.500 pet- mensent it seems. I am 
sllbj«!tct to eorrection. r am told the,. 
were receiving Rs. 4,000 per mensem 
prior to If~ and after the institution 
of OUr Constitution of India that salary 
was redUCed to R8. 3,500. This is not 
advisable nor welcomed by anyone in 
this Houseo. 

With the present cost of living the 
'Present quantunl of salary paid to 
!!f~h Court j ud ges is not sufficient. I 
~uld like to requ~st the Government 
to bring forward a more cotnpreh~rt .. 
sive Btll covering all these potnt!J 
1VhIch may satisfy adequately th. 
j~ ot both HIgh courts and 
8upreme Court. 

Bir, as has ~ told to me, there 
hl\9 not been an,- change in the s1ltary 
ot these jUdges for tile last 120 yearw.. 
Although aJ1W!tld~h ts 'Were made lu 
19M, 1988 and 1~76 ffl these amend-
Jttents dId riot touch ewn an iota of 
itihreasing the basic salary of High 
Ctlutt and Su~retne Court. judges. 
When we want an independent judi-
ciary and also the judges to be above 
politics, suspiciGn and corruption then 
,\ve should provide all the amenities to 
them satlsfacto;-lly. ThereforE', I would 
rectuekt 'bOth th~ Law Minister and the 
Fl"ance M1hl~ter who are sitting here 
to apply their judicial mind and eon.-
sider favourably raising their salaries 
to a ~t @xtent. 

Sil.. today eminent lawyers are not 
cClmillft .f&rward to accept the post of 
High Court judge because the salary 
:is not adequate and sufficient.. To 
attract eminent lawyer to tlbese posta 
we must enhance the salary. 
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Sir, in Madras High Court out of 
twenty-five judges as many as :[our 
vacancies are lying unfilled. I will 
request the Law Minister to fill up 
these vacancies as early as possible. 

SHRI P. SHIV SHANK.A\R: Till 
recently the Chief Justice said that is 
not necessary to fill them. uP. 

SHRI K. MAYATHVAR: I want 
that these vacancies in the Madras 
High Court be filled up. 

MR. CHAIRM1\N: Do you want to 
go against the Chief Jutice's advice? 

SHRI K. MAYATHEVAR: Sir, I 
am not at all gOing against the advice 
Of anybody. I will be within that 
ambit I will be witrun thE: lour cor-
nors ~f the ad VH:e of the learned 
people in this country. Delay defeats 
justice, as we all know only too \\rell. 
We want appoint.ment of more judges 
in the High Court and the Supreme 
ICourt. I am myself a lawyer. The 
Law Minister ah,() knows the position 
very well. He is ha ving 10 t of experi-
ence in this profession. Thousands 
and thousands of cases are pending, 
especially civil cases; appeals and 
Tevisions cases are pending and they 
run into many thousands, 40,000, 
50,000 etc. in the Appellate side in the 
High Court and in the Supreme Court. 
This is the case not only in the 
Madras High Court, but this is the 
case in various other High Courts in 
the other States of the country. There 
is need for havIng more judges so that 
these cases can be dispoSed of quickly 
and justice could be rendered to the 
litigants at the earliest possible time. 
Justice delayed is justice denied and 
litigants should be rendered justice at 
the E'arliest possible time. So, I re-
commend for the appointment of more 
judges. I 

You are having the Supreme Court 
IOnly in Delhi and people have to come 
all the Way to Delhi and the Supreme 
Court is always crowded. I want you 
to open a branch Or a bench of the 
Supreme Court in Madras to cater to 
the Southern states. The common 

man should not be put to the troub l e 
1>f going to the supreme Court at Delhi 
alone. So, the hon. Minister should 
take steps to open a bench or a divi-
lsion of the Supreme Court at 
Madras or at any other place in the 
Southern Region, for the convenience 
of the people of the Southern Region 
of the country. We should have such 
bench of the Supreme Court in the 
South for the convenience of the peo-
ple of the SQuth. This is my earnest 
request tQ the hon. Minister and I 
trust he will agree to mY suggestion. 

Regarding my own district, I would 
say this : We are having high courts 
only in the capital towns and cities 
of the varioUs States. In Tamilnadu, 
the people ha ve unanimously de-
manded for the setting up of a divi-
sion of the High Court at MQdurai. 
Our hon. Finance Minister knows 
a bout this demand of the people very 
well. Our hon. Law Minister can get 
guidelines from the hon. Finance 
Minister. There was this unanim.:>us 
demand for the setting up of a Bench 
of the High Court at Madurai. This 
demand of the people has not been 
Qcceeded to and this demand has been 
pending for a long time. I request 
him to look into the matter. 

Then, in Madras, out of 25 judges, 
24 judges have got no official resi-
dence. It does not mean that they 
live in their own houses. That is not 
so. Many judges whom I contacted 
yesterday and day-before-yesterday 
tell me that they ere living in rented 
houses. They are coming from 
ordinary, farmers' families and mid-
dle-class families. It is the Ministers 
who are encroaching all these houses. 
The State Government Ministers go 
and occupy all these Government re-
sidential h.:>uses. Do you think the 
State Ministers Qre better people and 
more honest people than these high 
court judges? I request him to provide 
Government residential accommoda-
tion for all the 25 High Ovurt Judges 
to help their families and the future 
of their children. I am not against 
any community or any religion or any 
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religion Or any political party. What fare of the people, that is, Part-IV 
I feel in the bottom of my heart and should be gi~n precedence over Part-
the, wish of the people of Tamil Nadu III because welfare ot the POOr people 
aIS'O is that the vacancies in the posts who constitute a majority should be 
Of High Court Judges in Madras be the primary concern of e,veryone of 
filled from the Scheduled Caste and us. 
Scheduled Tribes and backward 
classes. At the time of the. D.M.K. 
regime and also Congress-I regime 
in Tamil Nadu, appointment to the 
posts of High Court Judges were 
made from Scheduled Castes and 
Scheduled Tribes and also Backward 
Classes. But fur the last 3t years or 
so, we have not c'.Jme across any ap-
pointment being made from the Sche-
duled Castes and Scheduled Tribes 
and Backward Classes. We earnestly 
appea] and plead to the Law Minister 
as also the Finance Minister to con-
sider my request. At present, there 
nre some vacancies existing for the 
posts of High Court Judges in 
Madras High Court. Please consider 
appointment of 3 or 4 judges from the 
Scheduled Caste and Scheduled Tri-
bes and one or two 'from the back-
ward classes. In this connection, I 
may submit that people who are back-
ward should not be allowed to remain 
backward for ever. Otherwise this 
will create an awkward position in the 
days to come. You still have to 
protect them by giving encourage-
ment and uplift them from their 
down-trodden conditiOn. Our Hon'ble 
Prime Minister, while addreSSing the 
Seminar recently, had correctly state 
that the rule of law should be close 
to the rule of life. 

Sir, all this time I Was pleading 
for the High C\')urt Judges and for 
their benefit and welfare. Now, I 
would like to appeal to the Supreme 
Court -and High Court Judges, on 
behalf of common man in the street, 
that they should n~t attach more im-
portance to the legality of every case 
when there is dispute over Part-III 
and Part-IV of the Constitution. 
Part-III de,als with the Fundamental 
Rights and Part-IV deals with the 
Directive Principles of Stete Policy. 
When there is a clash between these 
two Chapters, all the judges should 
attach greater importance to the weI-

Sir, we are wedded to socialism. 
Some hon. Members had expressed. 
that the Government was for a com-
mitted judiciary. I have no allega-
tjonR against the present Government. 
In this country nobody else except 
Srimati Indira Gandhi would be able 
to protect the poor people. (Interrup-
tions) That is why you ~re thrawn 
out in the 1980 election. You could 
not continue for more than 2i years. 
Within your party, there was dissen-
sion and your party was fragmented. 
Your party broke of its own. You are 
now divided so much that in future 
elections also, yoU have no prospects 
because. there is no unanimity in your 
own party and you haVe no unity 
amongst y\)urselves. You cut your 
own throats The impact of the down-
fall of your party is SO much that it 
could be compared tu that of a mud 
pot guing to pieces when it falls on 
the ground. Therefore, please dO not 
talk about the socialism, democratic 
rocialism and national democracy. 
With these words I welcome this , 
Bill. 

SHRI XAVIER ARAKAL (Erna-
kulum): Mr. Chairman, Sir, I rise to 
support this Bill. As a matter of fact, 
this Bill aims to amend the two ear-
lier Acts, one Act of 1954 and two 
Act of 1958. With one amending Bill, 
it is seeking to amend these t~ Acts. 
This Bill proposes three things. One, 
the High <x>urt and Supreme Court 
judges may be allowed full salary 
(equal to monthly rate of pay) for 
the first 120 days of leave on full 
allowances, if such leave is availed on 
medical grounds; two, the value of 
re.nt-free residence provided to High 
COurt and Supreme ICourt Judges 
should be exempted from income-tax 
and three, distinction between per-
sons who have held pensionable civil 
posts and penSionable military posts 
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beft,Jre appointment as judges should 
be removed. Now, these ere the three 
points involved in this amendment. 
But, Sir, the first Speaker On this Bill 
has taken us quite far off. I was really 
surprised tOo hear a Marxist member 
speaking for and on behalf of the 
High Court and Supreme Court judges 
and demanding higher and higher pay 
9nd more facilities. 1'his is the ideo-
lOgy of MY han. Friend. I was really 
sdtt>rised to hear this ...... (Inte,.-
ntptions). That was really a surpris-
ing event in this diseussi'On, but I am 
not gbin~ to take on that point 
fut-ther. 

16.56 hrs. 
[MR. DEPUTY-SPAKEIt in the chair] 
As I said, this is a Bill which has 

8'lt three objects. Now, in our coun-
tr,y, in OUr system two types of peo-
ple always get more benefit than 
others. One is the organised militant 
unions, or labour force and the other 
class which always gets the benefit is 
the rich and the affluent. How many 
of Us honestly think about poor and 
those who are below poverty line? 
How many 'Of us honestly say that the 
Supreme Court and Hi gh Courts cater 
to the needs of the masses? That is 
why, we say that judiciary should not 
be static; it should always be chang-
ing according to the times. 

'the proviso to clause 3, chapter II 
says: 

'Provided that where leave on 
full allowances is granted to a Judge 
On medical certifiC9te the monthly 
rate of leave allowances shall, :f\)r 
the first one hundred and twenty 
days of such leave, be a rate equal 
to the monthly rate of his galary." 

Now, what happens if he falls sick 
for '8 continuous period? Section 9 of 
the 1954 Act, as mentioned in the 
Annexture to the Bill says: 

"The monthly rate of leave 
allowance payable to a Judge while 
on leave on full allowances shall be 

for the first forty-five days of such 
leave a rate equal to the monthly 
rate of his salary, and thereafter 
two thousand t'W'O hundred and 
twenty rUpees. " 

Will he nOw be able to get that bene-
fit? My submission is .... 

MR. DEPUTY-SPEAkER: You 
may continue atter the Assam budget 
is t)resented. 

11.00 hrs. 
ASSAM BUIXTET, 1980-81 

THE MiNISTER dF STATE IN 
mk, ~I~I$TRY O~ FINANCE 
(SHRI SAWAl SINGH SrSObIA) = I 
beg to present a statement of esti-
mated receipts aPd expenditure of the 
State of A.ssam fOr the year, 1900-81. 

stateftieat 

BUDGET OF THE GOVERNMENT 
OF ASSAM FOR 1980-81 

Sir, I lay on the Table of the House 
the reguUtr Budget of the State of 
Assam for the financial year 1980-81. 

2. 'the ihterim t\lldget of the State 
of Assam for tHe current year was 
"r~en1:ed to PArliament on the 14th 
March, 1980 and on that basis the 
~ttse hatt granted supply for the 
fii-st 4"n1orlths of the y~ar (April to 
July, 19'80). Later, a second Vote on 
AccoUnt for a further period of 4 
months (August to November, 1980) 
was obtained to June, 1980. Though 
the term of the President's Rule in 
the State is expiring after about 3 
week~, the regular Budget for the 
current year is being presented In 
Parilam~nt to keep the State Govern-
ment in funds beyond November, 
1980 

3. The revenue receipts are estimat-
E;d at J¥.. 298.73 crores as against 
;Rs. 303.73 crores in the interim 
Budget. The estimates now presented 
show a deteriqration of Rs. 27.87 
Frores in State's tax revenues and 
RSr 17.19 crores in non-tax revenues 
but these are substantially offset by 



;KARTIKA 29, 1902 (SAKA) 1980-81 330 

1arser grants and contributions from 
the Centre. The expenditure on 
revenue account, has risen from 
Rs. 313.55 crores in the Interim 
BlJq,get to Rs. 368J~5 crores, because 
of larger Pl'an outlay and the higher 
level of expenditure on the mainten-
ance of law and order. 

~. The provlsion for State Plan has 
been increased from Rs. 160 cNres in 
the interim Budget to RS. 198 crores; 
the Central assistance has been 
stepped up from Rs. 115.38 crores to 
Rs. ] 35.20 crores. Owing to the diffi-
cult financial position of the State 
Government in the context of t}\e 
agitation on the foreigners issue, the 
Government of Indiea will also provide 
a special loan of Rs. 40 crores during 
the year. 

5. Despite, larger transfers from the 
Centre, the overall deficit for the 
current Y,ear will increase from 
Rs. 17.89 cror,es in the interjm Bud~t 
to Rs. 34.64 crores. 1t is hoped that 
wIth the improvement of the situation 
1n Assam, the State will be able to 
improve its reve~u-e collections to 
britl~ dQwn the level of deficit. 

PLAN OUTLAY 
6. The State Plan for the current 

year includes Rs. 74.80 crores for 
power, Rs. 37.97 crores for agricultu~ 
"Elnd al1;ed services, Rs. 21.32 crores 
for education, Rs. 21.62 crores for 
health and social and community 
services, Rs. 17.79 Cl".:>reS fur transport 
and communications and Rs. 13.36 
crores for irrigation and flood control. 
The State Plan also includes R,s. 12.04 
croreg for the development of Hill 
Areas. To relieve increasing unem-
ployment among the educated youth, 
a provi~ion of Rs. 1 crore has been 
made lor the special programme 
launched. four the educated unem-
ployed. 

7. In a<ldition to -n,s. ,12.0~ crares for 
Hill Area.s .qev;el~~wen.t Prroviqe~ in 
the $t!lte ~l~n, a su~ .¢ .l\s. 8.00 
cr~r.e;; ~~ b~n ~r9vid.~ tor. ~e 
S~~al ~ill r~l\n plJli'\br' '.for ,WI~l-

ture, roads and S\)cial and community 
services. Another Rs. 3.19 crores have 
been provided for Tribal Sub-Plan. 
The estimates also include a supple-
mentary provlsion of Rs. 1.55 crores 
fOr Scheduled Castes. Provision fur 
Central and Centrally Sponsored Plan 
Schemes aggregates Rs. 48 crores; 
these include Rs. 16.16 crOTes for 
Brahmaputra flood control, Rs. 5.18 
crores for rural water supply, Rs. 3.36 
CT\)reS for N.E.C. projects, Rs. 5.72 
crores for public health and family 
welfare, Rs. 7.05 crores for national 
rural employment programme. 
Rs. 2.86 crores for schemes fur small 
and marginal farmers and agricul-
tUnll la bour. 

8. A substantial step up has been 
made in power outlay; Rs. 74.80 cmres 
have. been provided in the current 
year's Plan. During the ~ar, 3 
mObile gas turbines of 3MW each, 3 
sets of 15'MW each of Lakhwa 
Thermal Power station and one unit 
of 60 MW of the coal based Bongai-
gaon Thermal Power StatiOn are due 
to be' commissioned, adding 114 MW 
to the existing installed capacity of 
151 MW. Work on the l'Ower Bara-
pani Hyde] Pro;ect and the expansion 
of the Chandrapur Thermal Station 
has started. However, on account of 
the agitation, there has been slippage 
in the C'.)mmissioning of the Namrup 
Unit. About 1400 villages are expect-
ed to he covered under Rural Electri-
fication Programme during the year. 

9 Following the recommendations 
of a Central Task Force appointed 
early in the year, the State Govern-
ment have initiated several measures 
to raise farm productivity from the 
current year's kharif season. The area 
u~~er high yielding varieties has 
increased .from 6 lakh hectares in 
1979-~Q to about 8 laltb he.ctares dur-
ing .\he current ;ye~r. There has been 
a th.t'it~-fOld increase over the last 
year jp the supply uf hig~ yielding 
va,ri~tiec; of s~. $imihlrly, supply 
of ~ex:~iUsers llas dpl1pled .over the 
la"t "ye~r. ~ eltPand~ rabi ptO-
gr~~ ~aa .p.1s~ .. been ~t~~ l.\p ,"or 
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the rabi season. With the support 
gIven by the Government of India, 
adequate rabi seeds and fertilisers 
have been procured and distributed. 
The tootal foodgrain production is ex-
pectecl to be around 26.20 lakh MT 
during the year; which will be the 
highest ever production so far. 

10. In order to mitigate. the increas-
il1g unemployment amongst educated 
unemployed, a special provision of 
Rs. 1 crore has been made in the 
current year's annual Plan. The pro-
grammes drawn up to relieve unem-
ployment include training for y\)ung-
mer} for employment as P.W.D. Con-
tractors, artisans, farm managers, 
telephone operators, stenographers 
and modernisation of machinery fur 
training in I. T .I.s etc. 

1]. To deal effectively with the 
socio-economic problems of the hill 
a~'as in Assam, an integrated deve-
lopment approach had been adopted 
in the State since 1967-68. The District 
C'')uncils in the two autonomous 
Districts have been entrusted with the 
lmplementation of the Plans. A 
separate Planning Board for hill areas 
makes the policy frame and reviews 
the Plan activities. Emphasis has 
been placed in the current y€ar's Plan 
On soil conservation, jhum contn>l 
and development of plantation crops 
like coffee, rubber etc. In addition, 
substantial provlsl'0ns have been 
made for d-eve]opment of transport 
and communications. Adequate funds 
have been provided for social service 
facilities like education, hera.lth and 
water supply. 

12. Assam is largelY dependent on 
outside supply for its requirements of 
wheat, pulses, salt, sugar, edible oils 
and other ess'0ntial consumer goods. 
Despite the transport bottlene.cks and 
the- agitatjon, the State Government 
could maintoajn adequate supply of 
these essentjal commodities through 
the public distributi~n sy~tem. Owing 
to the special efforts made by the 
state G~vernment, there was a mark-

ed improvem~nt in the availability of 
key construction materials like. steel~ 
cement, etc. during the current year 
in comparison with the past 'lew 
years. Despite enormous constraints 
as well as the agitational atmosphere 
in the State, the prices of essential 
comm'Odities in the State continued to 
compare favourably with prices pre-
vail ing elsewhere in the country. The 
Inarket prices of foodgrains parti-
cul'-lrly ric~ and wh£'at could be kept 
st('ady during the lean months of the 
year when prices have a tendency to 
rl~e high. 

13. Ass'am has been visited by floods 
almost every year. The State had 
two waves of floods. this year; one in 
July and again in August causing 
widespread damage to life and pro-
perty. Besides, widespread damage 
was caused to roads, bridges and 
buildings. The Government of India 
have approved expenditure of 
Rs. 12.72 crores for providing relief 
and rehabilitation measures. 

14. The Government of India have 
stepped up significantly investments 
in the region during the current year. 
The c.onstruction of the broad-gauge 
railway line from New Bongaigaon to 
Gauhat i has been speeded up. The 
refinery-cum-petro-chemical complex 
at Bongaigaon is making steady pro-
gress despIte frequent stoppage of 
work on account of the present agita-
tion. The Rs. 300 crores complex, 
One of the largest in the country will 
produce 30,000 tonnes of polyester 
fibre annually. Recently, Government 
of India have appointed a High 
Powered Committee to examine the 
possibility of setting up further 
down-stream industries in this com-
plex. Work on the seCond Brahma-
pub·a bridge to cost Rs. 65 crores is 
progressing on schedule and is ex-
pected to be completed by 1985. A 
comprehensive programme f'Or im-
provement of teJecomn1unication foaci-
lities in Assam has been planned. This 
includes additional telephone lines for 
Gauhati, improvement of STD faci-
lities, large scale expansion of the 
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microwave system and additional pattern. The system should t;rI 
ultra high frequency radio links. formulated and amalgamated into one 

15. As the Hon'ble Members are 
aware, G·.)vernment have been mak-
ing earnest efforts to resolve the 
foreignl~rs problem in Assam. Many 
rounds of discussions have been held 
with the agitators. Many of their 
demand~ have been accepted in prin-
ciple and Govemment have also 
initia ted several measures. I do not 
wish to go into the details as the 
Hou5e has already discussed the 
situation in Assam on the 17th Nov-
ember, 1980, and the Home Minister 
has explained the various steps taken 
by Government and also the results 
of discussions with the ag'itators. 

HIG:I COURT AND SUPREME 
COlTRT JUDGES (CONDITIONS OF 
SERVTCE) AMENDMENT BILL-

Contd. 

MR. DEPUTY-SPEAKER: Now, 
Mr. Xavier Arakkal. 

SHRI XAVIER ARAKKAL (Ernal-
cuiam) = Therefore, a statement with 
regard to the benefits accruing on this 
precise date should be given. 

Sir, I am surprised to see that as 
far as the conditions of the lower 
cadre of judiciary is concerned, we 
have not done ju~tice. For example, 
th€ living conditions of Magistrates, 
anyone of us can go and see, have 
been astonishing. How they are, 
what is their conditi'Ol1, under what 
circum-;tances they are functioning 
there, you can see. It is a matter 
which is d~trimental to the essence of 
OUr judiciary and justice in our coun-
try. 

Sir, as I said e~rlier, we always 
look at the top and not to the bottom. 
The priQrity is given '1:0 the top end 
not to the bottom. The process should 
be reversed if the aim is to dispense 
justice to the pOOr at the !bwer level. 

Sir, as far as the judiciary is con-
cerned, this should have an All India 

system, one pattern. Then only a 
proper dispensation of justice can be 
obtained in our country. I wanted to.') 

refer to Court fees and advocates 
providpnt Fund also. These are 
matters which we have already men-
tioned also. I hope in the present 
Session, a Bill may be brought in, to 
have a uniform Court fee in our 
country. As it stands now, the. pre-
sent '3ystt2m is helpful. nut to the 
poor. It is beyond the reach of the 
1>'.) or. If you take any State and the 
system therein, you will see that only 
the rich can afford to go to the C'Ourts. 
This should 1::>€ eradicated and drasti-
C'ally changed. 

Sir, I want to raise another point. 
I like to make a reference to Section 
22-D. I ,vould I :'ke to know how 
much amount is payable to the judges 
under the Income-tax Act of 1961, if 
this i3 amended. This is a relevant 
point which dese.rves the considera-
tion of this House. Now, we are 
dealing with house rent allowances to 
these judges. What about the income 
and the assessme.nt on that? That 
point js not mentioned anywhere. 
These are the remark" which I have 
to make. I hope a st:ltement will be 
made by the Minister on these points. 

SHRI BAPUSAHEB PARULEKAR 
(Ratnagiri): Mr. Deputy Speaker,. 

Sir, I stand to support this Bill, In 
fact, the benefits which are being 
given under this Bill are very small 
benefits. But I only feel that we are 
discriminating. Why these benefits 
only to the High Court Judges? What 
about the Government employees? 
So, I would request the G·.)vernment 
to give all these ben'cfits fronl 1975 
to all the employees. When the High 
Court Judges themselves speak of 
discrimination and decide the matter, 
they feel that they themc;e]ves are 
getting discriminated under this 
particular Bill. I, there.fore, feel that 
the Hi'1'h Court .Judp,-es may not like 
this Bill. I would request that this 
particular advantage of the benefit 
which is being extended to the High 
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evart Judges shouiS be first extended 
t·o the lowest man, the Cuvil Judge, 
the Judicial Magistrate, the District 
Magistrate. A High Court Judg"2 who 
is getting Rs. 3500 or Rs. 4000 would 
not bother at-Jut this petty amount. 
If a person who is gettIng Rs. 400 or 
Rs. 500 gets the benefit, he will be 
much obliged. That is the only thing 
which I h'ave to say about this. Why 
hav"2 you only referred to this? Yo,)u 
bettter ask your Chief Ministers to 
leg slate on this particular basis so 
that the lower judiciary can get bene-
:fi~ out of this. 

In paragraph 2, you have mentioned 
t:1a t instead of p·znsiona ble civil posts 
you want to change them to military 
service also. I hope yOU dO not want 
to induct into the judiciary the retir-
ed Generals· and that is why you are 
waiting for' this apP'.Jintmen t of the 
High Court JUdg·2S. Now that the 
Marshals and Air Marshals a~ com-
ing 'as Governors, I do not know 
whetl:ler you are not thinking of 
bringing Generals in the judiciary. 

SHRI SOKNATH CHATTERJEE 
(Jadavpur): Mr. Justice Air Mar-

shal. 

SHRI BAPUSAHEB PARULEKAR: 
Apart fp.Jm this, Mr. Justice Air 
Marshal Many hon. friends have. ex-
pressed th-zir opinIons with reference 
t·o the adm;nistration of justice, about 
the appointment of High Court 
Judges, about transfer of High Ovurt 
Judges. The main grievance seems 
to be that justi~ should be adminis-
tered for the poor. So, it is high time 
nnw for the Government to explain 
,"9hether the justice is administered 
according to the law or according to 
the mainfesto of the Ruling Party. I 
seek clarification from the han. Law 
Minister on behalf of the Govern-
ment. It is for O'1e reason that the 
ChIef Minister of Maharashtra has 
said that the High Court Judges 
should not be committed to the Con-
stitution; they ShO'.lid be ('ommitted 
to tiAe mainfesto of ttle Ruling Party. 

Unfortunately, up to this moment, 
niether the Prime Minister nOT a 
single member of the Government 
have SO far said anything about this 
rem'3.rk of the Chief Justice. Not only 
this the Chief Minister has further 
said' that the duty of interpreting the 
Constitution should not be left to the 
HIgh Court Judges. So, the Chie.f 
Minister of Maharashtra who took 
the oath In th"2 name of the Constitu-
tion is showing totally a disrespect ~o 
the ConstitutIon. Is it because of this 
that you are not finding people for 
appointment as Judges? My esteemed 
coll€ague, Mr. Somnoath Chatterjee 
has said that there are about 45 
vacan~ies of High Court Judges. 

AN HON. MEMBER: 68. 

SHRI BAPUSAHEB PARULEKAR: 
As the latest figure goes, it is 44. 
It seems that some appointments 
have been made. Then there are 
about six vacancies of the Supreme 
Court Judges Md five vacancies of 
the Ch'lef Justices. This is an un-
precedented act in the history of 
your ~puntry -mer ~ndependence. 

So, we do 'I1J)t know t;he reason. 

Repeatedly we ~k questions from 
our hon. Law Minister. But what 
has happened? He takes the attack 
so sweetly and repells it with very 
sweet and bright smile on hIS face 
so that he takes all wind out of our 
sail. Ther~fore, it becomes ,very 
difficult to ask him questions again 
and again. 

MR. DEPUTY SPEAKER: Attack 
wIth a smile will always be sweet. 

SHRI BAPUSAHEB PARULEKAR: 
Mr. Shiv Shankarsaheb, you owe an 
explanation to this House as to why 
this much delay? Is it not a fact 
that during J;lnata regime, recom-
mendatiQns were made for all the 
vacancies to tlte govern~nt and 
you llaye ser.t bi¥=k all for scr~en­
ing? Is It because of that that you 
a re not in a pOSition to fill up these 
particJ11~r vacancies' 
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we believe that justice is to be done 
to the poor; there cannot be two opi-
n'10ns about that. But if you legislate 
for the rich and ask the judges to 
interpret the law for the poor, how 
could that be done, unless as s01}1e-
body, said here that interpretation 
should be made in favour of the 
poor even at the cost of illegality. 
I do not subscribe to that view and 
I believe that the hon. Law Minister 
will not subscribe to that view. 

Coming to arrears, we are inte-
rested in spending two hours in 
giving benefit to the judges but we 
iha ve no time to consider the plight 
of the litigants who are standing in 
queue, waiting far years. We find 
7223 matters in Supreme Court 
pending for more than 3 years and 
1,79,450 matters pending in High 
CQurg for more than three years. 
How are you going to clear them? 
Give benefits; We do not mind. You 
decid.e this way or that way whether 
judges should be transferred or 
snould not be transferred. Mr. Shiv 
Shanker should consider the plight 
of people who are appellants or 
respondents 'In 7223 matters pending 
in the Supreme Court; these metters 
must have started 12 or 13 years 
ago in the original court. We arE:' 
taking these matters very lightly. 
What is the difficulty? Take us 
into confidence. Are you not get-
ting good people? I may suggest 
that there are plenty of good advo-
oCates in this Parliament; you can 
make a request to them to do this 
for some time. But now, you are 
making practically a mockery of the 
entire judic~al syst,em. 

I do not know whether you want 
to change the Constitution to the 
Presidential system. My esteemed 
colleague Mr. Bhaghat was criticising 
Shri Somnath Chatterjee for his re-
ference to the confe~ence of layers. 
He said: what harm is there if the 
Prime l\liJliatel- ~iders-? -There is 
no harm. But 'Who were invited? 

I did not receive an invitation in the 
bar. Only two Members of Congress 
(I) leceived invitation. They are 
the proper representatives of the 
bar? That is the crux of the matter. 
They wanted to introduce a presi-
dential system in which the Presi-
dent shall be the head of the judi-
ciary and then anything can be done. 
I remember to have read a draft of 
tl~e Bill of the amended Constitution 
during the emergency. It was cir-
cula ted to all judges. One of the 
judges disclosed that after his retire-
ment. That ment'lons wh~t type of 
presidential system you want to in-
troduce, what is in your mind. That 
talk is going on. The hon. Law 
Minister says: nothing doing, I 
have not read it. That is what I 
remember to have heard. He may 
have dictated it; he may not have 
read what has been dictated ..... . 
(Interruptions) There are many ap-

prehensions in the minds of the 
people. We find many articles in 
the papers. But the only answer is: 
we have not taken a decision; the 
matter is not finally decided. 

Mr. Bhagat was also referring to 
the judicial system; diraconian laws 
of 40s should be changed; we advo-
cates 80 on citing cases of 1940. He 
himself is a very good advocate. But 
when there is no recent case after 
1940, what can I do? I have to cite 
the 1940 cases. If you want to change 
the laws, change the laws. But this 
cannot be an excuse for not filling up 
the vacancie~. 

As far as Bombay High Court, 
IS concerned, it is one of the impor-
tant high Courts in the country_ A 
lot of arrears are there; a lot of 
judges are there. We knew when 
Chief .Justice DeshmukJ:). was to re-
tire. He retired yesterday. But till 
tod~y Qur &oY,t:rIJm.ent, ,Wh~c;b &o,\,-
ernment has come to power on' the 
slogan ca government that works', is 
not in -a position to appo~~t a 
person. 
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Are there no competent persons in 
the Bar.·· 

There may be some advocates, a 
few who attended the Conference, 
no doubt. If your choice is going 
to fallon them I have nothing to 
say. OK. You may bring these 
people and let the matters be heard 
this way or that way. 

THE MINISTER OF INFORMA-
TION AND BROADCASTING 
(SHRI VASANT SATHE): Can an 
allegation be made against the chief 
Minister of a State? This is cont-
rary to the rules. 

AN HON. MEMBER: This IS cont-
rary to the rules. ( I nterruptio1? S ) • 

SHRI BAPUSAHEB PARULEKAR: 
Mr. Sathe, you were not here when 
the Government of West Bengal 
was being attacked and this very 
objection was raised and there is a 
precedent. Had you been here .... 
(Interruptions) 

AN HON. MEMBER: That is no 
precedent. 

MR. DEPUTY-SPEAKER: BetteI1 
avoid, better avoid. 

SHRI BAPUSAHEB PARULEKAR: 
Mr. Deputy Speaker, I am not mak-
ing an allegation, I am makIng a 
statement of fact. 

SHRI VASANT SATHE: What is 
that? What is the statement of 
fact? 

SHRI BAPUSAHEB PARULEKAR: 
You have heard me, Mr. Sathe. Why 
are you that much impatient'? I 
know the rules. 

MR. DEPUTY-SPEAKER: You 
know the rules, therefore act accor-
ding to the rules. 

SHRI BAPUSAHEB PARULEKAR: 
Yes, Sir. 

MR. DEPUTY-SPEAKER: You 
should not mention about a perso-
nality who is not a member of the 
House. That is the Rule. Please 
don,t mention.. You act according 
to the Rules. Merely knowing the 
Rules is not enough. 

SHRI BAPUSAHEB PARULEKAR: 
Mentioning is not prohibited in the-
rules. 

MR. DEPUTY-SPEAKER: We will 
go through the proceedings. If there 
is anything found against Rule 353, 
if I find anything against Rule 353, 
I \\,111 have to unfortunately expun-
ge it. 

SF-IR! BAPUSAHEB PARULEKAR: 
That you can always do. 

I am not making an allegatiun·· 
(IHterruptions) . 

ThIS IS a question. 
question. 

This is a 

SHRI VASANT SATHE: 
nutted to the Constitution'. 

'Com-
Not to 

the manifesto. You are misquoting 
the Chief Minister. It is mischie-
vous. 'Committed to the Constitution'. 
So shall we .... 

SHRI BAPUSAHEB PARULEKAR: 
One opposition member is talking 
and three Ministers and members 
are sImultaneously attacking and 
bursting out. 

AN HON. MEMBER: Rule 352 says--

'A member while speaking shall 
not .. -' 

see clause (v), It says-

'reflect upon the conduct of 
pers yns in high author'lty unless 
tl1c dicussion is based on a subs-
tantive motion drawn in proper 
terms;' 
AN HON. MEMBER: 

thp question is".. . 
"Whether 

Can we not put a question? 

• • Expunged as ordered by the Chair. 
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MR. DEPUTY SPEAKER: You ~ it qffl' ~ aar (fifi' ~ m 
shall not make any mention of any ~~~1 ctr am ::r.::P; ~ ~ l ~if 
person who is not a member of this ~ "1t?' 
House.. . . . ~ ~ w $I\JI(dec it ~ ~ 

SHRI BAPUSAHEB PARULEKAR: ifil i=lfTlI' ~ ~ ~ & CfGT (fif) 

Under what rule, Sir? &1f ~rffi:r CJ)) '1"f ~ ~ "fA' 

MR. DEPUTY -SPEAKER: Under ~ I 
Rule 352. 

SHRI BAPUSAHEB PARULEKAR: 
All right, Sir. 

MR. DEPUTY-SPEAKER: You have 
already mentioned. Because you 
know the rules J would have to 
expunge it. 

SHRI BAPUSAHEB PARULEKAR: 
Therefore, Sir, I WIll put that in a 
question. Apart from this statement, 
I might invite the attention of the 
lIon. Law 1\1inister to this particular 
fact .. " (interruptions) I am mere-
ly concerned 'with this quest jon. I 
would like to request the Law Minis-
ter kindly to look into the matters of 
arrears in courts and how these can 
be solved. This question of filling up 
the vacan('ics has got to be solved 
somehow. I \\.'ould like to ask the 
Hon. Mini.;;ter \\thether it is a policy 
- ho\v the Chief Justices are appoin-
ted. The policy is whether the 
Judges 'who Will be committed to the 
manifesto and not to the Constitu-
tion. Sir, with these words, I sup-
port the Bill. 

~~ ~~~ ~q,'~ ~~\-1 (~~) 

~v.re1 +f ~ ~ 4 , it \3Vf;f "4 1 £f 1 (if If 
~ \3Vtf~ ~~ t=lfTlfTClm ~ 
!ffCf ~ llTt~;:r fCfU~Cfi 1 9 R 0 9"; ~~a it 
wR fcr:qrt ~ ~ ~+re1 ~~;:rr 

~CfT ~ I 

\ill ~ cHi Si 1'1 rlfTlr srurrm a 
~ ~ (;lCfi 'iff ;r~fGf mG'fT cpT ~ 
~ ~:tfT ~CtT ~ I ~ ~ ;rr;; Cfi~ 
~~ q~T fCfi' \jf~ c;ep ~ 
«rTtT srurrnT il ~~R ~T cit ~11 
~ ~T ~:qr m- ~ ~~ «iflr 

ctf1~m ifi' ~ it ~ ~dT 
Cfi 14 ?fiJi if; ~~h=r ~~ ~ ~ iff( it 
~it ~'8) ~ ~ it ~ ~'iCflT 
f~~~m~it~ifT~ 
lIT ~, ~ ~ it ;rtf ~~T ~ 
it wA ~~ ~ GlR it \ifl'ioT 
~ Rl ~ ~ CfCf) ~ trohr Cfil 
~~~flfm~ I wif;~ 
~ ~ <t.fi ( < SllCfUR lit ~ Cfl-m 
~ fefi" fCfld'1l tfiV8' ~ CJlrq *" f~ 
~~ ~ fiI~ fcfi ~ trohr ~ 
{Wf~~~~I~mif;~ 
it ;j~ ~cn:~ iii) iflIT ~ I ~~ 

tflT ~~ ~ ~ f~ '*t ~ 
~ ~ tTir it, ~ mr ~ ~ ..:;. 

~ ~, ~ ~T ~ Cfl1fcit ~ 
~ illt if I WR: ~ tt~i f~ ~ 
~ CA?i~ 11m ~ \if) fefi' o')cn ~ 
~ q~~T 'l ~ ri a1 ~ ~ 
mC{fi:rlfT em- ~ ~ ~ ~ ~ t 

~m ~ t.tili it, ~ ~~ it 
ctF<44 Cfl) qm ~ ~ I it 'IT 
~ ~ fcp ~ ~ ~~ 'ilflGT 
~ l ~-sfn:r ~1i it erf;; -(ft;f 1 qtq-tI"Rf 
9;fR <m-~ ~ ~ uf~ ~ ~ , 
~ Gtr ~~ ~ 102 ~ q~1T 
~ ~R ~ ifllif it a1 ~-G~ ~ 
it 14,971 ififu\if q:f~~ ~ g~ ~ I 

~ cn:~ it ,,4 14 1 {WI ~t it \ifir a-R-
~R, qt:q-qtq 'AR ~-~~ ~OO if; 
~ ~ ctt ~~lIT it ~) ~T $fTtf 

~ ~ ~a- ~ fctl ~r nrTlf 
~~f cit- ~ Olf~ ~ I ~ 
$I \SII 6¢1 srum;ft 'f q ... fliT ~ ~ ~ ~ 
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{~i ~f r ::cf'l" ~;r] 

3I'OfRft it ~ Cfl1if if m ~ 
~ ~ ~ ~-~ ~ ~ -i'f:S-lT ~T 
m ~ \f1¥i'~ ~tTT ~ ~ fctl Cf« 
~ ~ ~ ~ 9;(f\if CfQ1 ~~ ~ 
~tl~~~~r~ 
~ I ,:a f<1 t{ it~ ~~ .CflT iIi1f m 
~gr~'n:~~l~tmfT~ I 

~ ~ ftc q II lIi:a ~ macnru 
~R CfiWcft~W'l ~ ;rrt: if if~' 
~·i(m~~I~~aT~fctl 
~ ~1ft fCfid;ft fte q!llliij ~ 
~, ~ ~ ~ ~ ~ ifl1t ~ 
lti 41it;a ~ ~ ~ ~ I ~ 
~ f~ ~ & ~ ~-'l't-;Jr 
~~~~I 

THE ~ImSTER W' LAW, JUS-
TICE AND COMPANY AFFAIRS 
(skRI P. SHIV SHANKAR): . Mr. 

·Chatterjee is there. 

SHBf SOMNATH CH.t\.TTERlEE: 
If I tell you the names, it may be a 
news to you. I fleece them when 
they fight among themselves 'but not 
the poor. Kindly find out from the 
trade un'lons. 

P..lf ~fr ~ af~ : ~ ~ * 
~~ ~~~ ~···.I 

~r~f&t 1f7f~'ii( i- (~\if~"{) 

q-~ ~ ~** 
(_",m;=r) 

r.-1T ~{~P(~ ~~T .(qcifr) 
if lJ'lff it .~ ~ I (t:q1I!tA) 

'qrc(Tri ~";:f 'i~) : ~ m 
"~ ~ I ( .!lm", ) 

~'1' ,fr ~. ~: i:ru \3";; 
~ 0 rrl\ir ~R D:li 0 tJ:~ 0 ~\if 0 ~ 
f9'fq~;; ~ \if) ~)i ;;f'( ~srTlj' Cfi1t it 
~f~ Cf)~ ~ fifl _ \;f~T ifi ~­
Afa- ~;; ~ lf~ mit ~ I ffi ~ 
~t Cfi~ fip ~T ~l9 irim' qUirl 
~ q)1~~ ~ff g r (Interruptions) 

MR. DEPUTY-SPEAKER: I have 
to explain something. I have to ex-
punge VVlhat my brother, Shri Rama-
vatar Shastri-I am Lakshmana-
has said. For his age he should not 
have used such an expression. 

SiHRJ RAM~VATAR SaASTRI: He 
saj..d I am speflk'mg·· 

MR. DEPUTY SPEAK~: I will 
go through the proceedings and see 
w.l;l_ether he has usE;d such an expres .. 
sion. If so, I will expWlge it. As a 
j~e, I would say that at his age he 
s~O\lld not have used such an ex-
pr.ession. I hope he knows the 
meanip_,g of that. Therefore, in the 
interest of his age and position, I am 
expunging it, because it should not 
be ,recorded as Ramavatar has said 
it ' 

SHRI RAMAVATAR SHASTRI: 
It IS a proverb. 

MR. DEPUTY -SPEAKER: You are 
not a karma 'Yogi. I have expunged 
it, because of your age. 

SHRI RAMAVATAR SHASTRI: 
•• is not unparliamentary. 

MR. DEPUTY-SPEAKER: 
more ~than unpar liamentary. 

It is 



~4S lligh Court and Kk1t.TlkA 29, ~102 (SAKA) Supr~me C'bun 3'46 
JUdges (Cdtul,. of Services) Amdt. Bill 

tit ~f:( :r.:r ~" :~ cift ttt;:(ii"c ~ ~ ~ it am: if I ~ 
~ ~ I ~~ ¥i~;~lf, ~ ltJScf1Cf1e m ~ tt. p:~ ett \iI1 ~ ~ 
1tt ~e ~ ~, ~ ~ ~ .. "";OW ~ Q. r~~ ... 
~ ~, ~ ft ttSiRw,O! ~ fi ~ ~~ ~ omt '1iI' *It ~ I * 
~ ~ ij(CifiI( ~ f1ifu" #(fi ~ :e(CfiI:U Cfi+1:qI() ..n ~ ~ 
~ ~ m~ ~ ~ ~ Ai" if; ~ it' ~~ lftifit I lflf ~ 
~~T 1f;) 33 ~ ~ ~ ~ ~ qf{41(!1 ~ ~ ~ ~ ~tafii(\ 
SI\if,d~ ~) ~ ~ ~ ~ ~ 

trf.TGf mt"1ft' ~ Nfttr ~ it\ ~ 
t=lfTlT lfll ~ ~ ~T I ~ 
~ tt'61r m~tft 'R ~ ~ I ~ 
~ it ~ ~ fil&1'i~ ~, 
~ l1« ~ Ot~cfl ~, ~ 
~ • ~ ~ !(~ri?tl{ ~ iifil 
~T ~ it ~ itt1-\41 *'" n-
~~~I~~lll'l ~ ~m cr.) 
~ fifo: ~ ~ ~ tft if; 
ft;rq ~qf"-fl eft ~ I ' 

~el lf~, f;;mfimliT ~R 
~ 

~1'11'"d (01 if; ~ if iru « (1sear.') 01 
Co 

t:Il ~ Al ~fil=;4.reCfi f~'R~ it ~ 
m ~ ~ ifi"'{ ~ Al ~ ff4=et,u 
ifi~~I~~qTif~ 
~ ~ ~'W ~ Cflf ... 2:s f.T (ft 
~ ~ ~ ~ I ~ Cfi'f4es 

~ eft w:lfTlf ~ ~ ~ I ~ 
Efi~a$ ~ ffi ~qic ~ ~ 
~ I m~ q-r:r <1J1fi4l... ctr 
:e <Cfi I < ifil ~ ~ :e (Cfi I i)' Cf)) Aiw 
a: fcfl ~ ~ if; ~ \i1ftcij ~ 
f~~Cf)< ~ ~ ~ ~ ~1i' ifi' 
~ *t p, 1 rem lft 1fi"U ~ ~~ 'l1tr 
~ ~srl1r m ~ :qlq) \iff~ ~ 
Cf~'t I q {e ~ l~ f~ ~fCffi 41 ~ ilTt i=t 
04~f44T ~ I ~ 0lfCrt:~ ~ 
~ifr , ltR Cfftf ~ fiF; ~ lI'l 
~ ~qf'4l ~ ~ ffi' ~ ~ ~ 
~I 

~~ +t~«q, w ~ att 
ttif) «rnf 1!~ ~ ~ ~ ,,~ q 

l8Jt"f):e < ~, ~ t:( ~ \t"f):e ( ~ ~ m-
~ SAm: ctt ~ ~ ~ ~ 
"'" ~ I • w~ ~ ~ tR6l 
W , w ~ ~ -.ft lft{ W"Sl 
SI1fA ~ cit \!I'~ ~ , 

~ \ifT ~iti)a~ ~ if ~ ~ 
\VAiT1l~~~1~ 
~ ~~ It lit ~ ~ 
~ ~ '* ~ 3tl1t iR' \iff ~ 
~~1fr~m-~{m'~ 
~ti • Ifi1f ~ I f't ~ itr 
~ ca t'I"f54'~ 1fl' ~ ctt .. ~,{ 
.) ~ft' 1":, ~ ~ Ifi~ta it WIw 
Ifi'lJ ~ ~ ~ (ft. ~~ tt 
iIfN~~_t~~ 
~'W ~ ~ Ci,q..., qfIn' ~ 
~p~1fli'tft~~ 

"'QCfl) ~ ~ I ~ ~","9f * 
;mr 1f".aT ~ , qt ~ ~ ~ 
~ 1iI1t it ! ('''''' ~ GIl ~ 
t I 'lC(fs ql~ it 11 ('t.'1 i1l ~ ~ 
~ ~ I (IGtfEf'''I it ~ ~ ~ 
~ ~ ~ ~ if; Gft ~'ti~~~~ 
¢'~ WCmif ~ ~T " '1Cif)I_\q 
it f¥4~(1t t, Gfr:r ~ ~ ~ 
~ fqE1d\ ~ ~ ~ ifftt 
§fCi!4arii' ~ fi1~eft ~ I _~~\( ~ ~ 
~ t fit; ~T ~ fl'i1 ~ ~~na~ 
~ ~ , lt4~ fCfedl ~ if ~ O'fr 
~ ~ ~ \fC4!i114' ~ \iq~ea 
t,~~~~t~~ 
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[s4T C{f;g ~ i;r] 

m'l ~ errt ~ f¥1(Wtdl ~ I ~ 
iff( if 1ft ~ ~ if ,q1f4CfidI ~ m 
~ ~ ~ iiJit t;tlctQ4Cf1dl t I 

qft~~~ifft~ m 
\flqlfll ~ ~ mv:r el"'49'f1 ~ I 
~~ ~ it cnif-~~ ~ 
\4 41\if1 ill ~ tf1'if\iT ctT Efll..q;~ ~ ~ 
'l'h:: ~ Cfil Cfllf.oCf)i·~ it ~ ~ 

~ ;ftftr f;ra Vf<d ett \if'TWfr ~ 
~ ~ ~ !A1'f:f+i41 cit ~ ~ 
~,~~~~,~ ~ 
f1:r~ ~ I 

"11 ~ ~ ~ (if1~.-;'T) : 
W ~ ifrr ~ +11'14)4 ~ it 
~tA' RlfT ~ I ~ ifl) ~ 1fci4f.t,Q 
~\iJT~~~~"~ ~ 
~prtl~~~~~ 
fit; ~ it ~ \iImf ~ \ill ~ 
t ~ ~ ~ F:qk1ll:ilifGfi ~ I ~ 
it l.,wfttt ~ ~ ~ ~ fit; ~ it 
~ ~ ~ ~ ~ if ~f¥4ld 
l .. ifi4+i)· If)T '4""( ~ pr ~ I 
~ ~ ifR if qcr; ~ '\3"Om 
'IT ~ Cf'T ~ ~ 18 ~ ifi) 
ron- ~ I ~ 'ldlf.i3fi ~ if 1 
~ 86 ~ 603 ~fft';f m<"r 
~ ~ a;~ CfiT ~ ~ (WIfRid 
~ I~~~~~~~ 
\ill ~ {1f"C~ ~ ~ ~ 90 
~ 748 t I ~ Cf1't ~ ~ it 
\iJl ~ ~FHtd ~ ~ ~ 
15 ~ 73 t I ~ ~ ~ 
~ ~1t it ~ cpf ~ \iI1 ~ 
\"1fMl'1 f ~ ~ 7223 ~ ~ 
~ Cf't lIT ~ ~ it" ~ ~ \ill 
~ c:wtf+=Gfd ~ ~ «~ 5675 

t ~ ~ qtl ~om: itl ~ ~ 'ift 
~ ~f",ij ~ ~ ~ 102 t I 
~ ~ ~ ~ \;ft ~ iif 4jlGfi4ii) 
it ~ ~ ~ ~ CflIT 'qqf"-n ~ 

~ ~ !t~ "'1l1 I'1 J;fT11 m ~ 
~ ~ I '4 ,''' nrl it 32 ~ ~ arA' 
1ft m\iI' ~ W ~ ~T fC{ ~ 
Ai ~ ~ ~ ri fcfi' ~ ;r tn:Tif' 
"1~f+itlT * ~ ~ ~u Cflro 
~ ~ I ~ ~ ~ {1:flldl( $T 
i!fflT \iff ~ ~ ifR ~u ~~ 
~ ri ~ {1fklct ICfi~0 ~T ~ ~ 
~ ~Cfl~+tT it ~ ~ ~ Cfl1T 
¥m" ~l ~ t, ~ ~<mrr t4lttltft 
~~\ifT~~I\itl ~ 
~ CNl ~ (1fkl?l ~, ~ ~ CfiT 
~ ~T etr \iff ~T ~ , if§~ 
~ 1'fi~iil if; ~ if"{ ~ ~, 
\ill ~ m ~, ~ CltIT ~ ~ ri1l 
10, 1 0 ~ ~ ~ ~ q-A- iiti' 
~~~ ~,~~~~ 
tt ~ ~ I ~:q4j;i1 it ~ ~ '11\11 ,« 
~ it; ft:tif ~ ifi' ~ it; 'A {WI I 811 

~~~~~~I 

~ '1fif",~;fl ctt ~ ~ ~ ? 
~ ~ iffif ~ \ifRfi ~ fctl ~­
rn1fft Cfif'1lS ~T iFft ~ I f 
~ iffir iflT ftP1 lltd) W Ai ~~ 
41 f't l:C iFft ~ I ~ 3fT 
~~ ~, ~ ~ ;ncr Cf)T \J~ 
~ fif) ~ ~ ~+ll"'ql« i3fiT ~ ~, 
~ro ~ ~ ~ ~;('\il41'(\ ~ 
Cf»V1T ~ t I ~ 'fiT 0lffiR:r ~ 
'"414q,f~CfiI ill ~ ~ ~ a10m 
\jfRI"f ~, ~ q: ~ ~~ ~ 
~T al ~ ~ ~fq'lR ~ W 
~ ~)1rr I ~ itw itl m'f \ill 
~ ~ !1ft arm ~ ~, ~ ;:r~ 
~ ~ ~, 
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~ '""" tr ~ ~ ~ if; 
~ lfI" ~ ~ ttt ~ ~~ e: fetr 
,f¥fltllf {t ifiT ~, 'Rit; ~ it; 
~'"it it;' m1!f ... f~2c ~ ~, 
m ~ :a ill 'l4:lf 1t rt{i'$~ 1 '" ~ ft;it 
~iT¥~~~I~~ 
~ 1fT ~ r ... r.-.fG( ~ ~ Cfil 
~ 61, ~ tE1tfl1dl ~ Al ~ 
:a (Cfi 1 ( ifiT ~ ~'R; tn:: ~ ;:fTft:r 
~ ~ ~ ~ \;ft :q.qT ~ 
~ ~ ~ ~ 4111<41 ~ e€r 
~ ~ ~~, ~ ~~T~ 
Olffcffi" ~T ~ W ~ I ~~ ~1: ~!1f 
~ \iAm * ift':q it ~ i~ ~ 
~ ~ ~ ~ ~ iti fu7t '41(lptllCfl 
t fit; :a(iSfil( t ~ ~ q-( ~ ~ 

i%~, ~)~~it~~ 
«tiT ~ ~WfT ~ I 

~ ~ ~ ctT ~f~lfd ~ ~ 
1ft w ;rnr ~ \JI1~C!f)Ii.l ~ far; ~ 
~~it~~~it ~ 
1i46G1"C41( ~ ~ ~, ~ ~ ~ 
it f~6fCIfld ~ ~ t: I ~ t=lI11f ~ 
<ffir ~ ~, ~ ~ ~ m=< ~ 
~ ~ ~ qRf t I *41+4('11< ~ ~ 
amf t Ai ~ \4,Qifil ~ ~ 

it~tmit~~~m­
~ ~ (fiT ~, !ANctil ifliOf{11 

~~~,~~~~ 
Ifil ~, ~ ctlit 1t cn:n+T ~ ~ 
ctfi iI'Rf ~ ~ , ~ ~. it ~ 
~ .m- ;r ttfiit, it ~ ~ Ai' 
~*~~C:1!~m~ 
rn ~~~, ~ ~ ~ 
~ \116C!loql( ~ ~ lfT'n ~ tQT, 

~ ~ iT~~ 1l'1.:~ mU ~ 
~,fr~~~1 

~ ~ if \;('if ~ W ill'ff 
IfiT ~ ~ t, ~ if;) • ~ 

fcfi q-;r ~~ ~it, Cfif ~ ~ 

~~W~?~fm=r~it 
:e <flti 1 < ctft ~ ~ Cfl1f ~ w:rff 
~ \;fT W ~ fucfn:r eiltS(ol" ~ 
~ ~\"1:r ;:y-ft ~ *' "fS1IC4 1 t ~ 
~ ~.~ Cfft ~ ~, ~ 'llft 
~ \iTT ~ ~ , lftT ~ ~ feri' 
~~~-srnr~~itm 

~ .''$att) ~! ~ ~ ~ (Cfi' ( ~ 
Slf(tf'1fa ~ 9;41!liCflI ~ ~ ~ «, 
~~mrit~~w~~ 
~ ef)f '1PSfl#JQU 'R ~ ~ 

~~~~~I~~~ 
'it ~ if ~ ~ I l~f(1~ '4lqlftt-
Cfim ~~ GfRf ctft ~ fct1 ~ ~ 
~ ro:n ~ , 'IT\if ~ ~ 

arnft ~ ~f ctft ~, ~ ~ 11W 
~ ~, \ifGf ~~ ~ ~ ~ ifTa" 

~,~~ ~m~ 
~ ~ ctiT ~ f~{1dl ~ I 1R1'ir 
~~if;~tmA;it~~ 
~~~it~~~iJ 
~ ~ ~ ~ tflfT, ~ 
iNr ~T ~ Ai ~ ~ tn:: \if1f 
~~~&triffif~~tm 
~ 41 Itf(1 I ¢ ~ it ~\ifIC!fi( qmr 
~ ~ \iJmT ~ ~ ~ ifiit ;r 
~~ ~ ifli~e4!t1i1 $ smr 

... C\. 

C!fifJiai ~ ~, ~;ef~QO ~ ~ 
~ Cfifi' ~ (1 f~ C1 '(lI' ~ \iIlOT 

~ ~ ~ ~ *" 1dlfilGft ~ 
~ ~ ~, ~ NI(1p* 
~ ~ ~ I ~ f~~F~~ it ~PH;ni.f 

~ ~ \ill itm' ~ tti ~, ~ ~ 

fqinft w:rff t ~ ~ Cf?r ~ 
\jfifflT ~ ~ fctl ~ ,\f$ itl U 
rrUiff ~ ~T if; tm' it, :e ¥i I \Sf c4i C( 

it rm- it, 6flf+ifeg ~ ~ 'AR ~ 
~~~f1f;~~~~ 

~ I 
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High. Court and 

SHRI JANARDHANA POOJARI pen to be an impartial obser.er, if 
(Mangalore) Mr. Deputy-Speaker, we go to the Supreme Coutt, we see 
Sir, I rise to support the Bill. I these retired HIgh Court Judges and 
have gone through the contents of Chief Justices arguing the case In 
the Bill and I am also aware of the the Supreme Court, in the course of 
scope of the Bill. I do not want to arguments, referring to their own 
dilate much as was done by Mr. Som- judgement or commenting upon their 
nath Chatterjee. But, at the same oWn judgement or relY'Ing on their 
time, I may submit that our party own judgement or, we can say, rely-
does not want to denigrate the judi- ing upon a judgment where they 
ciary. We respect judIciary. That have been a party. 
has been clear and, I think, by our 
acts we have dispensed away with 
that suspicion. 

Coming to the service condItions 
of the judges, I may say that they 
must be paid a respectable salary 
so that they do not get tempted. 
Their ~ervice conditions must be 
improved. At the same time, If it 
is said that judges are under-paid or 
ill-Paid or ill-houses, I respectfully 
disagree With this view. As you 
know, given the per capita income 
of this country, the poor people 
living below the poverty line, w he-
ther the judges are getting a low 
salary or whether the judges are 
gett'mg more than what are expected, 
according to Justice Venkataramaiah 
of the Supreme Court, he has clea.rly 
stated that they are getting "enough". 
That is the word used by him. 

Now, I may say, if we go to the 
lower cadre, that is, the subordinate 
cadre, I fully endorse the v'lews ex-
pressed by Mr. Arakkal. In this 
context, I may suggest that the Gov-
ernment of India should set up an 
all-India service with the status and 
pay-scale of lAS for this cadre that 
js, of the subordinate judges t~ en-
sure speedy trial In the subordinate 
courts. Otherwise, it will affect the 
legal service to the poor people. 

What is the position of the retir'lng 
jud.ges? After an amendment to 
article 220 of the Constitution a 
number of retired High Court Judges 
and a number of ChIef Justices 
practise in the Supreme Court. It 
has been observed by impartial ob-
servers and if, for example, I hap_ 

SHRI XAVIER ARAKKAL: Do 
you support the idea of retiring 
High Court judges practising in the 
Supreme Ccrurt? 

SHRI JANARDHANA POOJARI: 
I am coming to that pOInt. Already, 
the age of retiring judges has been 
raised to 85 years. You take that 
into consideration. Not only that. 
The pension of judgt!s has been t!ti-
hanced. Is it not odd to lOok Ilt 
these ret'lred High Court judges 
practising in the Supreme Court and, 
at the same time commenting upon 
their judgment and relying on their 
own judgments? I feel that this 
pract'lce must be stopped. I appeal 
to the bon. Law Minister to do away 
with this practice. Otherwise, I 
feel, the judiciary will not functIon 
ptoperly. 

Then, coming to the argument 
that Judges want more, one point 
has been raised, that Judg'es are very 
low paid and th&ir emoluments, to 
the extent of Rs. 5000 are not suffi-
cient, S'Ince the Ministers are getting 
mote. I am posing this question to 
you-to Shri Somnath Chatterj~e or 
any other Member who raised this 
question, from the OpPOsit'Ion Part-
ies-what is the payment that is 
made to Ministers? What is the 
payment that is made to Members of 
Parl'lament? Do you agree with me 
that Members of Parliament are paid 
only Rs. 500.00? Do you think that 
Members of Parliament are not com-
petent, that they are not honest? 
I am asking you this question be-
cause you advanced an argument 
that competent people and honest 
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people are not coming to the Judi-
clary becauSe of the low "alaey. 
What abOut Parliament? -Why are 
you denigrating Parliament? 

AN HON. MEMBER: 
service. 

This is a 

SHRI JANARDHANA POOcTARY: 
Everything is servIce. This is also 
service' I do not say it is not a ser-
'( , 

vice. But, at the same time, we 
must also lead a respectable life. 
Otherwise, tomorrow the people of 
the cOWltry lIUlY say t4at because 
we people are corrupt we are not 
demand'lng much salary. 

I may be permItted to submit one 
thing. Let us n9t give out .an jm-
pression to the people of this coun-
try thiilt Members of Plarliam.ent do not 
require any salary at all. 

SHRI K. :M:AYATHEVAR: We want 
it; We want more. 

SHRI JAN~RDHANA POOJARY: 
That is why I submit, let us not 
advance the argument that only 
Supreme Court judges must be given 
so much and the Ministers ~hOllld not 
be paid more. When a Minister can 
le~d a life wtlen Members of Parlia-
ment can l~ad a life with their salary, 
why cannot Supreme CQurt Judge~ lead 
a life with Rs. 5,000/- es:gectalJ,y when 
most of the people of the cquntry ~re 
living below the poverty line? 

Now, about the judicial funotions, I 
may be forgiven fOr saying that in the 
case of the Minerva Mill the Judiciary 
e.lQhibited robust independence. I 
should not have said this, but you know 
'lrVhat has happened in the case of 
other judgments--J need not tell you. 
This was done under the pretext of the 
'basic structure'. Have you ~e 
through the Constitution? I do not 
find anywhere the words "basic struc-
ture of the Constitution". Who creat .. 
ed it? It is the Judiciary. I would 
say there are vested elements in the 
Judiciary. There is a feeling in the 
country that when the vested interests 

lose to tne Exe~utive, the rest of ~he 
Judiciary pass stay orders or try to 
get a legtslation struck down, thereby 
giving "the power ot metiJl~ justice -to 
a coterie or the artists of injustice. 
We must be verY careful. In this 
Parliament We are 545 Members and 
we are producing some legislation-
social legislation-oand rules. Why? It 
is for the people of this country whom 
We are representing. I can say that 
I represent 20 lakbs of JPeOple. There 
may be only 7 1/2 lakhs voters, but 
in the constituency there win be 2{) 
lakhs of people. We have got some 
X-e5pOnsibillty-social responsibility-
a~d w.e are coming here and creating 
legislation. But one or two Judges 
si tting in the Supreme Court strike 
down this SOcial legislation! Do you 
aaree with the view that it should be 
~o? No. Let them have their rights but, 
at tbe same time, let them not brow-
beat us; We are not braw-""beating 
them. We are also legislators and We 
haVe got OUr responsibilities. I fully 
agree with Mr. BhNat when be said 
on the Floor of this House that the 
feeling of the people is tbat they are 
npt getting justice. How many people 
are comiog to the Supreme Court? 
fio.w manY poor people of this country 
pre coming to the Supreme Court? 
Let us analyse it. Let us analySe and 
after analysing all theSe things, we 
truly come to the conclusion that 
justiCe is not meted out to the poor 
people of this country. I am just 
bdnging to your notice that we, Pa~­
liamentarians, mUSt not be under Ule 
i~E!f3Sion that the judaes have come 
frQf1l tl'\e ,Hea\tens. They are also 
hurn.-n-'Peing like us. I am making 
this reqUest to all the Members. Let 
\IS not denigrate <lUrselves; and if 
there is a feeling throughout India 
that Members of :P.arliament are not 
honest, let us lead a respectable life 
and show to the world that Members 
of ParUament ,also have iot responsi ... 
biU!y, they are also honest peOple. 

Witb tnese words, I conclud~. 

SHRI A. NEELALOHITHADASAN 
(Trivandrum): Sir, I supPOrt tbis l'3ill 
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in princiPle even thouah there are 
some shortcomings as pointed out by 
some hon. Members, because, this is 
a Bill which is mainly intended to 
give some financial relief to High Court 
judges and Supreme Court judges. 
Under the present day conditions, 
along with the people who are living 
below the poverty line, even those 
people who are havillSi! a fixed or 
definite monthly income are having 
ditftculties in making both ends meet. 
So, I support this Bill in principle. 

Moreover, this Bill is connected with 
our judiciary which is one of the main 
pillars On which our Constitution it .. 
~~lf stands. The founding fatl\ers of 
our Constitution wanted our Consti-
tution to rest on three main pillars, 
namely, the JudiCiary, the Legislature 
and the Executive, and they wanted a 
mutual balanCe between these three 
organs, namely, the Judiciary, the 
LegislatUre and the Executive. While 
taking part in this discussion let me 
put before the hOD. House that there 
are some strong apprehensions in the 
minds of the public of our country 
about the future, about the fate of 
the judiCiary jn OUr country. There 
are PreSs reports appearing that there 
is a ~trong difference of opinion bet-
V,reen the Law Minister and tr e Chief 
,r1Jstic~ of India as regards posting and 
~ransfer of judges of High Courts: 
So, posting of judges is delayed. There 
are also reports in the press that the 
Government of India is going to 
amend the provision in the Constitu-
tion which seeks consu!tation with 
the Chief Justice of India in !losting 
of judges of Hi·gh Courts. So, I request 
the hon. Minister to put an end to 
these apprehentions remainin cr in the 
nlinds of the public. n 

There is also apprehension as regards 
the federal systEm under the Constitu-
tion which we are having today, Some 
hon. MeiUlebrs have incidentally point-
ed out. I am not against the lawyers 
assembling themselves and discussing 
about various academic subjects in-
cluding thp federal system or any other 
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system. I am not against even some 
of the Members of the rulin&r party 
or someone else assemblln~ them-
selves and discussing 8J.l these things. 
Our Prime Minister has been elected 
under the Constitution and under the 
Federal sYstem. She has taken oath 
under the present Constitution. She 
was going to inaugurate such a con-
ference and calling lor a debate on 
various types of system .... (Inter-
ruptions) 

MR. DEPUTY-SPEAKER: Mr. 
Naciar, Our country is a free country. 

SHRI A. NEElLALOHITHADASAN: 
The Chilef Minister of Maharashtra is 
publicly advocating for the presiden-
tial system. In an interview in the 
Times of India dated 16th November 
he has been publicly advocating for 
SUch a system. He is also elected as 
per the present federal system. May 
I request them that whether the 
Prime Minister or the 'Chief M.ini ters, 
if they want to undertake any other 
system or if they want to change the 
present system, let them resign the 
posts they are hOlding as per the 
present Constitution and the pre.sen t 
fed.'~ral system. Some hon. Members 
have pointed out that our Chief 
Minister was taking about the COlT'-

mitments of the judges to the manI-
festo of the rUling party. Mr. Bhagat 
was also speaking that. He was also 
elected to this Parliament on the 
basis of certain ideology I am asking 
a questiOn as to whether the ruling 
party has done anything within the 
period of 11 months to analys:e or 
revi~w as to whether they have done 
anything as ver their manifesto. 

MR. DEPUTY-SPEAKER: Mr. 
N ndar please come to the scoPe of the 
Bill. · 

SHRI A. NEELALOHITHADASAN: 
I am asking them whether their Party 
of inside or out side parliament has 
taken up this subject for discussion? 
Has the GovernlIllent or the Cabinet 
reviewed and discussed what has been 
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done so far on the basis of your eJec-
tion manifesto? Then, how are you 
entitled to talk about the commitment 
of judges? 

MR. DEPtrtY-SPMKER: Would 
you llk_,e to continue the next day 
or are you concluding now? 

SHRI A. NEELALOHITHADASAN: 
I shall be concluaing. I support Mr. 
Mayathevar's request fOr starting a 
bench at Madurai, of the Madras High 
Court. Similarly. in Trivandrum. the 
capital of Kerala. there is no Bench of 
the Kerala High Court. We were re-
questing for a very long time to have 
a Bench in Trivandrum. The Gov-
ernment of India had asked for some 
clarification of the State GovernJlllent 
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in 1973 in this respect. They have 
not yet sent the clarifications to them. 
I r.equest the Law M"inister to write to 
the state Government of Kerala pres-
cribing the period within which they 
should send their opinion and do the 
needful tor starting at the bench of 
the Kerala High Court with filing 
powers at Trivandrum. at the earliest. 
With these words, I conclude. 

MR. DEPUTY -SPEAKER: The 
House stands adjourned till 11 A.M. 
tomorrow. 

18.00 hrs. 
The Lok Sabha then ad;ouTned till 

Eleven of the Clock On Friday, the 
21st NovemoeT, 1980/Kartika 30, 1902 
(Saka) • 




